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The Lok Sabha met at
Eieven of the Clock

[MR. SPEAKER in the Chair)

WELCOME TO THE BULGARIAN
PARLIAMENTARY DELEGATION

(English)

MR. SPEAKER : Hon'ble Members,
at the outsct, | have 10 make an announ-
cement.

On my own behalf and on behalf of
the Hon'blc Mcmbers of the House, 1
have grcat pleasure in welcoming His
Excclleacy Mr. Atanas Dimitrov, Deputy
Chairman of the National Assembly
of the People’s Repudblic of Bulgaria and
\he Hoa'ble Members of the Bulgarian
Pacthamentary Delegation who are on a
visit to India as our honoured gucsts.

The other Hon'ble Members of the
Dclegation are :

(1) MR. Vikior Valkov
(M Mr. Mako Dakov
(3) Mrs. Tzvetana Maneva

(4) Mr. Lazar Stamboliev

The Delegation arrived Delhi on 21
March, 1987 morning. They are now
scafed in 1the Special Box. We wish them
a happy and fruitful stay in our country

Throagh them we convey our greetings
and best wishes to the President, the
National Assembly, the Government and
the friendly people of the people’s Repu-
blic of Bulgaria.

ORAL ANSWERS TO QUESTIONS
[English)

Illegal mining in Delhi

*149. SHRI SRIBALLAY PANI-
GRAHI : Will the Minister of STEEL
AND MINES be pleased to state :

(a8) whether the attention of Govern-
ment has been drawn to the reports
about continued lllegal mining in Delhi
resulting in de facto monopoly of sale of
rcd Badarpur sand ; and

(b) if so, the corrective steps taken
it this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISIRY OF STEEL AND MINES
(SHRIMATI RAM DULARI SINHA):
(a) and (b) Some instances of illegal mining
of Badarpur sand have come to nolice.
Raids are being regularly conducted by
the Delhi Administratioo to check illegal
mining.

SHRI SRIBALLAY PANIGRAHI
Mr. Speaker, Sir, I would like to know
from the hon. Minister how many cases
of 1llegal mining 1n Delhi have come to
the notice of the Government and what
was the first occasion, when did it come
to the notice of the Government for the
first time, and, about the raids she has
mentioned, how many raids have been
conducted and when was the first raid
conducted and what are the results of all
the raids copducted against this.
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SHRIMAT!I RAM DULARI SINHA :
Sir, the raids conducted during the last
one-and.-a-half years wgre on 48 occasions
and 96 trucks found indulging in illegal
quarrying/removal of minerals were inter-
cepted. A sum of Rs 1,853,600 was reco-
vered from the trucko wners as composi-
tion fee. In addition, a sum of Rs. 13,09,
142 was imposcd as price of minerals and
royalty.

Sir, the raids were conduc'ed by the
Lt. Governor himsell on 22nd and 23rd
February 1987

SHRI SRIBALLAY PANIGRAHI :
Sir, my question was this. In fact, |
wanted to know when did this illegal
mining come to th: notice of the Govern-
ment for the first time. It is very impor-
tant. Th= raids were conducted only one
month before. But it is a serious matter
because under the nose of the Gove nment
in Delhi itself illegal mining is continuing.
That is why | want to know from the
hon. Minister when was the first occasion
or when did they know it for the first
time and what acticn they took against
illegal mining in Delhi, what action has
been taken against the people who are
engagcd in such illogal mining, how
many reopie were encaged in such illega!
miniog and whether licence has been given
to some of the p:ople for proper tining
etc.

SHRIMATI RAM DULAR/! SINHA
Sir these mines are mir.or mines and prior
to 1975, Deslhi min+s were used to be
mined by private owncrs through cont-
ractors and they were mining them.
After 1975 when the illegal minng was
detected, on the advice of the Union
Labour Ministry, the work was entrusted
to the Delhi Staie Industrial Develop-
ment Corporation. But it was scen that
they also did not cope with the situation
and they were also mining through the
contractors. So. in 1983, there were some
accidents. And then again, the Union
Labour Ministry came to our rescue.
They set up one enquiry committee
headed by Mr. Deshpande and some
recommendations were made. Afterwards,
the leasc was taken from the Delhi State
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Industrial Development Corporation and
given to Delhi Mineral Development
Corporation. From June, 1985 onwards,
no accident has occurrcd so far and now
there is no contract !abour there It is
departmentally mined through the Delhi
State Mireral Develorment Corporation.

SHRI SRIBALLAY PANIGRAH!:
There is & material diffcrence in what she
said, ..

Mr. SPEAKLER : Shri Ananta Prasad
Sethi.

SHRI ANANTA PRASAD SETHI :
As th's question relates 1o illegal mining,
[ wou'd like to knew whether the Gov-
ernment has any informaticn regarding
itlegal mires in Balua mincs in the disirict
nf Keonjhar 1n Orissa where chrome metal
deposits are available  As yoo know,
chrome is a very rare mctal not only in
India but also in the world. There is a
lot of illegal mining going on and iabour-
ers are being harasced like anvthirg and
they are hilled instde the miner. | would
like to know whether the Government
have any information regardiryg this and
whether the Government will  inquire
about the illegal mincs there. If thete
is any information with the Gosernment,
whether thev have taken any action to
stop this illegal mining.

SHRIMATI RAM DUL ARI SINHA :
Sir, this question does not arire as the
mamn  Question only relates to Delhs
PUati minee But as regards curbing of
Hogal mining we have taken many steps.
Only last year, we have amended the
Mines and M:iaeral Development (Regul-
ations) Act and according to that it Is
sugpested that a stringent puniahment will

be given to those who are doing illegal
mining.

Issue of guldclines for Town and Country
Planslag

*350 SHRI SHANTARAM NAIK :
Will the Minister of URBAN DEVELOP.
MENT be pleased to state :

(a) the number of States and Unien
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Territories which have enacted Town and
Country Planning Acts;

(b) whether a comparative study of
these legislations has been made by Union
Government ;

(c) the States and Union Territories
which have prepared land use pians, com-
prehensive development plans and outhnes
development plans; and

(d) whether Government have made
8 study of thesc plans 50 as 1o issue
guidelines to  States and UTs in the
matter ?

THE MINISTFR OF STATE IN
THE MINISTRY OF URBAN DFVE.
LOPMENT (SHRI DALBIR SINGH) :
(a) to (d) A statement is given below,

Siatement

(a) Al States except Arunachal Pra-
desh and Mizoram have enacted Town &
Country Planning Acts. In the case of
Union Territor es, all Upton Terntocics
ex-ept | akshwadeep and Andaman &
Nicobar Islands have Town and Country
Planning Acts on theit statuts books.

(by The lown Planmng Acts of the
various States and Union Terntories are
constantly being reviewed by the Town
and Couniry Planming Orgamisation  The
model Regiona! and Tewn Planning and
Development Law formu'ated by the
Town and Country Piannming Organisation
was forwarded to the Governments or
States and Union Territories for adoption
with suitable changes to meci their res.
pective requirements.

(¢) A number of States and Union
Territoriea haive prepared land uses p'an,
comprehensive development plans and oul-
line development plans as per the provi-
sions of their respective Acts,

(d) Yes, Sir. These plans are studied
as and when they are referred to the
Government and comments are offered

CHAITRA 2, 1909 (54KA)

Oral Answers 6

thereon. The Mode! Regional and Town
Planning and Development Law prepa‘ed
by the Government which is in the pature
ol gu‘delines has been commended to the
States Governments and Union Territories
for enacting comprehensive town plann-
ing legislation as also preparation of
land use plans, comprchensive develop-
ment plans and outline development
plans.

SHRI SHANTARAM NAIK : Sir,
under the Town and Country Planping
Act, there are varicus zones such as agri.
cultural zone, industiial zone, residen-
tial zone etc. Now, as cil.es are growing,
we find that agricultural zones are lying
very close to ¢ities. as a result of which
we cannot bui'd houses very close to the
ciies in spite of the fact that there s
A need to that ¢flect 1 would Like to
know whether the Government have issucd
any guidelines to the Stats Governments
and Union Territory Administrations
with respect 1o chalking out or showing
in the vanious plans agnicultural zones,
industrial z0nes, residennal  zones
ctc, and«f so, what are those gude-
lines 7

[ Transiation;

SHRI DALBIR SINGH : Mr. Spea-
ker, Sir, in regard to the Qquestion asked
by the hon. Member, [ want to submit
that for the tirst ume during the 3rd Five
Year Plan, Rs S 5 crores were allocated
and atout 578 town and country plans
were prepared in all the Stages. As
stated by the Member, the Government
passed the Town and Country Planning
Act to determine iesidential and green
zones and other matiers connected there-
with. The Model Regional and Town
Planning and Development LLaw has been
prepared by the Government and s in
the nature of a guideline for the State
Governments and instructiors are issued
as and when required. Besides, the
Ministers of the concerned departments
hold confercnces every year in which the
requirements of the States and the Union
Territories are reviewed from time to time
and guidelines are constantly issued to
meet their requirements.
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[English]

SHRI SHANTARAM NAIK : As
far as Part ‘C’ of my question is concer-
ned, simply the names of the States and
the Union Territories which have prepared
the land use plans are to be given. On
the contrary wbat has been stated here is
the number of the States and the Union
Territorics which have made comprehean.-
sive development plans. No names have
been given of the States.

My next gquestion is, as the Prime
Minister rightly laid stress on housing
problem in the present plan, whether 1n
the light of that stress are you going to
issue any further special guidelines for
States and Union Territories with respect
to maintaining of various zones.

[ Translation)

SHRI DALBIR SINGH : Mr Spea-
ker, Sir. constant attention has been paid
in this regard. According'y. the Charles
Kore2 Commission has been coanstituted
by the hon. Prime Minister and its inte-
rim report has also been submitted. And
as has been stated in the Current Hudget,
an Urban Housing Bank will be set up
which will be our bank, and we are keen
to pay attentiin Lo 1t in 3 big way, spe-
cially in view of the year 1987 which is
the International Year of Shelter. So far
as the P anming Commission is concerned,
the State Governmenils have been given
directions from (ime to time and we want
that every town and city whether large
or small should be well.planned and peo-
ple should be provided with all facilities
and the nccessary infrastruture should be
developed. We are paying attention in

this regard.
[English]

SHRI SRIKANTA DATTA NARASI.
MHARAJA WADIYAR : Just now
the hon. Minister of Urban develop-
ment mentioped that a model
plan for Town and Country Planoing 1s
prepared. [ would like to know how
many States have foliowed the mode! pre.
pared by the Urban Development Autho-
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rities in respect of implementing the Town
and Country planniog Act in various
States and Union Territories, In the event
of the States having not followed the
mode! plan, I would like 10 know from
the hon. Minister if he plans to see that
uniform system of Town and Country
Planoing Act will be implemented.

[ Translation’

SHRI DALBIR SINGH : We have
sent the guidelinzs envisaged in the law to
every State. The State Governments are
kcen to have planned towns, whether tbe
tlowns are large or small.

So far as the Central Sector is conc ¢-
ned, we have the 1.D.M.T. Scheme under
wh'ch we have covered thuse towns which
have a population of one lakh or less
Many State Governments have followed
it. The list thereof s available with us
If the hon Member wants, we can give
tt to him * Some of the States have adop-
ted it and some have formulated the'r own
proposals Every State is prepaced 1o
follow our guidelines and we also review
it from time 0o time | have already
meationed that the Ministers of the State
Governments and representatives of the
Union Territories approach  us and dis.
cuss the matter with our Ministry 1n order
to bring about suitable changes 1n the
law  accordirg to their priorites and
requirements.

"Englith)

DR. DATTA SAMANT : Thas:
guidelines regarding town planning are
not followed by the States and by the
Corporations.  There 18 lot of inflex of
the poor people into the cities and corpo-
rations. | have seen in HBombay in the
last two ycars since the Shiv Sepa Corpo-
ration has come, more than 700 (racis
which are reserved for poor people ot
public housing or for gardens are just
trapped by  the Corporation
end given 10 the vested inierests. Even
some of the State Governmeant people ere
also behaving like that. My wor-
kers and poor people arc
not getting the houses and, therefore, |
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am asking the Government a categorical
cal question as to whether instead of
these guidelines in cities itke Bomoay and
all other big cities in the country, the
reservations of the poor housing for the
workers etc. will be strictly made and
whether the Central Government 1s goiog
to enact such legislation that such places
or reservations of the land should be
sgrictly done by the State Goveramcnt
and it should be given to the low income.-
group people. Otherwise, what is hapen-
ing o all the cities espccrally in Bombay
is that all land is sold t0 pnvate buiders
for big hotcls and to the vested inserests,
All my workcrs and poor people are dr.
ven out from the citics. If the Govern-
meat is having such law for the poor peo-
ple. then they should reserve this land
strictly and it the Central Goverament
enact this Act.

[Translation)

SHRI DALBIR SINGH ;' Mr. Spea-
ker. Sir. | domot agrce with what the
hon. Member has s8id hecause the State
Goveroments are following the guidelines
provided by us. So lar as the poor aic
concerned, we are constanly paying atlen-
tion to them. Astit i+ our Hopn, Prime
Minister has allccited Ry 100 crores for
Bo nbay. Accordingly, we arc praying
full auvention to the development of the
slum arcas of Bombay | will pever be
prepared 1o agree that the Siate Govern-
ments arec not paying atlention (o the
Scheduled Castes. Scheduled Tribes and
other economically backaard sections.
In this connection, we are constantly pay-
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ing attention to the proposals which have

been sent to us by ithe Goveroment of
Mabarashira.

[English/
Bonded Labour
£l
*151 SHRI M. RAGHUMA
REDDY :

SHRI MANIK REDDY

Will the Minister 0/ LABOUR be plea-
sed 1o state :

(a) whether annual targets have been
fixed for all the State Governments for
rchabilitation of bonded labour in tbeir
respective States;

(b) if s0, the details of programme
monitored every month;

(¢) thc funds allocated by the States
anoually for the purpose; and

(d) the assistance given by Union
Government to the States annually,
if any ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): (a) Yes, Sir.

(brto (d) A
below.

slatement  is  given
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SHRI M. RAGHUMA REDDY: |
would like to know frcm the hon, Minister
as to what is the total number of bonded
labourers rehabilitated from Jan. 1985 upto
1986, state-wise. Has any survey been
conducted by the Government of Ind:ia ?
Has any evaluation been taken up for the
rebabilitation programme and what are
the results ?

SHRI P. A. SANGMA Regarding
the State-wise figures, 1 have already
given them in detail, in the Statement,
As far as the survey is concerned, the
National Sample Survey Organisation con-
ducted a survey. According to that sur-
vey total number of bondcd labourcrs esti-
mated by them is 3.45 lakbs. The various
State Governments have identified 2.14
lakbs so far. out of the estimated 3.45
lakhs. Out of the 2.14 lakhs rdentified,
1.75 lakhs bave alrcady been rebabilitated.

SHRI M. RAGHUMA REDDY :
There is an utter coofusion in the law,
specially when the affccted person approa-
ches the Revenue authorities; without
going into the merits of the case th:cre
arresting the farmers, specially in the rural
arcas. Some middiemen arc exploiting
the situation. Are the Government
p'anning to review the whole case & wle-
ther they are going to do justice to the far.
mers as well as the agricultural labourers ?
On the pretext of the bonded-labour, the
middlemen are exploiting the farmers in
tbe rural areas. Even the farmers and
labourers who worked for 4— S years back,
they arc being arrested on the preteat of
bonded labour schcme. That thing 18
existing. specially in some of the rural
areas of Andhra Pradesh. Are you
going to review the whole case ?

MR. SPEAKER: Is the State
Government not doing this ?

SHRI M. RAGHUMA REDDY:
What the State Governments say is that
this is an Act of the Central Governmeot;
the Central Government only is capable of
reviewing this. Tbat has to be taken up.
1 would like to know whethcr the Govern-
ment is prepared to take up that
sisue.
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SHRI P. A. SANGMA ; Thbhe respon-
sibility of identification and rebabilitation
of the bonded-labourers squarely lies with
the respective State Governments. We
only give matching-grant for rebabilitation.
We have no problem of giving this match-
ing-grant. We have enough money, if the
State Goverments want.

SHRI M. RAGHUMA REDDY : 1
am oot asking about the matching
grant...

tInterruptions)

SHRI P. A. SANGMA : Therefore,
if there is any complaint of that nature
which the hon. Member has referred to
it is only the State Government which is
ahle to reply. 1 will not be able to reply.

SHR! BHAGWAT JHA AZAD: On
the complaint of poor peopic now, big
persons are caught. That is the compli-
ment to the Andhra Government.

SHRI M. RAGHUMA REDDY : 1
would like to have some clarification in
the Act. What 13 the ¢ ear guideline in
ip the Act ? Are you going to change
some of the gu'del.nes ?

SHRI P. A. SANGMA : | doa"
have any idea to change the scheme We
have change it to the extent of ¢nbanc-
ing the amount for rebabilitation. We
bave enhanced the amount. At the
moment. the amount enhanced stands at

Rs. 1250;-

SHRI M. RAGHUMA REDDY : Are
the Goveroment going to review the case
of bonded labourers ?

SHRI P. A. SANGMA : We bave no
requests from the State Goveraments.
(Interrupiions)

PROF. MADHU DANDAVYATE :
Will the bon. Minister tell us' that the
problem of bonded labourers is Haryapa
was taken up to the Supreme Court ? They

* had actually deputed &8 Commissioner to
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visit the places and report back to tbe
Supreme Court. Is it a fact that the jud-
gement of the Supreme Court was strongly
in favour of the bonded.labourers and for
their liberation ? And also, is it a fact
that even up to this date, the direction of
the Supreme Court has not been imple-
mecoted in Haryana ?  Will you use your
good offices to sce that the judgement of
the Supreme Court is respected ?

Do not try to disrespect all tbe
institutions.

SHRI P.A. SANGMA : The bhon.
Member had come to my office on a
couple of occasions. We bad very good
discussions on the subject. The hon.
Member is right that there is some
problem about that case in Haryana...

PROF. MADHU DANDAVATE :
Please do not misunderstand.
(Interruptions)

SHR!I P.A. SANGMA : On the
request and intervention of the hon.
Mcmber | bad intervened with the Har-
yana Government, and | am prepared to
discuss with him further at any moment.

SHRI DINESH GOSWAMI : From
the statcment it appears thatl, in Haryana,
contrary to what the Minister is saying,
there is no problcm of labour at all
because in the year 1985-86 the iarget
was 295 and the achievemcent is 295 ; there
is no target for 1986-87 and, therefore,
therc is no question of achievement. The
implication is that there is no bonded
labour in Haryana at all. Obviously this
is a question on which one capnot just
pass the buck on (o the State Government
because this is something which is against
the fundamental principle of our political
life, of our Constitution itself and also
of human rights. Therefore, I want to
know whether the Government, apart
from the survey made by a few organis-
ations, has made a survey of its own and
has found out an estimated number of
bonded labour and if so, what is the
estimated number of bonded labour. Let
us take for example Haryana, and if it is

R
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more than 295 as it appears from the
ststement itself. what steps have been
taken by the Government to take it up
with Haryana and also with the other
States which are not giving attention to
the problem as they should give.

PROF. MADHU DANDAVATE :
The Haryana Government feels that only
political parties arc bonded labour.

(Interruptions)

MR. SPEAKER : No names.

SHRI P, A. SANGMA : As | have
submitied in the very beginning itself, the
responsibility of identification and rehabili-
tation of bonded labour lies with the
State Governmeats. It is only when they
identify and report to us that we know
tbe figures. The Haryana Government
has not reported for 1986-87. That is true.
Therefore, we do not have the figure, As
regards your question whether the Central
Governmeat has done it on its own. |
have already said that we have done it ;
the Planpning Commission has done it
through the National Sample Survey
Organisation and according to their
finding, the total number is 3.45 lakhs.
The State Governments® figure is a little
lower than the Planning Commission’s
figure. Their figure is 2.14 lakhs and our
figure is 3.45 lakhs. Unfortunately, I do
not bave the detailed State.wise figure of
3.45 lakhs ; I can supply that later.

SHR! DINESH GOSWAMI ; My
question was this. o respect of Haryana
the projection in thc statement is tbat
there is no bonded labour at all
(Interruptions). For 1986-87 there is no
projection ; no matching grant has been
asked. Have you pointed out to the
Haryana Government that the figure
given by them is totally wrong and it is
the duty of the Government, even
assuming that it is the duty of the
Government, to take up this problem
seriously ?

SHRI P. A. SANGMA : 1 don"t
think I csn. How can I challenge the

figure of the State Government 7 |
(luterru ptions)
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DR. G.S. RAJHANS : Therel are
definite reports tbat a large number of
Bibarl workers working in Punjab and
Haryana are working as bonded labour.
_ The officers of the States may not be
interested in identifying the bonded
labour. May I request the bon. Minister
to do something positive to identify the
bonded labour and see to it that they
are properly rehabilitated ?

SHRI P. A. SANGMA : We have
always been trying to do something
positive. But, as I said. it depends on
the State Governments. The State Govern-
ments have (o take the initlative. We
come into the picture only when there s
a question of rehabilitation, and I have
made it very clear that, as far as money
required for rehabilitation s concerned,
there is no problem ; we have enough
funds. But the State Governments have
to be activised. Our officers have been
going around the States and are (rying to
impress upon them.

laterastionsal Film Festival

+
*352. DR. P. VALLAL PERUMAN:

SHRI DILEEP SINGH
BHURIA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(2) whether the 11th International
Film Festival of India held in D:lhi in
January, 1987 evoked poor response and
enthusiasm both in the film world and
among the c'ne-viewers | if s0, the reasons

thereof 5

(b) the reasons for not making
arrangements to screen some of the films
in Bombay, Calcutta and Madras ; and

(¢) the total expenditure incurred on
this festival ?

THE MINISTER OF STATE OF
THE MINISTRY.. OF LABOUR (SHRI
P. A. SANGMA): (a) No, Sir, On the
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other hand, the Festival did evoke con-
siderable enthusiasm.

(b) According to the Regulations for
lsternational Film Festivals, film entered
in the Festivals can be screened only in
the city where the festival takes place.

(c) About Rs. 95 lacs, although the
final figures have yet to be reconciled,

DR. P. VALLAL PERUMAN : The
reply given by the Minister is not satis.
factory. It was reporied that at the closing
ceremony of the 11th film fesiival the
Chairman and the head of the Jury of the
festival Mr. Humberto Solas from Cuba
had stated that none of the films screcned
bad come up to the standard for award
of Golden Peacock medal.

Moreover, the publicity for the festival
through ali the media was a'so quite good.
Insoite of all these efforts it has been
reported that the festival had not been
very successful.

I would like to Aknow from the Hon.
Minister wbeiher the poor response is
due to non-screening of real'y good films :
and whether it is due to screening of
these films during peak winter month
when the public did not venture to go out
of their homes.

SHR! P. A. SANGMA : It is very
difficult to say what should be the criterion
of judging the success or the failure of a
f i festiva'. Tt could he udged from the
P, .ss Repoits that appesred in India and
cisewhere ; it ‘could be judged by the
pumber of entrics of films : it could be
judged by the number of preople who
went to see the films or it could be judged
from the revenue that it had earped,

If you judge from all these criteria
and compare the |ith International Fiim
Festival with the 9th and the 10th wbich
have been held in India earlier, in all
these aspects it is very very comparable
with the earlier ones,

- 1 will give the figures for the satisfa-
ction of the House. The pumber of
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countries participated in the 11th Film
Festival was 47 as against 44 in the 9th
and 48 in the 10th Film Festivals. The
pumber of forcign films screeoed 1o the
11tb Film Festival was 282 as against 187
in the 9th and 276 in the 10th Film
Festivals. The number of foreign delegatcs
were 126 in the 1lih Film Festival as
against 94 in the 10th Fim Festival. If
we take the attendance, the occupancy in
the different cinems halls was 49.26% as
against 41.16% io the earher film festivals.
The revenuc earncd was also comparable
inspite of the fact that in the 11:h Festival
they took a conscious decislon of reducing
the lowest ticket rate from Rs. 10 to
Rs. §/-

Inspite of all this, if we compare it io
all these aspects, 1 don’'t think there is
any reason for us to say thst the Festival
has been a fatlure. .

Referring to the Press Reports, it is
true that as far as Indian Piess is con.
cerned they were not very much favour-
able : but | have a lot of cuttings from the
foreign journals and foreign Press which
have praised the 1ith Film Festival. |
don't think 1 should read out all th:se
cuttings and waste the time of the House,

MR. SPEAKER : Did the Hon. Mem-
ber have a chaace of visiting oy one ?

DR P. VALLAL PERUMAN : Sir,
duniog the festival somc of the theatres
were practically empty. 1 had personally
visited. My second supplemesotary is that
out of the total estimated collection of
Rs 9% lakhs only about 25% could be
reatised. | would hke to know from the
hon. Minister whether this poor coliection
Is due to oon-screenning of the films io
other regional beadquarters 2 What was
the collection made by way of screeming
the award winning fi'ms in different regions
during the last three ycars 7 What was the
business offer made for the Indan films by

the participating couatries ?

SHRI P.A. SANGMA : I had admitted
in my malo aaswer that the amount Rs.
9S lakhs is yet to be finally re-conciled. 1
do oot kpow what is the actual amouat
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that will ultimately come in. This Is an
estimate that we have made. As far as the
revenue earning i8 concerned out of the
sale of the tickets it is Rs. 17.65 lakbs.

[Tianslation]

SHRI DILEEP SINGH BHURIA":
Mr. Speaker, Sir, the hon. Minister bas
said that the lblernational “Film Festival
has beeo very successiul. 1 want to know
tbat u it had been so successful, then why
was it Dot telecast fof the people of the
whole country, I would also like to koow
whether such films will bhe telecast in
future ?

Secondly, the foreign tilms are vulgar
and nude scenes are shown which do not
conform to our culture. Will you take
action to restrict the showing of such
films ?

[English]

SHRI P. A. SANGMA : Film festivals

are not shown on TV. On the other hand

Svideo and TV may be one of the reasons

why sometumes the attendance in the film
festivals could go down.

SHRI P. KOLANDAIVELU : With
regard to the answer given by the Minlster
actually there was a dip in the enthusiasm,
So I agree with the hon. Member, Dr.
Peruman when he stated that it did not
evoke considerable enthusiasm. Anyhow
| want to know from the hon. Minister
what are the norms that you are following
in conducting the International Film Festi-
vals ? You are always conducting the film
festivals only in Delbi where the films are
not made. Actually the film making is
being done in Bombay, Madras, Calcutta,
Hydcrabad, Bangalore. etc. Secondly, Sir,
the hon. Members of this House are not
being given a pass whereas 1AS officers in
the cadre of under Secretaries are getting
the pau Why such a discrimination is
being showa towards the Parliamentarians?

MR. SPEAKER : Mr. Kolandaivelu,
if any passes are to be given then the .

" festivals should be bzld during the Session

when all of you are here.
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SHR1 P. KOLANDAIVELU : Sir, the
Labour Minister is answering this question.
I want to know what has happened to
Mr. A. K. Panja 7 1 want to know whether
Mr. Sangma has been given the additional
charge or his portfolio bas been changed.
(Interruptions)

SHRI P.A. SANGMA : Sir, as far as
norms are concerned we strictly follow tbe
Interoational norms. There are two types
of film festivals that taks place. One is
one which we are talking about now.
There is another festival which takes place
in-between the International Film Festival
which we call ‘Film Utsav'. This ‘Film
Utsay' takes place in various centres in the
country. It takes place in Hyderabad. It
takes place in Bangalore and other parts
of the country. In fact, the next one will
be in Trivandrum. So, it is ot that all the
film festivals are held in Delhi alone. It is
held elsewhere also.

There are various categories of film
which are shown like those based on com-
petition, films based on information,
foreign retrospective, focus oo Asia-Pacific

films. This time, we have added two mare’

categories : wild life film section and the
other one is the mainstream cinema, which
hit the box office but they normally do
not get entry into that.

But the main question is why the
honourable Members are not given passes.
Well, we will certainly consider this point.

MR. SPEAKER : Mr. Gaekwad from
a musician’s ang'e.

SHRI RANJIT SINGH GAEKWAD :
Sir, our commercial films which are en-
tered in the film festival are of different
types altogether. | want to know when the
honourable Member has already mentioned
that the attendance for these films Is
almost nil, why are we holding these film
festivals 7 Secondly, what has been achie-
ved through these film festivals ?

“SHRI.P.A. SANGMA : Ther: bave
been lot of achievements. Well, I don't
tbinok I will  eclaborate everything
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International Film Festival, besides encou-
raging float of the films, thus gives
us an opportunity to improve our bilateral
relations, exchange of culture. :

AN HON. MEMBER : Nobody goes
to see that. .

SHRI P.A. SANGMA : Sir, 1 bave
already given the figures. In fact, | bave
stated the occupancy in the Eleventh Film
Festival was 49.26 per cent as against 41.16
per cent.

MR. SPEAKER : It is all right now,

Prodactios aad availability of
quality seeds

358. SHRI CHIRANJI LAL SHARMA :
Will the Minister ot AGRICUL.-
TURE be pleased to state :

(2) whether any new schemes are
under consideration to produce quali'y
sceds and ensure their timely availability
to fa-mers ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPI RATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
A statement is given below,

Statemcat

(3) and (b) After successfully com-
pleting Phase-l and Il of Nat:onal Seeds
Programme from 1976-1985, the Govern-
ment of India is coasiderng to lunch
Phase-111 of the Project in the ycar
1987-88.

Objective :

The aim of the proiect is to assist in
achieving the obiectives set for the agri-
cultural sector with particular emphasis oo
promoting use of good quality seed of
superior varicties in order to improve
agricultural productivity and farm ineomes.
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In belping to achieve this objective the
project will foster the development of a
financially viable farmer oriented (market
responsive) seed industry with optimal
public and private sector parlicipation.

States being covered :

The project covers Assam, Gujarat,
Madhya Pradesh, Wes: Bengal and North-
castern States, besides augmenting Andhra
Pradesh, Maharashira, Bihar, Karnataka,
Orissa, Rajasthan and Uttar Pradesh.

Project Compoacats :

(i) Augmentation of seed proccssing
facilities ;

(i) Augmentation of seed storage

facilities ;

(iii) Development of facilities for the
production of breeder and foun-
dation seeds :

(iv) Farm development for the pro-
duction of foundation seeds :

(v) Strenthening of State Seed Testing
Laboratories ™

(vi) Strengthening of NSC and SFCI
for the production of hreeder,
foundation and certified sceds ;

(vii) Buffer stocking of foundation and
certified seeds ;

(vii) Setiing up of a National Seed
Training College and Central Seed
Testing Laboratory ;

(ix) Setting up of a Computerised Seed
Information Centre ;

(x) Augmentation of facilities in the
Private Sector etc.

4. The Final Investment picture is
yet to emerge.

Tastitutions Invelved :

5. (i) Goverament of India ;
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(a) Department of Agricul-
ture;

(b) Department of Econo-
mic Aflairs;

(i) Indian Council for Agricul-
tural Research ;

(iii) State Seeds Corporations of
the Siates being covered
under the Project :

(iv) State Agricultural Univer-

sities ;
(v) State Seed Certification
Agencies

(vi) State Sced Testing Labora-
tories ;

(vii) National Sceds C orporaiion/
State Farms Corporation of
India ;

(viti) National Bank for Agricul-
ture and Rural Development
(NABARD) / participating
Commercial Banks ;

(ix) Private Seed Producers.
Prescnt Status :

6. State-wise and component-wise
details are under consideration,

SHRI CHIRANJI LAL SHARMA:
Sir. Phase—I and 11 of the Natioual Seeds
Programme was completed during the
years 1976-1985 and the Government is
considering to launch Phase-Ill of the
Project in 1987-88. May 1l know for how
long the duration of Phase-11I is likely to
be extended ?

Then the States being covered under
the project are Assam, Gujarat, Madbya
Pradesh, West Bengal and North-cactern
States. May !l know asto why the State
of, Haryana, which is making the maximum
coatribution to the central pool-next (o
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Punjab, of course—is being ignored and
not being covered under this scbeme ?

SHRI YOGENDRA MAKWANA :
So far as first part of the question is con-
cerned, it is not possible to say anything
at present as Phase-I11I has not started.

e
.-

So far as Haryana is concerned, it was
in the National Seed Projcct Phasel. It
was under that project and pow the State
Goveraoment bas not requested for parti
cipation and 1t is not Dpec¢ssary also be.
cause it was covercd already.

[Translation]
SHRI BALKAVI BAIRAGI: Mr.
Speaker, Sir, | want to  submit that the

Madhya Pradesh Goverameat is always
complaining that it gets on'y 2 per cent of
its total requirements of improved vatiety
of seeds and the rest of the
98 per cent is obtained by the
farmers from other sources As a resalt,
they are often cheaied and the crops are
desiroyed. Will you make any provision
to ensure that more secds are made avail-
able in Madhya Prad:sh a3 per ycur new
policy laid on the Table ?

SHRI YOGENDRA MAKWANA : We
are in & position to mect the entire requi-
rement in this regard., Whenever any
State requires seeds, we give it through
the National Seceds Corporation. The
Srates also have their own Siate Seeds
Corporations from where also they get
their supplies.

SHRI BALKAVI BAIRAGI: Ogly 2
per ceat of their total rcquiremeot is
availabie.

MR SPEAKER: Do
sceds of opium as well ?

they take the

SHRI YOGENDRA MAKWANA :
They can obtain it from the National
Seeds Corporation.

Ry

““""DR. CHANDRA SHEKHAR TRIPA.
,THI : Mr. Speaker, Sir, it is heartening
“to know that quality sceds are provided
in time. But is there any agency which
'assesses the rate of germination 7 |

T -

MARCH 23, 19¥7

Oral Answers 38

bought a packet. of soyabean seeds a
month ago and sowcd them but even 5 per
cent bave not germinated. 1If thia is the
quality of the sceds supplied 10 tbe far-
mers from the Seed Corporations and
various other agcncics, then only God
cao help them.

MR. SPEAKER : You should ask
how the § per cent seed germunated ?

SHRI YOGENDRA MAKWANA:
Sir, the sceds are 1esicd 10 the secd Test-

ing laboratoric,. (Imicrrupiions) There
random sampiiag s dJone but special
checking 15 undertaken 1o case of comp-
lawnts.
(Engiish}]

SHRI K. S, RAO: Sir, 1t is agre-

ed by everybody that the timely supply of
quality seeds is very essential for agri-
culturists, Kecping in view several comp-
laints made by the agriculturists in various
parts of the country will the Miaister think
in terms of ¢acouraging farmers coopera-
tive socicties or certmin  private  agricut.
turists who have proved their competence
or have achieved some medas ftom the
Government for theirr achievements in the
producton of quality seeds and give finan-
cial assistance to them, particularly
agriculturists in Aodhra Pradesh ? In
Andhra Pradesh there are good aumber
of competenl agricu'turisis who have
proved their competence n modern
techniques.

SHRI YOGLENDRA MAKWANA :
The Government is always encouraging
the cooperative aocieties as slso the pri-
vate breeders. They are encouraged by
the Goveroment by certain programmes
through the Na iona! Seeds (Corporation
for cultivation of good quality sceds.

[Translation]

Natiosal Commissioa for driokiag water
and sanitatioa

*1%9. SHRI VIRDHI CHANDER
JAIN : Will the Minister of AORICUL-
TURE be pleased to state : -
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“(s) whether GoVersment have decid-
ed 10 set up a sepsrate oational commis-
sion for drinking water and samitation;

L

(%) if s0, the details of administrative
and financial powers of the proposed
commission; and

| (c) the time by which the commission
will start fuactioning ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRL.

CULTURE (SHRI RAMANAND
YADAY) : (a) No, Sir.
(b) and (¢c) Do oot arise at present.

SHRI VIRDHI CHANDER JAIN:
Mr Speaker, Sir, | had asked the question
with great hope but the answer is di<ap-

poroting.
(Interruptions:

SHRI BALKAVI BAIRAGI: Mr.
Speaker Sir, ask Shri Ramaaand (o speak
in Hindi, whenever he speaks in English,
there is always some confusion.

MR. SPEAKER : lialways happens
when we borrow somethirng.

SHRI VIRDH! CHANDER JAIN:
Mr. Speaker, Sir, we are making cfforts
for solving the drinking water problem
and we have been making elorts in this
direction since our First Fiwve Year Plan
but st)ll we have not  been ab'e (o find a
permanent solution to this problem ard
there are many rural and desert arcas
where drinking water is not available. A
technology mission has also been set up
for this purpose. 1 think the drinking
water problem should be given top prio-
rity and a national commission should be
set up otherwise drinking water will not be
available even by the end of the Scventh
Five Year Plsn. Why does not the Cent.

"ral Government allocate special funds for
this purpose so that this problem can -be
mlm&dI ?

SHRI RAMANAND: YADAV : Sir,
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the Governmeat of India is according
priority to the problem of drinking water
and a High Technology Mission has been
especially set up to find a solution to the
rural water supply problems. It has taken
up some 50 pilot projects and by applying
the results of the projects we shall be able
to solve the problem and more funds are
being allocated’ for the purpose and we
bave achieved some measure of success as
well:

SHRI VIRDHI CHANDER JAIN
What kind of report has been presented by
the High-Technology Mission and how will
it technologically help in solving tbe water
problem ?

SHRI RAMANAND YADAY : The
High Technology Mission has a certain
programme of action. 1t has to find the
sources. In some places water may be
available at great distances., at other
places the water may not be proper, the
fluoride content may be high or it may
have other toxic materials and so it has to
be treated accordingly. The techoology
missi~n has to lcok after these things,

[English)

The technology mission are getting the
cooperation of so many organisation in the
country.

[ Traaslation]

These organisations would assist the
mission in improving the traditional method
of water supply which will b: costeffective
and will alvo take less time, Besides, the
technology mission has to implement the
new technologics and it  has achicved a
high degree of success in its efforts,

{English]

SHRI E. AYYAPU REDDY: Mr.
Spcaker, Sir, 20 districts were selected for
supply of purc drinking water scmetime
ago and the names of the districts were
also announced. Varivus tcchnology mis-
sions and igstitutions were involved for
the purpose of implementing this
scheme. May I koow as to what is (he
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imount that has been allocated for the
implementation of this scheme from the
Centre and what is the assistance which
each State is giving for the scheme ?
Also. what {s the time schedule for supply-
ing pure drinking water to these 20 select-

ed districts ?

[Tranglation]

SHRI RAMANAND YADAV: Mr,
Speaker, Sir, mini missions have bcen
establisbed in 23 districts to date. Rs. 2
crores were granied to each of the eleven
missions which were sct up in the very
begloning in different districts of the diffe-
rent States and Rs. 30 lakhs bave been
released for cach of the 12 new missions

established subseguently.

[English]

SHRI E. AYYAPU REDDY ; What is
the time schedule for impiementation ?

[ Translation)

SHRI RAMANAND YADAV: We

thiok that we shall be able to supply
waler to our rural population by 1990,
and we may be successful because the

different institutions with which we bave
eollaborated are cooperating with us fully.
However, even if we are able to  solve the
problem at cone place, the problem may
aggravate sometime later and uniess the
people are made aware of the need for
conserving our water resources, the pro-
hlem may spill over as well.

SHRI RAM NAGINA MISHRA :
Mr, Speaker, Sir, | want to submit that
water.in some districts of Eastern Uttar
Pradesh and Bihar like Deoria. Gorakhpur
and Scewan, to which the hon. Mainister
belongs, bas a low iodine content due to
which people are affected by diseases like
goitre. It is causing difficulties to the
people and the water is also not clean.
Will the Government order a survey in
these areas to ensure that such diseases
are controlled and clean waler is also
made anilnble ?
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SHRI RAMANAND® YADAYV ; Mr.
Speaker, Sir, a technology mission has
been set up in Mirzapur, a district in east.
ern Uttar Pradesh, and where there is a
constant shortage of drinking water, 1o
the ecastern districts of Uttar Pradesh,
water becomes polluted on account of
floods. So far as goitre is concerned, its
treatment is not the subjeat of this Minls-
try. But wherever there are more than one
source of water, the technology mission
will find oul which method should be adop-
ted to eradicate that discase. [In this way,
the probiem of that area can be solved.

SHRI RAM NAGINA MISHRA ;
The water lacks iodine content.

SHRI RAMANAND YADAVY : Your
State Goverpment is being coastantly supp-
lied the iodised salt on account of this

problem.
{Interruptions)

[Engli h]

SHRI S. JAIPAL REDDY : Mr.
Speaker, Sir, | would like to know wbe-
ther new districts will be taken up during
1987-88 under the pilot scheme ? If, so,
whether provision has been made for the
same 7 Secondly......... .eeee

PROF. MADHU DANDAVATE:
Whole Government is a pilot scheme !

SHRI1 S. JAIPAL REDDY: Secondly,
Sir, wherever the tochnology milsion bas
been set up and it has submiited any
report aiready, may I koow whether the
report submitted includes any new techo-

logy ?

[Translation]

SHRI RAMANAND YADAY : We
are thinking of taking up tbe mini schemes
in the second and third phases and discu-
ssions are gaing on in this regard.

SHRI S. JAIPAL REDDY : My
question has not been answered.

MR. SPEAKER : He is saying that

he ylll look into it.
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SHRI RAMANAND YADAV:
Mr. Speaker, SSir, let him put the question.

[English]

SHRI'S. JAIPAL REDDY : You are
pleased to permit me to put the question.

My question has anot been answered.
‘Inte. ruptions)

SHRI S. JAIPAL REDDY : He has

not answered my question.

MR, SPEAKER
look into it.

He said, he will

SHRIS. JAIPAL REDDY : You
are promising to “look imto it"" on bhis
bebalf. He bas not replied to my
Question.

{Tru:la. IM}

SHRI RAMANAND YADAV: You

SHRI! S, JAIPAL REDDY : | was
asking that in 1957-838 ao new whomes .,
(Interrupilons)

SHRI RAMANAND YADAYV : |
will understand your English, you may
speak 10 English,

MR. SPEAKER : We shal] see.

(Esglish)

That is what he said.

[ Tramsietion ]

We shall sece.

Lade=Govist cooperation in agricwitore

+

*361 SHRIMATI
# WARI:

SHRI P. M. SAYEED:

BASAVARAJES-

Will the Minister of AGRICULTURE
be pleased to state ¢
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(a) whether a long term agreement for
coaperation in agriculture between India
and Soviet Union was signed recently;

(b) if so, the main features of the
agreoment; |

(c) the extent to which
Union has agreed to
schemas in India; and

the Sovict
improve agricultural

(d) the time by which the impiementa-
tion of the agreement is likely to start ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (d)
A Statement is given below.

Statement

(a) Yes, Sir. A Long Term Programme
of Cooperation between the Minpistry of
Agriculture of the Republic of India and
the State Agro lodustriyl Committe of the
Union of Soviet Socialist Republics, in the
field of agriculture upto 2000 AD was
signed on 12-2-1987.

(h) Fconomic and Tcchnical Coopera-
tion

The Ministry of Agriculture of the
Republic of India and the Siate Agro
industrial Commitiee of the USSR, have
agreed to cooperate for mutual benefit op
the bas's of economic viability through the
establishment of 100% export oriented

units, joint ventures, technical
collaborations ctc. in  the following
areas {—

(i) Soyabean processing;

(ii) Production and processing of
vegetables and fruits for export;

(iii) Production of chemicals such as
furfural and citric based on agro.
industrial wastes;

-
1

(iv) Coastruction of modern scientific
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- storage facilitfes including silos
for grains, oilseeds and edible
oils;

(v) Production of ethyl alcohol from
potatoes;

(vi) Production facilities for essentiai
oils;

(vii) Establishment of goat and sheep
breeding farms for processing of
meat for export;

(vili) Establishment of modern abat-
toirs for export of meat;

Both tbe sides have further agreed to
exchange experts for :—

(i) Evolving modalities for streng-
thening and upgrading the
laboratories for plant quarantine

services, testing insecticides and
sceds;

(") ldeotifying equipment required for
modernising animal disease diag-
nostic laboratories; and

(iii) Identifying pure lines of poultry
in USSR suitable for propagation
in Indian conditions,

Scientific and Technical Cooperation

In addition, both the sides have agreed
to promote scientific and technical
cooperation for the mutual advantage upto
2000 AD in the agricultural sector between
the coopcrative iastitutions of India and
USSR. by way of seminars/symposia,
exchange of specialists, samples, informa-
tion, research results, joint studies etc.
Both the sides have also agreced to form-
ulate working plans of cooperation every
two years on matiers of mutual interest
arlsing out this L.T.P. and also to ident;fy
new areas of cooperatioo for implementa-
tion.

tc) & (d) The Long Term Programme
of Cooperation has come into effect .rom
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12-2-1987. 1Itis too early to assess the
impact of this Agreement on agricultural
production.

SHRIMAT! BASAVARAJESWARI :
May | know from the hon. Minister whe-
ther the Accord signed with the U.S.S.R.
has been for the first time op farm
cooperation ? Is there any such Accord
which has been signed by the Government
of India with any other country ?

Mav ! know whether this agreement
provides for bringing wastelands and
uncultivated lands under use in various
States ?

SHRI YOGENDRA MAKWANA :
Sir, the question is very specific and it is
regardirg the protocol sigred between
India and the Soviet Russia. So, the
question does not arise about the other
agreements, whether we have signed the
other agreements, with other countries
aslsa. But here | have informatiop regar-
ding this question only.

So far as co.operation is concerned, it
is in scientific and technical areas. Also
in the rccent agreement which we bave
signcd, we are co-operating in economlic
arcas a'so, |.e. 10° per cent export orien-
ted schemes of the agriculture.

SHRIMATI BASAVARAJESWARI :
1 would like to ask the hon. Minister whe-
ther the Government has undertaken any
intensive training for some progressive
farmers and to report back when ihe new
tr: hnology on farmire v introducted and,
il ~o, whether the Government will gssure
me that at  the time of selection of such
persons and institutions, the factors like
availability of raw materials. suitable

topography and favourable conditions will
be 1aken care of.

SHRI YOGENDRA MAKWANA : Sir,
th'a fs regarding the selection of farmers
for the training. So far as the training of
farmers is concerned, we have
Krishi Vigyan Kendras all throughout the

country and the farmers are trained there.

SHRIMATI BASAVARAJESWARI :
1 could not follow what you have said.
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SHRI YOGENDRA MAKWANA
Madam...Sir,

MR. SPEAKFR : This is a clear case
of privilege!

YOGENDRA MAKWANA :
1 was addressing you, not

SHRI
Sorry, Sir.
her,

MR. SPLAKLR : That 13 why, you
said. 13 that why you said **‘Madam’"?

Vs
SHRI YOGENDRA MAKWANA :
Sir, | wanted to form the bon. lady

Member, through you, that the training of
the farmers s tahen care of, through the
Krishi Vigyan Kendras.

SHRIMATI BASAVARAJESWARI
Care should be taken to sce, while you
select some institutions, that you select
such farms where raw materia's, suitabic
topography and many other facilities arc
available,

SHRI YOGENDRA MAKWANA
The farmers in the arca of the Krishi
Vigyan Kecndra arce sclected by the Vigyan
Kendra. They come there and stay,; aod
they are trained.

[ Translation )

SHRI GIRDHARI LAL VYAS : Mr.
Speaker, Sir, | want to hnow from the
bon. Ministcr of Agriculture :n how many
districts Krishi Yigyan Kcndias have been
established 1n which tramneng ts imparted
to the farmers. Are there suome districts
in your knowledge where such centres
have not been estabtished 1ill now ? There
are many districts in the country with vast
stretiches of agriculiural land where agri-
cultural production is also very good.
But in these distncts  Krishi  Vigyan
Kendras have Dpot been opened. What
are the reasons behind the noan-establish-
ment of such kendras in predominantly
agricultural districts. By when will the
Krishi Vigyan Kendras be opeoed in such
districts 7 .

SHRI YOGENDRA MAKWANA ;
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This question does not arise from the
main question because it dealt with the
Indo-Soviet Cooperation in the field of
agriculture and with the long term agree-
ment! signed in this regard. But as I told
to the boon. lady Mewmber, we impart
training to the farmers in the Krishi
Vigyan Kendras. As such I want to tell
the hon. Member as well that in every
State, in some or the other district a
Krishi Vigyan Kendra has been established.

SHRI ANANDA GAJAPATHI
RAJU : The agreement that bas been con-
cluded with the Soviet Russia with regard
to agriculture covers a number of items.
This goes to show that there is a multi-
pronged approach towards solving the
problem; but such un approach does not
help, becausc all these problems continue
to remain there.

In the case of pulses and oilsceds,
what are the steps you are going to take,
to see that this rccurring problem does
not occur y2ar after vear 7 Even after you
provide irrigation and even after you
provide bctter seeds, the problem is still
there. How do you solve it ? How will
it ind a place in the proiocol between
USSR and India ?

SHRI YOGENDRA MAKWANA :
Everything is taken care of, //mierruptions)
because this is a protocol consisting of
agricultural items, including pulses and
oilsecds.  Sofar as oilseeds are concerned,
we have recently got some seeds of five
varieties of Sunflower from Soviet Russia
The germination test is being carried out;
and on an cxperimental basis, we have
cultivated 1. W are looking forward for
the results of it, and then we will decide
whe her we can import such sceds from
Soviet Russia, or not.

Earnings from advertisements and spon-
sored programmes

+
*362. SHRI MAHENDRA SINGH :
SHRI YASHWANTRAO

GADAKH PATIL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢
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(a) the total revenuc collected by
Boerdarshan from advertiscments and
sponsorship fees during 1986; and

~(b) the percentage of viewing time
taken by advertisements and the porms
laid down in this regard ?

~ THE MINISTER OF STATE OF FTHE
MINISTRY OF LABOUR (SHRI P.A,
SANGMA) : (a) The gross revenue of
Doordarshan from  advertisements and
sponsorship fees during the ycar 1956.87
(April, 1986 to January, 1987) is Rs. 8053
crores.

(b) Doordarshan at present devotes
approximately 5% of its total transmission
time to the telecast of commercial adver-
tisements. As a policy, it has been
decided that total time spent on commer-
cial advertisements should not exceed 109
of the total tranamission time.

SHRI MAHLENDRA SINGH - The
way you have increased the rates, your
revepues will go up to Rs. 160 crores next
year. Will you consider giving more
relay centres 1o rurai areas—more than
what you have provided for, in the 7ih
Plag ? Between 8 pm. and 9.30 p.m , how
much time is given for commercia, adver-
tisements 7 At present, before the popular
programmes like Huniroad and Chi:raraar,
you spend almost 25% time on adver-
tisements, and people feel like banging the
TV. If you increase it to 107, how much
time will you give for commercial adver-
tissments — I do not undeistand.

MR. SPEAKER : The Question Hour
is now over,

WRITTEN ANSWERS TO QUESTIONS

[English]
Closure of Minl Steel Plaats

%345. SHRI VISHNU MODI :
SHRI K. RAMAMURTHY :

Will the Minister of STEEL AND
MINES be pleased to state :

MARCH 23, 1987

Written Answers 40

(a) whether s large number of mini
steel plants are facing indefinite closure
because of price escalation of inputs such
as steel scrap, graphite clectrodes, refracto-
ries and elcctric power on the one hand
and heavy excise and customs duties on
the other; and

(b) if so the steps taken or proposed
to be taken to remcdy the situation ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): (a) No
representation regardinz mini steel piants
facing closure due to price escalstion of
inputs. has been received by tbe Govern-
ment. However, there has becn an
increase in the price of certain inputy such
as power while the market price of billets
produced by those plants has declined.
The Steel Furnace Association of India
has been representing to the Goverament
that due to this reason the industry is not
able to generate encugh resources for
modernisation and upgradation of techno-

logv.

(b) The Goverament have reduced the
Customs duty on imported scrap, sponge
iron and hot briquetted sron by about $%.
Adequate quantities of melting scrap are
also being imported to ensure raw material
availability,

Fishiag harbouss and Ash landing ceatlres

*347. SHRI S,G. GHOLAP : Will the
Ministecr of AGRICULTURE be pleased
to state ;

(a) when the sanctioned major and
mionor fishing harbours and fish landing
centres will be completed; and

(b) the details of the progress in
respect of five major harbour proposals ?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) The sanc-
tloned major and minor fishing harbours
and fish landing centres are expected 10 be
completed during the period of Seventh
Plan.
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(b) Four major fishing barbours,
namely, Roychowk, Visakhapatnam,
Madras and Cochin have already been
commissioned. The fith major fishing
harbour at Sassoon Dock (Bombay) is
under construction.

[Translation}

TV relay centre at Sabarss, Bibar

*348. SHRI CHANDRA KISHORE
PATHAK : Will the Minister of INFOR-
MATION AND BROADCASTING be

pleascd to state :

(8) the timc by which a Doordarshan
relay centre will be set up in Saharsa,
Bibar ; and

(b) the reasons for delay in this

regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K.
PANJA) : (a) and (b) The Seveoth Plan of
Doordarshan provides, inter-alia for the
estab'ishment of a large numbcer of new
TV transmitters including a 1CO W (rans.
mitter at Saharsa Thesc transmitters can
be instalicd only in phases depending on
the aonual allocation of Plan resources,
lime requited by the indigenous manu-
facturers to supply the cquipment and
overall prionitics. Installauon of the
proposed new transmilter at Saharsa
will also depend on these (actors.

[English]

Report of Techmology Missioa on
Ollsecds Prodaction

*333. SHRI DAULATSINHJI
JADEJA : Will the Minister of AGQRI.
CULTURE be plcased to state :

(a) whether Technology Mission oo
Oliseeds Production has submlitted its
first report :

(b) if so, the rocommendations with
regard to Gujarat on the introduction of
new oilseeds in the State; and

CHAITRA 2, 1909 (SAKA)
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(c) the time span given for achieving
various targets/objectives of the Techno-
logy Mission on Oilseeds Production 7

THE MINISTER OF AGRI-
CULTURE (DR. G.S. DHILLON):
(a) The Technology Mission on Oilseeds
bas brought out a document on strategics
for increasing oilsecds production.

The objective of the Technology
Mission is t0o make the country self-reliant
as carly as possible in edible and bpon-
edible oils and reduce imports, through
integrated approach involving different
developmental, scientific, input, banking
and marketing agencies.

(b) The Mis-fon has proposed the
introduciion of Sunflower and™ Soybean
on a large scale in Gujarat and Safflower

in the salt-affected and drought prone
areas of the State,
(¢} The target of the Technology

Mission on Oilseeds is to attain a pro-
duction level of 18 million tonnes of
oilseeds and a recovery leve! of 5§ million
tonnes of edible o1l by the year 1990,

Captive iron ore mines

154, SHR!I HARIHAR SOREN:
Wili the Minister of STEEL AND
MINES be pleased to state :

(a) the number of captive iron one
mines owned and operated by different
Steel Plants for their own use;

(b) the particulars of such iron ore
mines owned and operated by Rourkela
Steel Plaut ;

(c) the total quantum of iron ore
lifted by Rourkela Steel {Plant from these
iron ore mines during the last three years;
and

(d) the details thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) ;(a)
L
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SAIL owns thirteen iron ore
mines of which tweive are being
operated.

(h) Tbe Rourkela Steel Plant owns
and operates two iron ore mines at
Barsua and Kalta.

(¢c) and (d) Rourkela reccived the
following quantum of iron ore from its
captive mipes :—

(io0 million tonnes)

MARCH 23, 1987

Year Barsua Kalta Total
1983.84 1.16 0.3 1.53
1984.85S. 1,27 0.49 1.76
1985.86 1.29 0.44 1.73

Radio Station at Sikkim
*356. SHRIMATI D. K. BHAN-
DARI! : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to stale :

(a) the oumber of radio stations
proposed to be sct up in various parts
of the country during the year 1987;

(b) whether a radio station is pro-
posed to be set up in Sikkim, if so, when:
and

(c) if oot, the reasoas therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K.
PANJA) : (a) Four pew radio stations
are expected 1o be established one each at
Agra (Uttar Pradesh), Maduari (Tamil
Nadu), Keonjhar (Orissa) and Jamshedpur
(Bibar) during the year 1987,

(b) During the 7th Plan, a permanent
set up with 20 KW MW (ransmitter, type

I studios receiving facilitias and staff

1

X
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quartcrs, is proposed to be established at
Gangtok. In addition, a 10 KW SW
transmitter is also proposed to be establi-
shed there. These schemes are expected to
be ready for commissioning towards the
end of March, 1990,

(c) Does not arse,
(English]
Registcied uacapl uysd

357. SHRI KAMLA PRASAD
RAWAT : Will the Minusier of LABOUR
be pleased (o0 stale :

(a) the State-wise number of unem-
ployed persons registered with Employ-
ment! Exchanges and the categories under
which they are registered ;

(b) whether Employment kExchanges
are playing an cflective ro'e in providing
jobs to these unemployed persons; and

(c) il not, the remedial action being
taken by Goveroment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A,
SANGMA) : (a) A statement is given
below,

(b) and (c) Recruitment for jobs s
made through several agencies such as
Stafl Selecction Commission, Banking Ser-
vice Recuitment Board, Railway Service
Commssion. Pubiic Service Commissions,
etc. Employment Exchanges are only
one amongst these agencics through which
placements of unemployed pecrsons are
made. Their role is limited 1o sponsoring
psnels of suitable job-scekers agalost noti-
fied vacancies, With a view to effecting
improvements in their work'ng, Siate
Govaroments have been advised to com-
puterise the operations of Employmeat
Exchanges.
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[English]
Allocation for housing

*360. SHRI NITYANANDA MISHRA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the allocation made for housing in
tbe successive Five Ycar Pians ;

(b) the share of private and public
sector in the allocation madc; and

(c) steps in view to bring about chan-
ges in rent control laws to encourage
housing activity ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
MENT (SHRI DALBIR SINGH): (a)

MARCRH 23, 1987
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and (b) The Information is given in the

Statement below,

(¢) Rent Control is a State subject.
However, the matter had been examined
by Economic Administrative Reforms
Commission which had suggested ceriain
ameodments in Rent Control laws operated
by the State Govts /JU.T. Admns. They
have a'ready been addressed in the matter.
Recently, the Natonal Commission on
Urbanisation bas, in its first interim
report (January 1987), also suggested cer-
tain amendmenta to Rent Control Laws,
Copies of the report bave been scent to
State Governments.

Certain changes in the Delhi Rent
Control Act are also envisaged In the
light of the above mentioned suggestions.

Statement

Public & Private Sector Investment in Housing

Five Year Plan Public Sector “Private Sector  Total,
(As anticipated)
(Rs. in crores)
Ist 250 920 1150
2nd 300 1000 1300
3rd 425 1125 1550
4th 625 2175 2800
S5th 601 31636 4137
6th 1491 11500 12791
Tth 2458 31458

29000

Fand for edacation of workers

*363. SHRI JAGANNATH PAT-
NAIK : Will the Minister of LABOUR be
pleased to state :

(a) whether efforts have been made
by Goveroment to impress upon the
private sector industries to help raise a
fund for education of workers; and

(b) if so, the details thereof ?
THE MINISTER OF STATE OF

THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA) : (a) No, Sir,

(b) Does not arisc

Pendiog cascs of labour dis putes

*364. SHRI RAHIM KHAN : Will
the Minister of LABOUR be pleased to
state :

(a) the number of cases relating to
labour disputes pending in the various
Labour Courts/Industrial Tribunal and
Central Tribunal in each State; and

(b) the details tbereof ?
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THE MINISTER OF STATE IN
THE MINISTERY OF LABOUR (SHRI
P. A. SANGMA) (a) and (b) The infor-
mation relating to industrial disputes
pending before Labour Courts/Industrial
Tribunals in the State/Union Territories

CHAITRA 2, 1909 (SAKA)

Written Answers 54

is not maintained. )

The information relating to the number
of industrial disputes pending as on 31,12
1986 before the Central Government
Industrial Tribunal-cum-Labour Court is
given in the Statement below.

Statement
R Central Government Number of Industrial
No. Industrial Tribunal Disputes pending

cum-Labour Courts

Asansol

L)
-

B mbay No. 1
Bombay No. 11
Calcutta
Chandigarh
Dethi

Dbanbad N. |
Dhanbad No. 1!

© B NS oA W

) Jabalpur
10. Kanpur

64
33
63
230
101
141
191
470

125

Commissive {or Agricu'tural Cos's
and Prices

*61. SHRI C. MADHAV REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whetber the Commission for
Agricultural Costs and Prices has been
able to achieve its objectives :

(b) if not, the steps being considered
to revamp its composition and working ;
and

(c) whether Government proposc (o
entrust to the Commission the fixation of
fair prices for producers and consumcrs
throughout the country for all farm
products by creating a suitable iofrastruc-
ture ?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) and (b)
Yes, Sir. However, a decision has recently

been taken to enlarge and restructure the
Commission by increasing its members
from four to seven. Besides the Chairman,
there will be three officials and three oon-
official members,

(c) No, Sir. The Commission only
recommends remunerative prices, keeping
in view the interests of both producers

and consumers, for major agricultural
commodities.

Import of Tia

*75. PROF. CHANDRA BHANU
DEVI ; Will the Minister of STEEL AND
MINES be pleased to state :

(a) the names of the countries from
which tin is being imported to meet the
shortage in the country ; and

-

(b) the value of tin imported during
the year 1986 ?

THE MINISTER OF STEEL AND
MINES (SHRIK C.PANT): (a) Tia
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metal imported through MMTC frem
. 'Malaysia, Indonesia, Thailand and Brazil.
B' (b) The value of imports during calen-
- der year 1956 was Rs 20 14 crores.,

Implemeniation of sinm improvement
projects i » Orissa

3654. SHR1 CHINTAMANI JENA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the project report of Puri
Mupicipality for implementation of slum
improvement project was submitted by
the State Government of Orissa for
approval and saoction by Centre, if so,
when and the details thereof,;

(b) whether. the project has beed
sanctioned and, if pot, the reasons there.
for;

(¢) the action taken to expedite it and
the anticipated time by which the approval
and saoction order would be conveyed to
the Siate Government; and

(d) whether slum improvemest pro-
jects for Cuttack and Bhubaneswar citios
in Orissa are still to be approved by the
Centre; if 30, when thess projects will be
approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) to
(¢} Yes, Sir. Habitat Improvemeat
Project, Puri at an estimated cost of Rs.
102.392 million was submitied by (he
Govt. of Orissa in Nov., 1986 secking

Overscas Development Admn. (U. K.)
assistance to the tupe of Rs. 60.378
million -for the project, The project

envisages integrated development of 29
slum pockets in Puri with development of
physical infrastructure, low cost sanita-
tion, area development, socin-economic &
cultural inputs and slum housing etc. The
Habitat Project, Puri bas alrecady been
recommended by the Govt. of India (o
the British authorities for obtaining
approval of G.D.A. to finance it,

(d)-Slum Improvement Projects for
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Cuttack and Bhubaseswar have .notr besn
submitted by the State Govornment; ;.

Appeliate forum for Indusiriat dlaputes-

3655. SHRI LAKSHMAN MALLICK:

SHRIMATI BASAVYARAJES-
WARI :

Will the Miaister of LABOUR be
pleased to state

(a) whether it {s a fact that the Law
Commission bas considered lnstitution of
an appeliate forum with aa All Indis
jurisdiction to briog about uniformity in
the norms of industrialisation and to
formulate principles for the guidance of
labour courts snd industrial tribupals;

(b) if s0, the details of the recom.
mendations; and

(c) the time by which Governmeat are
expected to implement the scheme ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA) : (a) and (b): The Law
Commiss on has a teolative pilan to
recommaend the setting up of an Industrial
Rclations Commussion with: appeliaie
Jurisdiction over the awards of the Laboun
Courts/ lodustrial Tribuoals. A workicg
Paper on tbe subject bas been prepared
by them and circulated to all the interested
bodics/persons for their comments.

(c) Does not arise at present.

[Transiation)

Allocation of funds te Bibar snder RLEGP

3656. SHRI VIUAY KUMAR
YADAV : Will the Minisictr of AGRI-
CULTURE be picased t0 stals

(a) whether it is s fact that Coverne
ment have reallocated only the unutilised
amount onder the Rural Landless Employ-
ment Guaraotee Programme for the year
1986-37; and
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(b).if 30, Government's schemet to
make good the loss suffcred by Bihar as a
result thereof 7

THB MINISTER OFR STATE IN/\THE ¢
DEPARTMENT GF RURAL DEVELOP»
MENT IN THE MINISTRY OF
AGRICULTURE (SHRI RAMANAND
YADAYV): (a) No, Sis.

(b) Question does not arisa.
(English)
Assistasce to Coesperative Institstions

3657. SHRI RADHAKANTA DIGAL:
Will the Minister of AGRICULTURE be
plcased to state :

(a) the finaacial provision. made in,
the Seventh Five Year Plap to develop
coaperative 1nstitutions in the country;

(b) whether guidelioes have been sot
to State Govcroments to develop and
sirengthea the co-operative instidutions
functioping under them; and

(c) if s0. the detalls thereof ?

THE MINISTIR OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISIRY OF AGRICULTURSE.
(SHRI R. PRABHU) : (a) The State and
Ceatral Sector Plaps covisage an outlay of
Rs. 1470 crote oa ‘Cooperation’ in the
Scveath Five Ycasr Plaa.

(b) aod (c) The strategy for coopera-
tive development in the Sevesth Five
Year Plan envisages the_ following . main
tasks,

(1) Comprehensive development of
primary agricultural credit socie-
thes to function as multipurpose
viable unus;

(I Realignment of the policies and
procedures of cooperatives to
expand the flow of credit and
ensure supply of imputs and
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services particularly to the weaker .
sections |

(liil) Taking up of special coopezative-
programmes for implementation
in; the underdeveloped Siales
especially in the North-Eastern
Region;

(iv) Sirengthening the  consumer
caoperative movement in, urban
as well as rural areas so that it
can play a pivotal ro'e in the
pubiic distribution system; and

(v). Promoting professional manage-
ment and atrengthening of effec-
tive training facilities for impro-
ving the opcrational efliciency.

Dsvelopmeat of women and -children in
rural arcas i Andbhra Pradesh

3658, SHRIMATI N. P. JHANSI
LAKSHMI : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the districta suggested by
Government of Andhra Pradesh for the
development of women and children in
rural areas have been approved under tbe
schemc of ‘Development of Women and
Childern in Rural Areas’ ; and

(b) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAY): (a)and (b) The programme
‘Development of Women & Children in
Rural Arcas (DWCRA)® is being imple-
mented in some districts all over the
country selected according to laid-down
cnteria. The programme was implemented
in three districts viz Cuddapah, Srikaku-
lam and Adilabad in Andhra Pradesh
since its inception. In 1986-87 the progra.
mme was (o be taken up in two additional
districts of Andhra Pradesh. However,
the State Government proposed three
districts. Since only two districts could be
taken up, after consultation with the |
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' State Governmeot and as per their sugges-
tion two of the threc districts namecly

Mechboobnagar and Ananlapur were
approved,

Production of Nitrogeaous Fertilisers

3659. SHRI C. JANGA REDDY :
DR. A. K. PATEL :

Will the Minister of AGRICULTUREL
be pleased to state :

(a) the installed capacity of fertiliscr
plants, the actual production and the
number of shut down days during cach of
the last three years and the curreot year
plant-wise ;

(b) whether nitrogenous fertiliser
production is proposed to be increased
without any fresh capital investment;

(c) if so, the facts thereof and reme-
dial steps taken in this regard; and

(d) how do the production costs of
fertilisers in India compare with those of
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some leading manufacturers in the world
market ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) The unitwise
instalted capacity and the actual produc-
tion of nitrogen~us fertilizers during the
last three yecars and the current Yyear
(upto February, 1987) are given in the
Statement given below.

The informat:on regarding the number
of shut down days of cach plant s being
coliected and will be laid on the Tabie of
the House.

(b) and (c) Measures such as renova-
tion, debotilenccking, modernisation, etc.,
are taken on a conuguvus basis to
mavimise production o the operating
fcrtilizer units. From the units at present
in operatton, an additional production of
about one lakh toones of MNitrogen s
exrected during the ensuing year i ¢. 1987-
83,

(d) Thc cust of production of fertiliz-
ers 1o india 1s higher than the cost of
produciion abroad, bccause of equipment,
fcedsioch and inputs being costhicr,

Siatement

Unit.w sc instalied capacity and production of Nitrogenous fertilizers duting the
ycars 1953-84 to 1986-87.

—

(Figures in thousand tonnes
of Nitrogen)

e S S T — = —

Name of the Present Production dur.ng the years
Unit Instailed o e s e e e . e 2
Capacity 1983-84 1984-85 1985.86 1986-87
(Upto Feb-
ruary, 1987)
¢) (2) (3) 4 (5) (6)

PUBLIC SECTOR

Sindri Modernisation 219 131.4 125.2 74,1 118.1

Gorakhpur 131 8.9 13.6

m

81.4 82.4

TSR,
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(*Trial Production)
*Includes Productions of 7,3 from Haldia)

2 3 4 5 6

Ramagundam 228 8C.S 93.4 55.3 103.5
Talcher 228 57.3 1, | 52.9 46.6
Nangal-1 80 59.1 52.6 608 | 49.9
Nangal-l1 152 134.1 137.8 138.3 120.4
Bbatinda 235 142.8 143.6 168.2 152,2
Panipat 235 157.1 157.1 141.9 174.9
Namrup-I 43 20.4 21.6 17.1 7.9
Namrup-11 152 61.3 66.7 58.7 72.8
Durgapur 152 71.3 51.5 46.9 49.6
Barauni 152 $8.7 37.7 92.8 52.5
Udyogamandsl 78 312 51.2 9.3 46.9
Cochin-1 152 94.3 107.9 56.3 95.8
Cochin-Il 81 12.0 65.6 64.4 71.2
Trombay 90 84.4 84.3 81.2 77.8
Trombay-IV 75 55.4 55.6 51.8 55.8
Trombay-V 152 140.1 125.0 136.0 138.1
Thal 683 — 48.9¢ 376.6 425.0
Madras 176 927 151.4 131.0 143.4
ssuikein 120 2.5 49.8 3.5 33.8
Neyveli 70 57.4 58.9 59.1 53.2
Paradecp 130 — — 0.4¢ 06.4
By-Products 30 15.1 16.] 16.3 13.1

Total 3846 1660.1  1845.4 2052.0  2249.9%¢
Pubhic Sector
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COOPERATIVE SECTOR

Kalol/Kandla 303 260 6 321.9 272.8 285.7
Phulpur 228 173.4 200.1 ¥91.0 200.7
Hazira 668 — — 126.7 541.4

Total 1198 434 0 522.0 5$90.5 1028.2

(Coop. Sector)

PRIVATE SECTOR

Baroda 236 220.2 218 S 252.7 232.)
Vizag 84 73.6 73.3 81.8 68.2
Kota 152 141.7 143.7 163.1 135.3
- Kanpur 310 247.4 286.3 267.8 247.0
Goa 198 129.5 148.1 191.3 194.5
Tuticorin 293 241.3 307.3 308.3 300.0
* Mangalore 156 90.4 134.0 110.8 124.8
Ennore 8 9.1 9.2 9.0 . 10.5
Varanasi 10 s 2.1 3.0 1.5
Bharuch 273 211.4 212.4 270.8 255.5
Tuticorin (Alkalis) 16 10.2 13.3 12.8 11.3
PNFC, Nangal 16 e —_ 6.8 5.0
HLL, Hakdia 29 — — 1.0 A8
By.Products 13 2.8 4.1 4.0 4.0
Toal T s 197 1ess e

— . — — —— — . S—— A S—————

(Private Sector)

GRAND TOTAL 6818 3485.3 3917.1 4328.0 4890.0

(*Trial production).
(**Includes trial production of 7.3 from Haldis)
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Setting up of Gas-Based Fertiliser
Projects in U.P.

3660. DR. B. L. SHAILESH: Will

the Minister of AGRICULTURE be plea-
sed to state :

(a) the progress made so far in
tbe setting up of the (wo gas-based
fertilizer projects in Uttar Pradesh with
their location and capacity,

CHATTRA 2, 1909 (SAKA)
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involved in thesc projects and their equity
capital participation therein; and

(c) the steps being taken to speed up
the execution of those two projests ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILISERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) Four gas.
basod fertilizer projects are proposed to

be set upin U. P. The details of their
location and

capacity are indicated
below :—
(b) tbe particulars of private parties
Sl. No. Location Licenced/Installed
Capacity
1. Aonla, Bareilly District Ammonia : 1350 TPD
Urea 2200 TPD
y § Jagdishpur, Sultanpur Ammonia : 1350 TPD
District Ureca 2200 TPD
3. Babrala, Badaun Dis- Ammonia ; 1350 TPD
trict Urea 2250 TPD
4. Shabjabanpur District. Ammonia : 1350 TPD
Urea 2250 TPD
While the progress made by the Aonla . ‘
and Jagdishpur Projects is according to (b) Private parties are involved in
schedule, implementation of the other two three of these

projects, viz. Babrala and Shahjahanpur,

is not satisfactory;

projects. Their equity

capital participation is given below :

St Name of the Promuoters Equilty Participation of
No. Project Promoters (Rs. Crores)
1. Jagdishpur M/s. 1ndo-Gulf (i) Pradeshiya Indus-
Fertilizer Fertilizers & Ch- trial & Investment
Project emicals Corpo. Corpn. of U. P. Ltd.

Ltd.

(PIICUP)—18.12

(i) Gulf Consolidated Co.

for Services & Indust.
ries.

(CGSI)—18.12

(iii) M/s. Gwalior Rayon

(now GRASIM indus-

tries) and its nominees
—47.76
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1 N 4 o

2. © “  Babrala M/s. Tata Ferti- 85.00

. Fertilizer lizers Limited. -
~ Project. |

3. Shahiahan- M/s.  Apecjay 75.80

B pur Fertili- Fertilisers Lid.
zer Project

= s —r—— ——

(¢} The progress of Implemcatation
“of all the gas-based projects Is reviewed
regularly and the promoters have been/
are being advised to expedite the execu-
tion of these projects.

TV relay centre at Osgole in Prakasam
district

3661. SHRI C. SAMBU: Wil
the Minister of INFORMATION AND
BROADCASTING be plevsed to sta'e :

(a) whether there is any proposal to
sct up a one Kilowatt capacity T.V. relay
centre at Ongole in Prakasam district
during 1987-88; and

(b) if so, the derails thereof ?

THE MINISTEFR OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA): (a) and (b) No, Sir. How-
ever.a TV relay centre with a 100 W
capacity transmitter is proposed 1o be
installed and commissioned at Onzole
during 1987-88, Site for the centre has
been selected and ordérs for the required
equipment also placed.

[Translation]

-

Financial assistance for drinking
water ia Jbhubjhuon

3662. SHRI MOHD., AYUB
KHAN : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Union Governmeot have
under consideration any scheme to pro-
vide financial and othcr assistance to
Rajasthan Goveppment to provide drink-
ing water facility in Jhuojbunu district

in Rajasihan, particularly hill areas of
Udaipurwati and Khetari;

-

(b) if so, the details thereof; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINWKTRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAY): (a)to(c) Though provision
of drinking water i3 a State subjcct and
Stete Governm:nts plan, formulate and
implement rural water supply schecmes
under the Stuate scctor Minimum Nceeds
Programme ((MNP) the Government of
India supplements the efforts of the States
by providing financial assistan.e under the
Centrally Sponsored Accelerated Rural
Water  Supply Programme (ARWSP).
Schemes prepaied by State Governments
for imsp'ementativn under thea ARWSP are
submitted for technical clearance to the
Government of India. No rural drinking
water supply scheme pertaiping to Jhun

Jhunu  district has b-en submitied bty
Rajasthan Governmernt for clearance undes
the ARWSP in 1986-87. As such the

(i ~vernment of India doec« rot have under
€ iderainn at prescut any scheme for
pruviding drinking water faciity in Jbun.
jhunu cistrict.  In 198586, 89 schemca for
covering 14! villagey in Jhonjhunu district
at a cost of Rs.5. 6 crores were sanctioned
undcr the ARWSP.,

[English]

Couverage of hitljtribal arcas by ETV
prosrammes

366). PROF, NARAIN CHAND
PARASHAR : Will the Mipister of
INFORMATION AND BROADCAS-
TING be p'eased to siate :
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(a) whether Government have taken

steps 10 provide adequale coverage (0 the
hiuil/tizibal and far flupg areas by the Edu.
cational T.V. programmes 80 as (0 ¢nsute
that no parts of the couanlry arc at any
disadvaniage in the field of education;
and

(b) if so, the naturc and outhive ol
sicps taken in this regard during the fust
two ycars of the beven;h Five Year Plan
and proposed to be taken during the
remaioing thrce ycars ?

THE MINISTER Ok SIATE OF
THE ‘MINIS[R\‘ OF INFORMATION
AND BROADCASTING (SHRI A. K,
PANJA): (a)and (db) Lducational 1V
programme of 45 mioute duratnoo is 1elc-
cast on all schooljworamg Jays in respee-
tive language of the States 00 Audhra l’u‘-
desh. Bihar, Gujurat, Oritss, Muabarash-
tca and Urtar Pjadesh undsr INSAT
scheme and in Jour other Hindi spcaking
States of Haryana Madhaya Pradesh snd
Rajasthan. The programme s upiinked
from Doordarshan Kendra. Deiht. T hese
FTVY programmes arc also received in the
hitlyftribal disiricts and remote arcas of
those six States.

Higher Education Programme are also
te'ecast via INSAT on colicge working Javs
io the Nstioral Network of Doordsrshan.
In addition, Aduh kEducation Programmes
with varying penodicuy is also telecast
from all Doordarsdan Kendras,

With the implementation of Vil Plan
scheme all Hilly/untbal and remole arcas
in the country are expecicd (0 be covered
substantially. Extens ve coverage is also
bcing provided to the island arcas,

Alr programmes for agriculturists

3¢c65. SHRI SOMNATH RATH :
Will the Minlster of INFORMATION
AND BROADCASIING be plcased to
state the steps proposed to impiove Lhe
programmes of AIR for agriculturists to
make them coapversant with the latest
iopovations in farm techaology ?

CHAITRA 2, 1509 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : ltis the constant endeavour
of AIR to improve its rural programmes
based oo the felt-oeeds of the rural audi-
ence. The rural programmecs are planned
for broadcast in consultation with the
representatives of the State Deptts. con-
cerncd and the representatives of farmers
and include an intcgrated package of
agricultural practices. In tbe programmes,
greater emphasis is being laid on integra-
ted rural development, 20 —Point Progra-
mme, topics on hcalth, hygicne etc. and
on latest findings m agricultural technulogy
and research. AIR Stations are broad-
casting programmes for rural Hhsteners
from half-an-hour to 1/2 hour datly.

Lixchange Huctmatioa reserve t(rana-
ferred by N.B.C.C.

3666. SHRI MOHANBHAIPATEL ;:

SHRI AMAR SINGH
RATHAWA ;

Will the Minister of URBAN DEVE.
LOPMENT be pleased (0 state :

(3) whether it is a fact that Foreign
Exchange Fluctuation Reserve is a fortuit-
ous giin anJd has no connection with the
actual performance;

(b) whether the National Buildings
Construction Corporation has (ransferred
hcavy amounts from its Forcign Exchange
Fluctuation Res:rve 10 profit and loss

account to show profits during the year
1985 -86;

(¢) if so, the amount so0 t(ransfers
red:

(d) bow much amount from Foreign
Exchange Fluctuustion Rescrve was trange
ferred by NBCC to profit apd loss accos
unt during the year 1934-8S;

(¢) whether it is a fact that but for
this transfer the Corporation would: have
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shown a substential loss during 1985-86;
and

(f) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH); (a)
to () Forcign Exchange Fluctuation
" Reserve in respect of the overseas projects
is a part of the operational results of the
Corporation. The sums of Rs.45.57 lakhs
and Rs. 500.46 lakhs were transferred by
NBCC from the Foreign Exchange Fluc-
tuation Reserve to its profit and loss acco-
unts during 1984.85 and 1985-86. respecti-
vely. The transfer to/from the Foreign
Exchange Fluctuaticn Reserve is based on
accepted accounting principles. It will
not, therefore, be correct to say that for
the sald transfer, the NBCC would have
shown substantial loss during 1985.
86.

Traasfer of flats af dececased allottees

3607. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of URBAN
DEVELOPMENT be pleascd to state :

(a) whether a large number of allo-
ttees of the DDA’'s MIG flats in New
Delhi filed nominations with the DDA
during the last year for transfer of their
flats in the name of their wives or children
ine event of their death;

(b) whether the DDA has taken a
decision in the matter and if so, the
modalities worked out in this regard:

(c) il not, the stage at which the
matter stands at present: and

(d) the number of such applications
for transfer of flats of the deceased allott-
ees who had paid the cost in full and got
the flats registered in their name before
death that are pending at present with the
DDA and tbe number out of them reiating
to MIG flats in East of Kailash ?

THE MINISTER OF STATE IN THE

MARGCH 23, 1987

Written Answers 12

MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Only nine nominations were received
during the last year,

(b) and (¢) The matter is under the
consideration of D.D.A.

(d) One application bas been received
in respect of MIG flat in East of Kailash,
which i85 pending for want of policy
decision.

[ Translation)

Widealag of Road necar New Delhi Railway
Statios

3668. SHRI MANVENDRA SINGH:
Will the Minister of URBAN DEVELOP-
MENT be pleased to siate :

(a) whether Government are aware that
with the opening of New Delbi Railway
Station’s gate number 2 (opposite Ajmeri
Gate), traffic on Thompson Road has
increased considerably ;

(b) if so, the steps takea by Govera-
ment to widen this road to ease the move-
ment of traffic ; and

(c) the time by which the work is
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a)
Yes, Sir.

(b) Tbe MCD has a proposal to widen
the road.

(c) No firm commitment can be given
at present since the scheme is yet to be
approved by the Government.

[English)
Marble Deposits

3669, SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Wil
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the Minister of STEEL AND MINES be
pleased to state :

(a) tbe arcas where marble deposits
are found in tbe country ;

(b) the estimated quantum of marble
available {n those arcas ;

(¢) whether Government propose to
modernise marble miniog ; and

(d) if so, the steps proposed to be
takeo Ip this regard 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SMT. RAM DULARI SINHA): (a) and
(b) Marble occurrences of economic
importance are limited to 8 very few States
such as, Rajasthap, Gujerat, Haryana and
Andbra Pradesh. Howcver, Marble depo-
sits of inferior grades occur in Madhya
Pradesh, Bihar, Uttar Pradesh and West
Bengal. Rajasthan which accounts for 959%
of tbe production of marble has a reserve
of 428 miilion tonnes followed by Gujarat
which has 46.7 million tonnes. The reserves
in the other States are not substantial,

(¢) and (d) Yes. Sir. To modernise
marble mining. Govt. of Rajasthan has
formulated a programme of providing §
plots of size 100 mts x 100 mts to one
applicant if be 1utends to work in marble
deposys aflter deploying wire saw machines
or any other modern machines and provide
other infrastructural facilities, Government
of Gujarat has established marble estate
for helping marble industry and also provide
finance to entreprenuers and small scale
industries through Gujarat Industrial
Investment Corporation.

Prodaction, coasumptior and export of
iroa ore

3670. SHRIMAT] JAYANTI PAT-
NAIK : Wiil the Minister of STEEL AND
MINES be pleased to state :

(a) the production of iron ore in the
country during 1984-85, 1985-86 and 1936-87
so far ;
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(b) the consumption of iron ore in
the public and private secior steel plants
during the above period ;

(c) the total quantum of iron ore ex-
ported during the same, period ; and

(d) the approximate quantum of iron
ore lying at the pit heads at present and
the details thereof !

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT): (a) The
production ofiron ore in the country
during the years 1984, 1985 and 1986 is :

1984 42.31 mlilion tonnes
1985 44.09 mil'ion tonnes

1986 48.82 million tonnes
(Provisional)

(b) Tbe information on cossumption
of iron ore is available from 1983 to 1989
and is given below :

1983 15.25 million toones
1984 15.62 million tonnes

1985 15.77 million tonnes
(Provisional)

(¢} Tbe export of iron ore during
1984-85 to 1986-87 (April 1986 to February
1987) is :

198485 25 40 million tonnes

1985.8» 27.96 million tonnes
(Provisional)

1986-87 25.11 million tonnes

(April 1986 to February 1987)
(Provisional)

(d) About 31.7 million tonnes of iron
orc was lying at the pit heads of mines
under SAIL, NMDC & TISCO as on
1.3,1987,

Information in respect of other mines
{s being collected and will be laid on the
Table of the Houss.
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Expc'd;c;m on oil bearing plants

3671. SHRI M. SUBHA REDDY:
will the Minister of AGRICULTURE be
pleascd to state :

PTYEL

(a) whether experiments have been
conducted on trial basis on the oil pearing
plants imported from Mexico ;

(b) whether the oil obtained from
these plants cao be uted as a lubricant ;

"(c) if so. the details of the experiment
conducted on thesc piants in several coas-
ta] sand dunes in the country | and

(d) the cultural practices envisaged
for cultisation of the Mexican otl plants
in the coastal sand dunes ?

THE MINISTER OF STATE IN THE
DEPTT. OF FERTILIZERS IN THE
MINISTRY OP AGRICULTURE (SHRI
R. PRABHU) : (a) Yes Sir. Experiments
have been conducted on & trial basis with
Jojoba (Simmo dyia chunensisi, which has
its origin in Mexico and ad)~inmng parts of
tropical America,

(b) The oil obtained from Jojoba plant
can be selectively used as a lubricant.

(c) The Central Salt and Marine
Chemicals Research Institute (CSMCRI),
Bhavnagar, has undertaken expernmenis
on Jojoba in  coastal sand dunes under
sem-2rid condilions 10 west coast of Guj-
rat and also 1o sub-bumed coasial regions
of Ganjam district of Orissa. The experi-
ments have shown that Jojoba can be
guccessfully grown 1o the coastal sand
dupes. The plants have started fruiling
at these places. It is too early to assess
the yield potential,

(d) Cultural practices for successfully
growing Jojoba in the coastal sand dunes
are being worked out. Initial observations
have indicated that all the varicties are not

suited to our conditions and hence some

refinements in terms of selectivo of suitable
types are needed. This long duration crop
requires supporting irrigation during early
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Wilt discase on guava

3672 SHRI MULLAPPALLY RAMA-
CHANDRAN : Will  the Minister of
AGRICULTURE te pleased to state :

(3) whether any experts have been
sent to study the wilt discase that s said
to be destruying the guara cultivatlon in
Aliahabad ; and

(b) if so. the steps Government have
taken to curb the discase and to protect
ib¢ remaining vegetation ?

[

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir.

fby Asa resul: of the recommen-
dations of the =xperts, rcsearch bas been
instiated at Punja® Agricultural University,
Ludhtana ; Bidhan Chandra Krishi Vishwa
Vidyalava. Kalyani ; Banaras Hindu Uni-
versity, Yaranasi and Birsa Agriultural
Untvers:ty, Ranchi to invest gate the cruses
and suggest control measires  Farlier
another scheme was also sanctioned at
Allahatad The investigations so far r ade
strongly indicatc the association of a
Yascular Wilt with ttis discase  Further
investigations are in progress to confirm
this and to cnvolve suitable control
mcasures  Possibility of findiag resistant
root stocks 13 also being explored.

Nodal agency in lertilizer tcchaology

3673. SHRI K. PRADHANI : Wil
the Minister of AGRICULTURE be
pleased to state ;

(a) whether Projects and Development
lodia Limited have suggested for crcation
of a nodai agency 10 fertuizer techaology |
and

(b) if so, the reaction of Gam
ip this regard ? .
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(c) the additional employment expected
to be generated duriag 1987 in terms of
standard man-years ; and

(SHRI R. PRABHU) : (a) Yes. Sir. h
(d) tbe additiona¥ labour force likely
(b) As a first step. Government have to enter the employment market duriog
asked Projects & Development India 1987 7
Limited to undertake evaluation of various
modern technologies. THE MINISTER OF STATE OF THE
' MINISTRY OF LABOUR (SHRI P, A,
{'nemployed In the country SANGMA) : All persons registered at the
Employment [xchanges are not necessarily
3674, SHRISYED SHAHABUDDIN- unempioyed. Iuformation about registered
SHRIMATI  PRABHAWATI  Job-scckersis co.tained in the Statement
GUPTA : given below,
will the Minister of LABOUR be
pleased 10 state : (b) Information is not available,
(a) the tota! number of unemployed ‘ _
in the country as on 31 December, 1986 () and (d) lnforn.lllo.n available relates
. : Co to the Seventh Plan jeriod (1985-90) as a
registcred with th: various employment bole. Net additi b
exchanges with State-wise break up ; WHEE. 136 'tions 1o the labour force
in age group 5+ during this period are
estimated at 39.28 million, and additional
(b) the: percontage of the working employment exp.cted to be gencrated
populution which is uncmploycd as on 3! during the same period at 40,36 mi'lion
December, 1986 State-wise | Sitandard Pcrson Years.
Statement

Number of job-seekers on the Live Regisier of Employment Exchanges as

as op list Decembter, 1586

— e e——

e ——— —— m— E— e s — — —

«Jn thousands)

_-;I-. No. State/Uston Territory Number

i o — 3 3.
1. Andhra Pradesh 2461.8

- Arunachal Pradesh®

3. Assam 8123

4, Bihar 2914.5

3. Gujarat s W L o 877.1

6.  Haryana - 492.8

1, Himachal Pradesh s 5 5.0 346.8

8. Jammu & Kashmir ¢ Ihni 106.8
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2 2 3
9. Karnataka 1084.7
10. Kerala 2704.9
11. Madhya Pradesh 1772.0
12. Mabharashtra 2876.6
13. Manipur 258.8
14, Meghalaya 22.7
18. Mizoram 30.6
16. Nagaland 2.4
17. Orissa 856.8
18, Punjab 609.6
19. Rajasthan 340.1
20. Sikkim *®
21. Tamilnadu 2444 8
22. Tripura 107.4
23, Uttar Pradesh 325%0.8
24. West Bengal 4252.6
25, Andaman & Nicobar Islands 75.2
26. Chandigarh 732.8
27 Dadra & Nagar Haveli **
28. Delbi 680.8
29. Goa. Daman & Diu 66.8
30. Lakshadeep 6.6
31, Pondicherry 84.1
All fndia Total : 30131.2

Note : 1. * No Exployment Exci:ange is functioning.

2. ** One Employment Exchange is functioning in this Union Territory,
but data are not being recelved.

3. Figures may not add upto tota! due to rounding off.

4. All the job.seckers on the Live Register are not necessarily up-
employed.
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Tmport of Fertitizers i

3675. SHRI ARUN NEHRU : Will
the Minister of AGRICULTURE be
plecased to siate ;

(3) (he quantity of fertilizers import.
cd during the last three years, couotry-
wise and the quantity of fertilizers likely
to be imported for the coming three years;

(b) the total indigenous production
during the last three years and the produc-
tion anticipated during (be next three
years; and

(c) . the installed capacity of fertilizers
unil-wise, the extent to which the eapacity
bas becn utilized during the last three years
and the reasons for shortfall ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
SHRI R, PRABHU) : (a) The quantity
of fertilizers imported during the years
1983-84, 1984-85 aod 1985.86 is given in
the Statement-1 below. No decision has
yet been taken regarding the quantity of
imports during the ncxt three years. This
will depend upon the demand and supply
situagion.

“ugd 22 AM
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]
(b) The iaformation is furnished in
the following table :

f(in lakh tonnes of nutrients)

Total iodigenous
t& Jr s micar SN

Year - Production
1983-84 45.33
1984.85 51.81
n
1985.86 57.56

Anticipated production.

1986-87 69.50
1987-88 77-00
1988-89 83.50

(¢) The upit-wise instailed capacity
aod capacily utllisation are given in the
statement-11 below.

The under.utilisation of capacity in
fertilizer plaots is due mainly to abinltio
design deficiencies, equipmett mis-match,
mochanical breakdowns and power pro.
blems.

Statemeat-]

Countrywisc quantitics of fertilizers imported during 1983-84 to 1985-86

(In lakh toones of materials)

St Name of tﬁe. Year
No. Country e e —— - S —
1983-84 1984-85 1985-86
1 2 k| 4 5
"!'i-g :
i. Abu Dhabi 0.231 2.49 2.52
3 Australia — — 0.14
3, Belgium — —_ 0.18
4. Bulgaria 0.677 1.84 1.66
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B 1 2 8 B 5 -
5. Canada 4.55. 9.5 48
6. Czechoslovakia — on 0.47
7 Egypt — 0.43
8. Finland — .37
9. France 0.550 0.3] 0.21
10. German Democratic 3.564 4.31 563
Republic (GDR)
11. Holland 4.026 5.48 2.58
12. Hungarry -— 043 1.42
13. Indonesia - —_ 0.2%
14. Italy 9.740 2.3 1.29
13. Japan — - 022
16, Jordan 0Mm 2 599
17, Kuwaut 0.3954 3.00 .08
18 Libya — 2, s
19. Malaysia — — 0.30
20. Norway - 0.53 0.29
21. Pakistan 0.365 0.02 —
2, Poland — 0.14 0.16
Qatar 2.008 280 1.45
M. Romania 0.921 1.43 2.18
25. Saud! Arabia 0.429 |.64 1.29
Spain - 0.36 —
27, Trinidad —— -- 1.18
28. U. 8. A, 3.828 16.40 16.36
29. U.S. S.R. 1.03% 3258 iel
30. Venezuela — 0.28 -
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1 2 3 & 3

31, West Germany 2428 4.25 28

32. Yugoslavia —_ 0.76 A

 fow Cwm ess e
Statement-I1

Installed capacity and capacity utilisation of Fertilizer pliants
(1983.84 to 1985-86)

Name of Unit Installed 1983.84 1984-85 1985-86
Capacity (%) (%) % )
2 3 g b
Nitroges
Public Sector

Sindri Moderni.

sation 219 $5.4 §7.2 33.8.
Gorakhpur 131 62.1 629 60.2
Ramagundam pad) 35.3 41.3 24.3
Talcher 228 16.4 24.2 212
Nangal-] 20 3.9 65.8 76.0
Nangal-I1 152 88.2 90.7 91.0
Bhatinda 215 60.8 61.1 71.6
Panipat 235 66.8 66.8 60.4
Namrup-1 45 45.3 48.0 38.0
Namrup-Ii 152 40.3 439 38.6
Durgapur 152 6.9 KON | 30.4
Barauni 152 86 243 1.1
Udyogamandal 78 40.0 65.6 76.0
Cosebin-I 152 Q.0 7.0 37.0
Cochin-II 5 105.0 4.1 82,6
Trombay % 93.8 93.7 90,2

Trombay-1V s 1.9 ", 1 .1
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1 2 3 4 s
Trombay-V 152 92.2 82.2 89.5
Thal ‘ 683 —_ —_ 63 0_'
Madras 176 2.1 86.0 4.4
Ro:;'k_gla [20 l;.'l 41.5 28.8
Neyveli 70 520 84.3 84.4
By-Products 30 62i9‘ 67.1 67.9
Private sector

Uy -CEX.
Baroda 236 931.3 91.3 107.1
Yizag 84 87.7 87.3 97.4
Kota 152 93.7 94.5 107.3
Kanpur 310 79.8 92.4 834“
Goa 198 81.6 86.6 966
Tuticorin 293 B4.6 104.9‘. 105.‘2
'Ma:mlon 156 51.7 85.9 71.0
Engore 8 56.9 $7. 60.0
';f::lnui 10 37.0 21.0 3!9.0
Bl:;ruch 273 71.4 7.9 9';2
Tuticorin-Akatla 16 85.0 3.1 8.0
PNFC, Nangal 16 — — s
By-Products 13 70.0 67.5 lOOiO
Cooperatixe sector "
Kaiol/Kandia 260 100.2 123.8 104.9
Phulpur 228 76.0 37.8 83.8
Hazira 668 — i 56.9
l:u.l‘:l_lc sectes
—P l‘0.....

Udyogamanda! 37 57.3 78.4 85.1
Cochin-II me "7 a2 74.8 s
Trombay 45 90.0 i 91.3 884
Trombay-1V 75 T 13 T e9

TR £ EEIETEE RO



29 Written Ant!lm
-, L

CHAITRA 2, 199 I(SAKA,}

ertleg:‘ Answers 95

1 2 3 4 5
Madras " 12 80.4 jood 7m0
Khetri 9 8.4 92 7.1
SS‘!"‘I‘Jnita 35 37.7 25,1 28.6
Private soctor
Barodl 50 104.2 102.8 120.8
vsm 104 72.4 76.3 83.{
Gos Il 80.8 89.3 1117
Tuticorin 143 83.6 112.5 1142
Eﬁ;ore 10 115.0 115.0 120.0
SSP Units 413 0.4 79.6 77.6
Cooperative sector
Kandla 260 103.5 134.0 135.3

(Translation) State Government organisations 1o recome

Use of chemical mistures and insecticides

3676 SHR! PARASRAM BHARD-
WAJ+ Will the Minisier of AGRICUL.-
TURE be plcased to state :

(e) whethcr it is a fact that agricul.
tural production has increased due to
increasing’ use of chemical mixtures and
insecticidss but poison percolates in the
agricultural producc and 1t is siowly going
Into the body of buman being contuming
the agricultural produce and posing a
danger to human life;

(b) if so, whether Government have
paid any attention to this problem and

carried out experiments in this regard;
and '

(c) ifso, the details thercof 17

THE MINISTER OF STATE IN THL
DEPARTMENT OF AGRICULTURE
(SHRI R, PRABHU): (a) Yes, Sir.
The insecticides helong !0 a group of
chemicals which have helped in sustaining
the agricultural production by minimising/
climinatiag the losses which nught other-
wlu be caused by lhe crop pesis and dise-
asés’ ‘From the very beginnmng o the 6th
Five" Year’ Plan, concerted efforts have
been’made by the concerned Central and

mend less persistent and easily bio.degrad-
abic insccticidas for use in agriculture to
avoid problems arising out of residues of
persistent type of insecticides which are
capable of accumulatiog in human body
through the food chain (agricultural
produce). Such cfforts are being further
strengthened during the 7tb Five Year
Plan Some studies conducted by the
national laboratories had revealed the
presence of such insccticidcs in human
tissues but no definite conclusion couid be
drawn as to their being a danger to human
lite.

(b) and (¢) The Government have paid
adequate attention to the problem referred
to and has taken the following action :-

(i) The Iastitutes wunder Indian
Council of Agricuitural Research
and Agriculiural Universities have
screcned a large number of insec-
ticides for recommending safer

and cflective lnscwcnd« for use

In agrieulture, r

(li) Studica have been undertaken biy
the Agricultural Research organ-
sations to determine the residues
of insecticides on agricu'turs)
produce for recommeading ufety-
interval . to avoid the risk of insec
ticides residucs to human beings
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(ifi) The tolerance limits for a number

— —of insecticides have been prescrib-
ed under the Prevention of Food
Adulteration Act, 1954, to enab'e
moaitoring of Agricultural com-
modities from the view point of
insecticides as well. Under the
Insecticides Act, 1968, the registra-
tion of insecticides is mandatory
before they could be imported/
manufactured in the country.
Ths Registration Committeo
constituted under the Act has laid
down eclaborate guidelines for
data generation which encomp-
sssess the date onb inseciicides
residues aod tbeir effect on aoi-
mals and human beings. Conse-
quently, only safer insecticides
with suitabie precautions are
being registcred for use in the
couatry,

(lv)  The Indian Council of Agricul-
tura) Research has launched an
All Indian Coordinated Project
‘on Pesticldes Residues for further
streamlining the use of insecticl-
des with special refrence to their
residues oo agricultural produce.

[English]

Unsold D. D. A. Flats

3677. SHRI JAGDISH AWASTHI
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) . whetber it 15 a fact that flats
constructed by DDA are not as popular
among the buyers as they used to be
before 1980; If so, the reasons therefor;
and

(b) * the number of such flats in diffe-
tent categories lying unsold so far and the
reasons thereof ? T

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Mo, Sir.

(b) D.D.A. bave reported that all
the flats constructed and completed so far
bave been allotted.

MARCH 33, 1987~
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Utilisatlon of Iland by Bhartiya
Kendra
A ¥ retbsM
3678. SHRI D. P. YADAY : Wil
the Minister of URBAN DEVELOPMENT
bc pleased to refer to  the reply given to
Unstarred  Question No.,,3993 o) 19th
August. 1985 regarding utilisation of land
by Bhartiya Kala Kendra and stale:

lis_ll

(a) the dctails of the instructions
according to which only 600 square fect of
residential area could be constructed by
Bhartiya Kala K.odra; and

l L ‘)

(b) the dctails of the instroction in
force at present and policy of Goveroment
prior to March, 1984 and aflier March,
1984 ?

.‘M.. .

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHR1 DALBIR SINGH) : (a) and
(b) The insiructions issued in the year
1976 which are still in force supulate that
in institutional allo:ments the p'ioth ares
for residcoual units of ehowkidar shall not,
exceed 365 sq. . and for care taker 6U0 sq
ftt The instructions however, provide
that the plinth area of residential unit of
care taker/chowki lar will be fixed by the
Lessor 1o his absolute discretion.

In 1983 a decision was taken (__
deserving casces residential portion up to
259, of the total floor area achieved can
be permitted for bonatide rcsidential use by
the institutions as per the siandard approv-
ed by DDA under the Hostels, Boarding
Houses. Guest Houses, Hotels, Lodging
Houses and Molels (Building Standards)
Notification of 1977. '

Vacatioe of Goverameat accammodation
by relired persons

"3679. SHRI KRISHNA SINOH : Will
the Mipister of URBAN DEVELOPMENT
be pleased to stale @

(s) whether it is"a fact that retired
Government servants retain ' Goveraoment
accommodation allotted to them after their
retirement beyond the permissible limit;
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oy (8) if 30, the number of such retired
omployces who ue,remnin; Goverpment
accommodation , under unauthorised
ooccupation al prescnt; and

(¢) the steps being taken’ to get the

accommodation vacated ?

b2 THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVLOPMENT
(SHR1 DALBIR SINGH) : (2) Yes, Sir.

149

- E
i -(b) 870

(¢) Procecding have been initiated
under the Public Prcmises (Eviction of
Unauthorised Occupants) Act, 1971 in the
Court of the Estate Officers for evictjon
of unautherised occupauts.

"y

Allotment of guartera to C P W.D staff

1480. SHRI SONDE RAMAIAH : Wil
the Minister of URBAN DEVFELOP-
MENT bde pleased to srate ©

(a) whether the Parliament Works
Division No. |, Central Public Works
Decpartraent is carrving o™ the civil main-
tenance of houses allotted to the Mcmbers
of Partiament;

(b) il so, whether certain essential
categories of stafl, such as Plumber,
Sewerman, Chowkidar are employed under
this Division;

(c) whether there are a few essential
staff quarters under this Division;

(d) if so, whether these essential staff
in each sub-Divisioh have been provided
with staff quarters; and

(e) if not, the reasons therefor and
the steps being taken 10 provide them with
staff quarters ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT _ (SHRI DALBIR SINGH): (a)
Yes.

CHAITRA 2, 1909 (SAKA!
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. (b) Yes.
Eé) Yes.

(d) Some of the essential staff bave
been provided with Government quarters.’

(e) Construction of a Semce Centre
and 10 Nos. of essential staff qulrters at
North Avenue has been sanctioned and
the work is expected to start in the near
future,

Geologleal Tovestigdtiomy

3681, SHRIMATI GEETA
MUKHERJEE : Will the Minister of
STEEL AND MINES be pleased to state:

(a) the number of Geological investiga.
tions carried out during the field seasom
1984.8S:

(o) the number of geological reports
covering investigations carried out
during the ficld season 1984-85, which wers
prepared and finalised;

(c) the new mineral deposits found
during 1984-85 and the estimated quantity
of the deposits;

(d) whether any of the deposits are
cconomically viable; and

(¢) the total expenditure incurred om
geologica! investigations during the finan.
cial year 1985.86 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AN MINES
SHRIMATI RAM DULARI SINHA):
(a) to (¢) laformatlon is being eollected
and will be Iaid on the Table of the
House. e

Villages connected with all WEIEII!I' roads

3682. CH. RAM PARKASH : Will the
Minister of AGRICULTURE be pleased

~ tostate :
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(2) the pumber of villages not yet
connected with all weather roads, State-
wise;

s1,(b) the target fixed to connect the
vilages during ibe Suveuih Five Your Finn;
and

*"(c) the tatget fixed for the year
1987-88.

-

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVLLOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAYV) : (a) to (c) Development of

MARCH 23, 1987
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rural roads forms part of the Minimum
Needs Programme- (MNP) in the State
sector and outiays for this programme are
provided in fhe plants of the States/UTs.
Under the MNP, all villages with popula-
uon over 150 and 3% of the villages
with population between 1000 and 1500
are to be connected by 1990. State-wise
data on number of villages to be covered
under MNP (road component) which have
not yet been connected by all weather
roads as on 1.4 1986, targets for the
Sceventh Five Year Plap and for the year
1987-88 are given in Statement | and II
below for both catzgories of villages
separately,

Statement-!

Minimum Nceds Programme (Rural Roads)—Villages with population 1500 and
above linked with roads.

-

No. of villages yet Targets
Sl. to be connected —_—————
No. State/UTs. (as on 1.4,1986) Vil Plan 1987-88
1 2 1 s
1. ‘.;;d—h::_P;i es; _1_2:.‘;; _ -; 291 44 h
2. Arupachal Pradesh 18 18 -
J. Assam 280 30 63
4, Bibar 2144 2421 450
S. Gujarat 117 19§ 42
6. Haryana 3 3 —
7. Himachal Pradesh 13 15 1
8. Jammu & Kashmir 45 49 3
9.I Karrataka 731 73 50
10. Kerala —_— - .
11. Madhya Pradesh 560 660 100
12. Maharashtra 759 1081 150
13. Manlpur M 34 8
14, Meghalaya —_— sy —
15. Mizoram 29 29 |
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16. _Nulllnd 3 3 N.A
17. Orissa ' 32 3302 40
18. Punjab - —_ —_
19, Rajasthan 9 1037 100
20. Sikkim 3 4 N.A
21. Tamil Nadu 1014 1264 350
22. Tripura — — —_
23, Uttar Pradesh 2511 3168 633
24. West Bengal 2266 2296 146
25. A & N Islands —_ — —
26, Chandigarh —_ _ _
27. Dadra & Nagar Haveli -_ —_ —
28, Delhi — — —
29. Goa, Daman and Diu — 1 —
30. Lskshadweep -— — ___
31. Poodicherry 3 6 —_

T Toul 17733 19962 2183
B - ——— .

Statemesnt 1]

Minimum Needs Programme (Rural Roads)— Villages with Population
1500 linked with roads

Sl No. of villages yet to
No. States/UTs, be connected with all Targets
wcather roads (as oo _——— ——— —
I 4.1986) V1l Plan 1987-88
1 2 k! 4 5
1. Andhra Pradesh 3017 984 5
2. Arunachal Pradesh 3 16 —_
3. Assam 19 — 6
4. Bihar 3128 269 . 55

R S
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8. Gujarat 367 —_ 100
6., Haryana 5 — —
7. Hlmachal Pradesh 47 - 2
« 8 Jammu & Kashmir 37 —_ 4
9. Karnataka 1624 159 30
10. Kerala a— — _
11. Madhya Pradesh 2089 -— 75
12. Mabarashtra 1539 — —_
13. Manipur 134 s 44
14. Meghalaya —_ — —_—
15, Mizoram n 7 2
16. Nagaland S — N.A
17.  Orissa 2408 1128 40
18. Punjab — —_— —
19. Rajastha‘n 979 82 40
20. Sikkim 7 —_— —
21. Tamil Nadu 1582 373 18
22. Tripura . 31 -— 10
23, Uttar Pradesh 5788 805 400
24, West Bengal 2558 -— 90
25. A & N Islands —_ — _
26. Chandigarh —_— — —
27. Dadra & Nagar Haveli 3 — 2
28. Delhi —_ — _
29. Goa, Daman and Diu — — -—
30. Lakshadweep -— — —_—
31. Pondicherry i 23 —
Toal  2sem 3858- T 980
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Firemen on daily wage basis la CPWD

3683. SHRI P. JERVARA THINAM :
Will the Mioister of URBAN DEVELOP-
MENT be pleased to state

(a) the streogtb of fire-fighting crew
under the Central Public Works Depart-
meat in New Declhi;

(b) the number of iremen working on
daily wage basis sinco 1982,

{c) whether the deylopment of such
firemmen i3 in keeping with the rules laid

down: and

(d) tbe steps being taken to regularise
the services of firemen working on daily

wages ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT ‘SHRI DALBIR SINGH): (a)
Sanctioned strength of the fire fighting
crow under CPWD for various catcgories

is as follows :—

(1) Pire Officer i
(2) PFire Superintendent 1
(3) Leading Firemen 13
(4) Firemen 104
(S) Motor Lorry Driver 19
(6) Khalasi 6

(b) Pour persons are warking as Fire-
men w.e.f. 24.12.85 on daily wage basis.

(c) sad (d) Yes. The daily wage fire-
men will be coomdcred for regularisation
io due course as per the prescrnibed

procedure.

Setilag wp of T.V, relay ceetre la Sunder-
garh Im Orissa

3684. SHRI MAURICE KUJUR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

¢
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(a) Whether there is sny proposal to
set up a television relay centre in Sunder-
garh 1n Orissa during 1987-88; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA) :
(a) and (b) A 100 watt T.V. transmitter
ia expected to be installed and commis.
sioned at Sundergarth during 1987-88.
Orders ior the major cquipment have
already becn placed.

LY

Small and margioal holdiags

3685. SHRI AJOY BISWAS : Will the
Minister of AGRICULTURE be pleased
10 state ;

(a) the total number of small and
marginal boldings in the country in 1976
and 10 1986;

(b) whether small and marginal hold-
ings have lncrcascd toa great exten!
during this period,

(c) i so, the rcasons forsuch a:
increase;

(d) whether Government have mad
any study in this regard; and

(e) if 30, the result of the study ?

THE MINISTER OF STATE IN TH!I
DEPARTMENT OF RURAL DEVYELOP
MENT IN THE MINISTRY OF AQGRI1
CULTURE (SHRI1 RAMANANI
YADAV):(a) and (b) The number o
small and marginal holdings in the countr
bas increased from 359.25 millign in 1976-7
to 66.68 million in 1980-81. The result
for 1983%.86 census have not yet becom
avavlable from the States.

(c) Reasons for this increase may b
attributed to implementation of redistribu
tive fand reform measurcs as well 3!
devolution of landed property through tb
process of inheritance.



i 103

Written A'n:wn

~ (d) No, Sir.
(¢) Does not arise.
Possession of LIG fiats in Motia Khan

3686. SHRI JANAK RAJ GUPTA:
Will the Minister of URBAN DEVELOP-

"MENT be pleased to state:

(a) whether a draw for allotment of
LIG flats, situated at Motia Khan, Delhi.
under General Category was held by DDA
io March, 1982;

(b) if so. whether possession of these
flats has been given to the allottces; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

t (SHRI DALBIR SINGH) : (a) The draw

for allocation in Motia Khan for LIG
flats was held in March, 1¥82 but the draw
for specific allotment is yet to oe held;

(b) Does not arise in view of reply to
Part (a) above.

(c) Origina! contractor M/s Manohar
Singh Sahpney & Co. had abandoned the
work in May, 1985 and gone to the Delbi
High Court. Balance work of LIG flats

; have been awarded and these are hikely to

be complsied in phases. [n phasc-|l about
500 L1G {lats are expected to be comp!eted
by September, 1987. In phase 11 balance
202 flars are expected to be complcted by

' June, 1988,

.

ti

{Translation)

Demolition of jhuggies ia Delhi

.3687. DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of UBRAN
DEVELOPMENT be pleased to state :

(a) the total number of jhuggics

'\ demolished in Delhi during the last four

years and the number of persons who have

‘.been provided with alternative sites for

residential accommodation out of them;
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(b) whether Government propose to
allot any site for residential purpose to the

- remalning ‘persons;

(c) if so, the time by which and the
place where the sites are proposed to be

« allotted to them; and

b

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (d) The
information is being collected and will be
laid on the Table of the House.

[English)

Wages for Child Labour

3688. SHRIMATI USHA CHOU.
DHARY : Will the Minister of LABOUR
be nicased (o state :

(a) whether there is a proposal under
consideration of the Union Government
to bring the wages of child labour at par
with the wages of adult labour ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b) State Govern-
ments/Union Terntosies have been
addressed to fix the same wages for
children and adults.

Development of cocoant in Kerala

3689. SHRI K. MOHANDAS : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have made
a special allocation of funds for the deve-
lopment of coconut in Kerala ;

(b) if so, the details therefor ; and

(c) whether the money has since been
released ?
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THE MINISTER OF STATE IN THE
.DEPARTMENT QF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) No special
allocation bas been made to Keraia for
devalopment of coconut, However, the
tfollowing schemes arc being impleaented
by ihe Coconut Deve opmecot Board in
Kerala :

1. Project for the expansion of area
under coconut.

!J

Project for providing assistaoce
for frrigaticn facilitics to coconut
growers.

3. Project for production and distri-
bution of TXD hybrnid secdlings.

4. FEstablishment of Hybrid Secd
Gardens for production of DXT hybnids.

(b) During 1986-87, the total outlay
approved for the above schemes for Kcerala
is Rs. 30 168 takhs, of which the Board's
share is Rs 19262 lakhs and that of the
Kera'a State Government Rs. 10,906 lakhs

{c) Yes, Sir.

Heuse ballding advanca to Goverameat
employces

3690, SHRI KAMLA «PRASAD
SINGH ; Will the Minister of URBAN
» DEVELOPMENT be pleased 10 state :

(8) whether Union Government have
decided the maximum/minimum limit of
bouse building advance admissible to
Central Government employees after the
recommendations of the Fourth Pay Com-
misgion ;

(b) if s0, the details thercof and if
not, the.time by which a dccision will
be taven in this regard ; and

(c) whether Union Government would
grant house building advance to the appli-
cants who bhad applied during the last
two months according to their old pay

CHAITRA 2, 190 (SAK4,
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scales wbich they were drawing prior to
the recommendations of tbe Fourih Pay
commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
and (b) The matter is under active consi-
deration.

(¢) Pcnding a decision, house building
advance is being sanctioned .on the basis
of pre-rcviscd pay, as mentioned in the
oflice Memorandum given below,

No. 1/170i56/83/H.111

Governnicnt  of India
Munistry of Urban Development (Housing-
111 Section) New Delhi, dated the 27th
October, 1986.

OFFICE MEMORANDUM

Subject : Admissibility for grant of
House Buillding Advance— im-
plementation of Fourth Pay
Commission recommendations.

The undcersigned is dJdirected to say
that peading decisions on revised ehgibelity
conditions ectc., it bas becn decided that
*Basic Pay'" that would have been drawn
by the Govt. cmployee but for fHixation;of
his pay inthe rcevised scale, should be
talen into account for the purpese,of
determining hes ehigibility for House Build
ing Advance. In respect of Government
scrvants who arc appointed to different
posts on or after 1.1.86, ie¢, the date of
implementation of the Pay Commission's
reccommecendations, tbeir:pay, for the pur-
pose of eligibilily will be **Notional Pay”
which they would have drawn in the pre-
revised scale but for the introduction of
the revised scales.

. | Sd/-
(S. Balaktishnan)

Under Sccretary to the Govt. of India
TB :

1. All Ministrics/Deptis, of Govt, of
India
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2. Compiroller & Auditor, General
of India, New Delhi.

3. Union Territories, Admimsira-

| tions of Andaman & Nicobar Is-

lands, Chandigarh, Dadra & Nagar
Haveli, Delhi, Lakshdwecp.

Asslataace for constructing cyclone

shelters
3691. SHRI ANADI CHARAN
DAS : Will the Minister of AGRI-

CULTRE be plecased to state :

(a) the financial assistance provided
to various States for the construction of
cyclone shelters during the last two years,
State-wise ;

(b) whether coastal districts of Orissa
have not been included under the Cen-
trally sponsored scheme of Disaster
Preparedness which provides for coanstru-
ction of cycione shelters; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF FERTILIZERS
IN THE MINISTRY OF AGRI-.
CULTUE (SHRI R. PRABHU): (a) 1o
(e) In responss to (Government of Indm’s
request for proposaisto be included in
the 7th Five Year Plan scheme of disaster
preparendness which envisages, inter-alia,
construction of cyclone shelters, pro-
posals have been received from some
States. The details of the scheme have
not been finalised. No financial assistance
has been provided hy the Goverament of
India to any State during the last two
years for construction of cyclone she'ters.

[Translation)

World Baok assistaace for sagar city

3692, SHR! NANDLAL CHOU-
DHARY ; Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether there is any proposal to

seek World Bank assistance for Sagar
¢ity; and

(b) if so, the details thereof ¢
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Written Answers 108

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH);
(a) Yes, Sir, .

(b) Sagar town has becn identified as
one of the four sub-towns to be provided
w th financial assistance for area deve-
lopment under the o©n-going World Bank
assisted Madhya Pradesh Urban Develop-
ment Project

The town has also been identified as
one of the 10 town for World Bank
Assistance under the proposed M, P,
Water Supply and Sewerage Project.

Jolat membership for plots/flats

369). SHRI SANIOSH KUMAR
SINGH : Will the Mmister of URBAN
DEVELOPMUENT be pleased to state :

(a) whether Government propose o
mable it obligatory for all Group Housing
Socteties 1o Delht to grant membership
only in the joinl name of husband-wife ;
10 check dual/ilicgal alloiment of piow
flats 10 Deihs ; and

(b) f so, by what tume and if not, the
rcasons therefor ?

THE MINISTER OF STATE IN TH8
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
and (b) The cooperaiive society is a
voluntary organisation and its membership
is open to all individuals in accordance
with the Delhi Cooperative Sociclies Act,
972  Rule 27 of the Delhi Cooperative
Societies Rule, 1973 provides [for joint
mcmbership. There 1 no proposal to
make it, obligatory.

Regiatry of plots of first draw wader
Rohinl Scheme

36%4. SHRI SHANTI DHARIWAL :

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(s) whether Delthi Development
Authority held two draws of lots for the
allotment of plots under the Robhini
Residential Scheme ;

(b) If so, whether it is a fact that
DDA has started action regarding site
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“olan, registry and lease deed in respeet of
the plots allotted to the persons declared
successful in second draw whereas
allottees of plots of first draw have not
even been informed about it ;

(c) if so, the time by which action
regsrding reglstry of plots, lcase decd and
site plan is proposcd to be completed in
respect of 27 and 32 metre plots allotted
to the persons belonging to weaker
sections of the socieey and middie income
group who are declaged succcessful in
first draw ; and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE.
LOPMENT (SHRI DALBIR SINGH):
(a) Yes Sir.

(b) Action in respect of aliottees of
both drows is heing taken.

(¢) and (d)
given as it is
involving
authorities.

No time frame can be
a continuous process
allottees and registration

[English)

Liceace fee for Goverameat (Quarters io
Gole Market Area, Newm Delhi

3J69S. SHRI K S. RAO : Wil the
Minister of URBAN DEVELOPMENT
be pleased (o state :

(a) whether Government quarters in
Wilson Square, Gole Market, New Delhi
construcrcd in the years 1916 to 1920 are
proposed to be demolished ;

(b) whether these quarters are in a
dilapidated condition and nced heavy
repairs.

(c) whether market lincence fee of
these quarters was increascd in 1984 ;

(d) whether Government would consi-
der to charge licence fee for these
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quarters at the rates fixed in 1982-83 in
view of the fact that these quarters are
very old and are proposed to be demo.
lished ;

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a)
and (b) Though tbhe Government quarters
in Wilson Square, Gole, Market, New
Delhi are not in a dilapidated condition,

it is proposed to demolish the same in view

of a proposal under consideration for
consiruction of P & T quarters as a part
of the scheme for redevelopment of DIZ
area. These quartcrs were constructed in
in the year 1941,

(c) No Sir.
(d) and (e) Do not arise.

Loss to Sindrl fertiiizers
3696 SHR! MURLIDHAR MANE :
SHR1 HARIHAR SOREN :

W Il the Minister of AGRICULTURBE
be plcased to state

(a) whether Sindn  Fert lizers bave
been incurring heavy losses, if so, the
deta:ls thereof for the last three years ;

(b) whether various committees had
recommended from time to time for
modernisation of the plant ;

(¢) if so. the action to implement
thesc recommendation so far ; and

(d) the amount of money spent by
Government for modernisation of the
plant during the last three years and the
results achieved ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF FERTILIZERS
IN THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir. The
loss incurred by the Sindri Unit of the
Fertilizer Corporation of India Limited
(FCI) during the last three years was as
follows :
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| Year © Loss (in Rs. crores)
198384 30.16
1984-85" 21.63
1985.86 * - 43.71
« (b) and (¢) The' Sindri  Fertilizer

Upit comprises« various production facii-
ties.. One part of this unit is the Ration.
alisation Plant. Although, Paui Pothen

committee had recommended modernisation *

of this plant by setting up new producnon
facitities it was not!' considered cconomi-
cally viable to do so.

(d) The fertilizer Corporation of india
has not spent any mony on moderaisation
of Sindri Unit. However, Rs. 1.48 crores
have been spent during the last three ycars
on renewals and replacements.

Safeguarding iaterests of fishermen of
Kerala

3697. SHR1 K. KUNJAMBU ;w1
the Minister of AGRICULTURE be
pleased to state :

(a) whether the indiscriminate catching
of fish by the big operators with the he!p
of fisbing trawilers is causing prob'ems to
the traditional fishermen of Kerala ; and

(b) if so, the steps taken to protect
the interests of fishermen in the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI
R. PRABHU) : (a) No indiscrimipate flsh-
ing by operators of big fishing trawlers is
allowed along the coast of Kerala,

(b) In order to protect the interests of
fshermen in Kerala, the following meas-
ures have! becn taken under the Keraa
Maripe Fishing Regulatioo- Act, 1980—

(i) No Mechanished craft except
motorised country craft s
allowed to operate within 10 Km.
from shore. |

-
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(ii) Operatioo of purse-seiners is pro-
hibited within 22 Km from
shore R

(i) Use of bottom traw! peary “having
less than 35S m.m. mesh size is

probibited in the territorial
walers.

(iv) Operation of ring seine, pcll.glc
and midwater trawl gears s alge
prohibited in terntorial waters.

(v) Vessels above 25 GRT are pro-
hibited to fish in territorial
Waters.

Cocounut (rees affected by drought ia
Kerala

VIJAYARAGH.-
AGRI.

3698. SHRI V. S.
AVAN :Will the Minister of
CULTURE be pleased to siate :

(a) whether the drought conditions ip
Kerala have affected the coconut trees:

(b) if so, the extent thereof and its
impact on coconut production; aod

(¢) what steps are being contemplated
to help the coconut growers of Kerala in
the event of large scale destruction of
coconut trees due to drought ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) to (c) In the
Memorandum submitted by the Govern-
ment of Kerala seeking Central assistance
for drought relie!/, an area of 39192 ha.
under coconut crop is reported (o have
been affected by drought. The State
Government have estimated loss of 179951
thousand auts of coconut production worth
Rs. 539850 lakhs. It is for the Govern-
meot’ of Kerala to take necessary steps to
assist the coconut growers affected by
drought. The Centrai Government bhave
sanctioned 8 ways and meens -’ advance of
Rs. 10 crores for drought relief. -
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Prices of agricultaral prodace

3699. DR. G.S. RAJHANS : Will tbe
Minister of AGRICULTURE be pleased

to state $

(a) whether prices of agriculture
produce received by farmers are remuner.
ative aod based upon cost of production;
and

(b) if not, the steps Government pro-
pose to take so that the farmers get
remuncrative prices based on cost of pro-
duction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) ; (a) and (b) It is the
declared policy of the Government to
ensure remunerative prices to the farmers
for their produce. The Goverameot decide
on the support price for various agricul-
tura! commodities taking into account the
recommendations of the Commission for
Agricultural Costs and Prices (CACP), the
views of the State Governments and the
Central Ministries. The CACP wihile
formulating its recommendations takes into
account a number of factors including the
cost of production of the concerned com-
modity. Besides the annouocement of
procurement/support prices for major
agricultural commodities, the QGovernment
organise purchase operations through
public and cooperative ageacies.

Removal of unantborised cacroachmesnts
s Gautam Nagar

3700. DR. V. VENKATESH @ Wil
the Mipister of URBAN DEVELOP-
MENT be pleased to state :

(8) whether Government's atlention
has been drawn (o0 & ncws item appearing
in the Hindu (Gurgoao edition) dated 16
December, 1986 titled “DDA  officials
take police for a ride'';

(b) whether DDA bhad planned a
drive to remove unauthorised encroach-

ments in the Gauatm Nagar area, if 30, the
details thereof; and
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(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF:s URBAN .:DEVELQP.
MENT (SHRI DALBIR SINGH) 1: (a)
Yes, Sir. !

(b) and (¢) A clearance programme
was fixed by the D.D.A. for 15th and 16th
December,~ 1986 for shifting the jhuggies
on the land belonging to All India lns-
titute of Medical: Science near:>Gautam
Nagar. According to a survey of the
squattors carried out by the lastitute in
December, 1985, there werce 699 jhuggies
at the site, though the number of jhuggies
at the site happen to be much more.
Therefore, a fresh survey was carried out
which revealed that there were 1756
jhuggles. The demolition operation was
postponed due to non-avai'ability of ade.
quate alternative sites.

Manulactere of alomisivm alloy LPG
cylinders by Bharal Alominiam
Company

3701. SHRI AMARSINH RATHA-
WA : Will the Minister of
STEEL AND MINES be pleased to
state .

(a) whether Bharat Aluminium Com-
pany Limited proposes tu manufacture
aluminium alloy LPG cylinders;

(b) if so, the dectails thereof;

(c) whether any experimeot has been
made with regard to the use of aluminium
for manufacture of LPG cylinders;

(d) if so, the resuits achieved; and

(¢) the time by which production of
such LPG cylinders is likely to be started
by Bharat Aluminium Company Limi-
ted ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES 'IN THE
MINISTRY OF STEEL AND MINES
(SHRIMATI RAM DULARI SINHA) :
(a) No, Stir,
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(b) Does not arise.

(c) and (d) Bharat Aluminium Com-
pany Ltd. (BALCO) has facilities to pro-
duce aluminium alloy rolled products, the
basic raw material, for manufacture of
aluminium alloy LPG cylinders. How-
ever, BALCO does not propose to manu-
facture alum:nium LPG cylinders at pre-
sent as the economic viability of such a
venture is not established.

(¢) Does not arise.

Cold wave la Northern and Eastera
India

3702 SHRI H. N.
GOWDA :

NANJE

SHRI G. S. BASAVARAJU :

DR. CHANDRA SHEKHAR
TRIPATHI :

Will the Minister of AGRICULTURE
be pleascd to state :

(2) whether it is a fact that the cold
wave tightened its icy grip on North o
and Eastern India and took a heavy toll
of lives ip a number of States;

(b) if so, the total oumber of lives
lost in various States: and

(c) the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) to (c) Dunng
the year 1986-87 Government of Ultar
Pradesh has reported dea'h of 4 persons
due to cold wave. Government of Jammu
& Kashm'r has reported death of 64 per-
sons due to frost bite besides loss of 16
human lives due to snow fall. No report
of casualties due to cold wave has been
received from any other State. Concer-
ned State Governments are taking necess-
ary rellef measures.

. i
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Introdaction of computer system for
emigratioa clearance

3703. DR. KRUPASINDHU BHOI :

Will the Minister of LABOUR be pleased
to state:

(a) whether Government have intro-
duced emigration clearance through com-
puter system with a view to speeding up
operations;

(b) ifso, the salient features there-
of} :

() how far it has helped in speeding
up clearance time for emigration and the

details of data maintained by the compu.
ters; and

(d) the future programme of compu-

terisation in emigration offices at different
places ?

THE MINISTER OF STATE
OF THE MINISTRY OF LABOUR
(SHRI P. A SANGMA) : (a)
and (b) Yes, Sir. Three B 25 Super-
micro Computers have becn ipstalled in
the Office of Protector of Emigrants,
Dethi with a view to render on-linc service
to passport holders secking emigration
clearance or wupension of the Fmigrztion
Check Requirement Stamp on their pass-

ports. This has become operative from
[10th December, 1986.

(c) Emigration clearance and sus-
pcnsion is now given in )5 minutes. The
security deposit is also rufunded to iodivi-
dus! cmigrants during this period.

(d) The office of Protector of Emi-
grants, Bombay is being computerised.

Asti-poverty programmes

3704. SHRI H. N,
GOWDA :

SHRI G, S. BASAVARAJU ;

NANJE

Wwill the Minister of AGRICULTURE
be pleased to state :
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(a) whether some of the Northero
States received more assistance than others
under the anti-poverty programmes;

(b) the assistance provided duriog
1985-86 and 1986-87, Statewise;

(c) the steps taken against those
States which bave not shown good results
io regard to anti-poverty programmes;

(d) whether the allocations made to
States have not been fully utilised and
bave been diverted to other projects;
and

(¢) {f so, the action taken/proposed
in this regard;

THE MINISTER OF STATEIN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAY): (a) aad (b) The three
major aati-poverty programmes are (i)
Integrated Rural Dcvelopment Programme
(ii) National Rural Employment Proygra.
mme (NREP) and (iii) Rural Landless
Employment  Guarantee Programme
(RLEGP).

Uonder IRDP the outlays during 1985.86
and 1986-87 have been based on a cri-
terion  which  provid:s 0% of
allocation on the bases of an equal
allocation per block as in the. Sixth Plan
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and tbe remaining 50% on the basis of
incidence of poverty determined by the
National Sample Survey. The Statewise
releases made during 1985-86 and  1986.87
under this programme are given in State-
ment.].

Resources under NREP and RLEGP
arc allocated on the basis of 50% weight-
age to the number of agricultural labourers,
margioal farmers and 509, weightage to
the incidence of rural poverty in each
State/UT. Details 0. Statewise resources
releascd during 1985-86 and 1986-87 under
NREP and RLEGP are given in Statements
I1 & 111 respecuvely. Additiona: funds
under both these programmes can bas
provided to the States/UTs on the basis
of betier performance.

(¢) By and large the performance
under all the threec anti-poverty progra-
mmes bas been satisfactory in all the
States/UTs.

(d)} Central r'unds uander IRDP arc
relcased direct to the District Rural Deve-
lopment Agencies. Heaoce State Govern-
ment caonot divert these funds for other
projects. Funds allocated under NREP/
RLEGP are also not pocrmitted to be
diverted to other programmes.

(¢) Does not arise.

Statement-)

Central funds rcicased during 1985-86 and 1936-87 uader IRDP,

Si.  States/UTs

Central funds

Central funds

No. rcleased during released duriog
1985-86 1986-87 (upto
19.3.1987
1. Andbra Pradesb 1333,19 1869.78
2. Asam 467.42 628,30
3. Bihar, 2477 .43 3382.51
845.97 989,74

4. GQGujarat
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T 2 3 $ -
z: 5., Haryana 372 00 445,39
6. Him:chi! Pradesh 215.44 218.88
7. Jammu & Kashmir 286.29 348.19
8. Karnataka 863.28 1086.90
9. Kerala 669.94 1043.98
10. Madbya Pradesh 1882.38 2536.89
11. Maharashtra 1526.12 1732.77
12 Mauipur 77.60 71.41
13. Meghalaya 48.72 81.54
14. Nagaland 84.00 126.00
15 Orissa 1098.11 1237.73
16. Punjab 457.19 812.49
17. Rajasthan 868 91 1185.63
18. Sikkim 13.02 21 .08
19. Tamil Nadu 1512 08 2097.56
20. Tripura 82.88 142,74
21. Uttar Pradesh 3440.51 5014.8)3
22, West Ben;:l . 1500.29 1935.15
2). A & N Islands 24 00 45.15
24. Arupachal Pradesh 187.82 243.52
25. Chandigarh — 4.00
26. D & N Haveli 8.00 23.79
27. Delhi 39.4 100.58
28. G.D, & Diu 96.00 155.52
29. Lakshadweep 40.00 11.09
30. Mizoram " 160.00 ¢ 284.68
31. Pondicherry 32.00 . 76.78
. ALL lt:iDlA : Ar . 20710.04 27960.74

oy e — e
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Waterprooling of Governmeat
b o buildings

3705. SHR! MOHD. MAHFO0OZ
ALI KHAN : Will the Mnister of
URBAN DEVELOPMENT be pleascd to
state :

(a) whether it 1s a fact that over
a hundred ralis of fake tarfelt meant for
walerproofing the North Block bu'lding n
New Dethi were receatly seidod;

(b) whether it is also a fact that the
terrace waterprooting of a pumber of
other Government buildings has also be.n
done with fake aod substandard taricits;

(¢) {f so, the detals thercofl: and

(d) whether an inQuiry bas been made
in thie regard and f 30, the action
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Over 100 rot's of tarfelt, bearing STP
(Shalimar Tar Producis) Marking and ISI
Marking. meant for waier proofing work
on the terrace of Nosth Block were
recently seized by the Delhi Police. As
the test results are not yet known, it is
pot possible at this stage to indicate
whether the rolls were sub.standard or
faka.

(b) No cause for such suspicion has
come to notice.

(c) acd (d) Do not arise.

Use of organic maaure

3706. SHR!1 C. MADHAYV REDDY :
Will the Minister of AGRICULTURE be
pleased (0 sate :

(a) whether fertilizer imports both
from hard corrency and rupece payment
arca® have been stopped -

(b) whether this is likely to encourage
the use of organic manure farming for
which ceatrolled studies have beea made

CHAITRA 2. 1909 (SAKA)
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and excellent results obtained at some
centres such as Friends Rural Centre,
Hoshangabad ; and

(¢) whether Government propose to
speed up Rescarch and Development on
biofertilizers, biogas Nitrogen fixation and
tuo-technological fields ?

THE MINISTER QF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHR! R. PRABHU) : (a) No, Sir. Since
there is no known indigenous source of
Muriate of potash its entire requirement
is met through imports. The import of
other fertiisers is arranged to bridge the
gaps between their targetted production
and consumption levels. For the year
1987 88, 1t has b:ep decided not to import
any Urea and DAP during the first quarter.
Their import dur:ng the remaining part of
the next year would depend upon the
demand and supply situation that may
emerge.

(b) All-out efforts are being made
towards maximum utilization of all types
of oiganic wasies for use as manurc,
However, the organic manures canpot
entirely substitutie the chemical fertilizers
kceping in view the high nutrient require-
ment on account of intensive cropping and
high vielding varielies programme which
require larger quantities of readily available
fertilizer nutrients,

(¢) Provisions have been made for
Rescarch and Development on Bio-fertfs
hzer, biogas Nirogen Fixation and bios
technological fields

Shifting of ammonia storage by FACT

3707. SARI NARAYAN CHOUBEY!
Will the Minister of AGRICULTURE ba
plcascd to state :

-

(8) whether it 1s a fact that an Expert
Committec which submitted its report in
November 1985 had concluded that the
present location of ammonia storage of |
Fertilizers and Chemicals, Travancore
Limited (FACT) poses a danger to the
population at Willingdon Island ;
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(b) if so, whether Government pro-
pose to shift the plant to a safer location;
and

(c) if oot the reasons thereor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) The Task
Force, appointed to evolve a contingency
plan, has recommended rc-location of the
ammonia storage tank to a safer place. The
suggestion is based on the British Code
of practice which specifies that there should
be no habitat/activity withio a radius of
500 mcires of the ammonia storage.

(b) and (c) An alternative site for the
ammonia s‘orage facility is, accordingly,
being identitied by Fertilizers and Chemi-
cals Travancore Limited in consultation
with the the State Government.

Allotment of bouse-sites to tandiess agri-
cultural labourers

3708. SHRI RANJITSINGH GAEK-
WAD : Will the Minister of URBAN
DEVELOPMENT be picased 1o staie :

(a) whether the scheme for allotment
of house-sitcs to landless agricultural
labourers, free of cost, 1s still being conts-

nued in Gujarat ;

(b) if so, the number of plots for

-~ housing allotied 10 landicss iabourcrs and

scheduted castes iIn  Gujarat upu! Decem-
ber, 1986 ;

(c) the number of plots of Iand that
still remain to be allotted ;

(d) the financial assistance in the
shape of block loans and block grants for
.bocial housing schemes given to Gujarat
uptil 31 December, 1986 against the State's
demannd; and

(e} the financial assistance proposed
.to be given to the State to complete the
social housing schema during 1986-87 ?

MARCH 23, 1987
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) (a) and
(b) Yes Sir.

Since the inception of the scheme of
the allotment of house sites to the rural
landless labourers in 1971, 817570 plots
have becn allotted to landless labourers in
Gujarat Siate. Out of this,
188169 plots have been allotted to
scheduled caste landless labourers.

(c) The achievements in Gujarat has
already exceeded the estimated number of

landiess families to be provided with
house sites

.(d) and (e) Housing being a State
subpect. all social housing schemes are
being implemented by the State Govern-
ments, according to the necds and plan
Pnoritics. The financial assictance is given
in the shape of block loans and block
erants without tying up to any particular
cheme. The total approved ou'lay in the
State Pian for 1986-87 for Gujarat State in
the bousing sector is Rs. 19.33 crores,

Ushyglesic conditions la premises ia
Coananght Place, New Delhi

3709. SHRI HAFIZ MOHD. SIDDIQ:
Will the Mioister of URBAN DEVELOQP-
MENT be pleascd to state :

(s) whether therc is a lack of hygienic
conditions fresh air, cxhaust fans and
drinking water (acilities in the shops,
offices, banks and institutions function ng
in Connaught Place, New Delh ;

(b) whether there is any proposal {0
survey all thesc buildings from hygienic
angle, if 50, the details thereof ;

(c) wbether Govcromeant also br'opou
to shift thesc insti.utions to safer sites
because of unhygicnic conditions ; and

] -
o |

» (d) If not, the mwnl thereior 7 .
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
and (b) No survey of Connaught Place
arca as such bas beca conductcd by the
N.D.M.C., nor is there any proposal for
such a survey,

(¢) and (d) Before sanctioning the
building plans of nex buildings or addi-
tions/alterations In the ex'sting buildirgs,
NDMC ensures compliance of proper
light, ventilation as pur the building bye-
laws. Action to densolish the unsutborised
constructions wberever ncticed i1s lakun,
80 such cascs were booked during the last
2 yecars.

Action for the removal of the insapi-
tary conditions, noiiced in public places.
in and sround Copaught Place or outude
the buildings 1s tabken by NDOMC. NDMC
has no propoals 1o shift any of the insti-
tutions outside this area.

Polable drinking water facility to vitlages
@ Karaulaba

3710. SHR! V.S, KRISHNA IYER :
Will the Mipister of AGRICULTURE be
p'cased to state :

(&) whether Government of Karnataka
has forwarded any progrsnime rcgarding
provision of potable diinking water tacinty
to ail the problem wvillages in Karnataia
for approval of Union Government ;

(b)  so, the details thereof ; and

(c) whether Centrc has approved the
programme and if 30, the amount sanc-
tioned therefor 7

THE MINISTER OF STATE IN THE
DEPARIMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAYVY): (a) to (c) In 1986-87, 1110
schemes for providing safc drinking water
facilitles to 1138 viilages and hamiets at an
eslimated cost of Rs. 30.02 crores hav:
been approved by the Government of
India for implementation by Karnataka
Government under the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme.
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Repatriation of Indian labourers from Galf
countrles !

3711, SHRI T, BASHEER : Will the
Minister of LABOUR be pleased to atate :

(a) whether several hundred Indiaa
labourers are repatriated from the Gulf
couniries paruicularly UAE ;

i
(b) whether Government are aware of

the problems created by the repatriation
of Indwaas from the Gulf countries : and

(€} if so, the steps Goveroment have

iaken o stop the repatriation of Indiaa
labourers ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A,
SANGMA): (3) There has been some
outflow of Indian workers from Gulf
countries including UAE.

(t) and (¢) Yes, Sir, We are taking
steps to ma otain our share in the labour
mJarkei. Repatriaion of Indian workers
IS OWINg (O ecONOMIC  recession and
slowiug down of deve opmental activities.

Loss iacurred by Bharat Alumicium

Company
3712. SHRI V. SREENIVASA
PRASAD :
SHRI BANWARI  LAL

PUROHIT :
SHRI SOMNATH RATH :

will the Minister of STEEL AND
MINES be pleased to state @

(a) whether Bharat Aluminum Com-
pany (BALCO) bas been incurring losses
every year due to agitation by the local
people of Sambalpur ;

o
4
v

(b) if so. the details thereof ; and

(c) the steps propossd to improve the
functioning of Bbarat Aluminium Com.

pany ? Ledd
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THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SHRIMATI RAMDULARI SINHA) : (a)
to (c) The work oo Gandhamardan Bauxite
Project of Bharat Aluminiurn Company
Ltd (BALCO) in Sambalpur (Orissa) has
been slowed down considerably since
December, 1985 due to the agitation by
the local pecple apprehending damage to
the forests, temples and ecology of the
arca as a result of bauxile miniag, Due to
the stoppage of work BALCO has been
incurring unremunerative expenditure of
about Rs. 3 lakhs per mooth by way of
wages etc. The matter is receving attention
of the Governmeant at a h'gh level in order
to resolve the issue,

[Translation)

Sarvey of Jhuggles in Dethi

3713. SHRI BHARAT SINGH : Wil
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether aoy survey of jhuggics
was conducted in Mangolpuri, Jwalapuri
and Sultanpuri in Delhi ; and

(b) if so, the details thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
No, Sir.

(b) Does not arise.

(E.glish)
Deep-sea fishing activities

3714. SHRI N. DENNIS : Wl the
Minister of AGRICULTURE be pleased
1o state

E I

.. (a) whether indigenous capacity has
been utilised for the coostructioo of fishing
trawlers before going in for the import of
fishing trawlers from foreign countries;
and

(b) the offorts made to improve and
» pugment deep-sca fishing activities in the
country ?
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Written Answers 140

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS I[N
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABIIU): (a) to order to
augment deep sea tishing fleet, impost
and indigeaous construction of deep sea
tishing trawlers is allowed. Since most of
the Indian ship buiiding  yards got ade-
qQuale orders even exceelding their capacity
for the construction  of fishing
vesscls, import of finhing  traviers
18 thercfore aliowed

(b) Some of the important steps under-
taken to augment  deep sea fishing act:-
vilics are —

(Y Avementation of deen e fichine
flect through a judicious mix of

indigenous imported and charter-
ed fishing vessels

(i1) Providing 33% subtidy cn the
cost of indigencusly built deep
sea fishing vossels.

(ill) Augmentation of fishery surveys.

(lv) Assistance for construction of
fishing harbours and lapding and
berthing  facilities at  fishiog
cenlres,

(v) Regulation of fish'ng by forcign
vessels in the Exclusive Economic
Zone through enactment of
Mantime Zoncs of India (Regu-
lation of Fishing by Foreign-
fishing vessels) Act, 1981,

Outflow of [ndian laboarers to foreiga
c ountties

3715. SHR]1 THAMPAN THOMAS :
Will the Minister of LABOUR be pleased
to state : "

(s) whether the outflow of [pdian
labour to foreign countries has diminished
in the recent past,

(b) if so. the reasons therefor;
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(c) whether Government have entered
into any contract for sending nurses and
humao labour to foreign couatries; and

(8) if so, the details thereof 7

THE MINISTER OF STATE OF
THLE MINISTRY OF LABOUPR (>HRI
P. A. SANGMA): (a) and (b) Yes,
Sir. The decline in the outflow of Indian
labour predominantly to Middle East is
due to economic recession, slowing down
of the developmental process due to fall
in o revenues and 1he process of replace-
ment of emigrant workers with that of
native workers.

(¢) and (d) Wc have catered into 8
Manpower Agreement with the Staie of
Qatar for regulating the eniry of Indian
labour and also for safeguarding their
interests  The Agreement provides for a
mode! employement contract and a machi-
nery for expcditious settiement of the
complaints of workers.

{Translation]

Allotment of land to co-operative

hossing aoclelics

37116 SHR! BALWANT SINGH
RAMOOWALIA :

SHRI TEJA SINGH DARDI :

Will the Minister of URBAN DEVE.
LOPMIENT be pleased to state :

(a) break-up of =il c(ooperative
house bujlding societies inciuding group
housing, registered with Delhi Devclop-
meot Authority;

(b) names of societics which werc
registercd moie than 13 ycars ago bul
have not been able to give piot of land or
flat 10 their members so far; reasons there-
for and remedial steps takeo;

(¢) names of socicties whose Manag-
ing Commitees have been continuing
beyond atatutory period and steps taken
' to remove such commitiees and cotrust
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their management to duly elected bodies
or to an administrator;

(d) the number of societies whicb are
yet to eet land from the DDA despite

lorg outstanding assurance by Govern-
ment; and

(¢) the tim= by which these societies
will be allotted land and whether the land
price will be of the date when they were

assured of land or at the current increased
price ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) :

(a) The total number of reglstered
cooperative group housing societies in
Deibi 1s 2001 as detailed below :

(i) No. of Societies registerad
prior to 1983 586

(1) No. of Societies rc;istcr.i:d
after June, 1983 .., 1415

(b) and (¢) The informtron is being
collected and will be laid on the Table of
the House.

(¢) The scheme for allotment of
land (o these socicties is being formulated
10 consultation with the various concerned
agencics. As soon as Lhe nccessary for-
malitics are completed, applications will
be invited from these societies through
advertisement in the press and the allot-
ment will be made on ‘First come first
serve’ basis. No definite time schedule
for the purpose can be indicated at pre-
sent. As regards pricea to be charged for
the land from the societies. the matter is
under active consideration of the D D.A /
Delhi Administration.

[English]
National Agricultaral Fair

3717. SHRIS. M. GURADDI ;
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reih. Iy SHRI G. S. BASAVARAJU :
Will tbe Minister of AGRICULTURF

be pleased to state ;

IR
¥ (a) whether Government propose o
held a 'natioml agricultural fair ev.ry-
year,;
2" (b) whether it has also been decided
to hold an international fair once 10 five
years oo the pattern of industrial fair;

(c) if so, the details thereof; and
-

Y(d) whether any agricultural fair is
being held during 1987 and f not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir.

(b) Yes. Sir. It envissged 10 have
ao International Agriculiural Fair once in

" three years.

-
)

-~ (€) :(1)) The deails for organising
International  Agricultural
Fair once in three years are
yet to be worked out and

are under consideration.

Regarding the National
Agricultural Fair' $7, the
main Theme is *Scif Reliance
in Agriculture’ and with sub-
themes of

(ii)

(a) Dairying as an instrumcat of
change.

(b) Prosperity through irpigation.

(c) Food Securiy,

(d) Wasteland Development-
Challenges and responscs.

(¢} Preservation and promotion
of animal wealth.
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(") Fisherica— Blue Revolutioa, “

(s) Post Hsrvest Technologies
(covering agro-industries
preservation and packagingd,

(h) Research and Education in

Agricuolture. '

(i) Energy Management in Agri-
culture,

(J) Plastics in agriculture,

The participants
be -—

are likely to

() Union Ministries of Agricuiture,
Rural Development, Food, Ferti-
hizer, Commerce, water Resources,
Energy and Non.Coaventional
Energy, Science & Technology
etc.

concerned  public  undertakings
under Covernment of India,
voluntary organisations, private
firms, input manufacturers, 1ndivi-
duals and their organisations.

()

Departments of Agriculture, Ani-
ma'!  Husdandary, Fisheries,
Horticuture, Energy, [rrigation,
Rural Development etc. of all
the Staie Governments and their
Pudlic Undertakings Cooperative
Institutions and input manufact.
urers.

(iif)

(d) Yes, Sir. A Na‘ional Agricultu-
ral Fair is being held from 2nd to 18th
Oclober, 1987 in Pragati Maidan, New
Dellu.

Loss due to hallsirrm

3718. SHRI PRAKASH CHAND-
RA:
SHRI DHARAM PAL

SINGH MALIK :

SHRIMATI MEIRA KUMAR :

SHRI SUBHASH YADAY:
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DR. CHANDRA SHEKHAR
TRIPATHI : '

SHRI SHANTI
WAL :

DHARI-

Will the Minister of AGRICULTURE
be pleased to state

(a) whether Government are aware of
large scale destruction of crops in Haryana
and other parts of the country due to hails-
torm;

(b) if so, the estimated loss to crop
and quantum of compensation paid to

the farmers:

(¢) whether Government have received
any request from State Governments f(or
assistance and if so, the assistance provi-
ded; and

(d) if oot, the rcmedial measures

taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FFRTILISERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a)and (b) The
States of Haryana, Madhya Pradese
Pubjab and Gujarat have reported damagh
to crops due to bhailstorms. The extent
of cropped area affectcd as reported by

these States is as under :

CHAITRA 2, 1909 (SAKA)

State Cropped area affected
(lakh Ha)

1* Gujarat 024

2. Haryapa 2.36

3. Madhya Pradesh  0.65

4. Pupjad 0.36

It is for the State Government concer-
ned to provide assistance in the form of
input subsidy to the affected farmers.

(c) and (d) Only the Goveraments
of Madhya Pradesh and Punjab have sent
Memoranda sceking Central assistance,
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Certain additional information bhas been
sought from the concerned State Govts.
In view of this- no assistance has been
sanctioned so far.

Loss by Fertilizers Corporation of
India

3719. SHRI G. S, BASAVARAJU :

SHRI H. N. NANJE
GOWDA :

SHRI K. PRADHANI ;
SHRI GURUDAS KAMAT :

Will the Minister of AGRICULTURE
be pleased to state :

(a) the pet loss suffered by Fertilizer

Corporation of India during :985-86 and
1986-87; and

(b) which arc the other Fertjliser
Corporations which have been incurring
losses and the main reasons thereof
and

(¢) theaction Government proposes
to take in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) The Fertili-
zer Corporation of India (FCI) incurred
a loss of Rs. 127.21 crores in 1985.86; the
loss during 1986-87 1s estimated to be
around Rs. 107.89 crores.

(b) Hindustan Fertilisers Corpora-
tion (HFC) has also been incurring losses,
The losses incurred by FCI and HFC have
been due mainly to ab-initio design defici.
encies, equipment mis-match, mechanical
breakdown and power problems. Madras
Fertilizers Limited (MFL) 100 incurred a
loss during 1985.86 mainly on account of
equipment and contract labour problems,
reduced sales and non-finalisation of
remuneration for bandling pool fertili-
zers,

(c) Schemes have been drawn up for
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revamping and modernising the loss-mak-
ing units 'of PCI and HFC with a view to
improving their operational efficiency.
Captive power plants, wherever considered.
neccssary, have been either installed or
are under installation with a view to avoid-
ing production !osses on account of
power failures/instability,

The equipment and contiract labour
problems faced by MFL have beeo atten-
ded to and rates of remuneration have
since been finalised.

[Translation)

Voluntary retirement scheme Iin public
uvadertakings

3720, SHRI KALI PRASAD
DEY : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is proposed to intro-
duce volurtary retirement scheme in the
public sector wundcrtakings under the
chatge of the Minisiry on the lines of such
a schenie introduced recently in the Siecl
Authority of landia Limited; and

(b) If so, the deiails thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT): (a) and
(b) The question of introducing a
voluntary retwrement scheme on the lines
of the one re:ently introduced im the
Stee!l Authority of India Lunited is under
consideration by one other undertaking
viz. Ferro Scrap Nigam Limited.

[Engiish)]

Financisl assistance to Increase agri-
caltorsl production ia Awndhra
Pradesh

3721. SHRI V., TULSIRAM : Wil
the Minister of AGRICULTURE be ples-
sed to state:

, (a) whetber Government of Andhra
Pradesb bave requested Union‘Govem-

MARCH 23, 1987
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meqt for financial aasistance to incerase
agricultural production in the Siate;

(b) ifso, the amount of assistance
requested;

(c) the amount of assistance granted;
and

(d) If not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FLRTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI:R. PRABHU): (s) Yes, Sir,

() Rs. 899.0) lakhs in 1986-87.

(¢) and (d) Due to budgetary cons-
tsaints & sum of Rs, $44.62 Iskhs bas 0
far been released.

Faulty semerage aystcm In East Dbl

22 DR. G. YUAYA RAMA
RAO : Wil the Miniter of URBAN
DEVELOPMENT be pleased 10 state :

(a) whether Government are aware
of the hardships of newly Jeveloped arcas
like Msnak Vihar, Yo;ana Vibar and
Anand Vibar in East Delhi due to faulty

sewerage system laid by D.D A. in these
arels;

(b) if so, the details thereof and
res‘wns thercfor, and

(¢) the remedial measures taken by
Goveromen, in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
to (¢) Tbec DDA has to lay the periphe-
ral sewer lines and the MCD bas to lay
the trunk sewer. The laylog of the
peripheral sewer by the DDA has been
completed except for certain connections
to be made with the MCD (runk sewer.
Since the laying of the trunk sewer has
not been completed, the sewerage aystom
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is ot functioning. As soon as the trunk
sewer is completed’ by the MCD: these
colonies will be allowed to join the peri-
pberal sewerage system.

(Translation)

Use of cow-dung compost and greea
manure

3723, SHRI RAM PUJAN PATELEL :
Will the Minister of AGRICULTURE be
pleased to sate

(a) whether 11 is a fact that waler
absorbing capacity of land is more when.
cow.dung coinpost and grcen manure Is
uscd instead of chemcal ferulisers

(b).if so, whether farmers will  be
encouraged to use such manures through
any rcscarch so that the use of chemical
fertitizers in agricuitural operations s
reduced; and

(¢) if so, the dctails thercof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS |IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRARBHU): (a) Yes, Sir.
Application of Organic Manure in the
form of cow-dung compost and green
maputes incresse the water absorbing
capacity of lan] as compared to exclusive
use of chemical ferilizers,

(b) and (¢) Farmers are cncouraged
to adopt the integrated use of chemical
fertilizers and organ:c manurcs to improve
the soil fertility and supplement nutrient
requirement of crops In this regatd State
Goverpments are regularly asked (0 fix
targets for prodaction: and utilization of
organic manures Al present about 235
million tonpes or rural compost and 6.7
million tonnes of urban compost are being
used as manure (1985-86).

[English)
’ Saebsidy on sceds

3724. SHRI DHARAM PAL SINGH
¥ MALIK : g

CHAITRA 2, 1909 (SAKA)
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SMT, MEIRA KUMAR ;
SHRI SUBHASH YADAY :

Will the Minister of AGRICULTURE
be pleased to state :

(8) whether prices of improved seeds
arc aimost two (0 three times more thap

the support price of: foodgrains in the
country ;

(b) whetber there is any proposal to
Prov.de subsidy oa sceds; and

(c) tf.not, the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir.

(b) No, Sir.”

(c) 1t has becn noticed that' the cost
of sceds as percentags of total cost of
cultivat on of most crops does not exceed
10%. For crops like ju'e and mustard, 1t
is much less. The more important factors
in case of seeds are their quality and
tmely availabibty. Produciion of high
Quality sceds involves high cost due to
special care particularly plant protection,
scgregation of lighterseeds, chemical
treatment etc. Sin:e the yields from
quality secds are much hicher than (he
yicids trom gra'n thc additional income
from extra production is enough to offset
the shghily higher cost on the use of
quality seeds.

As a mal'er of policy, therefore, the
Government concentrates on the aspect
of quality and timcly availabitity of seeds
rather than investing scarce resources in
subsidising seecds.

For the above rcasons, it f#s+ not
desirable to subsidise all seed distribution
tn the country.
particular crops where the availability of
sceds- at - reasopable prices seemsy a
constraint, subsidies arc coonsidered on g
sclootive basis,

t

However, in-.cases of:

v b

&



f

<'

[

|

I

18
|

B

Written Angwers

-

Inclasion of cotton Ia Crop Insoraace
Scheme

3725. SHRI BANWARI LAL PURO-
HIT : Will tbe Minister of AGRICUL-
TURE be pleased to state :

(2) whether Maharashtra Government
has urged the Centre to include cotton in
Crop Insurance Scheme;

(b) if so, the reaction of Union

Government thereto ;

(c) whether any fina! decision has
been taken in tbis regard: and

(d) if 50, the details thereof ?

THE MINISTER OF AGRICUL.
TURE (DR. G. S. DHILLON) : (a) Yes,

Sir.

(b) to (d) loclusion of cottoo under
the Comprehensive Crop Insursnce
Scheme would be considered after gaining
experience in respect of the crops already
covered viz; wheat, paddy, millets, oilseeds
and pulses.

Breakfast T. V. transmisslon in regiooal
langnages

3726. SHRI P. KOLANDAIVELU :
Will the Minpister of INFORMATION

AND BROADCASTING be plcased to
state

(a) whether the Breakfast TV transmis-
slon in regiooal languages will be intro-
duced from 6 a.m. to 9 a.m.; and

(b) il oot, the reasons thercol ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA):
(a) No, Sir.

(b) Due to constraints of resources,
there is no proposal at present to intro-
duce regional language morning transmis-
tion. The moroing transmission introduced

MARCH 23, 198
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on the National petwork from 23rd

February, 1987 will, however, feature
programmes of bpatlonal appeal and
significance.
{Translation)

Meshroom caltivation la U.P.

3727, SHRI HARISH RAWAT : Will
the Minister of AGRICULTURE be
pleased to siate :

() whether billy arecas of Utiar
Pradesh are most suitable for growing
mushroom;

(b) if so, whether mushroom s
produced on a large scale io this area ;

(c) if not, whether any scheme is
being formulated to increasc the produ-
ction of mushroom In this area ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Hilly arcas of
Uttar Pradesh are suitable for growing
mushroom.

(b) Production of mushroom bas
Inzreased notably in the hill areas of Uttar

Pradesh.

(c) and (b) A scheme for training of
growers on mushroom cultivation has
alrcady been taken up, Under the scheme
250 growers are trained every year and
long term loan s provided to them atl
subsidised rate of interest. Besides. an
Indo-Dutch project for development of
mushroom cultivation has also been
sanctioned Under this project casing soil,
spawn and compost will be supplied to the
growers for mushroom productioo,

[English]
Accumulated loss of H.F.C.

3728. SHRI E. AYYAPPU REDDY:
Will the Minister of AGRICULTURE bs

pleased (o stalc

LY
" (a) the aecumulated loss of the
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Hindustan Fertilizers Corporation as on |
January, 1987; and

(b) whether any plan has been drawn
up to prevent further losses and to recoup
the losses already incurred ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) The accumul-
ated loss of Hindustao Fertilizer Corpor-
ation (HFC) up to 31.12.1986 is about Rs.

498.55 crores.

(b) With a view to preventing produc-
tion loss on acvount of power lailure,
Government has approved installation of
captive power plants for HFC units A
proposal for revammng the production
units and capital restructuring has been
drawn up by HFC, Consultants are being
appointed for an end-to end survey and
for preparation of Jetailed project reports.

Royalty for TV coverage ta organisers of
matches

®
3729. SHRI RAM DHAN :  Will the

Minister of INFORMATION AND
BROADCASTING be p.aased to siate :

(a) whether Doordarshan makes any
payments as royalty for T.V_ cosverage to
the organisers of tocal and regional cricket
matches as also for test matches in ladia;

aond

(b) if not, the reasons thereof ?

CHAITRA?, 1989 (S4KA)
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THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K,
PANIJA) : (a) Yes, Sir. :

(b) Sports coverage being one of the
important arcas of programming Door-
darshan has to invest substantially both
in hardware as well as sofiware for these
coverages. Bcecause of heavy financial
commitments and inadequate financial
support, it is not possible for Doordarshan
to pay any royalty to the Organisers of
local and regional cricket matches as also
for tbe Test matches in lndia.

Agricultural production ia Bihar

3730. SHRIMATI PRABHAWATI
GUPTA :  Will the Minister of AGR].
CULTURE be pleased to state .

(2) the annual agricultural production
in Bihar since 1985;

(b) the amount sanctioned to Bihatr
State for the purpose since 1985: and

(c) the steps taken by Union Govern.
ment 10 incrcase the agricultural produc-
tion in Bitar ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) The production
of major agricuitural crops in Bihar tor
the years 1984.85 and 1985-86 is as under:-

(In lakh tonnes)

Crop 1984-85 1985-86

Rice 53.8 60.8

Wheat 30.3 314

Coarse Cercals 11.2 12.0

Pulses 8.0 8.2
Foodgrains 103.3 112.4 )
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2 3
iSunrcane o .. 37.4 394
Potato 13.5 13.1
"Total oilseceds ' 1.4 1.4
Jute & Mesta® . 104 19 6

e —

L

*Production in lakh bales of 180 Kgs. each

Similar estimates for the crop year
1986-87 are not yet duc for all the crops.

(b) The outlays approved for the
State seclor. programmes pertainng to
Agriculture and Allied services (including
cooperation and excludiog Forestry) since
1985-86 are given below :-

(Rs. in Jakhs)

Yecars Approved Outlay
1985-86 3917
1986-87 5986
1987-88 6977

(c) The Union Government has becn
taking appropriatc steps to Increase
agricultural production In all the Srates
through implementation of varous sche-
mes. Vanous Central and Cenurally
Sponsored Schemcs arc being implemented
in Bihar to increase thc production and
productivity of major crops. The schemes
in operation ia Bihar inciude Special Rice
Production Programme for Eastcra Stases,
Nationa! Pulses Development Programme,
Nationad Qilseeds Development Project,
Intensive jute Developmcot Programme,
National Watershed D:velopment
Project, assistance to Small and Marginal
Farmers, Minikit Programmes on Rice,
Wheat, Coarse Cercals and Pulses etc.

Benefits of Foarth Pay Commlssion’s Report
te employees ln EPF organisatioo and
ESI Corporation

I373l. DR. C. P. THAKUR : Will the
Minister of LABGUR Dbe pleased to stale:

(a) wheth=r the employees working in
Employe:s Provident Fund O:gaaisation
and Employces State Insurance Corpora-
tion have beecn given the b nefits of the
Fourtn Pay Commssion’s Report; 20d

(b) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF 1L ABOUR (SHRI P.A,
SANGMA) : (a) The revised scales of pay
and altowances ctc, as approved by the
Government on the basis of the Fourth
Pay Commission’s rccommendationg have
since been extended to Group *B’, *C* and
‘D" employces of the EPF  Organisation
and the ESI Corporation.

(b) Does not arise.
New price policy (or alamlsiom

3732. SHRI BALASAHEB VIiKHE
PATIL : Wil the Minister of STEEL
AND MINES be pcased to state

(a) whether a new price policy for
aluminium s under consideration of
Government; and

(b) if so. the time by which it is likely
to be anpuunced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINLS OF THE MI-
NISTRY OF STEEL AND MINES (3HRI-
MATI RAMDULARI SINHA): (a) and
(b) The prices of primary slumipnium are
statutanily controlled and revised from

"
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time to time. Revised prices of alaminium
were apnounced cffective from March 1)
1987.

Special registration scheme of DDA for
SC & ST

3733. SHRI GANGA RAM : Will the
Mipister of URBAN DEVELOPMENT be
pleascd to state ©

(a) whether Government had intro-
duced any spe.ial registration scheme for
the Scheduled Castes and Scheduled Tribes
in the year 1973 to clear the backlog for
allot ment of residential flats in Dethi;

(b) if 0, the oumber of applications
reccived and allotments made;

(<) the number of applications pending
disposal and the rcasons therefor;

(d) whether Governmeat propose (O
introduce any spccial scheme to <'ear the
backlog: and

(e) if so, the details thereof ?

THE MINISTLR OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHHRI1 DALBIR SINGH) (a) Yes
Sur.

(b) The total mumber of applications
recerved from SC/ST in various catcgories
viz., Janta, LIG and MIG was 4467 out
of which §322 were given allotment., Re-
maning 143 persons did pot exercisc their
option.

’

(c) Nil.

(d) and (¢) Do not arsc in view of
reply to Part (¢) above.

Telecast of serials and Glms bascd oa
National Integration

3734. SHRI PRATAPRAO B. BHO.
SALE : Will the Mlinister of INFOR-
MATION AND BROADCASTING be
pleased to state : '

CHAITRA 2, 1509 (SAKA)
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(a) the details of T.V, serials based on
the theme of National Integration telecast
or proposed to be telecast ; and

(b) the names of feature films telecast

so far on this theme and further scheduled
to be telecast ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA);
) Most of the scrials telecast by Door-
durshan convey the message of National
Integration either directly or indirectly.

(b) Since different ingredients faclu-
ding Natiooa! Integration are present in
one form or the other in the majority of
the feature films regularly telecast by
Doordarshsn, it is not possible to classify
tbose films under different themes including
Natiopal Integration.

Productipa of Calclem Carboaate In FACT,
Kerala

3738, SHRI K. G. ADIYODI : Will

the Minister of AGRICULTURE be
prlcased to state :

(a) the details of production in tonnes
of Calcium Carbopate in FACT, Kerala
durirg the last three years ;

(k) whether there has been any restric-

tion cn producing phosphoric acid for the
last three years ;

(c) if so, the reason therefor and the
percentage of reduction in production (o
the installed capacity; and

(d) what are the by-products ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE

" (SHR! R. PRABHU) : (8) The Fertilizers

and Chemicals Travaocore Limited (FACT)
produced the following quantities of
Calkcium Carbooate duriog ' the last three
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years;
Year  Production (MT)
1983-84 3600
1984-85 . 12500
1985-86 Nil

* (b) and (c) Alithough, intially, pro-
duction of Sulphuric acid was sufficient for
tbe manufacture of both end-products
and phosphoric acid, later, due to change
in product pattern, a smaller quantitv of
tbe Sulphuric Acid produced in FACT
plants has become available for utilization
for the production of phosphoric acid.
Besides, other factors, like power cut and
water salinity, also affect the capacity
utilization of the phosphoric acid plants.

The capacity utilization of the phos-
phoric acid plants, both at Udyogamandal
and Cochin Division, during the last three
years was as follows :

Cochin

Year Udyogamandal

Division(% Division(%)
1983.84 56 33 o
1984-85 62 36
1985-86 45 | 34

—_——

(d) while gypsum is obtained as a by-
product during the manufacture of phos-
pbaric acid, ca'cium carbonate is protuced
as a by-product when ammonium sulphate
is manufactured ihrough the gypsum
route.

Experimests on crop rotation

3736. SHRI RAM PYARE PANIKA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any experiments on crop
rotation were made by agricultural scien-
tists in the country; and

(b) if so, the steps being taken to
maka crop rotation system popular among
farmers with a view to epable them to

‘ tacrease the yield from their farms ?
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. THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir.

(b) The crop prcduction technology
and package of practices are being develop-
ed through All ]ndia - Coordinated Re-
scarch Projccts namely (1) Agronomic
Research (1) Water Management (iit) Weed
Control and (iv) Loog Term Fertilizer
Experiments,

The proven technology related to the
crop rotation and other package of prac-
tices is being popularised through tbe
following major programmes.

(i) Under the Agronomic Rescarch
Project every year about 10,000
trials are conducted under the
scheme entitiled, “*Experiments on
Cultivator's Field.

(iil) The proven technology is bcing
disseminated through programmes
like National Demonstration,
Krishi Vigyan Kendras, Opera-
tiocal Research Projects and Lab
to Land programme.

(ifi) 1n all the Swate Agricultural Uni-
versities and Central Resecarch
Institutes, the *Kisan Mela' and
‘Kisan Diwas' are organized in
Kharif and Rabi season to ac-
quaint the farmers with the latest
technology.

(iv) The Central and State Depari-
ments of Agriculture are engaged
in cxtension programmes for
transfcrring the proven technology
to cultivators for adoption.

(v) The publications in popular local
languages are beiog brought out
and distributed to farmers by
extension wings of State Depart-
ments of Agriculture aod State
Agricultural Upiversities.
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Violstioa of inboar laws [a stone gquarries
’ is Delhl

3737. SHRIMATI KISHORI smn@:
Will the Minister of LABOUR be plecased
to state :

(a) whether labour laws are being
implemented in stone quarries in Delhi; if
not, the reasons thereof,

(b) whether a large proporiion of
workers employed in stone quarries are
women labour,

(¢) whether clemeantary facilities like
provision of drinking water and creches 1o
look after tbeir children are made avail-
able to them; if not, the msom'thereor;

(d) whether bonded labour conditions
exist in these Quarries; and

(¢) if s, the steps taken to remedy
the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA) : (a) to (e) The stonc mines
in Delhi are rcgularly inspected by the
officers of both the Directorate (ieneral
of Mines Safety and the Chie! Labour
Commissioner (Central) to enforce various
labour laws such as Mines Act, 1952, Pay-
ment of Wages Act, 1936, Minimum Wages
Act, 1948, Contract Labour (Regulation
and Abolition) Act, 1970, Payment of
Bonus Act, 1965 Equal Remun=ration
Act, 1976 and the Rules /Regulations
framed thercunder. Wherever irregularities
are detecied, orders are issued to rectify
defects. Prosecutions are also launched
whenever deemed necessary.

As per information available, 11 is not
a fact that a large proportion of workers in
stone quarrics in Delhi are women. Accor-
ding to the information furnished by the
Delbi Admiaistration the appropriate
authority responsible for identification,
release and rehabilitation of bonded
labourers in Delhi under the Bonded
Labour System (Abohtion) Act, 1976, there
are n.o bondcd labour in the stone quarries
in Delhi.

' S
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Implementation of recommendations
ef Press Commisslon

3738 SHR! SATYENDRA NARA.
YAN SINHA : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to siate :

(a) the number of recommendations
of the Second Press Commission which
have been implemented so far;

(b) the details of these recommenda-
tions and their Implementation; apd

(¢) the reasons for delay in imple-
menting remaining recommendations ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K,
PANJA): (a)to(c) A detaled report
containing tbe recommendations of the
Second Press Commission and the action
tat eu thereon, was placed on the table of
the Lok Sabha oo 18.7.1986. Follow up
action wherever warranted has been
initiated.

L

[Translation)

Setting up of steel stockyard at Jabalpur

3739. SHRI MOHAN LAL JHIK-
RAM : Will the Minister of STEEL AND
MINES he pleased to state :

() whether Stecl Autbority of India
Limited had taken a decision to open a
sicel stockyard at Jabalpur ;

(b) if so, the reasons for not imple-
mentit g the decision ; and

(c) the time by which it will be
implemented ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) : (a) Yes,
Sir.

(b) and (c) Various reasons, particularly |

resource constraihis, necesssitated a review
by SALIL of its decisions regarding opening

Y TR
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of new stockyards. The SAIL Board has
adopted a policy to open a new stockyards
only at those places where a minimum off-
take of 5.000 tonnes per month was assured.
Since the off take at Jabalpur was hikely to
be less than 5,000 ronnes per month SAIL
has been making Steel available through a
consignment agency at Jatalpur from July,

1985.
[English]

Allocation for dry land horticeltere and
farm forestry in Seventh Plan

3740. SHRI BANWARI LAL
BAIRWA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the State-wise data relating to
financial allocation made for Seventh Plan
under Nationai Watersbed Develepment
Programme for rainfed Agricolture
(MWDPRA) and aliocation made for the
year 1986-87 ;
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(b) how much area would be covered
under Dryland Horticulture and Farm
Forestry under the above programme and
the State-wise targets, if any ; and

(c) whether adequate arrangements
have been made for training of project
functionaries for its efficient implemeniation
and monitoring ?

THE MINISTER OF STATE
IN THE DEPARTMENT OF FERTI-
LISERS IN THE MINISTRY OF AGRI-
CULTURE (SHRI R. PRABHU) : (a)
A statement indicating allocatiens upder
this Scheme is grven below.

(b) No targets are fixed separately for
dryland borticulture and farm forestry
under this scheme.

(c) Yes, Sir,

Watershed Development Programme for Rainfed Agriculiuze — Alocations

National
for Works Programme *
(Rs. in crore)
Sl. No. State 7th Plan 1986-87
lot-;; :;;c;i:; _totnl all;:.i-o-n
1 2 3 4
1. Andhra Pradesh 32.00 8,00
2. Assam 0.80 0.20
3, Bihar 4.00 1.00
4, Gujarat 32.00 8.00
s. Haryana 2.00 0.50
6. Himachal Pradcsh 2.00 0.50
7. Karnataka 36.C0 9.00
8, Kerala 0.80 0.20
9, Madhya Pradesb 28,00 7.00
10. Maharashtra 40.00 10,00
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1 2 3 4

11. Orissa 4.00 1.00
12. Punjab 0.80 . 0-20
13 Rajasthan 24,00 6.00
14, Tamil Nadu 8.00 2.00
18. Uttar Pradesh 16 00 4.00
16. West Bengal 1.60 0.40

Total : 232 00 58.00

*Works Programme inc'uded uoder the scleme are :—

Land and Moisture management for cropping systems introduction, dryland horticuls

ture, (odder production and farm forestry,

Child Labour Pelicy

3741. SHRI K. RAMACHANDRA
REDDY :
SHRI K. PRADHANI :

Will the Minister of LABOUR be

pleased to state :

(a) whether Union Qovernment are
contemplating to introduce a Natiooal
Child Labour Policy to deal with the
welfare and rehabilitation of cbild labour ;
and

(b) if so, the salient features of the
policy ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHR!
P. A. SANGMA) : (a) and (b) Yes Sir;
the Policy is under formulation,

{ Translation)
Central Dack and Poultry Farms
3742 SHR! RAJ KUMAR RAl:

Wiil the Minister of AGRICULTURE be
pleased to state @

(a) the number of Central duck and

poultry breeding farms in the country
slate-wise ; and

(b) tbe number of ducks and hens in
cach of these farms ?

THE MINISTER OF STATE IN
THE DEPARTMENT QF FERTILIZERS
IN THE MINISTRY OF AGRICUL.
TURE (SHRI R. PRABHU) : (a) The
Statewise npumber of Central Poultry Breed-
ing Farms and Central Duck Breeding

Farm sect up the Government of India
is as under :

Central Central
Poultry Duck
Breeeding Breeding
Farm Farm
(1) Karpataka One One
( i) Mabarashtra One Nil
(ili) Orissa Oune Nil
~ (iv) Union Tertitory
of Chandigath One Nif

(b) The average number of hens and
ducks maintained  at tbe Central
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Poultry and Duck Breeding Farms during
1985-86 is as under :
e
(i) Central Poultry Breeding
Farm, Hesserghatta
(Bangslore). 9,101 bens
(i) Central Pou'try Breeding
Farm, Bombay 4,924 bens

(iii) Central Poultry Breeding

" Farm, Bhutnesbwar 6,767 hens

~ (iv) Central Poultry Breeding
’Farm, Chandigarh 5.397 hens
(v) Central Duck Breeding

Farm, Hesserghatta
(Bangalore), 2 522 ducks
[English)

Duration of regional programmes telecast
by Delhi Doordarshas

3743, SHR! V. KRISHNA RAO ;
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state :

(8) whether there is any proposal to
Increase the duration of regional language
programmecs telecast from Deibhi Doordar-
shan, especially in the bnational network
programme ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANIJA) : (a) There is no such proposal
st present.

(b) Does not arise.

Bingle tramsport authority in Metropolitaa
Cities

3744. SHRI SRI HARI RAO : Will
the Minister of URBAN DEVELOPMENT
be p'eased to state :
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(a) whether there is any proposal for
sctting up ofa single transport authority
in the metropolilan cities to co-ordinate
the activities of the public trarsport
systems ;

(b) if so, the details thereof ;

(¢) the progress made in drawing up a
rapid mass transit system for metropolitan
cities; if apy ; and

(d) whether any rapid mass transit
system is proposcd for the twin cities of
Hyderabad and Secunderabad 1n Apndhra
Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH) :
{(a) and (b) A Working Group has been
constituted to consider the proposal 1o set
up a single trarsport authority n tbe
metropolitan cities to coordinaie the
aclivitics of the public transport systems.
lis report is awaited

(¢) A task force has been set up to
advisc and evaluate different niodes of
mass rapid transport systiem for urban
transport in Dclhi and to recommend
the one most suited to mee! the growlog
neceds of Delbi. lis report 1s awaited.

{(d) No, Sir.

Use of organic fertilizers manure

3745. SHRI! V., SOBHANADREES-
WARA RAO ; Will the Minister of
AGRICULTURE be plcased 10 state

(a) The average quanlity of organic
fertilizer applied per acre of cultivable
land in China aod Indias ;

(b) the comprehensive plan adopted
in China which is utilizing most of the
compost in rural and urban arcas for the
manufscture / conversion int0o organic
Pertilizer/manure ; and
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(c) the concrete stcps being taken by
Governmeot to utilise the compost (o the
maximum exient 7

THE MINISTER OF STATE
IN THE DEPARTMENT OF FERTILI.
ZFRS IN THE MINISTRY OF
OF AGRICULTURE (SHRI
R. PRABHU) : (a) There s no
aathentic statistics availahie about the
exteot of organic fertilizers applied per
acre of cultivable land in China. However,
it is gencrally reported that much larger
quantities of organic manure arc used iIn
China a3 compared to Inda The
average quantity of organic fertilisers
applied per acre of cultivable tand in India
is 0.56 tonnes during 1935-86.

(b) As per information avatlable it is
understood that organ scd efforts are made
ia China to use all types of rural and
urban organic waste including human,
large animal and hog msnures. compost,
crop residues ashes, o:lcakes urban wave
and mud [rom rivers and ponds as manure,

(2) State Governments arc regu'arly
advised to take adequate cteps Lo increvse
the production and usc of oryanic manures.
Al present ahou! 23 mithon tonnes of
rural comonost and 6.7 million tonnes of
urban compost are being used as manurcs
in the country

Anticipated rise between demaed and
supply ia housing

PROF.
MORE :

3746. RAM  KRISHNA

CH. RAM PRAKASH :

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state ;

(8) the estimated housirg shortage P
the country at the end of 1981 and the
annual percentage of increase in the
housing shortage at the end of 1986, year-
wise ; and

(b) the anticipated rise between
demand and supply io housing by 200l
and to what extend, with the current rate
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oi construction, the gap in the bousing is
anticipated to be bridged by 2001 ?

THE MINISTER OF STATE IN THE
MiINISTRY OF URBAN DEVELOP-
MENT (SHRI1 DALBIR SINGH) : (a) As
per the National Buildings Organisation
est.males the housing shortage at the begin-
ning of .98] was 21.2 million dwelling unita
and the rate of increase in the shortage has
bcen of the order of 4.3% per annum_

(b) Demand for housing is condition-
ed by severa! factors. Moreover, as cfforts
are being made to step up the provision of
hause sites and the pace of construction of
houses, 1t is difficuli 1o estimate with any
dcgree of relrablity, the likely gap beween
demand and supply of housing by 2001,

Housing schemes in rural areas

3747. SHRI PRAKASH V. PATIL :
Will the Minister of URBAN DEVELOP.
MENT be pleaced (o state

(a) whether it is a fact that & number
of schemes are being implemented in the
rural areas for providing housing facilities
1o the different categories of people ;

(b) tne total number of such schemes
and the agencics through which they are
being implem:nted ;

(c) whether the multiplicity of agencies
is creating a probiem in achieving the set
targets ; and

(d) if so, the present system of co-
ordination and whether Government are
cons'dering to bring them under one
umbreila ? -

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) to
(d) : Housing being a State subject, ailt
social housing schemes are being imple-
mecnted by the State Government/Union
Territory Administrations  according to
tbeir requircments and plan priorities. In
addition, central assistance is provided to
States/UTs under Indira Awas Yojana for

ceul 4
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construction of houses for Scheduled
Castes/Schéduled Tribes and freed bonded
labourers in the rural ateas which is being
implemented by the Department of Rural
Development. The Union Government
mooitors these schemes including the
scheme of the allotment of house sites
and provisions of construction
assistance to the rural landless workers.

Settlag op of Doordarshan Studios al
Bbopal aad lodore

3748. SHRI PRATAP BHANU SHAR.-
MA : Wil the Minister of INFORMA.
TION AND BROADCASTING be
pleased to state

(a) the progress made in the sctting
up of a Doordarshan Studio at Bhopal ;

(b) whetber such a studlo will be set
up at [odore also ; and

(¢) if so, when ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA):
(a) Civil works for Doordarshan Siudio
Centrc at Bhopal are in progress. Orders
for supply of long delivery equipments for
the studio have bcen placed.

(b) There is no such proposal.
(c) Does not arise.

Beedi workers welfare 1a Knroataka

3749. SHRI NARASING SURYA-
VANSI : Will the Minister of LABOUR
be pleased to state :

(a) whether the beedi workers 1o
Karrataka are demanding the levy tax for
all beedi without exemption, substantial
"ipcrease in funds for beedi workers
wellare activities, provision of house sites,
abolition of contract system, and imple.
mentation of Beedi and Cigar Workers
(Conditions of Employment) Act, 1966
throughout tbe country ; and

(b), if so, tbe details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) No such demand bhas
. been received from beedi workers in
Karnataka.
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(b) Does not arise.

Non-depositiog of EPF coatributloa by
textile milis im Bombay

3750. DR. DATTA SAMANT : Will
the Miaster of LABOUR be pleased to
state :

(a) the total amount of Employees
Provident Fund not deposited wnto the
Provident Fund Oflice by Textile Mills n
Bombay as on 31 December, 1986 :

(b) the mili-wise details of th.s amount
payable to Provident Fuad Office ;

(c) the total amount collected by the
mill owners from the wages of the work.
men but rot deroeit~d irto the Provident
Fund Office in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) According (o available
information, a surn of Rs. 368 01 lakhs was
not depnsjited by the un-exempred Texule
Mills in Bombay, as on 31,12 86 ;

{b) A stacement! is given below.

(c) Out of the total arrears of Rs.
368 Ol 'ahhs a sum of 69.8) lakhs was
deducted from the wages of the workmen
by the mill owners but oot deposited
with the Provident Fund Office

(d) The EPI authorities are generally
taking the following action against the
defaulting employers, for realisation of the
outstanding dues :

(i) Revenue Recovery Certificates
are fssucd under section 8 of the
EPF Act, for rccovery of the
outstanding dues ;

(i) Damages are levied for belated
payments under section 148 of
the EPF Act ;

(ifl) Prosecutions are filed under

section 14 of EPF Act ; and

(iv) Complaints arc filed under section
406/409 1PC for non-payment of
employees’ share of coatribution
deducted from the wages of the
employees but not deposited.



173 Weitten Answers CHATTRA 2, 199 (SAKA) Written Answers
Statement
81. No. l:ame of the Establishment Amount in Defsult
(Rs. In lakhs)

1 2 3

1. M/s Kishco Mills Pvt, Lid , Bombay 6.73

2. M/s Jaifabs Textile M:lls, Bombay 4.57

3. M/s National Cotton Mills, Bombay 1.18

4. M/s Shree Shakti Mills. Bombay 311

s. M/s Bradbury Mills, Bombay 153.64

6. M/s Bharat Textile Mills, Bombay 14,95

7. M/s Digvijay Textile Mills, Bombay - 10.82

8. M/s Saksaria Cotion Mills, Bombay 12,29

9, M/s New Kaiser I.-Hind Mills, Bombay 16.15
10, M/s Shri Sitaram Mills 11d., Bombay 39,44
11. M/s Jam Manufacturing Co. Lid , Bombay 21.48

12 M/s India United Mills, Bombay 70.78
13, M.s Sayaji Mills Ltd., Bombay 1.88
14, M/s Sadhana Textile, Bombay 1.57
15, M/s Kohinoor Mills (No. | & °) 6.24
16. M/s Kohinoor Mills (No. ) 1.58
17. M/s New City of Bombay Mfg Co. Ltd, 1.73

Total 368.0!

Fiedings of Natioasal Labour lastitate on
moorganised labour

3751. SHRI BHATTAM SRIRAMA-
MURTY : Will tbe Minister of LABOUR
be pleased to state :

(a) whetber Government are aware
of th: findings of the National’ Lllzour
Institute on the conditions of the unorga-
nised labour ;

(b) * if so, the salient features thereof ;
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(¢) whether the agricultural-lahourers
annual earnings are not more than
Rs. 3600/- which falls below the poverty
line of Rs. 6400/- per househo!d ; and

(d) whether Government are cons:der-
ing to determine a ‘below poverly wage’
for 100 million people ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P, A.
SANGMA) : (a) The Nauonal Labour
Institute has not done any invest'gation
into the conditions of unorgantsed labour.
In fact, even the concept definition of
unorganised labour are subjezt to varying
interpretations.

(b) Does not arise,

(c) and (d) Employments in agricultnr:
and the construcuion industry fall primarily
under the sphere of Siate Governnients,
which determine the min'mum wages in
these employments. Fach State acsesces its
local conditions and follows suitable
criteria while fixing minimum wages in
agriculture. The concept of the poverty line
is based on an income from all sourccs
(including wages) sufficient to ensure the
minimum putritional level.

Regularisation of cmployees of Bongaigaoa
KRefiaery and Petrochemical Township

3752. SHRI DINESH GOSWAMI ;
Will the Ministecr LABOUR be pleassd to
state

(a) whether the case regarding rcgu-
larisation of the employces of the Hongai-
gaon Refinery and Petrochemical Township
initiated by the Bongaigaon Refinery and
Petrochemical Township Mainienance
Labour Union is pending with his Ministry;

(b) if so, for how long and when the
case is likely to be disposed of ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P, A,
SANGMA) ; (a) and (b) The Regional
Labour Commissioner (Central) Guwahati
bas submitted the failure of conciiiation
report in the dispute raised by the Bongai-
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gaon Refincry and Petrochemical Township
Maintenance labour Union, Dhaligaon,
Distt. Kokrajbar (Assam). As per the
procecure, the Ministry of Petroleum &
Natural Gas (under whose administrative
control the above undertaking fails) bas
been requested to advise the management
to settle the dispute amicably or else agree
for reference therenf 10 the Industrial
Tribunal for adjudication. They have been
requested to send their report within 60
day. A dec'sion on whether thec matter
shou'd be ref:rred for adjudication or not,
will be taken on rececipt of reply from that
Ministry or after the expiry of the stipula-
ted peniod of 60 days.

Fspenditure on steci plasts

3753, SHRI HUSSAIN DALWAI :
Will the Minister of STEEL AND MINES
be pleased to s'ate ;

(8) the steps proposed to curb nonp-
productive expenditure of steel plants :

(b} the messures propcsed to bring
the cost within the ambit of cost of benefit
ratio ; and

(¢) the total output of steel plants
per year and the cost thereof ?

THE MINISTER OF STHEL AND
MINES (SHRI K. C. PANT) : (a) and (b)
SAIL maintains jstric' control on all items
of c¢xpenditure through budgeiary  limits,
monitoring the actuals agsinst these limits
and through appropriate dclegation of
powers (0 incur expenditure. In addition,
the following measurcs are also being
taken by SAlIlL. on a continuous basis to
control the cost of production ;—

(i) Increase in capacity utlisation,
and production of demand oriented
products :

(liy Monitoring the techno economic
parameters and energy con-
servation ;

(tii) Eosuring adequate availability and
right quality of input materials,
particularly coking coal including
import of low ash coking coal ;
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(lv) Improving yield of by-preducts aad
better recovery of wastes and
secondary arising ;

(v) Proper mainteosase of plant gad
equipment for bciter availability
aad efficiency in production ;

(vi) Modernisation and refurbishihg of
the existing aged and obsolete

plants/equipments ;

(vid) 1 Inicasive research and deve-
lopment c¢fforts for improving
preduction and productivity ;

(vili) Bxercising control over demurrage,
overtime and other adminisirative
expenses |

(ix) Inculcating cost consciousness
among ofhicers and workers at .all

levels through workshops/seminars
elc, ;

(x) Frecziog of man-power and re-
deployment of surplus, maapower
through appropriaie training.

(c) The total output of SAIL steel
plaats (lacludiog 11ISCO) comprises of sale-
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able steel, pig iron for sa'e, special and
alloy steels, cast iroa spun pipes, castings,
fertilizers, by-products and chemicals _etc.
The total value of the various products of
SAIL (including 11SCO) was Rs. 4695.90
crores in 1985.86.

[ Translation)

Prices of foodgrains

3754. DR. PRABHAT KUMAR
MISHRA : Will the Miaister of AGRICUL-
TURE be plcased to stat: :

(a) whether Government propose to
ramsc the price of foudgrains produced by
larmers ;

(b) if so, how much and by what time
and percentage increase propascd to be
made 1n foodgrains, foodgrain-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) and (b) The
table below indicates the procurcment/
mipvmum  support prices for differcat
foodgrains sooounced for 1986-87 and 1987-
8% marketing seasons together with the
Jpercentage’increases thercin

Procurement/Minimum Support Prices

Y T, el T ————l e T mcp—

— et —— e S— — i

(According to Marketing Year)

(Rs. per quintal)

Varfety

Commodity 1986-87 1987-88 Percentage
increase over
1986-87

Paddy Common 146 . .

Coarse Cereals FAQ 132 . .

(Jowar, Baira, Maize

and Ragi)

Wheat FAQ 162 166 25

Barley PAQ 132 138 2.3

e o




179 Written Angwers MARCFi 23, 198Y Wreltten Answers 180
Gram ‘ FAQ 260 280 7.7

Tur (arhar)

Moong FAQ 320 328 1.6

Urad

*The procurement prices for 1987-88 season in respect of Paddy and Kharif coarse

cercals (Jowar, Bajra, Maize and Ragi) are likely to be announced shortly,

[Engli k)]

Galdeliaes for transfer of employees in
Office of the E. P. F. Commissioaer

3755. SHRI NARESH CHANDRA
CHATURVYEDI! : Will the Mnister of
LABOUR be pleased to state :

(a) the puidelines, if any, regarding
the rational transfer of Class II] emp oyces
from the Regional Offices to sub-regional
offices in the Employees Provident Fund
Commissioner's Offices ;

(b) whether these guidelines are
followed in the Utiar Pradesh Regional
office of the office of the Employees
Provident Fund Comm¢ssioners ; and

(c) if oot, tbe reasons thereof and
the action Government propose 10 take to
implement a uniform policy 10 this regard
in the Employces Provident Fund Orga-
sation ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) and (b) These matters
relate to the day to day administration of
the Central Provident Fund Commissio-
ner's Organisation, and tbese are fully
delegated functions. Considering the
large sizes of the Regional and other
offices of the Provident Fund Organisa.
tion, the time and cffort involved in
ascertaining the observances of routing
administrative Instructions in individual
cases would not be commensurate with the
results sought to be obtained therefrom.

Ameodments to Urban Laad Ceiling Act

3756. SHRI ANOOP CHAND

SHAH : Will the Minister of URBAN
DEVELOPMENT be pleased to state ;

(8) whether Government propose to
make somc amendments to (he Urban

Land Ceiling Act, 1976 during the current
year ;

(b) whether it is a fact that the
Committee aprointed to suggest necessary
amendments to the Urbap Land Ceiling
Act, 1976 has submitted its report ;

(¢) if so the detajls thereof ; apnd

~ (d) 1lfnot, when the Commiitee 1]
likely (0 submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
MENT (SHRI DALBIR SINGH) : (a)
and (b) Naitional Commission on Urban;-
sation, in their interim report have made
some recommendations about the Urban
Land (Ceiling & Regulation) Act, 1976,
Thf- recommendations are under exami.
Dation.

- (c) The details of the recommenda.
tions are given in the statement below.

(d) Does not arise.

Statement

Recommendations made by the Natiosa)
Commission os Urbaalsaiion oo Urbaa
Laod (Ceiling & Regalation) Act, 1976

in lts toterim report.

(1) The Act must remain oo the
Statute book, all excess lands
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must be identified and notified as
surplys and be made liable to
acquisition.

All surp'us vacant land must be
quickly released for city develop-
ment, in particular housing. w'h
apecial emphasis on housing for
the middle and lower income
groups and the economically
weaker scctions.

In order that the owners of
surplus land be encouraged to
use for house coastruction rather
than indu'ge {in  uanecessary
litigation to retain it, thev mav
be permitted, with a min‘mum of
formality, to build hous'ng units
of the prescribed Jimit of 80
square metres of plinth arca.

If the owners are wunable to
construct such dwellings, they
may be permitted to transfer the
land to a cooperative housing
sociely which may either develop
Group Housing or make laod
available in plots of pot more
than 100 3q. mitrs (o its members
for house construction.

The facitity mentioncd in 1tems
(}) and (4) above will be available
for five ycars from the prescribed
date. If within this period the
land has not becn utilised as
above, the provisions of seclions
10 11 and 14 of the Act will be
applied ! pso facio,

During the period of 6 years
permittcd for utilisation of the
land in the prescribed manncr,
th* surplus vacant land should
be subject to a cessftax. The
amount of such cess/tax should
be Rs. )/-per square metre in
category D towns. In category
C, B, and A towns, the Central
or State Governmeant, by general
or special bnoltification, may
prescribed cess/tax ranging from
Rs. $/- to Rs. 50/- per square
meter, depending on location,

CHAITRA 2. 1909 (SAKA)
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value etc. of land. Thia tax/ceas
witll be applicable to vacant
Government land also. Where
land is held by a Housing Co-
operative Society as plotted
development the society will be
responsible for paying the cess/
tax on all unbuilt plots.

The land owner will cease to pas
cess/tax on completion of cons-
truction equivalent to at least
$0%, of the prevailing FAR/FSI.

Where within the prescribed
period of five years the land has
been brought under construction,
but the said construction is in
violation of the prescribed use of
plinth area, a penalty amounting
to a hundred times the prescribed
vacant land cess/tax shall be
imposed on the holders of the
land such a penalty will be recov-
erable as arrears of land revenue.
Alternatively, the State will have
the option 10 confiscate the land
and the structurers buili thereon.

loclude under Section 19 proper-
t.¢s consisting of buildings and
land notified as being of archaeo-
logical, historical and cultural
significance by a Competent
Authority.

Recognising that the State must
continue to provide land and
shelter to the urban poor, the
Commussion recommends that the
entire procceds of the vacani
land cess/tax and penalties for
misuse be credited to a Shelter
Fund. Tbe proceceds of the
shelter fund would be wholly
applied to the city from which it
is collecied and will be specifically
utilised for 'and acquisition and
development of serviced sitesl for
the urban poor and for construc-
tion of bousing for them. On a
very conscervative estimate deduc-
ting from the declared surplus
vacant jand of 1.66 lakhs hectares
approximately 43000 hectares for
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which exemption has been
given, leaves (a balance of 1,23
lakhs hectares. Even oo a modest
rate of Rs. 5/- perisquare melre,
it should 'bc possible to get
approximatcly Rs. 600 crores per
ansum for the Shelter Fund.

[Translation]

Graduates Provided jobs under Seif
Employmcat Programme

3757. SHRI KUNWAR RAM : Wiil
the Minister of LABOUR be pleased to

atate :

(s) 1tbhe pumber of graduales provided
' with employment io different States uader
the Self-Employment Programme dunog
the yoari1985.86 ;

(b) tthe number of graduates whose
pames still rema n on the live register of
of employment cxchanges ;

(c) the oumber of the Science

graduates among them ; and

+(d) whether there s 2oy machi-
mery in the States for continuous monetor-
iog of the enterprises run by scif-employed
graduates with a view to make them

successfull ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P, A,
SANGMA) : The information pcrtainiog
.to sumber of Graduates provided with
;employment in differcot States under Scf
,Bmployment Programme is oot ma:ntdincd
.Ceatzally by the Goverameant.

(b) and (c) The total number of
Graduates and Science Graduates on the
Live' Register of Employment Exchange
as on 30.6.86 was 23.07 and 4.68 lakhs,

respectively.

(d) The monitoring of the progress
{s done by the State \Governments and

Banks.
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Bloe dust in iron ore mines in Balladiila

3758. SHRI Y. S. MAHAJAN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether big pockets of blue dust
bave been found in some iron ore mioes
in Balladila ;

(b) if so, whether Government have
the techoolozy and techonrcal know.how
to utilise this blue dust in manufacturing
process and if the details thereof ; and

(c) if oot, whether Government
propose to deve op the technical know-
how to mak use of the dblue duat ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT): (a) Yes,
Sit. ‘

(b) Technology for sinter to be used
ia the blast furnaces of integrated stcel
plants, already available in India, can be
applied to use bluc dust to produce sinter.
Studies are also underway to determine
possib ¢ industrial applications of blue
dust in powder melallurgial industry,
clectronic indastry, welding and paiol
industries etc.

Deaw held in 1983 sader new pailicra
HUDCO Scheme

3759. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
URBAN DEVELOPMENT be plcased to
state :

(a) whether the Jdraw for alloiment
of flats was beld in February, 1983 undcr
the new Patiern HUDCO Schewme, 1979 ;

(b) if so, the number of flats allotted
so far ;

() the number of such flats yet to
be allotted and the reasons for the delay ;

and

(d) the time by which the remaining
flats will be aliotied.
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a)
Yes Sir, a draw for allocation of 9825 flats
under the scheme was held on 1.2.1983.

(b) 8338

(b) 1467 allocatees are yet to be

CHAITRA 2, 1909 (SAKA)

allotted flats through specific draws,
details of which are given below :—

o Category Colony No. of

flats

LIG Shalimar Bagh 167

LIG Kalkaji 304

LIG Diishad Garden 36

Janta Lawerance Road 960

Total : 1467

Flats in Shalimar Bagh. Diishad

Garden and Lawsarence Road could not
be compicted In time on account of the
default on the part of the contrac'or. All
the 304 LIG houses at Kalkajl have since
been completed.

(3) The remaining allocatees will be
allotted fiats through specific draws as soon
as the complcted houses bccome available.

Scttiag of T. V. Relay Tramsmitter
at Ararla, Bihar

3760. SHRI D. L. BAITHRA : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is any proposal
to copstruct a relay transmission tower at
Araria in Bihar ; and

(b) If so, the details threof ?

THE MINISTER OF STATE OF THE
 MINISTRY OF INFORMATION AND
BROADCASTING (SHRT A K. PANJA):
(a) and (b) : No, Sir. However a high
power TV (ransmitter of JOKW s
proposed to be set up at Katibar, which is
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expected provide service, among other
places, 10 Araria also.

Area covered by AIR and Doordarshas ' _'

3J761. SHRI CHHITUBHAI GAMIT :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the percentage arca of the country

covered by Radio & T. V. networks at
present ; and

(b) the time by which the rest of the
arca will be fully covered 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K. PANJA):

(2) and (b) Radio and TV coverage
at present available and cxpected to be
avaj'able after completion ot the 7th Plan
schemes of AIR / Doordarshan in the
country is approximately as follows : —

Present Coverage Coverage after
completion of
7tk Plap schemes

% %
Popula- Area-
tion-wise wise

Popula- Arca-
tion-wise wise

Radio 90.12 79.84 97.5 91
Door- 70.28 46.69 82.8 67.2
darshan

Further improvement in  Radlo/TV
services to uncovered population/arcas
would depend upon  availabillty of
resources in future development plans.

Primary Agricultural Credit Societies in
Gujarat

DR. CHINTA MOHAN : Will
AGRICULTURE be

3762.
the Minister of
pleased to state ;

t

() whether National Bank for
Agricultural and Rural Development
proposes to assist 30 Primary Agricultural
Credit Socletles in Gujarat under its 15
poiat programme ;
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(b) whether such socielics have been .
-assisted by National Bank for Agriculture
{and Rural Development in various States

and if so, the details thereof State-wise,
during. the last,jthree years, , lncluding
Andhra Pradesh ?

(c) whether 15-point programme
of National Bank for Agriculture and
Rural Development bas beeo implemenied
and evaluated ; and

(d) if <o, whether any mid.course
coerections have bean made for improve-
ments and if s0, the details thereof ;

THE MINISTER. OF:' AGRICUL-
TURE (SHRI G. S. DHILLON) : (a)
Yos, Sir.

(b) NABARD introduced the 15-
point programme only in July,. 1986 for
development of seleeted 30 Primary
Agricultural Credit Socicties (PACS) and
)l Large-sized Muiti. Porpose Cooperative
Societies (LAMPS) in cach of the 20 pilot
project districts in the country. So far IS
districts in 12 States bhave been sclected
under the programme. The details
of 15 districts are indiceted in the state-
ment given below.

(c) and {d) Since the programme was
lauached only from July 1986 no evalua-
tioa of the programmc has been made
so far. ’

Statement
Pilot Project Districts
List of districts selected so far.

S1:* Name of the Name of the

No. State District selected

i. Andhra Pradesh Medak

2. Bihar Nalanda/
Ranchi.

3. Himsachal Pradesh Mandi

4. Madhya Pradesh Durg/
Hoshangabad

5. Mi.hauuhm Buldhana
Aurangabad

6.: Orisse Kalabandi

7. Rajaslhan Ajmer
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1 2, | 3
8. Tamilnadu Chingleput °
9. Utiar Pradesh Sultanpur ,
10. West Bengal Purulia
11. Karnataka Hassan
12. Gujarat Saharkantha
Expeaditare of Asheries Indastrial

esfate »

3763. SHRI UTTAM RATHOD:
Wit the Mipister-of AGRIGULTURE be
p'essed to state :

(a) whether Government have deci-
ded to cstablish fisheries industrial estates
ip the country; and

(by if so. the total cxpenditure
incurred under the scheme so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) No. Sir,

(b) Does not arise.
tHowsing shertage la Ihe comatry

3764. SHRI MURLI DEORA :
Will the Minister of URBAN DEVELOP.-
MENT be pleased 10 state :

(a) the total housing shortage in
the country accordirg to the latest figures,
both in urban and rural areas;

(b) whetbee Gavernment have asse-
sscd if the introduction of the Urban Laod
Ceiling , Act, has, had any impact ip
bringing the bousing gap; and

(c) what are the plans to mce.l the
situation that is growing acute ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
About 24.7 million dwelling units.

(b) No
made.

such survey has been

(c) Several steps have bean takea (o
meet the growing shortage, some of which
are as follows ;—

() The Pudblic Sector outley for
bousing has been raised i from
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Rs 1490 87 crores in the 6th
' 'Plan to'Rs. 2458.21"° croren in the
Tth Plan.

. (li) The norms of income eligibility,
celliog cost of construction sod
coling of Govt. loan assistance
for various social housing sche-
me<s have heeo enhaoced,

(i) Under the Rural House Sitescum-
" L€Coosruction Amistance Scheme
ifor' Rusal Lead.ess Workers a
t provision ofnRs. 577 crores bas
‘beea made 1n the Seveath Plao,
Ofthis Re. 36 crores: would: be
wtihsed to ) provide developed
' bouse sites of 90 sq. mirs. each
10 7.2 iakh landiess farmuiees at the
rate’'ofl Rs. SO0 "per famiiy and
an cxpenditure of Rs. 541 crores
would be incurred to provide
coastruction assistance o 27!
lakh famulics at th: ate of Rs,

2000 per family.

(iv) The equity of Housing & Urban
Deveclopruent Corporation
(HUDCO) is proposcd to be
raised from Rs 75 crores to Rs.

‘135 crorcs during the Seventh
Plan.

(v) Sites and Services for Economi-
cally weaker secions i0 urban
arcas are provided at cost pnce.
The arca of developed Jand is
restricted (o 25-30 »q. mtrs. per
house and loan of Rs. 5000 at
concessional ratcs of interest is
to be given to cach bencficiary
family.

(vi) A Natlonal Housing Bank is lo
be set up to facilitate’ rhe* avail-
ability of Housing finance;

and

‘&(vu) Several fiscal inoentives are, pro-
vided to ¢ encourage ipvestment
‘in« bousing and some more bave
been spnouaced in the Budget

15peach (1987+88), oA
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(viii) Certain amendments to Urba;!
Land (Ceiliog & Regulatron) Ac
» and Rent Control 'Act are unde
‘eonsideration of .the ¢ Govern
ment.

Drought assistance to U.P.

3765. ' SHRI ARIF MOHAMMEL
KHAN : Wil the Minister of AGRI
CCULTURE bc picased to state ;

(a)° whether Union Goverhient have

recetved any’ memorapdum”trom Ultar

“Pradesh Governmeot regarding’ droughi
" condilion in'the State;'and

(b) if so, the date oo which th:
memorandum was received and details o
the ioancial assistance given to U.P. “fo
providing relief ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN

THE MINISTRY OF AGRICUL
TURE (SHRI R. PRABHU) .

(a) and (b) Yes, Sir. The
Government of Uttar Pradesh submitted

a memorandum on 29.9.1986 seeking Ceo-
tral assistance for drought relief. “*Based

‘ on the recommendatioos of the High
Leve! Commitiee on reliel, a ceiling: of
expenditure amounting to Rs. 10.88 crores
bas been approved to the State Govern.

~ment for drought rchefl on 311.12.1986 for
the year 1986-87,

R & D on horticultural crops

J766. SHRI K. D, SULTANPURI :
Will the Miaister of AGRICULTURE be
pleased to state :

(a) the oumber of rcsearch
cenires established in the country for
-carryingout R & D work on crops like
| potato. ginger - and other . vegetables;
and

(b) the details of outstanding bew,
varicties developed by these research
''centres, which have proved helpful«in ine
“creasing' the “production ! of Ythese vegs.
‘ tables ?

| ‘
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THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABHU): (a) Twenty five
research centres for potato, 4 for ginger
and 24 for other vegetables have been
established by Indian Council of Agricul-

- tural Research in the country,

(b) Nine outstanding varieties of
potato and 65 of 11 other vegetable crops
developed by these centres bave proved
helpful in increasing their production. In
ginger one high yellding cultivar ‘PGS-35’
has been recently recommcnded for

release in Orisn'

Four of the nine potato varieties are
resistant to late blight, two to late blight
and wart and one to late blight and cyst
nematode. Of the 65 vegetable varieties,
9 are resistant to different discases and
pests and two tomato varicties suitable for
long distance (ransporation as well as
longer duration storage.

Disparity Ia licence fee of Goverameot
quarters

3761. SHRI RAMASHRAY

PRASAD SINGH : Will the Munsier of

URBAN DEVELOPMENT be pleased to
state :

(a) whether therc Is disparity in
licence fec being charged from Govern-
ment secrvants for Government accom-

modation ;

(b) whether licénce fee for Type.ll
Quarters in Kidwai Nagar Blocks A, B &
C differs from quarter to quarter in the

same block ;

~ {¢) 1ifso, the reasons therefor and
the criteria for charging different licence
fee for each quarter in the same block; and

(d) the steps being cootemplated to
temove this anomaly ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
M ENT (SHRI DALBIR SINGH) : (a)
The Licence fee of General poo! accom-

L
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modation allotted to &8 Government servant
is charged on the basis of Standard
Licence Fee/Poo'ed Standard Licence
Fee under the provision of Fundamental
Rule 45-A or 10%, of his monthly emolu.
ments (74% of his monthly emoluments
upto Rs. 47¢/.) whichever is less.

(b) to (d) The Licence Fee under
Fundamental Rule 45.A is assessed at a
uniform unit rate per square metre of the
living area and does not differ from
quarter to quarter unless the living area
varies. There is no anomaly. However,
tbe recommendations of the Fourth Pay
Commission for recovery of Licence Fee
for Government sccommodation at a flat
rate with refercnce to type of accom-
modation allotted to a Government
scrvant is under consideratioa of Govern-
ment,

[Translation)
Persons besefited gader .0 Polnt
Programme
J768. SHRI RAM BHAGAT

PASWAN : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the number of landlcss families
in the country brought above the poverty
lioe under the 20 Point Programme and
National Rural Employment Programme;

(b) whether the works wundertaken
under these programmes have not been
completed so far and tbe landless persons
could not be bencfited ;

(c) the expenditure incurred in Bihar
during 1980 to 1986; and

(d) the details of the concrete works
executed so far ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF RURAL DEVEL.-
OPMENT IN THE MINISTRY OF
AGRICULTURE (SHR!I RAMANAND
YADAY): (a) The Major anti poverty
programmes covered under 20 Point
Programme are Nations! Rural Employ-
ment Programme (NREP), Rural Landless
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EBmployment, Guarantee  Programme-

(RLEGP) and Integrated Rural Dcvelop
ment Programme (IRDP).

NREP and RLEGP aim at generating
adJditional empioyment opportunities for
rural uoemployed/underemployed giving
preference to rural landiess labour. Per-
formance under these programmes is
monitored in terms of mandays of emp-
loyment generated and bpot in terms of
oumber of families brought above tbe
poverty line.

Under Integratcd Rural Development
Programme, 15,56 million fam.lies were
passisted during the Sixth Plan. Durjng
the years 1985-86 and 1986-87 (upto
January, 1987) 3 061 million families and
2.51 million famihies have respectively
been assisted. During the Sixth Plan, imp-
lementation of IRDP has been evaluated
by a number of major rescarch instit-

utions  like Programme Evaluation
Organisation (PEO), National Bank for
Agricuiture and Rural Development
(NABARLY) aod Insutute for Finance
Management and Research (IFMR),
Madras.

According to PF.O report, 49.4%, of
the sample size of 1170 families have
crossed the poverty line. According (o
NABARD, 479 have crossed the poverty
Iine from sample size of 1498 famihes.

CHAITRA 2, 1909 (SAKA)
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According to 12 monthly concurrent
evaluation studies upto October, 1985—
September, 1986, 52 hencficiaries have
crosscd the poverty line of Rs 3500 apnd
129% old bepeficiaries of the revised pove
erty line of Rs, 6500/ —.

(b) NREP and RLEGP are the
regu'ar programmes under which works are
taken up on continuing basis. Priority
is given under these programmes to the
completion of incomplete works of the
carhier ycars before the new works are
taken up. Percentage of landless labour-
ers under these programmes works out
to 309, and 40%, respectively during the
year 1985-86.

() The expenditure incurred under
NREP/RLEGP and 1RDP during tbe
years 1950-8]1 to 1985-86 and during the
year 1986-87 is as under : —

(Rs. 10 crores)

e e —

342,41 (upto January, 1937)
142.13 (upto December, 1986)
315.33 (upto February, 1987)

NREP
RLEGP
IRDP

(d) Statements | and 11 indicating
the works executed ‘under NREP and
Projects approved under RLEGP In Bibar
during the Sixth Plan as well as the years
1985-86 and 1986-87 as per reports received
80 far are given below,
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Statement-11

Details of projeots gpproved under-.
the Rurzl Lapdless: Employment -
Guarantee Programme io Bibar

Period No. of projects Approved cost

CHAITRA 2, 1909 (SAKA)

approved (Rs. io lakh)

1 _@ (31
1. Sixth Plan 66 11526.65
2. 1985.86 9 7504.20
3. 1986-87 13 14978.33

(upto 16 2.1937)

L _ ———

[Englirh]

Iaceative graats for slum improvement la
Orissa

3769. SHRI CHINTAMANI JENA
Will the Mipister of URBAN DEVELOP-
MENT be pleased to state :

(s) when> the scheme of- Central

incentive grant for improvemcent of slum

dweilers in urban areas was introduced;:

(b) the detsils of the grant given
under this scheme (o different States
including the number, of bescficiaries
covered, State-wise

(c) whether this grant was o0 ud Aoc
arrangement and if so, the reasons thereof
and the date of 1ty discontimuance,

Pritted A ngwers 19'&:

(d) whether Government of Orissa
requested for the grant of Rs 80 lakhs
under ttus scheme for 1985-86 as well as
1986-87 since as much amount was already
spent by the State Government {n each
of those two years from their own
resources;

(¢) if so, the response of Union

Government; and

(f) if so, the scheme has been dis-
continued, since when and whether it is
proposed to revive the scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT  (SHRI DALBIR
SINGH) : (a) to (¢) Under the Scheme of
Environmental Improvement of Urban
Stums, Central incentive grants were pro-
vided to States for additional coverage of
slum dwellers during;, the last two years
of the 6th Plan. This was & temporary
measurc s:med at realising the 6th Plan
targets. A statement "indicating the Siate
wise funds rclcased:.and slum dwellers
benefited is given below.

(dYto (f) The Scheme of Central
incentjve grants has beem discontinued
during the 7th~ Plan. The Gowvt. of
Orissa bad come up : with the request for
relecase of R3 R0 !akhs but they were
informed oa 12.12.85 - that the scheme was
discontinped.- They were requested to
explore the possibility-of locating the funda
out of their State Aonual Plan provisions.

There is no proposal, at present, for
reviving the scheme.:
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Laboor strike in Delbi

3770.~'SHRI  KAMLA
RAWAT : Will the Minister of LABOUR

be pleased to state &

(2) whether the labourers working in
factories in Delhi went on strike on 16 Jan-

uary, 1987, for increase in their wages;

(b) if so, the loss of production suffer-
ed due to the strike;

(c) whether Government have 1ssued

orders for increase in the wages of labourers

and

(d) if not, the reasons thereror ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
¥YSANGMA) : (a) to (d) According to
fnformation reccived from the Delhi Ad-
“ministration, there was a partial strike by
factory workers of Delhi on the 16th
January, 1987 to demand increase in mini-
mum wages. information oo loss of pro-

duction due to the strike is not available.

The question of revising minimum wages
~is under the consideration of the Delhi
Administration.

Mineral testing ageoacy at Cuddapah
District

3771. SHRI C. SAMBU : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether “Andhra  Pradesh Siate
Government have sought financial assis.
tance to set up a mineral testing agency at
Cuddapah district; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SMT. RAMDULARI SINHA) : (a) and
(b) The information is being collected and
shall be laid on the Table of the House.

Settiemeot of crap insmrance claims

3772. SHRI C. SAMBU : Will tbe
Minister of AGRICULTURE be pleased
to state :

MARCH 23,'19%7
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(a) whether there is any proposal to

~make ‘Village' of ‘'Survey-Number” a

unit for the settiement of crop insurance

~cClaims tecanse **Mandal’® as a unit for the

crop insurance Scheme has not given good
results;

(b) whether Ryets all over India bave

“represented to Government to change the

policy of crop insnrance as, for partly
damaged Revenue Mandal Firkas, there
are no reasonable settiements of claims!by
insurance companies ;

(¢) whether as per existing rules the
percentage of average yields is calculated
by the percentage of yield io Ayakut and
non-Ayakut arcas and it is not favourable
to the Rvots and they are not getling even
£9 per cent of the loss sustained of the
insured amount; aod

(d) whether there are any proposals
to revise the crop insurance policy to ithe
benefit of the farmers so that they can have
a reasonsble settiement of claims 7

THE MINISTER OF AGRICUL-
TURE (DR, G. S. DHILLON) : (a) WNo,
Sir. However, vil'lage can be adopred as
a unit for Crop Insurapncc Scheme f yield
data for preceding five ycar's is available
at that level.

(b) No, Sir.

(¢) Yes, Sir The precentage of average
yield per hectare m calcu:ated separately
for irrgated and vairnigated arecas in res-
pect of the c¢rops cover-d under | the
scheme.

(d) Efforts have been made to make
the scheme more beneficial and  atirsctive
to the farmers by giving them higher thre-
shold yields depending upon the co-efficient

of variations io respect of wheat! and
paddy.

Settiag up of plaats to make use of
miaerals availabie

3773. SHRI C. SAMBU: Will the
Minister of STEEL AND MINES be
pleased to state :
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(a) whether the National Mineral
Development Corporation proposes 10 sct
up'any plant in Andhra Pradesh using the

~ minerals available therc ‘as raw materal;
and

(b) if so, the details thereof 7

THE MINISTER OF STCEL AND
MINES (SHR! K.C. PANT) (a) No, Slr.

'(d) Does not arise,

[Tremsia lon)

Driokisg water for jhunjhuoa from Indira
Gandhi Canal

1774. SHRI MOHD. AYUB KHAN :
Will the Minister of AGRICULTURL be
pleased to state :

(3) whether a scheme 1o
drinking water from the Indira Gandhi
Canal was approved long sg0;

(b) if 8o, the reasons for not imple-

mepung the scheme so far; and

(c) when the drinking water wauld be
made avatlabie under th s scheme 10 people

in Jhunjhupu distnct in Rujasthan!

THE MINISTER OF STATE IN THE
DEPARTMENI] OF RURAL DEVELOPD-
MENT IN THE MINISTRY OF AGRI-
RAMANAND

CULTURE (SHR!

YADAY): (a) and (b) Indira Gaudhi

Canal s primarily an lrrigation project
which has a provision of supply of 300
cusecs for drinking water in Stage | of the
Project which is almost complcte. Part

withdrawais for dr nking water supply out

ol the 300 cusccs allotted for this jurpose,
is reported to be made by tbe State
Governmcol. Stage-I1 of the Project was
approved 1n April, 1986, This provides

900 cusccs of water for dnnking and other
non-irrigation uses through six hft irri-
gation schemes along the main canal.

Provision of drinking water is a State
subject and States are respontcible for
planning, ' formulating and implementing
all rural water supply projects. Some
survey works and earth-work have been

CHAITRA 2, 1909 (SAKA)
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reported to bave been uadertaken 'for the
lift schemes by State Government,

(c) Jhunjhunu district is not covered by
the Indira Gandhi Canal Project.

[English]
Project for promotion of films Ia regionsi
languages
3776 PROF. NARAIN CHAND

PARASHAR : Will the Minister of INFO-

RMATION AND BROADCASTING be
pleased to state :

(a) whether any project for the pro-

* motion of films (feature or documentarics)

in regrooal languages not included in the
Bth Schedule of the constitution has been
drawn up by Government of the ' National
Film Development Corporation of India
for the Seventh Plan period;

{b) if so, the names of fanguages selected
for this purpose and the other detils of
the scheme; and

(¢) if not, whether such a project is
preposed to be drawn up ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K. PANJA):
(a) 10 (c) No specific project of the
tvpe mentioned by the Hon'ble Member
has b.en diawn up either by the Govern-
ment of India or the National Film
Development Corporation for the Seventh
Plan period. There is also no proposal
to draw up such a project, However, the
Films Division has a scheme for production
of 16 mm. featurettes in some regional
fanguages and dialects including those not
included in the VIII Schedule to the
Constitution. The National Film Develop-
ment Corporation finances films in all
languages and dialects whether or not incl-
uded in the VIII Schedule to the Constitu.
tton, on application made by private pro-
ducers, provided the script has the poten-
tial of being made into a good film,

Quality cortrol on D.M.S. products

3777. PROF. NARAIN CHAND
PARASHAR : Will the Minister of AGRI.
CULTURE be pleased.to state :
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¢ - (a) whether any supervision is kept

" over tbe quality of milk and other products
supplied by Deibi Milk Scheme to the

P ; . .

i

£

(b) whether any complaints have been
received regardine deterioration in the
quality of these items;

(c) if so. the number of the complaints
received during the last three ycars, year-

3 wise; and

o

"

(d) the measures taken to redress

them ?

THE MINISTER OF STATE IN THE

» DEPARTMENT OE FERTILIZERS IN

THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir.

(b) No, Sir. However, thcre have been
some complaints rega-ding curdiing adul-
teration, etc.. of mitk and also a few
complaints regarding bad odour of milk
products like butter and ghee.

(¢) The total number of complpinis
received by the Delhi Milk Scheme during
the last three years are as under :
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Year No of comp'aints
1984 15
1985 17
1986 35

(d) A Complaint Cell has been esta-
blished in the Deiby Milk Scheme to
redress the camplaints of the ccnsumers as
far as possible within 48 hours. Stern
action 1s being taken against the depet ard
milk van staff found indu'ging in adulie-
ration of milk alter its despatch from the
Centra! Da:ry, In the cas. of spoilage
of milk, it is rep'aced free of cost and the
reasons for such spoilageare analysed in
the laboratory with a view to prevent
their recurrence.

, Support ptice for agricnltural and hortl-

cultoral crops

" 3778, PROF, NARAIN CHAND
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state :
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(a) whether Unfon Government bave
taken note ot the fact that a number of
State Governments have to provide sup-
port price to various crops (in horticulture
and agriculture) so 8s to help the farmers/
producers to tide over the adverse condi-
tions;

(b)Y if so, the pames of the States
alongwith the crops for whch they provide
the support price; and

(c) whether the Union Government
would provide any financial assistance to
the weaker States to cope with the tncrea.
sing demand for support price ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHLU') : (a) to (c) The
information is be.ng collected and will
be laid on the Table of the Sabha.

Guldeliaes issued for deveiopment of
metropolitan citles

37719, PROF. MADHU DANDA-
VATE : Will the Minister of URBAN
DEVELOPMENT be plcased to siate :

(a) whether Government have issued
any guidel:nes to the Municipal Corpora-
tions and o'her local bodies for the deve-
lopmeat of metropolitan and other urban
sites;

(b) whether agreement of M/fs. For.
ward Fogincers with the Bombay Municipal
Corporation for the development of An-
dheri (West Bus Station Complex is in
line w.th the guidclines issued and the
policy of Government;

(¢) whether the agreement of M/s.
Forward Enginecrs has the poteatial of
putting in circulation unaccounted accu-
mulated funds in the hands of state brokers
without due process ol law;

(d) whether the development of the
sile as per the agreement will lead to
environmental and safety hazards, and

(¢) if reply to parts (a) to (d) isin
the affirmative, steps proposed to be takeo
for the protection of enviroament 1
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
The Central Govt. have issued guidelines
to State Governments for implementation
of the Centrally sponsored schemes of
lptegrated Development of Small &
Mcdium Towns and the Urban Basic Ser-
vices. Quidelines have also been issued
for the implementation of State sector
scheme of Environmental Improvement of
Urban Slums. These schecmes are mmple-
mented by the Municipal Corporations/
Local bodies.,

Urban Development is essentially a
Siate subject and the development of
municipal towns including development
of metropolitan and other urbap sites is
effected by the State Governments through
local bodies by formulating appropriate
schemes in addition 1o the aforesaid Cen-
trally sponsored schemes

(®) to (¢) The Information is being
collected ftom the State Govt. and will be
laid on the table of the House.

Parchase of acwspriot throagh STC
ageals

3780 PROF. MADHU DANDAVATE :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) whether newsprint quota sanc-
tioncd by the Registrar of Newspapers for
District newspapers has to be purchased
through the agents of the Siate Trading
Corporation;

(b) whcther the purchase made through
agents lnvolves additional expenditure of
about rupecs fieen lakhs for the district
pewspapers,

(c) whether the Maharashtra State
District Newspapers Editors Society had
proposed routing of such sales  through
their cooperative instead of the Agents of
the STC ; and

(d) If so, the reactlon of Government
thereto ?

CHAITRA 2, 1909 (S4XA)
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AK. PANJA):
(a) The quota of imported newsprint
sanctioned by the Registrar of Newspapers
for India for distr’ct newspapers can be
lifted by the newspapers directly from the
State Trading Corporation. The State
Trading Corporation of India has no agent
for distribulion of newsprint.

(b) Question does wot arise.

(c) and (d) A request was received
from ‘Bruhan Maharashira Zila Vrit-Patra
Sampadak Sangh' for allocation of news-
print to ‘Maharashtra District Newspapers
Editors Cooperatfve Society’ for distri-
bution amongst the small and medinm
newspapers. It was advised by the Govern-
ment that it will be possible to allow them
to lift newsprint only afier they have been
duly authorised In writing by the registered
newspapers establishments concerned.

Assistaoce for developmen! of Koakaa
region of Mabarashira

378t. PROF. MADHU DANDA.
VATE : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that there is an
increasing demand for Central assistance
for the urban development of Bombay in
view of the fact that there is heavy influx
in Bombay from the undeveloped Konkan
region which is the hinterland of Bombay;
and

(b) if so, whether more Central assis-
tance would be made avai'able for develop-
ment of the backward Konkan region of
Mabharashtra so as to relieve the burden
on Bombay urban development ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVFLOP-
MENT (SHRI DALRIR SINGH): (a)
and (b) A special grant of Rs. 100 crores
will be made available by the Central
Government to the Government of Maha-
rashtra for solving the acute problem of
housing and slums in Bombay. There is no
proposal to extend such Central assistance
to the Konkan region of Maharashtra.
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Allotment of industrial buildings at
Jhandewalas, Delbl

3782. DR. AK. PATEL :
SHRI C. JANGA REDDY :

_ Will the Minister of URBAN DEVE-
LOPMENT be plcased to state :

(2) tbe npumber of multi storeyed
industria! and trading buildings constructed
at Jhandewalan; Delhi;

(b) when these buildings were com-
pleted and the total cost thereof,

(c) whether basic amenities have been
provided therein; and

(d) whetber these buildings have been
allotted, if so, when ?

THE MINISTFR OF STATE IN THE
MINISTRY Or URBAN DEVELQP-
MENT (SHRI DALBIR SINGH): (a)
The Directorate ot Industries, Delhi Ad.
ministration bave on 4 astroyed faited
factories compliex at Jhandewalan consis.
ting of 7 blocks.

(b) The construction of flatted factory
building was comp'etcd in 1985. The tnial
project is however yet to be completed.
The total cost of the protect will he known
only after its completion.

(c) Yes Sir,
(d) Yes Sir, in 1985,

[Translation]

Usaunthorised copstruction oo D.D.A.
land in east Dclhl

KAMLA PRASAD
RAWAT : Will the Minister of URBAN

DEVE- LOPMENT be pleas-d to state :

() whether DDA had demolished
unauthorised constructions in Chandar
Yihar, a trans-Yamuna co'ony in Manda-
wali Fazalpur io January, 1984 and erected
fencing at some places;
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(b) whether some persons bave been
selling/occupyiog this land again by remo-
ving the fencing erccted tbeir; and

(¢) if sc, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-

MENT (SHRI DALBIR SINGH): (a)
Yes, Sir,
(b) The fencing of the area was

removed at some places and certain uns-

cruplous persons occupied some portion of
the land,

(¢) Action for se-fencing after clearing
the new unauthori-ed consiruction has
been initiated by DDA,

[English)

financial assistance for N.C.R.

3784. DR. B.L. SHAILESH : Wil
the Migister of URBAN DEVELOPMENT
te plcased to state:

(a) whether eny action plan has since
been prepared for development of the
sateliite towns identified under the Natio-
nal Capital Region of Delhi;

(b) if so, the broad features thereof,

(¢) tbe progress made so far 10 deve-
loping the neces:ary infrastructure in this
respe:t;: and

(d) the funds provided for this project
during the financial ycar 1987-88 and
whether any part of these funds w:ll also
be made available to the State Govern-
ments concerned; [0, its estimated. State-
wise, capital outlay therefor ?

THE MINISTER OF STATFE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHR! DALBIR SINGH): (a)
and (b) The Interim Development Plan
(IDP) for the NCR Iidentifies 8 towns/
complexes (Viz. Meerut, Hapur, Buland-
shar.Khuria, Panipal. Rohtak, Rewarl-
Bhiwadi-Dbaruhera, Palwal & Alwar) for
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development on priority basis ia order to
achieve the NCR objective by 2001 AD.
The IDP e¢nvisages a package ol policy
measures for achieving these objectives.
This includes decelerated growth in the
Delhi UT, moderate growth in the Delhi
Meiropolitan Area and induced growth in
the identified towns in the Region.

(¢) Schemes of land acquisition and
developm-nt for residential, commercial
and industnial purposes and for provision
of infrastruciure ia selected towns are being
financed and funds to the extent of 50 per
cent of the cxpenditure involved are being
provided to the participating State Govern-
ments for this purpose.

(4) A provision of Rs. 6 crores 13
being proposed for implementing NCR
Schemes during 1987-88 and the amount
will be allocated to the 3 participating
States on the basis of schemes received and
approved by the NCR Planning Board.

{Teansiation]

Settiog wp of Doordarshan Kceoadra in
Jhunjhunu district

3785. SHRI MOHD. AYUB KHAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
sia‘c :

(a) whether a Doordarshan Kendra
will be set up in Jhunjhunu district during
1987-88, if so, the ume by which it will
be set up; and

(b) whether Government propose to
sct up a radio station also in Jhunjhunu
district; il so. the dctails thereof and if
not, the reasons therelor 7

THE MINISTER OF STAIE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K. PANJA):
(8) No, Sir, However, a scheme for
establishment of a TV (raosmitter at
Jhunghupu is included in the VIl Plan
of Doordarshan. Impiementation of this
schcme will depend upon' the time taken
by the manufacturers in supply of the
requisite cquipmeot and annual allocation
of fuodas, '
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(b} No, Sir. Jhunjhunu district is already
being served by the existing AIR stations,

New schemeces for culiivation

3786. SHRI MOHD. AYUB KHAN :

Will the Minister of AGRICULTURE be
pleascd to state ;

(b) whether Government have any
schemes of cultivation in Rajasthan and
Other States where cultivalion is pot pOssia

ble 4uc (o pre.ence or brackish waler/
paucity o. rainfa.l; and

(b) whsther Government propose to
Organise camps 10 disseminate
mation in this regard to the larmers,
the details thereo! ?

tnfor-
if 80,

THE MINISTER OF ST
ATE INTH
DEPARTMENT OF FERTILIZERS IIE

THE MINISIRY OF
AGRICULTU
(SHR! R, PRABHU) : (8) There i'; E:;E

scheme for culuvation under brackij
u.rarcr condition However under c: :;h
tions of paucity of raiafall schemes ?‘kl.
Drought Prone Arcas Programme r
Development Programme, Nnu’unn'i Wat
sbcc} Developmen Programme for Rai :f‘;
Agriculture, €ic. are beiny implcmenlc: °

(b) Yes, Sir.
reclamation s gen
the farmers throug
system.

The techhology of soil
crally disseminated to
b normal cxtension

{English)]

Confercace regarding water 4

[V}
saditation PP’y aad

3787. SHRI MOHANBHAI PATEL :

SHRI AMARSINH RATHWA ;

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether 8 conference of State Min 8-
tcrn_inchargc of Rural Water Supply and
Sanitation was held in New Delhi recently;

(b) if so, the details of problems
discussed;
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;

(c) the suggestion made to solve the
problem, particularly of providing drinking
water (acility to the lakhs of problem

villages in the country; and

(d) the steps taken to achieve the
target to provide this basic amenity 10 the
population by the end of the Seventh Five

Year Plan ?

THE MINISTEFR OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI.
CULTURE (SHRI1 RAMANAND
YADAYV) : (a) Yes, Sir. A Confcrence
of Ministers incharge of Rural Water
Supply and Sanitation was held in  New
Delhi on 12th February, 1987,

(b) Problems relating to location of
water sources in drought prone problem
arcas, removal of specific probiems like
salinity, presence of iron and fluondes and
incidence of guincaworm in available
drinking water were discussed. Prionity
to cover hardcore problem villages, opera.
tionahisation of various activities under
Technology Mission on Drinking Water in
V:liages and Refated Water Management
problems arising out of over-exploitation
of ground water, financial consiraints
faced in the rural water supply sector,
closer integration with other Departments,
the necessity to pay speciai atiention to
supply of saic dr'nking water to Scheduled
Castes and Scheduled Tribes and the ways
and means to 1nvelve local communities
particularly women in all aspects of the
programme including maiptenance, etc.
were also discussed.

(c) Techoology Mission approach to
be adopted io the following arcas :

1. Scientific Source Finding

2. Improvement of Traditional

Methods
3. Putlfication of water

-
i

Impiovement of Materials and

Designs
8 Improvement of Maintenance

Methods
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6. Compuicrised Management In-
formation System '

7. Continuous Monitoring & Eva.
luation

8. Community Involvement

9. Village Panchavat Voluntary
agencies

10. Awarcness campagn.

(d) Inspite of financial constraint,

higher allocaticn has been gived to Rural
Water Suppily Sector in the Scventh Plan
and in next yecar's annual budget. The
resource ard te-hnology gap will be filled
up by the Technology Mission and its 50
mini Mission alongwith S Sub Missions.
Special emphasis is being given to Conser.
vation of Water recharging of acquifer and
purification of water with the involvement
of communitly and vo'uolary sgencees.

Repayment of loams by N.B.C C.

3788. SHRI MOHANBHAI PATEL :
Will the Mipister of URBAN DEVLELOP-
MENT be pleased 10 state :

(a) the total amount of investment
made by Unioo Government 10 the NBCC,
both by way of equity capital aod losna;

(b) the total amount of guaraniees
giveo by Qovernment in favour of the
Corporation by way of performance
guarantee, cash credit guaraniecs. bid
bond guaractees and loan guarantges:

(¢c) whether the Corporation has been
regular in the matter of repayment of
loans etc. to hovernment,

(d) if not, thc reasons therefor!

(e) whether the Corporation has paid
any dividcod so far; and

(N the amount of loss incurred by
NBCC so far ?

THE MINISTER OF STATE IN THE
MINISTRY QF URBAN DEVELOP.
MENT (SHRI DALBIR SINGH) : (a)
and (b) As per statement given below.
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(¢) and (d) NBCC bhas not beeco able
to repay regu:arly the loans to Govern-
ment primanily due to blockage of its
outstanding dues in Libya etc.

(s) No, Sir.

(f) NBCC has shown a progressive net
profit of Rs. 406 crores at the close of

lm"%.
Statement

(a) Tovestment made by Uoon

Government in NBCC :
(i) EquutyCapital— Rs. 14 00 crores
(1Y ®*Loans — Rs. 14.2% crores

(* This excludes loan of Rs. 13 crores
from Ot! Industry Devclopment Bosrd
(0.1.D.B.) drawn for the compicticn
of a spechc project for the Bombay
Port Trust)

(b) Guarantees given by Government
in favour of NBCC

(1) Pecformance Guarantee
— Rs. 18.00 crores

(iy Cash Credit Guarantee

— Rs. 800 crores

(hi) Bid Bond Guarantee
— Rs. 7.00 crores®
(*Uulusation by NBCC is however Nil)

(iv) Loan Guaranices
(0 respect of
Overseas projects).

- Rs. 19]1.34 crores*®

(**Utilisation by NBCC is Rs. 135.16
crores only)

Setiiag up of Asia Fllm Ceatre

37189. SHRIMATI MADHUREE
SINGOH ;

SHR1 MADAN PANDEY :

Will the Minister of INFORMATION
AND BRQADCASTING be pleased to
state :
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(a) whether at the recent mesting of
film Directors from Philippines, China,
Japan, Sr1 Lanka Hong Kong und ladia,
it was suggesied unaniamously thal, Aaia
Film Centre be set up in India; and

(b) if so, the reaction of Governmant
ip this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K. PANJAY
(8) Representatives from some Asian
countries 1ncluding those mentioned by
the Hoa'ble Mcmbers did suggest at a
Semirar he!d in Jasuary 1987 that an
Asian Film Centre should be set up in
India.

(b) The Gover. ment finds the sug.
gestion qu te attraclive.

Orgasisation of ladian Film Week la
Chipa
1790 SHRIMATI MADHURER
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to stale :

(a) whether an Indian Film Week was
organised 1n China and our films are very
popuiar 1n that country,

(b) whether 8 Chinese delegation
recently visited India to buy Indian films ;

(c) if so, the details thereof,

(d) whether Government propose (o
open up avenues for more cultural ex-
change between the two countries; and

(¢) the details in this regard ?

THE MINISTER OF STATE OF THB
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI A.K. PANJA ):
(a) Yes, Sir. Ao Indian Film Festival waa

organiscd in four major cities of China in
March-April 1986.

Indian films are very popular in that
country.

(b) and (¢) A Chinese delegation did
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not visit India recently to buy films, al-
tbough a delegation from that country did
visit India in January to participate in the
11th International Film Festival of India.

(d) and (¢) The ongoiog cultural
exchange programme for 1986 between
India and China covers e¢xchanges in the
field of Culture and Arts, Cultural Relics
and Archacology, Education, Sports, Press
and Broadcasting, Books and Publications
and the Social Scicnces.

[Translation)

Unsutborised coonstractions in North Sonth
Avenme, New Dethl

3791. SHRI CHANDRA KISHORE
PATHAK : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(8) whether Government have cons-
tructed shops for different purpeses in
important places like North Avenuc and
South Aveaue in New Delhi;

(b) whether Government uare aware
that the allotiees of these shops have erec-
ted unauthorised constructions for their
residential purposes; and

(c) if so, the steps taken by Govern.
ment in thls regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Yes, Sir.

(b} and (c) Except one, no other case
of unauthorised constructions has becn
reported. Appropriate action will be taken
in this case.

[(English)

Muashroom cultivatioa

" 3792. SHRIMATI JAYANT! PAT-
NAIK : Will the Minister of AGRI-
CULTURE be pleased to state :

(8) the pames of the States where
mushroom cultivation has been started;
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(b) whether Government propose to
extend mushroom cultivation to some new
arcas during 1987-88;

(c) whether Government propose to
encourage mushroom cultivation through a
centrally: sponsored schem: if so, the
details of the scheme; and

(d) the othcr steps proposed 1o be
taken 10 promote mushroom cultivation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (3) Mushroom s
cultivated 1n Himachal Pradesh, Jammu &
Kashmir, Uttar Pradesh, Punjab, Karna-
tak, Tami! Nadu, Maharashira, Haryana,
West, Hengal Unmoa Territory of Dethi
etc.

{(b) There is no specific proposal to
ev'end mushroom culiivation to nes areas
during 1997-83.

(¢) and (d) No. Sir. Ho~ever a pro-
ject for development of mushroom culii-
vation !n the States of Karuataka. Jammu
& Kashmir, Uttar PrajJesh and Himachal

Pradesh with Dutch assistance is under
implementation.

New discasc amuay naimais

370, SHRI PRATAPRAO B, HHO-
SALE : Will 1bs Mioster of AGRICUL.-
TURE be plcased to state :

(a) whether 1t is a fact that a new
discase has been detected armong the cross-
bred animals in the country;

(b) if so, the name of the diszase and
the kind of anima's susceptible to it:

(¢) the source of the disease and
sioce when it has been spreading:

(d) the places where a large number
of animails are affected and the factors

attributed to the spread of the disease;
and
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(¢) the steps taken to prevent furiher
spread of the disease ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHR! R. PRABHU) : (a) to (d) No new
disease has been detected among crossdred
animals 1o the country. However, Theileri-
osis occurs in  crossbred  cattle,
sheep etc. in sporadic form through-
out the eountry. The discase is transmitted
through tick bites.

(¢) Eaperimentsl vaccine againg! Thei-
leriosis has been develored by the Natio-
nal Dairy Development Board and the
Indian Veterinary Research Institute,
which is under trial-,

Loss to SALL

379¢ SHRISYED SHAHABUDDIN:
Will the Minister of STEEL AND MINES
be pleased to state :

(3) whether Steel Authority of India
has incurred heavy loss during the first
nine months of the current financial year;

(b) whether Stee! Authority of India
had shown a high profit during the pre-
vious financial year ;

(c) f s0. the rcasons for deterioration
in its performance; and

(d) the average monthly rate of capa.
city utilisation of the various plants uonder
the Steei Author ty of inda 7

THE MINISTER OF STEFL AND
MINFS (SHRI K, C. PANT): (a) and
(b) SAIL iocurred losses in the firs: nine
months of the current financial vear. It

had however earned a profits for the year
1985-86.,

(¢) SAIL hus incurred losses due lo
increase Iin the cost of various inputs,
which was not adequately compensated by
increascd production and productivity.

(d) The capacity utilisation of salcable
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steel of SAIL plants up to December, 1986
was as under : —

Plant % Capacity Utilisation

1986-%7 (April-December,

198¢6)
Bhi'ai 73
Durgapur 54
Rourkela 87
Bokaro 78
HSCO 61
SAIL 12

Briek kilo workers o Punijab

3795 SHRI LAKSHMAN MALLICK:

Will the Minister of LABOUR be pleased
to state ¢

(a) whether over 2 lakh brick kiln
labourers in Punjab are working as bonded
labour due to indifferent attitude of tbe
State Government to implement labour
laws; and

(b) if s0, the delails thereof and the
action being taken by Government in this
repard ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): (a) and (b) As per
provisions of the Bonded Labour System
(Abolition) Act. 1976, the responsibility
for idenufication, release and rehabilitation
nf bonded labourers lies with the State
Governments concerned. The Government
of Punjab have not reported existence of
any bonded labour in Punjab. However,
the Government have advised the State
Governments 10 conduct periodic surveys
to detect the existence of bonded labourers,
if any.

Maulti-national companica in fisheries

trade
3796. SHR1 CHINTAMANI JENA:
* SHR!T AMARSINH RATH-
AWA

Will the Minister of AGRICULTURE
be pleased to state :
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(») the particul ars of the big business
houses and multinat'opa! companics whicb
are trading in fisherles!

(b) the number of ships owned by
cach;

(¢) the value of [fish and fish pro-
ducts ecxported by each of them annually;

(d) wbhether the small fishermen are
being affectel) by their operations;

(¢) Ifso, the steps taken to safe-
guard the interests of small fishermen;

(N whether it is @ fact that there is a
great demand for Indian fish in forcign
countries; and :

(g) if so, the steps taken to boost the
fish exports?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS |IN
THE MINISTRY OF AGRICULTURE
(SHR! R, PRABHU): (a) to(c) Infor-
mation is bemg collected

(d) and (¢) Fishing zones have
been demarcated for trad-ttonal crafrs,
mechanised fishiog boais and decp sea
fishing vessels by ail State Governments
and Union Territorics in the mainland
except Gujarat and West Bengal States,
and the Union Territory of Pondicherry
either by suitahle lepi<'a‘ion or by issuing
executive orders As per this operation
of decp sea fishing trawlers is  prohibited
in the fishing zones demarcated for trad-
tional and mechanised scctor.

(f) Yes, Sir,

(g) Steps taken to poost export of
fish include promotion of prawn farming
for augmenting production of cultured
prawn, encouragement of produciton of
value added items like, Individual Quick
Frozen Products.  setting up of prawn
barcheries and measores for exploitation
of deep sca fishery resources.
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" Allotment of Goverameat accommodatioa

oa out of turn hasis

3797. DR A. K. PATEL : Will the
Minister of URBAN DEVELOPMENT
be pleased to state :

(a) the number of employees working
in the Directorate of Fstates who have
been allotted residential accommodation
out of turn during the last threc years,
year-wise;

(b) the grounds on which out of turn
allotment was made; and

(c) the period of service rendered by
such afficers in Government of India 7

THE MINISTFR OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
MENT (SHRI DALBIR SINGH): (a)

Year 194 1985 1986

T ————

Numbers 19 15 2

(b) These aliotments have been made
on compassronate, medical, dcath, retire-
meot and other grounds connected with
nature of dutres and with approval of the
competent authority,

(c) The period of service raages fom
1 to 22 years.

F.sploitation of granite potcatial |a
Karastaka

3798 SHRI V. KRISHNA RAO :
Will the Minister of STEEL AND MINES
be p'esszd to state :

(a) whether Karnataks is one of the
richest granite bearing areas of the
country and In thc world;

(b) if 5o, the details thereof,;

(c) the tota! area exploited and the
steps proposed to exploit more areas for
mining of granite in Karnataka;

(d) the steps proposed for modernis-
ation of technology for mining of granite
io Kacnataka; and



228 Written Answers

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SHRIMATI RAMDULARI SINHA):
(a) to (¢) The information is beiog collec-
ted and sha!l be laid oo the Table of the
House.

News balleting oa violent Incidents ia Goa

3799. SHRI SHANTARAM NAIK :
Will the Mirister of INFORMATION
AND BROADCASTING be pileased to
state :

(a) the date and time of the news
bultetins through which A I.R. and
Doordarshan conveyed the news of violent
incidents that took place in Goa in
December last, lor the first time ;

(b) the date and time of the news
bu'letins through which the A, 1 R. and
Doordarshas convcyed to the people for
the first time that the situation In Goa
had become normal;

(c) whether it has come to the potice of
A [.R./Doordarshan that their inttial News
Bullenns which spoke of normal situation
having been restored in Goa. not only
conveyced a wrong oews, but also misled
several tourists, both internal and inter-
national, on their way to Goa; and

(¢) whethcer it is proposed to evolve
any check and counter check method with
respect to the news gathering machinery
of A.1.R./Doordarsban ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI! A K, PANJA):
(a) A.1.R. conveyed the news of violent
incidents in Goa for the first time on 20th
December, 1986 in its English News
Bulletio at 1400 brs. and by Doordrshan
botb in its Hindi and Enpgiish National
bulletins on 20th December, 1986,

(b) A.1L.R. in its News Bulletin put
in Hind! at 800 brs. on 27 December.

MARCH 23, 1987

Written Answer s 226

1986} for the first time reported normalcy
in Goa and Doordarshan carried the news
io news in both its Hindi and English
national bulletins on 27th December, 1986;

(c) No, Sir.

(d) Everyday hundreds of news Items
are creeded by both the National News
Aegencies viz. UNI and PTI. It would not
be possible 1o check and verify cach and
every item before it is put out by AIR/
Doordarshan.

Geological Sarvey in Prakasam District

3800, SHRI C. SAMBU : Will tbe
Minister of STEEL AND MINES be
pleased to state :

(a) wheth r Geological Survey of India
has completed its survey of Prakasam
district, Andb:a Pradesh:

tb) whether National Mineral Deveiop-
mcnt Corporation of India has also
undertakcn a survey of mineral resources
m Prakasam district of Andhra Pradesh;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OE STEEL AND MINES
(SHRIMATI RAM DULARI SINHA) (a)
No, Sir. Geological Survey is a continuing
process and GSI is continuing systematic
geological mapping of the Quaternary
formations in Praxasam district, Andbra
Pradesh. Till now, G.S.I. has already
covered the entirc hard rock arca 1n the
district.

(h) and (¢) Yes, Sir, Detailed explore
ation carried out by N.M.D.C. established
a total reserve of &1 million tonnes of low
grade magnetile iron ore, in Marlapadu-
Konijedu block (66 m. tonnes) near
Ongole town and  Anoncgi-Burepalli-
Tammavaram block (15 m. tonnes). The
deposit Is not found to be techno-econo-
mcally viable at present.
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W F P. ald for oilsecds In Orisea

3801. SHRI CHINTAMANI JENA :
Wil the Minister of AGRICULTURE be
pleased to state :

(a) the district of Orissa included in
the World Food Programme arded scheme
for enhancing production of oilseeds in
the State;

(b) the year in which these distriets
were included and the area covered uander
the scheme till December 1986;

(¢) whether Governmen! propose to
include the remaioing districts also under

the scheme; and

(d) if oot, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS [N
THE MINISIRY OF AGRICULTURE
(SHR R PRABHU) : (z) There is, at pre-
sent. no ongoing World Food Programme
project for assistance for devclopment of
oilseeds.
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(b) to (d) Do not arise.

Fectilizer Production

3802. SHRI SOMNATH RATH:>
Will the Minister of AGRICULTURE be
pleased to state :

(a) the targets fixed for production of
fertilizers during 198687, calogory-wise
and public/private sector-wise:

(b) whether the production of fertitiz.
ers upto Janoary, 1987 has becn as per
the targcet, fixed;

(c) If not. the reasons therefor: and

(d) the gap betw-ca the demand aod
supply ?

THE MINISTER OF STATE IN THE
DEPARTMENI OF FLRITILIZERS IN
THE MINISIRY OF AURICULTURE
(SHRI R. PRABHU): (a) The requisite
details are furnished below :

Target of fertilizer production for 1986.87

(In lakh tonnes of merients)

Sector Nitrogenous Phosphatic (Total Nitrogen4
fertilizers fertilizers Phosphate)
Public Sector 25,79 $.67 31. 46
Cooperative Sector 9.54 3,45 1299
Private Sector 16.42 8.6 25.05
Total 51,758 17.75 69.30
als and marketiog/storage problems

(b) and (c) While upto January 1987,
the production of Nitrogenous fertilizers
bas been in excess of the pro-rata target,
the production of Phosphatic fertilizers
has marginally fallen short of tha target,
maioly because of shartage of raw materi-

arising from low ufftake due to uafsvour-
able weather cond'tions in many parts of
the country.

(d) ladigenous production is coafiaed
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to Nitrogenous and Pbosphatic fertllizers.
The gap between demand and indigenous
production of these fertilizers during [926.
87 is estumated at 6.95 <lakh tonmes of
Nitrogen and 6.08 lakh toones of P,0,
respectively. The demand for Potash in
the currept year is estimate] to be about
9.47 lakh tonnes; as there is no ind'genous
production of this material, the require-
ments are met entirely through imports.

[Translation]

N.D.D.B. proposal for margis mosey
to milh couperatives

3803, SHRI MAHENDRA SINGH :
Will the Minister of AGRICULTURE be
pleased to staic :

(a) whether the Nauonal Dairy
Devciopment Board has submitted a
proposal 10 the Pianning Commission for
providing working capital’'s margin money
to cooperative milk organtsations in
various States; and

(b) if 50, the action taken thereon ?

THE MINISTULR OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRIR. PRABHU) : (a) and (b) No spe-
cific proposal for providing working Cani-
tal'sm argin money to cooperative milk
organmisation has been submitted by the
National Dairy Development Board.

[(Enpglish)
Gas- based ammonia urea complex
3804. SHRI H N. NANJE GOWDA :
SHRI S M. GURADDI :
Will the Minitter of AGRICULTURL

be pleased to statc

(a) whether it is a fact that gas.based
ammonia urca plant promotcd by Indo-
Gulf Fertlizer Corporation is proposed o
be commissioned earlicr than scheduled ;

(b) if so, the details thereof; and

(¢) the proposed capacity of the anit ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) No, Sir.

(b) Does not arise,

(¢) The proposed capacity of the plant
is 1356 TPD  Tonnes Pcr Day) of
Ammon'a and 2200 TPD of Urea.

Plan for Industrial relatices committee

3805, SHRI K. RAMAMURTHY :

SHRIMATI
WARI ;

BASAVARIJES.

Will the Minister of LABOUR be
pleased to state :

(a) the details of the ‘tentative plan’
recommended by the Law Commission
about haviog an industrial relations Com-
mittee; and

(b) the action takeo by Government
vhercon ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) The Law Commission
has a tentative plan to recommend the
setting up of an lndustrial Relations Com-
mission having an appcllate junsdiction
over the awards of the Labour Courts/
Industrial Trbunals. A working paper on
the subject has been prepared by them and
cairculated to all interested bodics/persons
for their comments.

(b) Does not arise at preseot,

Intermaticoaal Congress ob  safety la

nuclcar plants

3206. SHRI CHINTAMANI JENA :
Will the Minister of LABOUR be
pleased to state :

(a) whether a three duy International
Congress on Safety, Health and Eoviron-
meat was held in New Dclhi recently; and

(b) the number of delegates attended
the conference and the decision taken ig
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regard to ensuring safety in and around
the naclear plants ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA) : (a) A three day International
Congress on Safcty, Health and Environ-
ment organised by the National Safety
Council, was held in New Delhi from 4th
to 6th February, 1987,

(b) 635 delegates attended the Con.
gress. Two Technical Papers on Safety in
Nuclear Plants were discussed it the Con-
gress. According to information furnished
by the National Safety Coundil, the Con-
gress concluded that Nuclear Power reac-
tors in India are capable of operation with
high rchability while ensuring sa‘ety of
plant personnel and the surrounding
population and with minimal impact on
the environment.

Change in ratio of imported acd Indlun
tishing trawlers

3807. SHRI D.P. JADFJA : Will the
Minister of AGRICULTURE be pleased
to state .

(a) the number of fishing boat build ng
yards in the country, State-wise;

(b) whether Government have relaxced
1:1 Pari Passu clause in the import of
fishing irawlers,

(c) il so, the details thereof;

(d) whether  Government are  also
aware of the detrimcn:al effect on account
of change in ratio of imported fishing
trawlers vis-a-¥is country made fishing
trawlers; and

(e) if so, the action ‘taken to protect
the interests of indigenous trawler manu-
facturers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZFRS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) The Statewise

pumber of fishing boat .building yards
registered for construction of deep sea
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fishing vessels in the country is as foﬂom:

—r——

(i) West Bengal — 3
(ii) Andhra Pradesh — 3
(iiiy Maharashtra — 3
(iv) Gujarat —_ |
(v) Kerala - 3
(vi) Tamil Nadu — !
(vii) Goa, Daman & Diu — b

Total 21
(b) Yes, Sir. o

(c) The Pari Passu condition has been
rclaxed from 1.1 to 2:1, jn respect of
acquisition of imporied and indigenous
vessels.

(d) & (¢) Since most of the Indian
Shipbuilding yards got adequate orders
even exceeding their capacity for cop-
struction of fishing vessels and it 1s inten-
ded to bulld up quickly a deep sea fishing
fleet thrcugh indigenous acquisition and
import to exp'oit our marine fishery reso-
urces, therc will be no detr'mental effect
on account of the change in the ratio.

Export of alemiaiwm to Bahrale

3808, SHRI C. MADHAYV REDDY
Will the Minister of STEEL AND MINES
be pleased (0 state :

(a) whether Government propose 1o
export aluminium to Bahrain:

(b) if so, the detsils thereof including
the reasons for export; and

(c) whether ther e is enough production
of aluminium in the country to justify
export 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SHRIMATI RAMDULARI SINHA) : (a)

" No, Sir.



233 W:iigen Answers

(b) and (c) There is no export of pri-
mary aluminium except smal’ quant:ties to
Nepal, However, some value added pro-
ducts of aluminium hke utensils etc. are
exported (o various countries including
Bahraio.

Agricultaral University at Dharwar,
Karastaka

3809. SHR!I SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of AGRICULTURE be
plecased (o state :

(2) whether there is any proposal to
set-up arother agricultural university at
Dharwar;

(b) if 50, the steps taken to implement
the ahove proposal;

(c) whether University Grants Com-
mission has requested Goscrnment of
Karnataka to make certain amcndments
in the relevant Act for the setting up of
the proposed University; and

(d) the tme by which the University
Grants Commussion 15 expectcd (o reco-
gnise the University ?

THE MINISTFR OF STATE IN TIHE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) . (a) Yes, Sir.

(b) The proposal received from the
State Govt. of Karnataka was considered
in the ladian Council of Agriculiural
Rescarch and Unmniversity Grants Com.
mission. The Council/Univers:ty Gran's
Commission had made some suggestions (o
modlty the Common Act of Universitics of
Agricultural Scicnces of Karnataka State
and get the Common Act passed thiough
State Legislative Assembly. However, as
the State Government agrecd to follow
the above suggestions. the University
Grants Commiss on gave Ad-hoc clearaace
to the proposed University to recefve
Central Assistance ia terms of Rules framcd
undecr Section 12-B of the UGC Acl.

(c) Yes, Sir.
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(d) The State Government bas to get
the Common Act modified and passed by
State Legislative Assemb'y, Itis upto
the State Government to take expeditious
ac.iop.

Agreement with World Food Programme
for food aid

3810, SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR :

Wil the Minister of AGRICULTURE be
pleased to state :

~ (8) whether Union Government bave
signcd an agrecment with World Food
P:ogamime lor providing food aid for irriga-
taion and Command Area Deve'opment
Projects in Karnataka: and

(b) if so, the amount
proposed to be supplied
unJer the agreement ?

of food-aid
to Karnataka

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) The Plan of
Operations for project on Irrigation and
Command Area Developrent in Kernataka
was signed with Worid Food Progamme
on 22nd October, 1956.

(b) Under the Plan of Operations,
World Food Programme wili provide
43,720 MT of Wheat/Rice 1,372 MT ol
Vegetable Oil and 2,744 MT of Pulses,

News-ltem captioned *“‘Cracks Scare
Residents of Shalimar Bagh”

3811. SHRI KAMLA PRASAD
SINGH : Wil the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether Government's  attention
has been drawn to the news item captioned
«Cracks Scare Residents of Shalimar
Bagh' appearing in the Hindustan Times
dated 1Tih February, 1987 wherein it Is
rcported that some New Delhi Develop-
ment Authority MIG flats in Shalimar
Bagh have devéloped cracks; and »



ﬁjj li;rluu Angwer s

(b) whether an eaquiry has been con-
ducted in this regard and if so, the Jurther
actlon taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Yes, Sir,

(b) Cracks appcaring 1n the bhouses
were inspected by the DDA Enginecrs
and necessary remedial mecasures towards
rectification of the defects were carr.ed
out. The matter s however undcr in-
vestigation for determining the reasons
which have resulted into cracks in the
buildings and action against the defauiting
officials and contractors will be initiated
in case it is found that the defects have
appeared due to negligenoce on the part ol
the officials/contractors after the prelimi-
nary investigation have been completed.

Production of fraits and vegetables

3812. SHRI V.S. KRISHNA IYER:
Will the Minister of AGRICULTURE be
pleased to state :

-(a) the annual estimated producuon
of various types of fruits and vegctables:
aod

(b) the estimated loss of fruits and
vegelables per year due o lack of proces-
sing facilities ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS [N
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) There is no offi-
cial eattmates for production of fruits and
vegetables in the couniry, However,
according to rough cstimates, the total
production of truits and vegetables was
23,5 million tonnes and 34 million tonncs
reapectively during 1984-85,

(b) The annual estimated loss of fruits
and vegetables ducto lack of processing
facilities is not available. However, the
total installed capacity for processing of
fruits and vegetables in the couutry was
4.5 lakh tonnes as on 31.12.1986.
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Legislatiaa to protect interests of fishermne

3813. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whcther any proposal/representa.
tion has been received suggesting a com-
prehensive legislatton fur protecting the
interests of the traditional ishcrmen; and

(b) if so, whether Governmeat pro-
pose to introduce any legalation to pro-
tect fishermen from exploitation and if so,
when 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF TERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) A represcota-
tion from Natiora! Fishcrmen's Forum
dated 21.9.1936, cootaining 15 demands
including enactment and implementation
of Marine Fithing Regulanon Act in all
coastal States of India, has been received.

(b) Government of ndra circulated a
Mode! Bill in 1979 o a!l Martrme States
and Union Territories for Delimitation of
Fisbing Zones for non-mechan'sed,
mcchanised and deep sea fishing vessels,
Baced on the model bi'l State Governments
of Kerala, Onissa, Maharashtra, Tamail
Nadu and Unton Ternitory of Goa,
Damas & Diu have cnacted sunable
leg slation to protect the interest of fisher-
men operating traditional and mechanised
boats. Governments of Andhra Pradesh
and Karnataka have passed executive
orders in this regatd. Government of
Gujarat, West Hcengal and the Union
Territory of Pondicherry are consideriang
enaciment of suitable egislation,

Sanmitary latriocs in rural aresa

3814, SHRI V., S. KRISHNA IYER :
Will the Minisier of AGRICULTURE be
pleased to state :

(a) whether Karnataka Government
had submitted to Union Government a Rs.
i0 crore master plan for santary latripes
in rural arcas;
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(b) if so. when the proposal was
received; and

(¢) tbe action takea on the proposal 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISIRY OF AGRI-
CULTURE (SHRI RAMANAND
YADAYV) : (a) No, Sir.

(b) and (c) Does not arise.

Corporation for wrhan water supply

3815. SHRI P. M. SAYFED : Wil
the Minister of URBAN DEVEFLOPMENT
be pleased to state .

(a) whether Government propose (o
set up a Corperation for improvement in
urban water supply for drinking purposes;

(b) if 30, the details thereof.

(c) the main problems in the achicve-
ment of the targets set in thys regard”

(d) whether Government have received
any suggestion reg rdung pr.vatisation of
the water works industry; sod

(e) if s0, 1h" reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DFVFLOP-
MENT (SHRI DALBIR SINGH): (a)
Yes, Sir.

{b) With a view to extending technical
help and guidance as well as long term
finance to muoicipa!l bodies and local
auttor-ties in the country for the formula-
tion and implementation of Urban
Infras'ruc ure Dcvelopment projccts rela-
ting to water supply, sewerage, sanitation
and other urban services, a proposal to
set up an Urban Development and Urban
Water Supply Financing Corporation is
under the consideration of the: Govt. In
the Central sector of the 7th Five Year
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Plan, there is a total provision of Rs. 58
crores for the setting up of this Corpora-
tion,

(c) In order to assess the financial
viability of the proposed Corporation, a
Working Group has been constituted on
10-3-87 and to furn'sh a report wilhio 4
months

(d) No, Sir,
(e) Does no! arisc,

National Watershed Development
Programme

IRi16. SHRI RADHAKANTA DIGAL:
Will the Minisier of AGRICULTURE be
reac=d to state

(a) whether Government had a pro-
posal to launch a National Watershed
Development Programme during the
Seventh Five Year Plan;

(t) if so, the outlay proposed for the
programme during the Seventh Plan
period;

(c) the States and the type of land
where such programme is being implemen-
tcd; and

{d) the progress made in this regard
so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI1 R. PRABHU) : (a) Yes, Sir.

{b) The total outlay during the
Sevenih Plan period is Rs, 239 crores.

(¢) The programme is being imple.
mented in Rainfed/dry land arcas of the
States of Andhra Pradesh, Assa m, B:har,
Gujarat, Haryana, Himachal Pradesh,
Karpnataka, Kerala, Madhya Pradesh,
Maharashtra, Crissa, Punjab, Rajashtan,
Tamils Nadu, Uttar Pradesh, and West
Bengasl.
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(d) The scheme has been introduced
from July 1986, as such it is too early to
indicate the results achieved under tbis
programme,

Import of mewsprint

3818. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INFORMATION AND BROADCAS-
TING be pleascd to state :

(a) the quantum of newsprint impor-
ted during 1985--6 and the namss of
countries from which importcd;

(b) whether there is any proposal to
import newsprint from Yugoslavia ; and

(c) if so. the details thereof with
quality and price as compared to the
newsprint importcd from other countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K.
PANJA): (a) The quantum of ncwsprint
imported during 19%5-86 was 1,94 213]
metric tonnes. USSR, Czrechslovukia,
Romania, GDR. Poland, Finland, Swedcn,
Canada, Ncewzealand, Baogladesh and
Turkey are the countries from which
newsprint was imported by State Trading
Corporation.

(b) Yes, Sir.

(c) The State Trading Corp- ration has
finalised purchasc of 4 500 MTs of siand-
ard oewsprint from Yugoslavia, As
compared 1o imports from other courtries,
quality of imports from Yugoslavia is

considered satisfactory and price compar-
able,

Import of secood hand fishlng trawlers

3819, SHRI DAULATSINHIJI
JADEJA : Will the Minister of AGRI-
CULTURE be pleased 1o state :

(a) whether Government have permit-
ted import of second hand fishing trawlers:
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(b) if 80, the number of such trawlers
permitted to be imported:

(c) whether some machinery bas been
devised to ensurc that there is no over-
pricing by the importers

(d) the foreign exchange
carmarked for the purpose;

allotted/

(¢) whether any foreign exchange has
already becen rcleased; and

(1) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes. Sir.

(b) Seven (7).

(¢) The price and specifications of the
vesiels proposed for import is examined
by an inter-ministerial Committee and no
over pricing by the importer is allowed.

(dy to (f) No foteign exchange 18
allotted/earmarked exclusively for the
import of sccond hand fishing trawlers.
Two companics have imported two fishing
vessels from Japan recently at a cost of
Japanese Yea 220,007,000 and Japanese
Yen 237,375,700 respectively.

Retura of Indian workers from Gulf
cousirics

38:0. SHRI THAMPAN THOMAS :
Will the Minister of LABOUR be pleased
to slate :

(2) the number of workers returned
to India from Gulf countries as on Jl
December, 1986; and

(b) the pumber of workers went
abroad during the same pcriod ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P A.
SANGMA) : (8) As per available infor-
mation about 60,000 workers returned to
India in the last three years.
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(b) 1.14 lacs workers went abroad
during 1986.

Pro-‘siom of satellite links

3821. SHRI BRAJA  MOHAN
MOHANTY : WIll the Minister of
INFORMATION AND BROADCASTING
be pleascd to state @

The names of States which will be
provided with satellite links after INSAT-
11 is launched for transmitting tclevision

programmes !

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION

AND BROADCASTING (SHRI A K.
PANJA) : When INSAT.Il is operation-
alised, TV transmitters in Andhra Pradesh,
Orissa, Maharashtra, Gujarat, Madhya
Pradesh, Karnataka, Jammu & Kashmir
and Rajasthan are envisaged to be linked
to the Studio centres at their respective
State Capitals and those in the North-
East regon to the swdio centre at
Guwahati for relay of Primary (regional)

service.
Sarvey of miseral wealth 1n Bibar

3822. SHRI CHANDRA KISHORE
PATHAK : Will the Minister of STEEL
AND MINES be pleascd to state !

(a) whether any survey has been
conducted for exploration of the mineral
wcalth in Bihar State :

(b) if ao, the dotails thereof;

() the amount allocated for the
exploration; and

(d) the steps taken/proposed in this
rogard 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SMT. RAM DULARI SINHA) : (a) and
(b) 'Yes, Sir, As a reslut of survey carried
out 30 far mincrals like Apatite, Asbestos,

CHAITRA 2, 1509 (84K 4)

Pritten Angwers 242

Basemeta!, Bauxite, Chromite, Kyanite,
Nickel, Cobalt, Limestone, Fireclay,
Graphite, Mica, Phosphorite and Gold
have been located in:the State of Bihar.

(c) and (d) Information is being
collected and will be laid on tho Table of
the House.

Allocation for slom clearance

3823, SHRI CHANDRA KISHORE
PATHAK : Will the Minister of URBAN
DEVELOPMENT be pleased 1o state :

(a) the total amount allocated for
slum clearance in all the big cities in the
country; and

(b) the amount allocated for slum
clearance in big cities in Bihar State ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
and (b) The present policy of the Govern-
ment emphasises on  environmental
improvement of urban slums in site rather
than their massive clearance or relocation.
Under the State Sector Scheme of
Eoviromental Improvement of Slums,
appropriate projects are formulated and
implcmented by the Siate Government out
of their Annual Plan provisions for provid-
ing basic amenities in urban slums. An
amount of Rs. 269.55 crores has been
allocated for this scheme during the
Seventh Plan Period of which Rs. § crores
is the allocation for Bihar.

Moroing T.V. transmission

3824. SHRI SRIBALLAV PANIG.
RAHI : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether the breakfast TV trans-
mission of 45 minutes duration from 7,30
am to 8.15 am. is telecast on the
pational network and shown all over the

country ;
(b) if so, whether Government had
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invited any suggestions or views in this
regard; and

(c) if so, the details thereof and
reaction of Government thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : () Yes, Sir.

(b) and (¢) Yes, Sir. Before starting
morning transmission, two surveys were
updertaken on life style, details of morning
activities of the viewers and their prefer-
ences of programmes (o help Doordarshan
to devise the format and content of the
programme. Continuous feedback on
programmes is also being collected to
suilably review tbe programmes.

Rates for comaercial advertisements on
AIR

3825 -SHRI SHANTARAM NAIK :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
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state :

(a) tbe rates charged by the AIR for
broadcasting commercial advertiscments;
and

(b) the total revenue collected by the
AIR through advertiscments during tbe
year 1986-87 ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : (a) For purpose of rates char-
ged by AIR for broadcasting commercial
advertisements, the AIR Stations are
divided into various categories. The rates
charged for spot advertisements, sponsor-
ship of Vividh Bharati programmes and
othcr sponsored programmes, subject to
rules in this regard, are indicated 1o the
statement given below.

(b) The gross revenue collection from
advertisements for the year 1986-87 I
expected to be Rs. 24 crores.

Statement

I. Rates for spot Advertisements and time checks

(in Rupecs)
Group ‘A’ ‘B’ . B D’
_:I'imc Duration Declhi Bombay Jaipur Cuttack
Category in Seconds Calcutta Baroda Srinagar
Mad-as Luckpow Bhopal
HydJcrabad Indore Jodbpur
Bangalorc Allahabad Ranchi
Ahmedabad  Pune Calicut
Kanpur Nagpur Dharwar
Vijayawada Jullundur Chandigarh
Trivandrum Rajkot
Tirechirapall
Paina
. ™ 180 120 70 60
10" 240 ‘170 100 80
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1 2 3 4 6
15" 360 250 150 120
20" 470 320 190 160
30" 700 450 270 230
I 7" 120 80 50 40
10" 170 120 70 €0
15" 250 170 100 90
2" 320 220 130 120
30" 450 320 190 170
1. 7" 60 0 0 2
10" 80 70 50 38
IR 120 100 10 5
20" 160 130 90 65
30" 230 180 120 90

Sponsorisg of Vividh Bharatl Programmes
11 CHITRALOK (Brosdcast cvery day from 22 VBS Commercial Station).

(a) Rates for Sponsoring :

| day Rs. 8,000/-

7 days Rs. §5,000/-
15 days Rs. 1,16,000/-
30 days Rs. 2,30,000/-
90 days Rs. 6,75,000/-
180 days Rs. 13,25,000/-
360 days Rs. 25.00.000/-

Actual advertising time to the sponsor—70 seconds

(b) Rates for Sponsorship of film Song -~

Total duration 3 mioutes and 30 seconds including ad content not
Rs. 2,000/- exceeding 20 scconds.

Rates for Spoasored Programmes

(in Rupees)
Duration io mts. Delhi Group Il Group I1I | Group IV
Bombay (except
Calcuttn Bombay
) Calcutta)
L 440 320 290 260
10 $00 600 360 500
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4 3

1 2 3 _
15 1200 900 820 720
30 2350 1750 1600 1400

Surcharge for Broadcast between 9.30 A.M. and 3 P.M. : 25 percent

III. Rates for broadcast of advertisements before and after National News
Bulletins :-
Duration 0759 hrs. 0820 hrs. 2115 hrs.
—
10 sec. Rs. 4000 Rs. 3500 Rs. 2625
15 sec. Rs. 3500 Rs. 4500 Rs. 3375
20 sec. Rs. 8000 ) Rs. 7000 Rs. $250
30 sec. Rs. 10000 Rs. 8000 Rs. 6000

Construction of T.V. trausmitter at Die

3826. SHRI SHANTARAM NAIK :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the construction work of
the proposed Television Transmitter at
Diu has commenced;

(b) if so, the time by which the con-
struction of the tower is scheduied to be
compieted; aod

(c) the arca and the population likely
to be covered ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATIION AND
BROADCASTING (SHRI A. K.
PANJA, :(a) & (b) No, Sir. The com-
mencement of work relating to construc-
tion of tower 1s dependent upon the time
taken by the indigemous manufacturers in
supply of the requisite transmitter equip.
ment and anoual allocation of Plag
resources.

(c) The whole of Diu is expected to
be covercd oo commissioning of the pro-
posed T.V. transmitter,

Standard of T.V. serials

3827. SHRI SHANTARAM NAIK :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale ;

(2) whether apy popularity survey of
Television serials has been done;

(b) if s0. how do the series like
‘Buniyad’, *Naqab' ‘Purvai’, ‘Karamch.
aod’, ‘Yatra and ‘Appu aur pappu’ stand
in the popularity chart; and

(c) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA): (a) Feed back on all pro-
grammes iocluding serials is obtaiged

through viewers' paoels organised at
differeot centres.

(b) & {c) The viewership of serials,
pamely, ‘Buaniyaad', ‘Nagab', ‘Purvai’,
‘Karamchand’, 'Yatra', ‘Appu Aur Pappu'
In some of the cities is given in the enclo-
scd statement below.
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Foactionlng of minl ste ¢| Plaats

3828. SHRI HARIHAR SOREN:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) tbe number of mini stcel plants io
production at different places in the
country at present;

(b) the total capacity of cach of these

mini steel plant, approximate'y;

{(c) the total quantum of steel produc-
ed by each of these mini stcel plant during
the last three years;

(d) whether there is any proposal to
sot up some more mioi steel plants in the
country;, and

{e) if so, the steps proposed (o be
taken in this regard in 1987-88 ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT) : (a) 160,

(b) & (c) The total licensed capacity
of the mini steel plants in production s
4.3 million tonnes. All the mini steel
plants are not reporting their production
to the Iron and Stee! Cootroller. How-
ever, the total production of the units
reporting to the Iron & Steel Con'roller
during the last three years is as under :—

Produ:iion (Million

Year tonnes)

1983-84 2.4
1984.85 2.3
1985-86 2.9

(d) and (¢) Licences for setting up new
mini stee! plants are considered in terms
of the guidelines for licensing in force from
time to time.

Mineral survey In Rajasthan, I{aryana
apd Gujarat
3829. SHRI VIRDHI CHANDER

JAIN : Will the Minister of STEEL AND
MI_NES be pleased to state :
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(a) whether the National Mineral
Development Corporation/Geological

Survey of India have  undertaken a
detailed survey programme in Rajasthan,
Haryapna and Gujarat; and

(k) if so, the results thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SMT. RAM DULARI SINHA) : (a) and
(b) Yes, Sir. GSt has undertakcn a
detailed survey programme in Rujasthao,
Haryana and Gujarat and N.M.D.C. in
Rajasthan on'y. As a result of these
surveys deposits of the following minerals
have becn found in these States : —

Name of the State Minerals found

I. RAJASTHAN Copper ore, Pyrr-

hotite, Lead-Zinc,
Rock  Phosphate,
Rock Salt and
Potash, Beantonite

snd Fuller's Earth,
Wollastonte, Gyp-
sum, Licrestone
Tungsten, Fluorita
and Emerald.

2. GUJARAT lLead-Zinc, Bauxite,
Chipna-Clay and

Bentonite.

3. HARYANA Copper, Tin, Kan-
kar, Iron ore,
Limestooe, Schee-
lite, Clay, Baryte,
Gypsum, Silca-
sand, Graphite,

Mica, and Kyaaite.

{Trarslation]

Radio station at Jalsslmer

3830, SHRI VIRDHI CHANDER
JAIN : Will the Milnister of INFORM-
ATION AND BROADCASTING be
pleased to state ¢
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(s) thé amount provided by the
Central Goverament for setting up of a
ralio station at Jaisalmer in Rajasthan;
and

(b) when the said Redlo Station is
expected to be comm ssioned ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : (») and (b) In its Tth Five
Year Plan, All India Radio has includced
a scheme to set up a new radio station
with 2x5 KW FM transmitter, type 1 (R)
studics, receiving facilitites and staff
quarters «t Jatsaloier io Rajasthan, at an
estimated cost of Rs 185.00 lakhs. The
proposed radio station is expecied to be
ready for commissioning towards the end
of March, 1990,

[English)

Tubc-wells in]Rajasthan

3831. SHRI VIRDH! CHANDER
JAIN : Wil the Minister of AGRI-
CULTURE bc pleased to state :

(a) bow many tube-weils have been
drilled under the Central Accelcrated
Rural Water Supply Programme dusing the
last four years in Rajasthan; and

(b) out of them how many_lubc.\\ells
are now ip work'ng order ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT IN THE MINISTRY
OF AGRICULTURE (SHR! RAMA.
NAND YADAY) : (a) and (b) State
Goveroment has reported that 1291 tube-
wells were dnilled under the Centrally
Sponsored Accelcrated Rural Water
Supply Programmc during the last four
years; of these, 1108 tube,welis have been

successful.

Losus for housiag to low and middle
Income groups

3832. SHRI NITYANANDA MISHRA :
Will the Minister of URBAN DEVELOP-
MENT be pleascd to state :
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(8) whether over 80 per cent of the
houses in the country have been boilt by
people through their own funds and
practically no [facilities exist through
which the low and middle income group
people who are not in Government emp-
loyment, can get loans ;

(b) whether tbe Housing Development
Finance Corporation mainly caters to the
requirement of funds for the high income
group only ;

(¢) whether poor, low and middle
income group people are not able to get
loans casily for construction of their
houses; and

(d) if so, the remedial measures,
other than HUDCO participation, pro-
posed to tackle the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
to (c) No reliable data is available to show
that 80 per cent houscs have been built
through self-help.

Two social housing schemes for low
and middle income groups have been in
operation for about thirty years, Central
assistance is given to State Govts./U.T.
admns. as block loans and block grants.
1n addition, HUDCD bhas also been finan-
cing a substantial number of LIG and
MIG housing schemes,

Housing Decvelopment Finance Cor-
poration bas reported that almost 50°) of
its borrowers have family income less
than Rs. 2000 per month and vearly 10%
have family income less than Rs. 1000
per month.

(d) The decislon to set up a pew
national housing bank at the apex level,
and to create a new financial structure to
provide funds for housing has already
been announced.

Fertilizer price retentioo scheme

3833, SHRIMATI BASAVARAIJES.
WARLI : Will the Miuister of AGRI-
CULTURE be pleased to state :
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. (a) whether the fertiliser iodusty has
_ «+ urged upon Government for continuation
of its price retention scheme;

.+ (b) whether.~the. industry has also
.o submitted & paper -to Government giving
suggestions for help; and
- - (c) if 80, .the details thercof and the
¢ reaction of Government thereon ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF FERTILIZERS
“WWIN THE -~ MINISTRY OF AGRI-
CULTUE (SHRI R. PRABHU): (a)
!* Yes, Sir.

(b) and (c) As inthe past, a dialogue

was held with the representatives of the

* fertilizer indostry in regard to fixation of

retention prices for the current pricing

pericd. The suggestions received from

. ¢he industry related, mainly, to the rate

of return on net worth, capscity utilisation

» porms for Ammonia and Pbosphoric acid

plants: etc. These were kept in view while

:~.finalising the retention prices jor the
curreot pricing period.

. Clvle facilities ia Tehkband village
of Delbi

3834. - SHRI RAHIM KHAN : Will
vthe Minister of URBAN DEVELOP-
MENT be pileascd to state :

(a) when was the village Tekhand of
New Declhi urbanised; and

- 7b) ' the minimum civic facilities exten-
' ded and the financial outlay exrmarked/
"‘allocated for the purpose ?

THE MINISTER OF STATE IN
- THE MINISTRY OF URBAN DEVE-
- " LOPMENT (SHRI DALBIR SINGH)
(s) MCD opotified Tehkband as an urban
village on 28.5.1966. It was declared as
DDA decvelopment area ¥ide DDA anoti-
fication of 6.8.78.

(b) « Details of clvic facilities provided
" are as follows :
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(i) Water éupply—Compleled
(ii) Sewerage—Completed .

(lii) Roads and Drains—70% comp-
leted

(iv) Electrified and the facility of
strect lighting also provided.

The allocation for the year 1986-87
is Rs. 5.30 lakhs for the completed
works/work in progress.

Housing problem of Gorverament
emplouyces

3835. SHRI! RADHAKANTA
DIGAL : Wili the Minister of URBAN
DEVELOPMENT be pleasced tn state :

(a) whether Government propose (0
preparc a draft perspective plan for Delhi-
2001 to remove the acute housing shortage
for Government employees; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a)
and (b) There *s po rroposal lor the time
being to prepare draft perspective plao
for Delhi 2001 to remove the acute hous-
ing shortage for Government employees.
The Master Plan for Delhi is, however,
being modificd conaidering the prespective
transportation, housirg and other Infras-
tructural oeeds for the projected popul-
ation of Delhi for the year 2001,

{Translation)
Scttiog up of T.V. sl Jhabea

386. SHRI DILEEP SINGH
BHURIA : Will the Minister of
INFORMATION AND BROADCAST.
ING be pleased to state ;

(a) whether a T.V. Relay Centre
ia proposed to be set up at Jbabua in
Madhya Pradcsb during 1987.88;

(b) if so, whether a site has been
selected for the purpose; and
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(¢) if not, the reasons therefor?

THE MINISTER QF STATE OF THE
MINISTRY OF INFORMATION AND

BROADCASTING A. K.

PANJA) : (a) Yes, Sir.

(SHRI

(b) Yes, Sir.

(¢) Does oot arise.

Dependcace of agricaltore oo moasoons

3837. SHRI DILEEP SINGH
BHURIA : Will the Minister of AGRI-
CULTURE be plcased to state :

(a) whetber Government have for-
mulated any new scheme to end the
depcndence of agriculturec on monsoons
keeping in view the recurring drought and
uncertanity of monsoons in various parts
of the country;

(b) il so, the details thercof; and

(¢) if oot, the action being taken by
Government in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF FERTILIZERS
IN THE MINISTRY OF AGRI-
CULTURE (SHRI R. PRABHU) : (a)
to (¢) lo the Tth Plan pcriod sevcral
schemmes have becn taken up in arcas
that dcpend on moosoons so as (o
mioimise the effccts of recurring drought
and unccriainty of monsoons, The
schemes are (i) Area  Development
Schemca —Drought Pron: Area Pro.
gramme, Desert Development Programme,
Soid Conservation Programmes, Nationa!
Watershed Development Programme for
Rainfed Agriculture and assistance to
Small and Marginal Farmers in increasing
agricultural production. (ii) Crop Oriented
Schemes — Nationa! Olisceds Development
Project, National Pulses Development
Project, Special Rice Development Pro-
sramme in  Eastern States. Minikit
Programme, etc.
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{English]
Kedremukh Iros Ore Project

3838. SHRI
DRA :

PRAKASH CHAN-

SHRI DHARM PAL SINGH

MALIK :
SHRIMATI MEIRA
KUMAR :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Kudremukh Iron Ore
Project is working at its full capacity;
and

(b) If not, the reasons thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) : (a) No,

Sir,

(b) The Project was corceived and
implementcd to supply its full production
of iron ore concentrale to Iran under a
long term agreemcnt. This agreement
could not be implemented due to Iran’s
inability to lift the contracted gnantity,
Lack of demand from other sources has
been the constraining factor for the
working of the project at its full capacity,

Additional funds for N.C.R.

38)9. SHRI PRAKASH CHAN-
DRA :
SHRI DHARAMPAL SINGH
MALIK :
SHRIMATI MLEIRA
KUMAR ;

Will the Minister of TURBAN

DEVELOPMENT be pleased to state :

Government
funds for
during the

(a) whether Union
propose (o grant additional
Nat‘onal Capital Region
current Plan pedod;
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(b) whether any mid-term review has
been undertaken in this regard; and

!
(c) if so, the details thereof ?

§ THE MINISTER OF STATE IN

THE MINISTRY OF URBAN
DEVELOPMENT  (SHRI DALBIR
SINGH : (a) to (c) As the mid-term
review is yct to be undertaken, DO
details are available at this stage.

Import of drllling rigs from foreign
countries

3840. SHRI
DRA :

SHRI SUBHASH YADAV:

PRAKASH CHAN.

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether there is an acute short-
age of drinking water in the whole of
Madhya Pradesh this year owing to
inadequate and irregular rainiall;

(b) whether tube wells have to be
drilled in Madhya Prade<sh in various
rocky strata, mixed with alluvium, for
which additional drilling rigs are required
urgently and the rigs are not avajlable
in sufficient quantity in the country;

(¢) whether Government of Madhya
Pradesh have approached Union Govern-
ment for clearance of applications for the
import of such drilling rigs from foreign
countries and if so, whether the clearance
has been given:

(d) if not, the reasons thereof, and

(¢) the time by which the clearance
will be given ?

" THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT IN THE MINISTRY
OF AGRICULTURE (SHRI RAMA-
NAND YADAY) : (a) Yes, Sir,
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(b) Yes, Sir. Madhya Pradesh
require additional rigs but rigs are avail-
able in the country.

(¢} No, Sir. However, one all terrain
rigs has been allocated to the State
through UNICEF assis:ance.

(d) Does not arise.

{¢) Docs not arise.

Bonded Lsbour

3841, SHRI PRAKASH CHANDRA :
SHRIMATI MEIRA KUMAR :

SHRI M. RAGHUMA
REDDY :

SHRIMATI PRABHAWATI
GUPTA :

DR. G. S. RAJHANS :
SHRI AMARSINH
RATHAWA :

SHRI K. PRADHANI ;

Will the Miopister of LABOUR be
pleased to state ;

(a) whether according to the findings
of the study team appointed by ParHa-
mentary Consultative Committee, bonded
labrur is still in existence in various parts
o' the country particu'etly i1n Bihar:

(b) if so, the details thereof; and

(c) the steps taken by Government (o
climinate bonded labour from the coun-
try 7

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA) : (a) The study toam is
yet {0 submit its report.

(b) and (c) Does not arise,
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I1dentificatioa of cltles for basic ameaites

3842. SHR1 G. S. BASAVARAJU ;
SHRI H. N. NANJE GOWDA :

Will the Minister of URBAN
LOPMEMT be plcased to state :

DEVE-

(a) whether Union Goveroment have
been u:ged upon to formulate a NMNatiooal
Policy to 1dentify the ciues for inclusioo
ino the Ceniral scheme tor provision of
basic amenitics,

(b) whether a symposium on ioter-
State migration was beild 1a November,
1986 at Bangalore, §) s0, the suggestions
made at the symposium; and

(¢) whether Government bhave con-
sidered the suggesiions made at the
sympcsium ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
MENT (SHRI DALBIR SINGH): (a)
Under the existing policy the Ccotral
Government provide assistance (0 State
Govcrnments through the Centrally
sponsored schcmes of Integrated Develop-
ment of Small & Medium Towns and the
Urban Bauc Services. In aidition, the
Ceniral Govt. monitors the implement-
ation of State Sector S:heme of Enwviron-
mental Improvement of Urban Slums.
The IDSMT S:hemes ensure balanced
dustridbution of urban popu’ation and helps
in slowing down the growth of mectro-
polises by providing infrastructural and
other facilitres in small and medium towns.
Since its inception in 1979, 235 towns have
been covered by the end of 6th Five Year
Plan and another 102 towns will be
covered by the end of the 7th Five Year
Pian.

The Urban Basic Services Scheme lays
special emphasis on :

(1) Health and Nutrition, training in

health, hygiene and civic respon-
albility.
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Immunization of all children
under one year age against
Tctanus, Whoppiog cough, Dhip-
theria etc. '

(i)

(lii) Provision of pre-school and other
prima:y learning faciities (Baalw.

aris).

(iv) Improvemecat of shelier through
installation of smokeless stoves

and ventilators.

Low cost supply and

sapitation.

water

(v)

Tbe Environmeatal Improvement of
Urban Slums Scheme envisages insitu
improvemcent of urban slums by providing
basic amenitics Tihke water, street lighting,
surface drains, paved roads, community
baihs and laterines etc,

Suitable guidelines have been issued
to State Governments layng down the
policy for implementation of the above
schem.es.

(b) aud (¢) The information is being
collecied and will he laid on the Table of
the House,

Distribation of surplus land ia Aadhra
Pradesh

3843, SHR1 V. TULSIRAM : Wil
the Minister of AGRICULTURE be
pleased to state the financial assistance
sought by Government of Andhra Pradesh
for providing help to the tandless persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI.
CULTURE (SHRI RAMANAND
YADAY): The Governmeat of Andhra
Pradesh spught an assistance of Rs. 53
lakhs for the assignees of ceiling surplus
land during the current year. This has
since becn released.
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ICAR snits for Aadbrs Pradesh

1844. SHRI V. TULSIRAM : Will the
Minister of AGRICULTURE be p'cased

to state @

(a) whether Government propose to
open additional research institutes under
the aegis of Indian Couacil of Agricultural
Research during 1987-88 1o Andhra

Pradesh;

(b) if so, the details thereof,

(c) whether funds bave been allocated
for the purpose; and

(d) if so, tbe details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) No,

Sir.

(b) to (d) Do not arise.

MARCH 23, 1987

Written Answérs 264

Cheating of job seekers
3845. SHRI V. TULSIRAM :

SHRI H. B, PATIL :

Will the Minister of LABOUR be
pleased to state :

(a) the number of fraud and cheating
cases registered Scate-wise against the
recruiting agents for sending persons
abroad. as on 31 December, 1986;

{(b) the number of job.seckers who
went to Gulf countrics upto 31 December,
1986 and the number of persons who
came back on the expiry of the coatract
and for want of valid travel documcots;
and

(c) the action taken against such
agents, State-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA) : (a) and (c) As per
Sta'ement given below.

(b) 1.14 lakh workers have gone
ahroad during 1986. As per available
information about twenty three thousand
workers came back on the expiry of
contract and about a thousand for want
of valid travel documents during 1986,

Statcment

Name of State /UT

Cates regustered

Persons arrested

Delhi
Maharashtra
Punjad
Rajasthao

Oriysa

Kerala

Tamil Nadu
Andhra Pradesh
Himachal Pradesh
Goa

Bihar

Uttar Pradesh
Karnataka

© o

e R e
wp -0

Total :

66 74
117 149
135 16
2 3
2
$3 63
168 175
2 -
4 5
| e
I z}
4 6
13 n!
448 512

R
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Remarks : Jo addition to the police
action, Dépnnmcnul action 1 taken’
against recruiting agents registered with
the Mlinistry of Labour. Registration
Certlficates of 9 Recruiting Agents bhave
becn cancellied and suspended in respect
of 31.

[ Translation)

Sewerage system In resetllemeal colonles
ia Deitn

3846. SHRI BHARAT SINGH : will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whetber it is a fact that Mango!-
puri, Sultanpuri, Napgloi Camp Nos, 1.2
aod 3, Jawaapuri Camp Nos 4 and §
were set up in 1976 but sewer lines have
not been laid there so far. whercas sewer
lines have been laid 1n other colonies but
they have pot been conoected so far;

(b) the time by which sewer lines will
be laid in thesc resettiement colonies; and

(c) the time by the roads which are
io dilapidated condition will be repaired
and incomplete roads completed iu these
colonles ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH) ;
(a) The work of laying of sewer lLines in
the resettlement colornies of Mangolpurl,
Sultanpuri, Nangloi Camp Nos. 1, 2 and
J and Jawalapuri Camp Nos. 4 & S could
not be taken up so far because of paucity
of funds with DDA. The work of laying
of sewer lines in many other resettlement
colonies of DDA is in progress but final
outfall connections could not be made in
a few of the colonies due to non.availabi-
lity of trunk sewer,

(b) and (¢) DDA is taking all steps to
augment their resources to take up these
works as early as possible.

Altersative plots for acquired land

JB47. SHRI BHARAT SINGH : Wil
the Minister of URBAN DEVELOPMENT
be pleased (o state :
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(a) whether Delhi Development
Authority allots alternative plots to farm-
ers at the time of acquiring their land;

(b) whether it is a fact that'when land”

is acquired from farmers by other’ Depart-
ments ke Irriga ion and Flood, Indian
Oil, Defence and Delbi Administration,
flata were not atiotted 1o them mm lieu
thereof;

(¢) if so, the reasons thereof: and

(d) tbe action taken by Union Qovern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a)
Yes, Str.

(b) to (d) There is no ohligator pro-
vision in the Land Acquisitfon Act for
allo:iment of alternative plot, besides
payment of compensation, on acquisition
of land for publc purpose. A specific
provision has been made in 1the Scheme
for Large Scale Acquisition Development
and Disposal of Land in Delhi for allot-
ment of alternative plots to farmers when
their land is acquired for planned develop-
ment of Delhi There is no such provision
in case of acquisition of land outside this
scheme. Dclhi Administration is cooside-
ring a proposal to cxiend these bencfits to
other cases.

Aliotment of shops and plots im llep of
land acquired by DDA

3848. SHRI BHARAT SINGH : Will

the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that DDA had’

been allotting 25 per cent shops and
industrial and residental plots to those
farmers whose land was acquired by

DDA.;

(b) whether DDA has pot been allot.
ting the quota of farmers in shops and
industrial plots for the past several years,

if so, the reasons therefor;
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(c) whether Government propose to
extend thus facility again to them; and

(d) whether a member of the family
whose land is acquired will be provided
employment according to his capability as

~ had been the practice carlier ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT [SHRI DALBIR SINGH) : (a)
The position regarding allotment of shops,
industrial and residential plots to farmers
whose land is acquired for planped
development of De¢ibi 13 as foliows :-

(i) Shops: Earlier the DDA bad a
reservation of 10% of the shops
built up by it tor allotment to
persons whose land 1n excess of
1 acre was acquircd. The DDA
had proposced to increase it to
25%, but the L G. agreed to
increase the reservation for the
purpose to 139, only.

Kesiaential plots :  Residential
plots are allotied by the DDA as
per the scales lad down by the
Lt. Governor of Delhi on the
recommendations of Delhi Ad-
mipistragion.

(ii)

Industrial plots; The alternative
allotment of industrial plots 1s
made keeping In view the require-
ments of the indusitry to be set
up, capacity of the iadividua'
concerned to run the industry
and the conformity of the acuvity
with the Master Plan etc.

(iih)

(b) The DDA has been allotting the
shops to the affected farmers, but no
industrial plots have be:n ailotted.

(c) The available facilities have nol
been withdrawn and, therefore, the question
of extending them again does not arise.

(d) In accordance with the existing
policy on the subject, no preference in
the matter of employment is to be given
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in such cases. Members of the family
whose land is acquired can be given suit-
able education and training with a view
to equip them for employment.

Increase ia cost of plots to farmers

3549. SHRI BHARAT SINGH : will
the Minister of URBAN DEVELOPMENT
be plcased to state :

(a) whether the Delhi Dcevelopment
Authority proposes to effect a further io-
crease in the cost of the plcts given to
farmers in lieu of the.r land acquired; and

(b) if so, how much and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (OHR! DALBIR SINGH)
(2) and (&) The Dzclbl Develozment
Authort'y propose to rev se the pre-deter-
mined rates for alternat: al:otment of

plots baseld upon the current cost of
acquisttion and devclopment of land, No
tinal decisicn has yet been laken.
[English]
latroduction of sccoad TV chanael
33850, SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of INFOR.
MATION AND BROADCASTING be
pl-ased fo state :

(a) the purposes of the iatroduction
of se.ond chanuel on telcvision ;

(b) whetber thc second channels on
TV are being provided with a view to give
importance (0 the regional programmes;

(¢) if so, how far the purpose has been
served; und

(d) the details of the directives given
in thus rcgard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A K. PANJA):

(a) and (b) The setting up of second

¢
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channcl in the metropolitian cities of Delhi,
Bombay, Calcutta and Mad: as was decided
with a view to meeting the multi-lingual
requirement of cosmopolitan character of
the population in thesc areas. At Bombay
and Dclhi where second channel has al-
ready been introduced, programmes have
been devised to suit local metropolitan and
suburban vicwers and also to provide
alternate programming for regional lan-
guage viewers.

(c) and (d) According to the surveys
conducted by the Audience Research Unit
of Doordarshan, the viewing cf second
cbanncl is at present himited, but grudually
picking up. However progiamme content
and formats are constantly revienwed and
changes made 50 as to sustain viewers
interest,

Production of milk

3851. DR. G. VIJAYA RAMA RAO:
Will the Minister of AGRICULTURE bte
pleased to state :

(a) whether the frozen semen brnk set
up in 1939 in Bihar costing over Rs. 3
crorcs has been sruccessful in increasing
milk production;

(b) if so the octails thereof;

(¢) the production of milk in Opera-
tion Flood arcas in the country during the
last three ycars, Stute-wise;

(d) whether rcsuts under Operation
Flood proj:cts arc betier than non-Ope-
ration Flood aicas, and

(¢) if 0. the details thcreof;

THE MINISTER OF STATE'IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) and (b) No
Frozen Semen Bank was set up 1n Bihar
in the ycar 1959,

(¢) to (¢) No separate study has been
conducted for milk production data in

Operation Flood and non-Operation Flood
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areas,

improvement In quality of steel products

1852. SHRI BANWARI LAL PURO-
HIT :

SHRIMATI
GUPTA;

PRABHAWATI

Wil the Minister of STEEL AND MINES
be pleased to state :

(a) whether the rcsearch and Develop
ment Centre for Iron and Steel (RDCIS;
of the Steel Authority of India Limitec
has initlated several projects as part o
Its campaign to improve the quality o
stcel products in the country;

(b) if so, the details thereof; and

(c) the extent to wbich improvemen

in the quality of steel products is likely t«
be achieved ?

THE MINISTER OF STEEL ANI

MINES (SHRI K C. PANT): (a) Yes
Sir

(b) One of the primary objectives o
R & D centre is to make continuous effort
to improve quality of steel 1o match th
stringent quality requircments of the cus
tomzrs. Stecl quality improvement start
right from raw material stage and continue:
through differcnt stages of processing, thai
is, siater making, coke making, iron
mahking, steel making and subsequent fini-
shing in integrated stec! making operations
The R &D cfforts that are being made ai
atl these stages in the steel Plants basically
aim at either increase in productivity and,
or steel quality improvement. Some of the
important R & D cfforts subsequenty to
stcel making stage which have led to

improvement in quality of steel products
are ;. —

1. Sulphide shape contro! of critical
steels for improvement in mechni-
cal properties at Rourkela Steel
Plant and Bokaro Steel Plant;

2. Improvement in dephoaphoriaa-
tion of stcel made in electric arc
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furnace of Alloy Steel Plant for
LN improved cleanlincss of sarious
o roy Aoy stecls

-

3. Combined blowing in LD conver-
' tors at Bokaro Steel Plaat for
improved cleanliness of steel;

4. Scale loss reduction in wire rod
mill through accelerated colling
ensuring superior surface quality
of wire rods produced at Bhilai
Stee!l Plant;

Roll ,pass lubrication in section
mills of Durgapur Steel Plant for
better surface quality of products;

r 5.

6. Development of cold rolling oil
for improved surface finish of
cold rolied steels at Rourke'a
Steel Plant;

7. Improvement in quality of LPG
Cylinder grade stcel by deveiop-
ment of coocast slabs at Bhila:
Steel Plant;

8. Development of pressure vesse!
steel of superior quality by suit-
able alloying to retain rcquisite
strength after stress reliefl anneal;

9. High strength rails of superior
surface quality and intcrpal struc-
ture by LD concast route at
Bhilai Stee! Plant;

10, Improvement in forming charac-
teristics of deep drawing quality
steels by boron treatment,

11. Introduction of argon purging.
Techoique for Inclusion cootrol

at Alloy Stee! Plant.

(¢) The products on being devcloped
are regularly maaufactured in the con-

cernod stoel plants of Steel  Authority of

India Limited for supp'y to customers
against their orders. Sach endeavour for
ql_;nlity improvemepg is & continuing
process.
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Fictitiouns manpower export agencles

3853, SHRI BANWARI LAL PURO.
HIT :

SHRI V. SREENIVASA PRA-
SAD :

Will the Minister of LABOUR be
pleased to state :

(a) whether a manpower export racket
has recently been uncarthed from tbe
Deltbi based head-office of 8 firm, as
reported in the “Indion Express’ dated 26
February, 1987,

(d) if so, whether Government are
aware that several fictitious manpower ex-
port agencies are functioning in the
country; and

(c) the details thereof and action con-
templeted by Government against such
agencies ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) a0d (b) Yes. Sir.

(c) Complaints against fictitious man-
power export agencies are referred to
police. 414 cases were registered and 480
persons were arrested during 1986.

Progress of comprehensive Crop Iesuraace
Scbhease

1854 SHRISYED SHAHABUDDIN;
Will the Minister of AGRICULTURE be
pleased to state :

(a) the progress of the comprehensive
Crop Insurance Scheme, State.wise;

(b) the subsidy towards tbe premium
paid by the Union Government, State-wise
during 1986-87; and .

(c) the crops, the area and the number
of farmers covered in each State ?

THE MINISTER OF AQGRICUL.
TURE (DR. G.S. DHILLON) : (a) to (¢)
The information is given in the statements
1, 11 and 111 given below. '



274

CHAITRA 2, 1909 (SAKA/

Writien Answers

2N

)

Written Answera

£€7o

£s0

8¥°6T

sv'1 90°% Apped [e3asqg 159 1
010 oI’ 00°s$ sL'¥ (i 4 peI) “inupunoin ‘aziey ‘Apped gsapmid wun ol
95°0 9€°0 0581 SL'0 £5°0 Inupanoin ‘Appud npEeN pwel g
800 ﬂﬂ.o £SLL £l 960 hﬂﬂﬂm BSII)) .w
8Le6l sE°l 11°8L L6'8 L8y inj
‘sileg ‘Inuponoln) ‘Jemor ‘Apped wgseieqepnN 2
o oT’o 0°v1 69T 8I°l Jemof ‘Appeyg qsapeigd eAqpely 9
8€°0 S1°0 £€°L 0’0 1z’o Apped wEdy °§
88°C 8¥°0 66°9C £9°1 o Apprd “18ey ‘JemOf ‘yn@punoip eY)PUIRY  p
€S5S el 97601 e 6€°T vifeg ‘Apped ‘Inupunoin wRno g
100 €1°0 e 68°0 ov'o Apped Qg 7
wein UMD
pow pay ‘A|foip ‘mifeg ‘i1015w)
e 7 A > £6°9LI 62Tl £r's ‘SLyBN 13wy ‘Jwmof “Jnupunoip) ‘Apped Usepeigd Bigpoy °j
$ L 9 $ v € Zz I
e Ay
(101> (310> (3s01> (‘oay
uj "9y) at ‘sy) utr ‘sy) ow uy) (ow) wy)
pied swosU] peinsu| P312A0D sJawin) *ON
swys|)) wojwesd wng wly Jo "ON P313A03 3d01) s1N/oMms ‘Is

£861 JUTQY Ul JWaQO§ 80UwINSU] dOJD SAITIYIAWOD aY) JO 1eeuB0id Bujpindel s|imiep Buimogs jusasoIn)S

1 Isoma g



276

"'MARCH 23, 1987 Writsen Anewers

Wriiten Angwers

215

10’0 Zro £6°S 9T°0 T°0 (Jswwng P 1910140) £ppuyg eIy S
‘weln
jeBaag ‘1%vy ‘1amoy-jus ‘Jamoy
s 600 §$°S $2.0 ti'o -ung INU'D ‘Apped ‘1woys ‘Jemof eymIswIwY b
pimisnjy pus pads
$¢°0 800 rL'S 09°0 90 -3dey ‘Inu*H JPWwng ‘weiD “IeayAy wieinn” g
00 €00 99°1 91°0 600 LEL P isylg ¢t
wnwsesd§ “ynu "H ‘wein i ¥
L$°0 19°0 et 9t°t 68'0 ABIg “1Bey ‘221 “IwmO[ “Appiy qsaprlg migpuy |
8 & 9 s v t 4 I
no._omm (03010 (31015 (‘o34
Q) 'sy) G} 'sy) uj ‘sy) 1 T1)) (o8] uy)
pPi®d Jwodu] painsuj P219A0D sJouwle) ‘ON
) T e Wn{waa g wng vy JO "ON pesor0d sdos) "L n/ams ‘IS
_ _
98-$861 18I U} JWSYIS QURMINSUL dOID IAIBUIYAIdWOD 3y JO $$21802d Buipiv®al symiap Suimoys joowole)g
@R EL EILFIN
£6°08 LIVT'6 88°0%S 806" 1% PST'ET s moy
— £100°0 20°0 800 0 $00 0 &ppeg SPUSSIN PV  “£1
£0°0 100 ¥L'00 20°0 100 . &pped L133qppuod Tl
8 L 9 s 4 3 z I




¥4

28’

. 1509 34K A) Wristen Angwers

‘
-~

CHAITRA

+

AN Written dmwers

‘R

e
Wi

(3 3/ 'y 99°8€Z 962°27
—_— 200 86°0 200
—_— 9000 200 £00°0
—_— 1000 $0°0 £00 0
L0o ¥ 0 8Y'0C 6% 0
Lo0 $0'L £9°L0! §€ €1
$0°0 100 Is'0 100
»Z'0 Z£0 WA L0
o 820 Lz'Le £L'T
00 1Z°0 9ot 150
L8°0 80°0 £y vr 0
Yo o 60’9 851

$99°t1

e —— e ——

00
¥00'0
100°0
86°0
$6°L
00
1$°0
9%l
¢€0
0ot’0

Y0

Apped
$p23s51:10 ‘Apped
pivmisnN ._cwsws

$3s|ngd ¥ piwisnpy ‘1eay ‘Apped
. t

B 'J00SRN ‘el ‘piwisny ‘ledqan
Apped

inu'n ‘Apped

pisiinw puw ‘pIsduY ‘Wi ‘iCI
fpped

moyes ‘aein) ‘1emor ‘reeqm
weiH QM

-

R T

 Anogipung
wo
q1eQ

|eduog wmo?.w

B Wy

ysapeig Jniin}
"ot ,ﬁm.

wndu]

. .MPEN |1oe]
<. Geqisefed

0

el

sNgTeIRgR)y
gsapeig vEgpeN



280

Written Answers

MARCH 23, 1987

279 ﬁm:» Angwers

e

1o 09§ 91'0 Lo Apped yusx g
Jamoyjung pav inj ‘Ingpuncin
£0'9 LEO 01°Z2 8E°) r$'0 ‘18ey ‘satvp ‘nifeg ‘Jumof ‘Apped eynivaue) ‘L
‘(861 ‘J1ivq )] woij aledydiied | ,®)S oqQL jjugse ) y awwefs 9
00 »00°0 120 100 <00 sz1spN ‘oY qspeid (eqasumyH ¢
nj
95’8 26°1 26 ISt TR TRy mapenosn ‘szispy ‘sileg ‘Appey ssfinn
PeAIad21 )Oou Wi wessy °f
$0°¢€ 91°0 6L°L 62°0 $7°0 Lpped qig g
"WIJOM puR "WWID MIOH
'wein pdyY ‘wwifadn ‘mwiltyoug
‘1015%) ‘uInueedg ‘inapuncip
1o L8°T LZ'191 Bl'L vy 18y ‘ivmor ‘ozywpy ‘wilfeg ‘Apped qsIpRIg wgpay ‘g
8 L 9 s 14 t b o 1
(o103 (21015 ("39g
(o%] u; "sy) of ‘sy) ar 'sy) de| uy) pRI2A0D
pied 82aiaq emoduy painsul  poIFAOD slsulie; ON
/pied Apisqng wnjwalgd . wng w1y Jo ‘ON P212A0) s8dol) 'L N/avg 5

'9851 ‘JUBY Y Ul WIQOIS DTWINSU] dOID AISUIYIIAWOD 3Y) JO $531301d Baipiedal s)iwop Suimoys JUaWIINS



282

Written dnswers

CHAITRA 2, 1999 (SAKA)

Fritten Answers

y/ §|

POo6 't

£9°56 $¢'E6L
sto €00°0 820
L00 t00'0 10
$0°0 000 80°0
16°11 9L'0 96°LE
18°¢ £T'1 16°Ls
¥9°0 £0'0 8T’
oL €0 9091
Li1l el t0 99
05°01 69°0 €C'rE
L8l 88°C 88°851
6L'S ¥l oL'1L
8 L 9

SL'TL

20’0

800°0
LT

L9

900

19°0

8§51l

(rt

9L’s1

] 4

£00°0
g8l't

£$°¢

60°0

9% 0

06°t

sl

$8°6

(49 4

: (w0

Apped

InNgpunolp

pue sasing “8ey ‘sileg ‘Apped
Appud

Apped

Apped

ueaqei{og pue Jnu
-punoin ‘pein ‘eiley ‘o218 ‘Apped

Apped ustuy pus Lppej sny

Hi38ui1o “Jnupunosn
“1Bey ‘nqwn)  ‘dziep ‘Apped

oIy ‘uileyg ‘Jemof
Apped

in] pas
ingpunoin ‘wifeg ‘Jemof ‘Apped

usaqeiog puw in]
‘INapuUNoI ‘v p.u.!on ‘Apped

K11aqdipuod

n|g %» oswe( ‘v0D

Iqiea
SPARSI N P V
[s8uag 159MA

qsapeid I

sindug

npeN sy

‘sl

vl

el

ceqise(sy -Zf

U0 C Il

sugreIsqey  ‘0f

qsopeig wAQPEM

L

4




4

83 Pirien dnsweré

TV facilities to tribal aress

3855: SHRI P. KOLANDAIVELU :

SHRI PRATAP BHANU
SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether TV facilities have been
extended to all the tribal arcas; and

(b) if not, the time by which it will be
done ?

THE MINISTER OF STATE Or
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : (a) No, Sir.

(b) TV Service is at present available
to the whole or parts of 96 tribal districts
of the country. On imp'crmmentation of
schemes included in the Seventh Plan of
Dwoordarshan, atl the tribal districts of the
ceuntry are expected to be covered by TV
service, wholly or partially.

Seiting up of TV relay centre at Nalgoada

3856. SHRI M. RAGHUMA REDDY:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whethcr there is any proposal for
setting up of a T.V. relay centre at
Nalgonda in Aadhra Pradesh;

(b) if so, when it is likely to he set up
asd how much area witl be covered by it;
aad

(c) if not, the reasons therefor ?

I THE MINISTER OF STATE OF
THE JMINISTRY OF INFORMATION

AND BROADCASTING (SHR1 A. K,
PANJA) : (a) No, Sir.

(b) Does not arise

(c) Large parts of Nalgonda districts
are within the service area of high power

(10 KW) T.V. tranimitters at Hyderabad
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and Vijaywada. Extension of TV service
to the remaining uncovered paris of the
country can be carried out only in a
phased manner dcpending upon future
availabllity of resources for this purpoee.

Allocatioa for improvemeat of condition
of farmers ia Karaataka

3857. DR. V. VYENKATESH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether Union Government have
providcd any Scheme-wise amount to
Coviroaen: of haflLuiwnd dunus 1935-86
and 1986-87 to improve the conditiog of
farmers and labourers:

(b) if so, the details thereof, scheme-
wise;

(¢) whether the smount provided is
adequate to meet the State’s requirements
and it so, the details thercof; and

(d) the bauis of its distribution during
the Seventh Five Year Plan 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) and (b) Union
Government provide Plan assistance to the
States 1o the form of block grants & loans.
Such assistance is, however, not related
to any head/sub-head or individusl pro-
grammes. Further, for implemcntation of
certain schemes in the States under the
Central and Ccentrally Sponsored Sectors,
additional assistance 1s providcd. A Hst
of major heads of development, covering
Central and Centrally Sponsored Schemes,
which are being implemented in the State
of Karnataka vis-a-vis the amount relea-
scd as Central assistancc against cach
head of development during 1985.86 and
1986-87 in respect of the Department of
Agriculture & Cooperation and Depart-
ment of Rural Development for improving
the conditions of farmers and labourers is
given in the statement below.

(c) On the eve of every Annual Plan,
detailed discussions are held with the
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officials of the State Government for (d) Central Plan assistance is allocated

determining the priorities of the progra- to the States in the form of block loans

"mmecs and funds are provided within the and grants oo the basis of the modified

available financial resources. Gadgil Formula, :
Statement

List of major heads indicating Central Assittance to Karnatala under major
Development heads (cent al/centrally sponaored schemes) for improving the
conditions of farmers and labourers during 1985-86 and 1986-87,

(Rs. in lakhs)

e —
—

S1. Head of Development Central Assistance (loan/grants) released
for the Central/Centrally Spopsored
Schemes being implemented in Karnataka

— ———— —— — — —— A S— Sy W —

1985-86 1986-86
I Department of Agricaliare & Cooperation
1, Crop Oriented Programmes 352.10 171277
2. Horticulture 31.39 14.47¢
3. Fertiliser, Seed & Pcsticides (Inputs) 1340.00 1785.00
4. So') & Water Conservation 171.63 170.08
5. Anima! Hushandry 5178 36.45
(Till 26.2.1987)
6. Fisheries 7.94 2.264-
7. Agricultural Credit 338.03 289.9%
8. Scarcity Relief 6246.00 $000.00
9. Dairy Develepment 34347 179.72

(Till Nov., 1986)

i _— —_— ———

*Rcpreents relcases for Coconut Development Programme only.
+ —Represents releases for insurance of Fishermen in Karnataka only,

1]. Department of Reral Development
1. Rural Landless Employment Guaranalce

Programme 2330.78(a) 2217.82(b)
2. Integrated Ruras Development Programme 863 28 1086.90
3. Nationsl Rural Employment Programme 1516.57(¢c) 1132 97(d)

(s) In addition additive focdgra:ns valuing Rs. 354,00 lakhs were also released,

(b) In addition, additive foodgrains valuing Rs. 1065.64 lakhs were: also
released.

(¢) Im addition, additive foodgralns 39,300 MTs were also released to the
State. : .

(d) Adduive fcodgrains 82,897 MTs were released to the State.
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Grievances machinery for workers

. 3858. DR. V. VENKATESH: Wil
the Minister of LABOUR be pleased to
state :

(a) whether any measures are being
contemplated to reorganise the grievances
machinery for workers employed in hospi-
tals, dispensaries, educational institutions
and upiversities who were not receiving a
fair deal; and

(h) if so, the salient features thereofl 7

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI!
P. A. SANGMA) : (a) Yes, Sir.

(b) Details are being worked out.

Assistance to Panchayats to purchase TV
sets

3859. DR. V. VENKATESH : will
the Minisier of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have any
proposal to provide financial assistance to
Panchayats to purchase T.V. sets; and

(b) if so, the details thereof and the
provision made therefor in the Seventh
Pive Year Plan ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A, K.
PANJA): (a) and (b) There is no such
proposal with the Governoment as the
installation and maintenance of Commun-
ity Viewing TV Sets in the States/Union
Territorics is primarily the responsibility
of the respective State Governments/Union
Territory Administrations. However, as a
special case and in view of peculiar
requirements of the North-Eas' region, it
bas been decided to instal 5000 VHF/DR
sets at an estimated capital cost of Rs,
11.82 crores and revenue recurring expen-
diture of Rs. 66.20 lakhs per anaum (for
five years) to be funded from non-lapsable
fund of Doordarshan/All India Radio.

MARCH 23, 198?
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CLUSA and CIDA AID for vegetable
all project
3860, SHRI C. MADHAV REDDY :
will the Mipister AGRICULTURE be
pleased to state :

(a) whether for development of oil-
sceds, large commodity gifts have been
received from Cooperative League of
United States of America and Canadian
International Developmernt Agency;

(b) whether distribution was made on
population basis or backwardness of
vegetable oil infrastructure or on the
basis of already successful vegctable oil
industry;

(c) whether the parameters for utilis-
ation and distribution of funds wcere
cleared by Govcronment before start of
those projects and if so, details thereof
and whether these have been changed
with or without previous Goveraments
clcarance; and

(d) whst has been the year-wisa and
State-wise release of funds ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (8) Yes, Sir.

(b) The National Dairy Decvelopment
Board's (NDDB) Vegctable Oil Project
is being implemented in the seven impor-
tant oilseed growing States; viz. Gujarat,
Madhya Pradesh, Tamil Nadu, Andhra
Pradesh, Orissa, Maharashira and Karna-
taka. These States were selected on the
basis of ‘‘Project districts’’, having
contiguous oilseed area of about 2 50 lakh
hectares each.

(c) The project is implemented by the
NDDB after its approval by the Goverp-
ment of India. However, the paramecters
of utilisation of funds are subject to
change by Mutual Exchange of letters by
the Government of India and donor
countries of USA and Canada as per tbe
memorandum of understanding/agrcoment
signed between Government of India and
donor agencres,

(d) Year-wise and State-wise release
of funds by NDDB (April-March) is given
in the statement below,
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Year-wise and State-wise release of funds by Natiooal Dairy Development
Board (April-March)

(Rs. in lakhs)

1979-81 198]1-82 1982-83 1983-84 [984.85 1985.-86 1936-87

State Year of

starting
Gujarat  June. '79 321 583 1010 1641 3907 4632 4822
Madhya
Pradesh  Oct. 79 1 3 8 397 867 1633 1995
Tamil
Nadu Jan. '8} — 2 ] 94 124 500 606
Andhra
Pradesh Sept. '80 — ! ! 68 283 451 712
Orissa May 'S$2 — —_ 13 163 339 629 707
Maha-
rashtra  Aug. '8) —_ — — — n7 317 444
Karpataka Oct. "84 — —_ —_ — 27 107 271

[Translation)

Distribution of loan for developmeat of
Agriculture by land Development Baok

386i. SHRI HARISH RAWAT : Will
the Minister of AGRICULTURE be
pleased fo state :

(a) whether targets fixed by Land
Development Bank for distribution of
loan for dev.lopment of Agricilture during
the Seventh Five Yecar Plan could not be
achieved in the post years of the Plan;

(b) if so, the main factors responsible
therefor ; and

(¢) the targets fixed for the ycar 1987,
88; and the steps proposed to be taken to
achleve them ?

THE MINISTER OF AGRICUL-
TURE (DR. G. S DHILLON): (a)and
(b) In the first year of the Seventh Five
Year Plan namely 1983-86 against the

—-—— o m—— e —

lending programme of Rs. 565 crore for
the State Cooperative Land Development
Banks for term investment in agriculture,
the actual disbursements was around Rs.
507 crore thus resulting in a marginal
shortfall. During 1986-87 against the
target of Rs. 592 crore the likely disburse-
ments till the end of June 1987 are Rs.
370 crore. The main rcasons for the
shortfall in the achievemcent are the incre-
ase 1n the quantum of overdues, reduction
in the number of Primary Land Develop-
ment Banks and branches which are
eligible for unrestricted leoding and the
absence of amendments to (he State
Cooperative Societies’ Acts enabling the
banks to diversify their lending activities.

(c) The lending targets recommended
by the Planning Commission during
annual plan discussions of States for 1987-
88 is Rs. 729 crore. The actual target has
not been finalised so far,  With a view to
ensuring that the targets are achieved, the
State Governments have been advited 1o
improve the recovery performance of the
Izoapks and also to eflect necessary amend.
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ments to the State Cooperative Societies’
Acts for broad-basing the lerding opera-
tions of the Land Development Banks.

Production of oflsceds ia Uttar Pradesh

3862. SHRI HARISH RAWAT : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether annual targets for the
production of oilseeds have been fixed for
various States, if so, the details thercof;

(b) whether production of ollseeds
bas been less than the targets set therefor
in Uttar Pradesh during the last three
years; and

MARCH 23, 1987
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(c) the districts of States selected for
intensive oilseeds production scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) The Statewise
teniative targets fixed by the Planning
Commiasion for the production of oilseeds
during 1987.88 arc given in Statement-l
below.

(b) During the iast 3 years, l.e. 1983
84, 1984.85 and 1985.%6, the production of
ollseeds in Uttar Pradesh has been lower
than the targets.

(c) The list of the State-wise Districts
covered under the National Oilseeds
Development Projects is given in the
Statement-11 below,

Statement-|

State-wisc tentative targets for production of oilseeds fixed by P'snnlng
Commission

(Lakh tonnes)

State

Tentative Targets for 1987-88

1. Andhra Pradesh

2. Arunachal Pradesh

3. Assam
4, Bihar
5. Gujarat

6, Haryana
1. Himacha! Pradesh
8. Jammu & Kashmir
9. Karnataka
10. Kerala
it, Madhya Pradesh
12. Mabarashtra
13. Manipar

!

14, Meghalaya

20,48

0.14
2.55

.75
25.34
2.97
0.18
0.7
14,72
0.18
21,57
17.24
0.23
0.10
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i3
15. Mizoram 0.02
16. Nagaland 0.07
1. Orissa ) 9.38
18. Punjab 2.00
19. Rajasthan 13.35
20, Sikkim 0.12
21, Tamil Nadu 17.18
22 Tripura 0.06
23, Uttar Pradesh 19.00
24, West Bengal Jos

Statemest 1

Nattonal Oilseeds Development Project

State-wise List of sclected Potcntial Districts for Oilseeds

Dcvelopment during 1986.87

State

. Dustrict

—

1. Andhra Pradesh

(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)

2

Anlntapu}

Kurnool

Cuddapah

Chittoor
Mabboohnagar

Nalgonda

Khammam
Rangareddy
East Godavari
West Godavari
Krishna
Guntur

Prakasham
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4,

3,

Bibar

Gujarat

(xiv)
()]
(i)
(i)
(iv)
(v)
(vi)
(vif)
(viii)
(1x)
(x)
(x4)
(xii)
()
(41)
(lii)
(iv)
(v)
(vi)
(vii)
(viii)
(1x)
(x)
(xi)
(xii)
(iii)

(xlv)

Nellore
Goalpara
Dhubri

Kokrajbar

Kamrup
Barpeta
Darrang
Sonitpur
Nowgong
Jorhat

Lakbimpur
Dibrugarh
Karbi-Angloog
Ranchi
Palamau
Hazaribagh
Singbbhum
Gaya
Aurangabad
Rohtas
Monghyr
Bhegusarai
Purnea
Bhagalpur
Kathihar

Saharsa

Medhepura

(i) Awmreli

Written Answers
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_ (i) Bbavbagar
(ili) Jupagarh
(iv) Rajkot
(v) Jampagar
(vi) Kutch
(vii) Mehsana
(viii) Bapaskantha
(ix) Sabarkantha
(x) Abmedabad
(xi) Surendranagar
(x1i) Baroda
(xii) Bharuch
(xiv) Kairs
$. Haryana (i) Hissar
(li) Mohindergarh
(i) Gurgaon
(iv) Sirss
{(v) Bbhiwanpi
(vi) Robiak
(vii) Faridabad
6. Himachal Pradesh (i) In view of small tatgets, the
entire project area bas been
taken as 1 district unit.
7. Jammu & Kashmit (i) Anantnag
(il) Palwama
(iif) Badgam
8. Karnataka (i) Tumkur
(ii) Chitradurga

(li1) Bellary
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9. Madhya Pradesh

(iv)
(v)
(vi)
(vii)
(viil)
(ix)
)
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viil)
(1x)
(x)
(xi)
(ii)
(xiil)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)
(xxi)

(xxil)

Dbarwar
Belgaum
Bljapur
Raichur
Gulbarga
Bidar

Rajnandgaon

Durg
Raipur

Bilaspur
Ralgarh
Surguja
Bastar
Chbindwara
Mandla
Betual
Hoshaogabad

Bhind
Morena
Rajgarb
Shajapur
Ujsain
Mandsaur

Dewas

Indore

Kbargone

Dhar

Balagbat
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10. Maharashtra

11. Orissa

12 Punjab

()
(ih)
(iii)
(iv)

(v)

(vii)
(viii)
(Ix)
(x)

(xi)

(xii)

(xiir)

(xlv)

(0]

(if)

(iii)

(iv)

(v)

(vi)

¥ (vii)
(i)
(i)
(i)
(iv)
)
(vi)

Dbule
Jalgaon

Nasik

Aurangabad
Jalna

Parbbagi

Beed

Osmnabad

Latur

Buldhana

Chandrapur (including Garchi.

roli)

Nagpur

Béandara

Wardhba

Puri

Cuttack

Ganjam
Dhenkana!

Koraput

Kalahandi
Phulbani
Ludhiana

Kapurthala
Patiala
Sangrur

Bbatinda

Amritsar
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14,

1S.

13. Rajasthan

Sikkim

Tami! Nadu

(vii)
(vill)
(ix)
(1)
(i)
(1ii)
(iv)
(v)
(vi)

(vii)
(viii)

(ix)
(x)
(xi)
(xii)
(xiif)
(xiv)
(xv)
(xvi)
(i)
()
(if)
(;il)
(iv)
(v)
(vi)
(vii)

_(viif)

Ferozepur

Faridkot

Jullandbar

Alwar
Bharatpur
Bhilwara

Bundi

Chittor
Dholpur

Ganganagar
Jaipur (including Damsa)

Jalore
Jbalawar
Jodhpur
Kota
Nagaor

Pali

Sawai Madhopur

Tonk

Entire State as 1 district
Chengalpatty

South Arcot

North Arcot

Dharmapuri
Coimbatore
Periyar
Tiruchirapalli

Salem
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{16, Uttar Pradesh

17. West Bengal

CHAITRA 2 1909 (SAKA)

)
(i)
(il
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xdii)
(xiv)

(xv)
(xvi)
(xv1i)

(xviit)
(xix)
(xx)

(0

(i)
(iii)

(iv)

(v)
(vi)

(vii)
(viii)

(ix)

Aligarh
Mathura
Agra
Mainpuri
Etah
Jhansi
Jalaun
Hamirpur
Mirzapur
Sitapur
Hardoi

Kheri

Nainital

Almora

Pithoragarh

Dehra Dun

Garhwal
Tehri

Chamol:
Uttar Kashi
West Dinajpur

Malda

Bankura
Murshidabad
Nadia
24-Parganas

Hubli

Burdwan

Birbhum

(x} Midoapur

M ritien Amswers
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" Anmual plan to Increase production of

fisb la U.P.
3863. SHRI HARISH RAWAT:
Wwill the Minister o© AGRICULTURE

bhe pleased to state :

(a) whether any annual programme
has been prepared to increase fish pro-
duction in Uttar Pradesh ;

(b) if so, the target of total produc-
tion of fish to be achieved in the State
nnder this programmc by the end of the
current Plan ; and

(c) the steps being taken to increase
the production of trout fish in the hilly
arcas of the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTIL'ZERS I[N
THE MINISTRY OF AGRICULTURE
(SHRI R PRABRHU) : (a) For increasing
fish production in Uttar Pradesh during
the VII Five Year Plan (1985-90). the
following programmes have keen approved
and are being imp'emented by the
Goveroment of Uttar Pradesh ;

(i) Fish Farmers, Deveiopment
Agencies in 48 dustricts,

(ii) Development of Reservor Fish-
eries,

(iiiy Development of Sewage-fed Fish-
eries,

(iv) Development of Cold Water

Fisheries in hill streams,

(v) Conservation of riverine Fish-
erics, and

(vi) Construction of Commercial

fish seed hatcheries,

(b) The target for production of fish
by the State under these prograrimes in
the Seventh Five Year Plan is one lakh
tonnes.

(c) The steps being taken to increase
the production of trout in the hilly areas
of the Statc are construction of fish
farms in Kumaoo and Garbwal regions

MARCH 23, 1987
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of the bills and renovaticn of the existing
farms and hatcherics in the hill districts.

[English)
Viewcrs reaction to moroing transmissios

3564. DR. B. L. SHAILESH : Will
the Minister of INFCRMATION AND
BROADCASTING bte picased to state :

(a) whethcr any assessment or apprai-
sal hus been made of the T.V, viewers'
reaction to the new!ly introduced morning
transnussion by the D<clhi Doordarshan;

(b) tf so, the dctails thereof,

(c) the steps being taken 10 make the
progiamme nore cducative, nteresting
lively and popular amongst the viewers;
and

(d) the estimatcd expenditure involved
on a day's morning trznsanssion ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A, K.
PANJA): (a) Yes Sir

tb) A quick telephone survey organi.
sed at d:fferent centres of D: ordarshan
revenls that awarencss among the vi wers
is almost tora!.  The present svicwing s
limited but s picking up.

(¢) Inorder 10 improve the contents
and quality of T V. programmes, reviews/
changes are made n pregrammes keeping
in vie the overall policy and oither faciors
ipoie )l g fecd buck fromm vicwers,

{d) Since various transmissions are
having many comm«n services, no such
costing on day to day basis is possible.

New hooslng scheme by DDA
3%65, DR. B. L. SHAILESH
SHRI SRI HARI RAO :

SHRI S. PALAKON-
DRAYUDU :

Wil the Mirister of URBAN DEVE-
'LOPMENT be pleased to state :



309 Written Answers

(s) whether the Deibi Development
Authority has submitied a new housing
scheme (0 aliow private builders to deveiop
sites and construct dwelling uniis if so,
the broad features of this scheme;

(b) whether Government have appro-
ved it if so, the improvements if any;

(¢) the precau'ions taken to check-
escalation of costs, profiltecriog and
maipractices bhhe use of sub-standard
maiterial by thesc butlders;

(d) whzther this scheme cnvisages
building of houses fuor highcr income,
muddio income and lower incom  groups
only or for weaker scctions also; and

() the financing pattern of this
scherme ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVLELOP-
MENT (SHRI DALBIR SINGH) : (a) 0
(e) A proposil Lo associate private bu iders
tn the cuastruction of housing activity 6
Delh: 15 ubucr  coasideratiun  of the
Government.

Servey of viemess' resposse tu prorammes
telecast by Doordarv'ma

3866. SHRI RAV DHAN : Wil the
Minister of INFORMAIION AND
BROADCASTING be pleased to siate :

(a) whetker Doordarmhan has made
any survey o ihe viewers' response o
the various reguar progra.nmes, such as
Hipdi Films, telecast at Mardras, Calcutta,
Bombay aod Dclhi, and

(b) if so, the details thereofl ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANIJA) : (2) Yes, Sir. Viewaers, reactions
&re constantly monitored by Director,
Audience Reseirch through weekly feed
back from Audiencc Research  Units
located at differcat Kendras.

(b) Doordarshas tclecast programmes
10 caler 1o the 1astca of various sections

of viewers. The progeammes, therefore,

CHAITRA 2, 1909 (SAKA)

Hr‘tuu'n Anawers 310

evoke both appieciation and criticism
depending on the relative taste of the
viewers,

Closure of seeds processiag plunts

3867, SHR! BALASAHEB VIKHE
PATIL : will the Minster of AGRI-
CULTURE be pleased (o state :

(8) whether it is a fact that World.
Bapk-fupded programme ot dJdeveloping
betier sceds has 1ared onty moderately;

(b) if 80, thc 1easons thereol:

() whetber it is also a fact that some
public sector seed processing p'ants arc
heading towards closurc; and

(d) if so, the reasona thereof aod the
steps taken to revive these unns ?

THE MINISTLR OF STATE IN THE
DEPARTMENT OF FLRTILIZERS IN
THE MINISTRY OF AGRICULTURE

(SHRI R. PRABHU) : (a) No, Sir.

(b) Docs not arise.

(c) and (d) Seed Processing Plants are
located around seed production arecas.
Any «hift in the production areas due to
varrety of reasons such as incidence of
pesis/discaces of other cconcmic factora
can necessitate the shifting of locations of
the processing plants. However, processing
plants of the Centra! agencies like NSC/
SFC1 are not being shifted at present.

Manulacture of cquipment by SAIL uader
licence from NKK, Japan

3868. SHRI BALASAHEB VIKHE
PATIL : Wil the Minister of STEEL
AND MINES be pleased to state :

4

() whether the Steel Authority of
India Liamted have got licences from
NKK. a Japanese company, for the
manufacture of cquipment and sys'em
designs developed by that compaay in the
arcas of blast furoace, cast houss slag
grapulation and continuous anaealing; and
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(b) if so, the advantages of the
system developed by NKK over the
indlgenous technology ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) : (b) No,
Sir,

(b) Does not arise,

Allocation for rorsl development
programmes

1869, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the amount carmarked in the
Seventh Five Year Plan for the rural
development programmes;

(b) the amount allocated for Maha-
rashtra; and

(c) the details of the schemes for which
tbe amount will be speot in different
States

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF
AGRICULTURE (SHRI RAMANAND
YADAY) : (a) According to the Seventh
Five Year Plan document an amount of
Rs. 6174 90 crores has been provided for
rural development programmes in the
Seventh Five Year Plan for the Ccniral
share,

(b) State-wisc allocaticne of funds for
entire Seventh Five Year Plan period have
not been made. Allocations are made on

«  year to year basis,

(c¢) The major schemes under the
tural deve'opment programmes, inter alia,
include Integrated Rural Development
Programme, Dcvelopment of Women and
Children in Rural Arcas, Drought Prgne
| Areas Programme, Desert Development
Programme, National Rural Employoment
Programme, Rural Landless Employment
Guarantee Programme, Rural Water
Bupply and Sanitation, schemes relating
to Land Reforms, Agricultural Marketing
including Rural Godowns and Roads in

Tribal Areas.
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Employment nf rural labonr ia drought
affccled arcas

3870. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRI-
CULTURE be pleased to state®:

(a) whether there is any proposal
under consideration of Government for
alternative employment to rura! labour in
drought affected arcas of Mauharashira
and other States ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R PRABHU) : (a) and (b) About
459% of the total ceiling of expenditure
approved for Central assistance to the
States ior drought relie! if meant for pro-
vidiog employment to rural labour. In
addition employment is provided under
the National Rural Employment Pro-
gramme and Rura! Landless Employment
Guarantec Programme besitdes other Plan
programmes® Ino Maharashira the Employ-
ment Guarantec Scheme is also in ope-
ration. There is oo other proposal under
consideration for prosiding alternative
employment to rural labour,

Agricultural unlversities in the country

3871. SHRI MOHANBHAI PATEL :
Will the Minister ot AGRICULTURE be
pleased to state :

(a) the number and locations of agri-
culiural universities at present in the
country,

(b) the number of students graduated
every year from agricultural universities;

(c) whether there is any proposal to
establish more agricultural universities ia

the country during the Seventh Five Year
Plan;

(d) If so, the details thereof;

(¢) whether Gujarat Government have
sent a proposal to establish an agricultural
university 1o Saurashtra region; and
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(N if so, the action taken by Union
Government thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABHU): (a) At present
there are 25 State Agricultural Universities
in the country. Their names and locations
are given in the statement below.

(b) At present about 7000 graduates
and 2700 postgraduates complete their
degrees f{rom agriculiural universities in
different subjects at undergradaate and
post-graduate levels,

{(c) Yes, Sir.
(d) Itis proposed 1o establish a Cep-

tral Agricultural University to serve the
States oi the North-Eastern reg-on.

(e) No, Sir.

(f) Question does not arise,

Stutement
List of agricultural walversitics

1. Andhra Pradesh Agril University,
Rajendranarar,
Hyderabad — 500 030 (A.P,)

!J

Assam  Agricultural  University,
Jorhat — 785 013 (Assam)

3. Rajendra Agril, University Pusa
(Samastipur) Bibar—848 125§

4. Birsa Agriculturul  University,
Kanke, Ranchi— 834 006 (Bihar)

5. Guiarat Agril. University, Sardar
Krishinagar, Dantiwada, Distt,
Banaskantha,

Gujarat— 385 508

6. Haryana Agril. Uoiversity,
Hissar—125 00! (Haryana)

7. Himachal Pradcsh Krishi Vishwa
Vidyalaya, Palampur—176 062
Distt, Kangra (|.P.)

* 8, Dr, Y.8 Parmar University of
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14.

15,

16.

17.

19.
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Horticulture & Forestry,
Solan—173 230 (H.P.)

University of Agricultural
Sciences, Hebbal,
Bangalore— 560 024.

University of Agril, Sciences,
Dharwar—580 005 (Karnataka)

Jawaharial Nebhru Krishi Vishwa
Vidvalaya,
Jabalpur — 482 004 (M,P.)

Kerala Agricultura! University
Mannulby—680 651 (Kerala)

Konkan Krishi Vidyapeeth,
Dapoli—415 712
Distt. Ratnagiri (M.S.)

Mahatma Phule Krishi Vidya-
pceth,

Rahuri— 413 722

Distt, Ahmednagar (M.S.)

Marathwada Agril, University,
Parbbani— 431 01 (M S.)

Punjabrao Krishi Vidyapeeth,
Krishinagar, Ako'a-444 00]

Orissa University of Agril. &

Tcechnology,
Bhubaneswar—751 003 (Orissa)

Punjab Agril, University,
Ludhiana— 141001 (Punjab)

Tamil Nadu Agril. Uuiversity,
Coimbatore— 641 003,

Cbander Shekhar Azad University
of Agril. & Technology,
Kanpur—208 002.

G.B. Pant University of Agril.
& Technology.
Paptnagar—263 145 (Nainital)

Narendra Dev University of Agril.
& Techoology,
Faizabad—224 001 (U.PJ)
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23, Bidhan Chandra Krishi Vishwa
Vidya'aya, P.O. Krishi Vishwva
Vidya'aya Distt.

Nadia—74]1 246 (W.DB.)

24, During Winter (I15th Oct,
to 15th April.
Sher-E-Kashmir Univ. of
Agril. Sciepces & Tech,, 54.
Special Gandhbinagar, Post Box
No. 87, Camp Office. Jammu-
180 00]. During Summer (16th
April to 14th Oct)
Sher-E-Kashmir Univ of
Agril. Sciences & Tech.
H.Q. Srinagar, Shulinar,
Srinagar— 190 001.

25, Raipur Agriculivral LUaiv.,
Raipur (M.P.)

Ulllisation of sarpluy milk in Karmataka

3872. SHRI V.S, KRISHNA IYER :
Wi!l the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
surplus milk production 1o Karnalaka;

() whether Government of Karnataka
have sent any proposal to Umon Govern-
ment for utilising the surplus milk;

(c) whether Government also propose
to' encourage setting up of 1oflee units
and other such allied umits to utilise sur-
plus milk; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a)and (b) Kar-
nataka is not considered 10 be surplus in
milk production. However, thc pro:ure-
ment of milk by dairy cooperatives in
Karnataka has shown appreciable increase
recently.

(c) and (d) Toffees have been dere-
served from Small Scale Sector from 30th
Qctober, 1986. There is thus mo restric.
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tion on seiting up of units for many-
facture of toffecs. Units can be set.up ap
registration with the Secretariat for lndus-
tnal  approvals urder the stheme of
delicensing of indus‘ries subject 10 condi-
tions laid dowp tn this connectioa.

Documecoiarics on freedom Gighters

1873, SHRI V.S. KRISHNA IYER":
Wil the Minster of INFORMATION
AND BROADCASIING be p.eased to
state !

(a) the number of documentaries on
freecom fighters prepared so far;

(b) whether any docu.ncntary based
oo the life of a Irceduom lighter from
Karnataka has becn prepared;

(¢) if so, the name of the fieedom
fighter;

(d) the total cost incurred towards
preparation of such documentares; and

(¢) whether all the documentar.es have
be:n shown on the Doordarshan ?

THE MINISIELR OF STATE OF
THL MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A K.
PANJA) : (8) S8 documentary films oo
impertant natioaasl leaders/frecdom fighters
have been so far produced by Films Divi-
sion

(b) No, Sir
(c) to (e¢) Do not aiise,

{ Iranslation}

Special scheme for housing la Delbi

3874, DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minlster of URBAN
DEVELOPMENT be pleased to be state :

(a) whether it 1s a fact that a large
number of persons in Delhi do not have &8
house [or liviog,

(b) if so, the number of such persons;
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{c) whether Government propose to
formuiate any special schceme for providing
houses to these people if so, the dctails
thereof; and

(d) if oot, the reasons therefor ?

THE MINISTFR OF STATE IN THE
*MINISTRY OF URBAN DEVFLOP-
MENT (SHRI DALBIR SINGH) (a) ard
() Delhi Development Authority has
reported that no survey to ascerta:n the
exact number of homeless people liviag in
‘Delhi has been conduct-d.

() No, Sir,

.(d) It is not possible to open a new
registration scheme as therc arc a large
pumbcr of persons/regisirants waiting for
allotment under the variwous cexisting Hou.
sing Registration Schemes of DDA.

Allowance for production of indigencus
wanure In Delhi

1878, DR, CHANDRA SHIEXHAR
TRIPATHI - Will the Minister of AGRI-
CULTURE be p'ecased to stare :

(a) wherther Government are consi-
dering giving productivity allowance to
1those who produce indigenous macuie in
Delhi ;

(db) if so, whether Government will
also consider giving producuvity allowance
in other parts of the countrv; and

(c¢) if s0, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU): (a) No. Sir.

(b) and (c¢) ‘Do nol arise.

[Baglish)

Priots of fllmn screend at IFFI

3876. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of IN-
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FORMATION AND BROADCASTING
be pleased to stale ;

(2) whether some of the prints of films
screened at the Eleventh International
Film Festival of India held in January
this year were found to be defective;

(by if so, the reasons for screening
such films; and

(¢) whether any enquiry has been
made in this regerd and respoosibility fixed
for screcniog of defective prints, if so, the
detnils thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K, PANJA):
(a) 10 (¢) The prints of the films screeped
at the 1.th Ibpternational Film Festjval
were not defective. However, i some
cascs old prinis had 10 be used bectuse
new prints of some old fi'ms shown in the
foreign and Indian Retrospectives and In
the Homage Scction were not available,

Malpractices in distributioa of sabsidy fo
agricultaral sector

3877. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the representation of tihe
Agricultural sector have repsesented that
they are not getting due benefits of »the
subgidy introduced by Goveroment due to
the malpractices in the system; and

(b) if so, the steps Government pro-
posc 1o take in this regard ?

THE MINISTER OF STATE'IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) and (b) ‘Agri-
culiure being a State subject, representa-
tions about any malpractices in the-system
of subsidy might have been submitted to
the concerned State Governmenis direct.
As and when such representations are
received the'Siate Governments are ex.-
pected to look into the: matter, and-take
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corrective actions so that the benefits of
subsidy reach the targetted farm popu-
Jation.

Biological control statinns and parssite
wultiplication anits

3878, DR. K.G. ADIYODI: Wil
the Mnister of AGRICULTURE be
pleased to state :

(a) the number of biological control

stations and parasite multiphcation units
in the country, State.wisec;

(b) tbe number of exotic or indigenous
natural enemies reared on mass scale and
released for controlling insects pests;

(c) whether there is any effective exotic
or indigenous enemy to weed out African
Weed found in the back waters of Kerala;

(d) if so, the details thereof: and

(¢) whether there is any effective exotic
or indigenous enemy to weed out ‘eupho-
torium’ found in Kerala ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) A total number
of 11 Ceantral Biological Control Stations
are working In the count1ly, onec each n
the States of Andhra Pradesh. Gujarat,
Haryana, Himacha! Pradesh, Jammu &
Kashmir. Karnataka, Madhya Pradesh.
Orissa, Rajasthan, Utiar Pradesh and West
Bengai. There is only one Parasite Multi-
plication Unit located at Bangalore in the
State of Karna'aka,

(b) All the Central Biological Control
Stations have so far reared and released
96 crores and 95 crores indigenous and
cxotic natural enemies re pectively for
controlling identified wceds and major
insect pests of sugarcane. rice, maize,
cotton, castor, gram, apple pomegranate,
coconut and vegetables. The said rclcases
comprised of 26 species of natural enemues.

(c) Yes, Sir. The exotic phytophagous
weevil bas been reported to have the bio-
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control potential against African Weed
found in the back waters of Kerala.

(d) The exotic phytophagous weevil,
Cyrtobagous salviniae origipating from
Brazil was in'ported from Australia in 1982
by the Indian Institute of Horticultural
Research, Bangalore. for biologizal control
of African Payat, Salvinia moiesta, After
its host specificity tests under quarantine
cond ¢ ons first shipment of 350 C )riodbago.s
Salviniae on 6 10-1983, was sent to Kerala
Agricultural Universuy, Trichur, for
release in selected pockets 1n  Trichur,
Kottayam and Aileppey districts. The
weevil has successfully esiablished and
killed the weed. Afler seeing such encousa-
ging recuits, this exotic weevil is now being
mass reared in Kera'a and released in all
Sa‘vinia infested areas by Kerala Agr-
cultural University and State Department
of Agriculture.

(¢) No, Sir,
Trainlog and testing of farm implements
and machinery to farmers

3879. DR. K. G, ADIYODI: Wil
the Minister of AGRICULTURE be
pleased to state :

(a) the steps taken for imparting traio-

ing to the farmers and for tcsting of
farm implements and machinery;

(b) the number of unmits undertaking
such training and testing State-wise; and

(¢) the number of persons trained

during the last three years, State-wise 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABHU): (a) to(c) Yes,
Sir. The Government of Indla have taken
steps for train‘ng of farmers and testing
of farm implements and machinery through
estab'ishment of 3 Farm Machinery
Training and Testing Institutes onc at
Budni (Madhya Pradesh) in 1955, the
second at Hissar (Haryana) in 1963 and
3rd at Garladinne., Anantapur (A P.) in
1983. Two more such Institutes one In
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the Fastern Region and the other {n the
Westero Region are being proposed
during the Scventh Plan period. In
addition, farmers are being imparted train-
ing through 89 Krishi Vigyan Kendras
and 18 Agricultural Universities under
the auspicies of Indian Couacil of Agri-
cultural Research. The testing of farm
implements for research and development
purposcs is being undertaken by the
1.C.A.R. at the Ccntral Institute of
Agricultura! Engineering, Bhopal and at
the All India Coordinated Rescarch

Statement
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Projects on Farm
Machines,

Implements and

The number of trainees trained State-
wise during the last three years at the
Farm Machinery Training & Testing
Institutes at Budni, Hissar and Garladi-
nne is given in the Statement below. The
Krishi Vigyan Kendras have trained 12818
persons in agricultural engineering, prim-
arily relating to all aspects of implemcpts
during 82-85, t

State-wise traineos trained at the Central Institutes at Budni, Hissar aod Garladinne
from 1984-85 to 1986.87.

Sl. State/UT's 1984-85 1985-86 1986-87
No.
1 2 3 4 5
I. Andhra Pradesh 85 115 86
2. Arunachal Pradesh 1 —_ —
3. Asam 5 8 9
4. Bibar 24 31 21
5. Gujarat 42 32 10
6. Haryana 328 36S 261
7. Himachal Pradesh 4 5 18
8. Jammu & Kashmir 8 7 8
9. Karnataks 1 12 26
10. Kerala 35 K} 11
11. Madhya Pradesh 295 347 355
112, Maharashtra 102 76 88
13. Manipur — — 2
14, Meghalaya 4 — —
15. Mizoram 5 2 —
16, ‘Nagaland ! 1 1
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17. Orissa 10 17 4
19. R._l asthan 159 170 136
20. Sikkim — — —_
2l. Tamil Nadu 7 12 39
22, Tripura 2 — _
23. Uttar Pradesh 144 234 243
24, West Bengal 15 12 49
25. Andaman & Nicobar Islands — —_— —
26. Dadra & Nagar Haveli — — —
27. Delhi 6 7 8
28. Goa, Daman & Diu I — K
29. Pondicherry -— -— —
30. Chandigarh — ! 4
31. Lakshadweep — —_ -—
Quality control of insecticides
- (1) Whiie granting Certificates of
3880. DR. K.G. ADIYODI : Will the Reg:stration, the physico-chemical
Minister of AGRICULTURE be Pleascd characteristics of insecticides are
to state : critically examined and suitable
standards are laid down/adopted
(a) the steps taken for the enforcement by the Registration Committee
of Insecticides Act and qunlity control in to enab'e the State Governments
the country ; to enforce appropriatc standards
of quslity of insccticides.
(b) the number of institutions, State-
wise, conducting the quality tests; and (11) The quality spcc.Gications for
insecticides arc formulated by the
(c) whether there Is any proposal to Indian Standards Institution with
start more such institutions during the the help of an Expert Committee
Seventh Plan period; if so, the details called Pest Control Sectional
thercof ? Committee. The products registe-
rced In the country are mandato-
THE MINISTER OF STATE IN THE rily required (o meet these
DEPARTMENT OF FERTILIZERS IN lpx?ﬁtllionl for standard of
THE MINISTRY OF AGRICULTURE quality.
(SHRI R. PRABHU): (a) The Govern- .
ment has taken the following steps for the (iii) Most of the Siates and Union

enforcement of the Insecticides Act, 1968,
and quality control of insecticides, in the

COUQI!’Y -

-

Territories have notified function-
aries under the Insecticides Act,
1968, for the enforcement of the
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Insecticides Act. Four Important

functionaries for the purpose are,

Appcllate Authority, Licensing

Officer, Insecticides Analyst and
i lgsecticides Inspector,

(iv) Directives have been issued by
tbe Central Government on
varjous aapects of quality coatrol.
As per these directives, the
Licensing Otticers whilc granting/
renpewing mapufacturing licoences
are required to satisfy themselves
about the various statutory
requirements.

(v) State Goveroments have been
advised to set up thcar own
Insecticides Testing Laboratories,

(vi) Regular training programmes are
organiscd at the Central Plant
Protection Traioing Institute,
Hyderabad, to help the Siate
functionaries in the anslysis (or
quality control of insccticides,

(vii) Central Insecticides Laboratory
at Fanidabad, with its two branch
laboratories at Bombay and
Hyderabad has been established
to help the Statcs/Union Territo-
ries in the analysis of samples of
insecticides and also to undertake
the ana!ysis of samples under the
Insecticades Act, 1968,

(viil) The Upion Munistty of Agrizul-
ture keeps orpanising special
campaigns to check the quality of
insect'cides in various S'ates. 1t
also holds meetings with the
State representatives for making
suitable recommendations 1o the
States for improving the status of
quality control and for enfor-
cement of the [nsecticldes Act in
their respective States.

(b) and (c) At present, thcre are 34
Insecticides Testiog Laboratories in various
States/U.T. Their break up is as under :»
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S. Name of the

No. of Insectcysedi
No. State/U.T.

Testing Laborato-

ries «

i. Tamil Nadu, 9
2. Aodhra Pradesh 4
3. Mabarashira 4
4. Gujarat 2
3. Assam 1
6. Bihar 1
7. Haryana 1
8. Jammu & Kashmir 1
9. Karnataka 1
10. Kerala 1
1. Madhya Pradesh 1
12. Manipur |
13. Mizoram |
14, Orissa |
{5. Punjab 1
16. Rajasthan I
17.  Uttar Pradesh i
18. West Bengal I
19. Pondicherry 1
Tolal :» 3:

ity

In addition to these laboratories, there
is 4 Central Insccticides Laboratory at
Faridabad, with its branch laboratories at
Bombay and Hyderabad, to help the
Statcs/Union Territories in the analysis
of samples of insecticides and also to
undertake the analysis of samples under
the Insecticides Act, 1968. Uttar Pradesh
and Karnataka are setting up additional
Iosecticides Testing Laboratories also at
Mecrut Varanasi and Bellary,

Stepplag up of R & D in Bio-Fertillsers

3881, SHRI C. MADHAYV REDDY:
Will the Min'ster of AGRICULTURE be
pleased (o state : ‘
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(a) whether there is an urgent need
to step up R & D io Biofertilisers includ-
ing Biological Nitrogen Fixation as a
substitute for chemicals fertilisers;

(b) whether there is similar urgency to
improve and extend biogas technology and
full diversion of animal dung for generation
of biogas; and

(c) whether ipexpensive renewable
sources of subsirates for alcohol cannot be
tound for use in extending petrol and for

100 per cent gasohal engines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir, as
a supplementary source for chemical
fertilizer.

(b) Yes, Sir.
() No, Sir.

Coverage of Pasjab Chief Mioister's
Conference

3882, SHRI MOHD. MAHFOOZ
ALI KHAN : Will the Minister of IN-
FORMATION AND BROADCASTING

be pleased to state :

(a) whether It is a fact that Daoor-
darshan completely blacked out the Pupjab
Chief Minister's press conference held at
Chandigarh on 21 January, 1987; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A, K.
PANJA) . (a) No, Sir.

{b) Does not arite,
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Reviaioa of advertisement rates by
Doordarshan

3883. SHRI M. RAGHUMA REDDY:
SHRI SHANTI DHARIWAL :

Will the Minister of INFORMATION
AND BROADCASTING be plecased (o
state

(a) the details of the companies which
get their advertisements (elecast, the
number of advertisements given by each,
the intervals at which they are telecast on
Doordarshan and the money paid by each
of them;

(b) whether mostly FERA companies
are getting their advertisements telecast on

Doordarshan;

(c) if so, whether Government propose
to revise the rates of advertisements so
as to enable the other companics to afford
to get their advertisements telecast; and

(d) if so, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA): (a) The details of companies
and their products telecast during January
1987 over Neiwork are given in statement
below. A copy of the rate card on the
basis of which payments are made by
advertisers is given in statement-11 below.
The tota! revenue of Doordarshan from
advertisements and sponsorship fees during
1986-87 (from April 'B6 to January °'87) is
Rs. 80.53 crores.

(b) No, Sir.
(c) Does not arise.

(d) Does oot arise.
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Details of the Companies/Client and their products telecast during the month of

Sl. No. Name of the Client/

January, 1987 over Network,

Name of Product

Date of No of

Companies. Telecast  Telecasts
1 2 3 4 z
1. Hindustan Ciba Geigy Cibaca 4,6,13,27 5
Ldd.
2. Asiap Paints Asian Paints 411,18 3
Ncscoffee 27 1
FSL 3,10.17 .4 7
18,25,12
4. Lohia M. Lid. Vespa 150 4,11,17,7, 12
21,3,10
S. Vareli Vareli 4 !
Garden Saree 25 1
6. Metro Tyre India Metro Tyre 11,1,25 3
7. Bajaj Blec. Bajaj Water 11,18,25,3,10,9
Heater 17
Bajaj Fan 24,31 .
Bajaj Bulb 7,14,21,28
8. Binatooe India Ltd. Bipatone 18,25 9
9. Bombay Oll Iad. Parashute Oil 18,25 9
10. Iodo Frach Time Star Watches  25,7,14,28 4
11, Colgate India Ltd. Colgate D, Cream 5,7,21,14,28 5
Charmis 12,13 3
Colgate T, Powder 14 i
Colgate Flo. 2,9 2
T. Paste
Colgate Pal, 1,8,15,22, 8
29,14,28,25
12. Tip & Tos Ltd, Tip & Tos 19 1
13. Geogrey Mannere Fohrans T. 5,4,11,25, 1o
Paste 14,13,7,31,28
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| 2 3 4 hJ
14, HMM Bools 4 1
Horlics 46,17 3
15+ HCPL
(Hindustan Boravita 4,18,23,7,14,21 6
Cocao Product Cad. Eclair 4,11,6,13,19 7
Ltd.) Cad. § Star 4,25,14 3
Cad. D.D, 7,18.24,21 4
Cad. D. Milk 411,182 :
Cad. Nul. 4,11,18,25,7,1421 9
Cad. C.F. 411,28 3
Cad. Crisp. 25 l
Cad. Pop. 28 I
16, Blow Plast S. Luggage 8,15,22.294.6, 10
13,20 27
Aristrocrate 14,3,10,17,24.4, 11
S. Case 11,16,29 25.16
Blow Plast 4 1
17. Siyaram Silk Siyaram S. 4 l
Mills Bombay Mills.
Chemicals (P.) .
L¢d, T.B. Od 11,4,18,25 b
18. , Parle Parle Expote 9,10,24
Parle G. 11,18,25,7 7
Biscuits
Parle Milk 18,19 23
Mary Long
Biscuits
Mcelody Cho- 18,259,176 ¢
colate
Melody Tofee ) 18 1
19, U.T.L U.T.L. 1,4,7,18 4
20. U.P. Govt. U.P. Handloom 41 2
21, Mafatlal Ind. Mafatlal Feb. 4,11,18,25 7
2. N.T.C. N T.C. 4,11,2518 4

National Textile
Corp,

+
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1 2 3 4 s
2). QGits Instant Instant 11,25 2

Food .Food
24. Sriji Chemicals Yimal W, 11,18,25 3
Powder
Nirma W, 7,14,21,28,4,11, 8
Powder 18,25
2S. Bombay Dyeing Bombay 2,9,26,23,30 5
Dyeing
26. Pioma Ind. Pioma 4,11,18,25 4
27. Calcuttas Chemicals Calcutta Chm, 17 1
28. Formost Dlary Formost Diary 17 1
29, Khailan India Khaitan Fan .22 2
30. Karnataka Com. Prod. Karnataka Pro. 18,25 2
31. T.T. ladia T.T. 25 {
32, Trans Ele Trans Electronics 26 1
33. Fermihill Lab Farmihill Lab 1,29 2
34. Modern Suiting Modern Suiting 411,18 3
3S. Sriram Suiting Mikda Suiting 4,11,18,28 4
36. Hindustan Food & Bharat M. Powder 4 1
Fertllizer
37. Apar (P.) Lid. Ceema Bulb 4,18 2
38. Crompton Greaves Hometech T.V. 11,18,25, 6
22,29
39. Hindustan Food & Cristyal Lighter 18,25 pL ]
Fertilizer
40. Hero Cycle India Hero Cycle 18,25 2
41, TIP & Toes Chem Shilpi S. Bindi 18,25 2
42, Royal Cashion V. Royal House 8,15,22, 11
Prod. (P.) Lid. 29,5,12,
21,4,11,7,9
4). Fuse Base (1) P. Ltd Hotline 21 1
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1 2 3 4 s
44, _Stud. Helmet India Stud Helmet 512,19 3
45, Godrej & Boyce Godre) 3,10,17,24,31, 10
6,13,20,27,21
4‘6. Jay Engg. Work Usha S. Machine 3,14,21 k
47. UNI U.N.I. Prod. 1,14 2
48. Kinatic Honda (India) Kinatic Luna 24,7,28 3
Ltd.
49, Zandu Pbamacaticila Zandu K. Jeevan 6.13,20,27 4
50. Indian Shaving P. Lid. 7°0 Clock 5.31,14 |
51. .Zavcri Indian Badshah Masala 6,31,20 3
52. Mire Elect, Onida TV 13,20,27 3
$3. Voltas India Ltd. Yol. T, Ketchap | |
54. Rasily Supari Co. Rasily Supari 18,25 3
5§5. Dalmia Diary Ind. Sapan Contest 4,18 2
$6. S. Kumar Det. Vijay Do. 4,11,25 k|
Powder
57, Nafed Nafed 18,25 2
$8. Hero Honda Hero Honda 512,19 3
59. Acroplast Co. Acrostar Helmet 5 1
60. A.P.l. Balimar P, Ltd. Action Shoes 512,19 3
6!, Diomand Palimers Ltd, Diomand Shoes 5,19 2
62. Vijay Trading Corpa. Marlex P. 512,19 3
Cooker
63. Glits Instant Food Gits 19 1
64. Universal Generies Seven scas 19 1
65. Quick Food Ltd. T.G.L. Prod, 2] 1
66, Phili'pl India Pieco Ele. 25,26 2
67. Lakhan Pal Vilimal Ltd. Novino Battery 12 i
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| 2 T 3 @ 5
68. Dabur Indis Dabur 4,14,15,28 4
69. Cara Product Cara product 25 1
70, Ponds India Ponds India 4,11,1825 4
71. Bata India Bata 5,12,19 3
72. Hindustan Lever Ltd. Super Rin 21,28,16,31 4,
25,18,10,29
12,18, 13
Surf 11,25,7,4,18,
25,21,28,16 g
Sunlight 11 1
Lux Soap 18,25 2
Sunlight Dt. 28,7,25,5.12 5
powder
7). Narayan Soap Fact Hipolin Washing
powder 4,18 p)
74. Ayurved Sevashram Chavanprash 4,11,18,25
A-Hair Oil 4.11,18,28
75. Richardsoes Hindustan Lid. Amurulanjan 4,11,1825
Clearsil 12,19
RHL 4,11,7,21,28,
17,18 g
76. Eskeyef Todex 4,11,18,25 [
T7. Kotbharl Product India Ltd, Kothari Prod. 4,11,18,25 4
78, Waroer Hivdushi Waterburry Red
Leb. 19,7,25,12 4
Halls 412,18 3
Halls coldrub 5,7,14,19 4
79. Krishoamachari P.P. Cooker 14 1
Pryums 18,7,14 3
86. J.K. Heleacourtis Tiara Shampo 4,18 2
$i. Johnson & Johnson J & J Corporate 27,21 2
82. Colfex Old Spice 25,11,5,12 4
8). JagdallSons Panther Balm 25 1
Jagdal 4,25 2
84. Rashtriya Chemical Ujawla Urea 4,11,25 3
85. National Diary Developnient
Board C. More Milk 4,11,18.9,12 5
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86. Indian Sewing Machioe Merrit Singer

Machine 4,11,21,28 4
87. Chelpark India Chelpark Ink 18,28 k2
88. B.S. Patanwal Afghan B. Soap 18,25 2
Afgban Coldcream 18,25 2
89, Baidyanath Ayurved Baidyaoath Chavaon-
Pharmacy prash 18,11,4 3
9% Glaxo Lab. Glycodin 4 !
91. Sudarshan Plywood Co. Kitply 2 ]
92. National Saving Organisation 18,2 2
93. Lakme India Lakme C. Cream 5.12 2
94. Brooke Bond India Brooke Bond | 512 2
Taymahal Tea s 1
B.B.I. 9.30,11,18,7,
14,21,28,5 12,10
19 9
95. Income tax I.T. 10,17,24,31 4
96. Wardhman W. Mills Wardhna Yarn 24 1
97. National Thermal Power
Corporation N.T.P.C. 4,11,18,3 3
98, BPL lodia BPL T.V. 8,22,16,28 .
99. Lal Imli Dhari Wal Lal I.D., wal 1,8,29 3
100, Ind Suzoke Ind Suruke ! ]
101. Tamil Nadu Govt.
Cooperative Couptex 8.11,12,9 4
102. LIC LIC Bonds 23.29,30 k]
103, Boots Burno! 4,11,25,19 4
" Saridon 4,14.5,12.4, 11
11,187,21,28
Coldrin 10,25,5,12,19 b
Bools 10,3127 4,14 ' 5§
Strepsils 17,21,28,3,12,
19 " 7



Writion Aaswers

CHAITRA 2, 1909 (84K A)

L J

34y Wvitson-Amgwers W) ‘
1 2 3 =) 3
104. Kalvinator India Kelvinator V7,25,15,28 4
Lid. Refrigerator
Gareli Moped 3,10,17,24,31 5
105. TVS Sundram TVS Blohi 7,15 2
Angayar Biles
106. Hamer India Hamer Master 6,20,25 3
Flask
107. Lipton India Lipten Cheers 7,14,28,10,17,21 12
31,19,8,15,22,29
Rich Coffce 7 |
Lipton Rich Bru. '5,12.29,16,23,30 &
108. Tata India Tata Salt 3,10,17,7,14,21,28 7
i09. HM.T. H M.T. Waiches 6,13,20,27 4
110. Ceotral Civil Central C.S. 10,12,21,14,15, 7
Service 11,18,16
11i. Mahashian Di MDH D Hatti 12,19,24,27 4
Hatti
112. MSIL Sapsar Soap 2,16,23, 30 4
113, MSIL Sandai Soap 19 }
Mysore Sandal 9 1
Mysorc Jasmin 4,11,28 3
114. Hyderabad Aliwyen Allyin Watches 19,29,23, 3
Allyin Reflrigerator 15,22.29 3
115. Gujra) Corporation Amul Chocolate 4,11,18,25,14 21 6
MFG Lid. Amul Butter 21 |
Amul Mitk Ch. 7.14,21,28 4
116. Indian Telephone Industries *1T1i Board 25.27,29,30 28 5
117. Godlass Netolac India Nerolac Paints 512,19 3
1:8. Philips India Ltd. Philips GLS 19,18,4 3
119, Coltform Indis Karlon 9,16 2
120. Defence Ministry Army Recruiiment 28 1
121. Reckitt & Colman India RCl 512,19 3
122. Harbanslal H.L. Malhotra 11,18,26 4
Lazer Blade 4, i
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Production and import of [oodgrainms

3884. DR. G. VUUAYA RAMA RAO:
Will the Minister of AGRICULTURE be
pleased (o state @

(2) the production of foodgrains in
the country during 1983-86,

(h) the position of India in the world
market in the production of foodgrains
during the last two years; and

(c) tbe quantity of foodgrains being
imported at present, country-wise ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF FERTILIZERS
IN THE MINISTRY OF AGRI.
CULTURE (SHRI R. PRABHU):

(a) The ali-India production of foodgrains
during the crop yecar 1985-86 was 1505
million tonnes.

(b) According to the FAO production
Year Book '985, India ranked fourth In
the world in the producuon of totsl
cercals and first in the production of total
pulses in 1985. The table below gives
figures of production of total ccreals and
total pulses io india vis-a-vis other impor-
tant producing countries of the world :(—

CHAITRA 2, 1909 (S4&A4)
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(in million tonnes)

Production of Total Cereals

Country 1984 1985
lndia 164.8 167.6
USA 315.0 346.9
China 366.0 339.5
"USSR 162,5 180.6
World 1804.0 1841.0
Production of Total Pulses
Country 1984 198;
India 123 11.6
USSR 7.1 7.9
China 6.4 5.8
Brazil 2.7 2.6
World 47.9 47,9

(c) No cercals are being imported at
present. The imports ot pulses are, how-
ever, allowed under the present import
policy. A statement indicating the regis-
tration of contracts for Import of pulses
for the financial year 1985-86 and from Ist
Apnl 1956 to 31st December, 1986 is given
below,

Statement

Registration of contracts for import of pulses for the financial year 1985-86 and
from 1st Apnil 1986 to 31st December, 1986.

(Quantity in thousand tonnes):

Country from whi;h

SI. Commodity 1985-86 1.4.86 to

No. 31.82.86 imported

1. Green Moong Bcans 157.0 288.0 Australia, China, Burma,
Canada, Thailand, USA,
Vietnam & Hongkong.

2. Black Matpe (Urad) 88.2 51.4 Burma, Thailand, China
& Bangladesh.

3. Peas & Yellow Split 159.6 163.9 Australia, China, Canada

peas. Thailand, - Newzealand,

USA,UK, Belgium &
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1 ‘2 3 4 5
Hungary,

4, Chick peas & gram 93.2 92.2 Turkey, Australia, Thai-
land, Burma, Hungary &
Switzerland.

5. Red Kidney beans 2.2 18.2 Thailand, China &
Singapore.

6. Black Eye Beans 7.4 4.7 Thailand, USA and Sri
Lanka.

7. Toor (Arhar) 8.4 22.4 Austraha, Burma, Thai.
land & Kenya.

8. Lentils 0.5 2l Turkey.

Total 516.5 642.9

Source :

Technical assistaace by Canada oa edible
oil prodaction

3885. SHRIMATI BASAVARAIJES-
WARI :
SHRI YASWANTRAO GADA-
KH PATIL :

Will the Miuister of AGRICULTURE
be pleased to state :

(a) whether Canada has agreed to
- provide technpical assistanre to assist India
in its efforts to improve edible oil pro-
duction and to strengthcn co-operatives
among oilseed producers ;

(b) if so, whether any agreement in
this rcgard was signed with Canada; and

(c) if so, details thereof and when the
same is likely to be implemented ?

THE MINISTER OF STATE IN THL
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Yes, Sir.

(b) and (¢) The Government of
Cansda have.agrced to provide tcchnical
assistance to India in its efforts to improve
production of oil seeds in the country

National Agricuttural Cooperstive Markcting Federation of India Limited.

apd to strengthen coo,eratives of oil<eed
producers by donating gift oyl (crude
rapesced oil) through Cooperative Unlon

of Canada (CUC) to the National Dalry
Development Board (NDDB) This is
implemen'ed through NDDH's project

“Restructuring Edible Ol aod O lsceds
Production and Marketing"' [he project
I$ in operation mince |19%0 X1 and the
NDDB has so far received "Guft Onl' worth
95 mullion Canadian dollars. A memo-
randum of understanding (M.O.U)) was
signed between the Governmnent of Canada
and Government of Inlia in July, 198)
which was subsequently amended in July,
1986, and January, I987. As per the
M O.U. signed between the two Govern-
meals, there is a provision for evaluation,
monitoring and technical assistance 10 the
tune of 1.7 million canadian dollars.

The funds generated through the sale
of gift oil are bcing used for implemen-
tation of the Project in selected areas of
North Gujarat, Orissa and Maharashira
through Cooperative Organisations,

Quttlow of forclgn exchange on purchase
of fishing boats

3886. CH. RAM PRAKASH : Will
the Minister of AGRICULTURE be
pleased to state :
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(3):whether Government have reccived
representaticas on the excessive outfl~w
of forelgn cxchange due to purchase of
fishing boats from foreign couatries;

(b) whether a study is being conducted
to ensurc that there is no waste of foreign
exchange;

(¢) the forcign exchange allotted for
import of fichine boats during the Seventh
Plan period;

(d) the steps being taken to ensure
that workers in India are not thrown out
of employment by such whole-sal¢ imports;

and

(¢) whether Government are aware
of the idle capacity tn Indian vards due to
such imports ?

THE MINISTFR OF STATF IN THE
DEPARTMENT OF FERTILIZFRS IN
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABHU ) : (a) Representation
regarding the outfiow of foreign cxchange
due to import of fishing vess2!s has been
received

(b) FEach casc of impott of vessels is
carefully considered on menit ty an inter
ministerial committee.

() There is no specfic ‘sllotment of
foreign c¢xchange during Seventh Plan
period. The total Outlay during 7th Plan
is Rs. 34 ciore under trawler development
Scheme.

(d) and (c¢) Since most of the Indian
Ship-building yards got adequate number
of orders e¢ven exceedirg their capacity
for construction of deep sea fishing vessels
it is felt that import of deep sea versels will,
not have any adverse cffect on the indi-
genous construction.

Warld Banl assistance for Cauvery
project
3887. SHRI V.S. KRISHNA IYER :

Will the Minister of URBAN DFEVELOP-
MENT be pleased to state ;

CHAITRA 2, 1909 (S4KkA)
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(s) whether the Union' Governmeat
forwarded the project report on Cauveey

111 Stage to financial assistance to Weorld
Bank :

(b) 1f so, the details thereof:

(c) when this project report was scnt to
Umon Government by the State Govern-
ment;

(d) the reasons for the dclay ia posing
the project to the World Bank;

(¢) the amount asked for from the
World Bank; and

(N the time by which the World Bank
is likely to give its clcarance ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHR1 DALBIR SINGH) (a) Yes,
Sir.

(b) The Cauvery Water Supply Scheme
Stage 111 has been formulated by the Govt.
of Karnataka at a total cost of Rs. 240
crores which includes World Bank assis-
tance of Rs. 80 crores. The project envi-
sages augmenfation of water supply by 60
MGD to Bangalore city. The project has
been taken up during 1986 and is expected
to be completed in 1990.

(¢) The revised project report was
<ent in January 1986,

(d) The project can be posed to the
World Rank only after obtaining the cle.
rances of the concerned departments in
the State government and the Govern-
ment of India.

(¢) The amount of World Bank assis-
tance would be subject to negetiation
dcpending on the size and cost of the
project identfied and finally appraised by
the World Bank Mission during a series
of visits.

(f) The time by which the World Bank
is likely to give its clearance cannot be
indicated at present.: This will depend on
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the speed with which the issues that will
be raised by the World Bank Mission are
acted upon by the State Govt. and Project

Agencics.

Export of pepper snd splces

3888. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be

pleased to state:

(a) whether production of pepper has
come down and export of pepper and
other spices has been increasing ;

(b) if so, the steps being taken by
Goveromcnt to increase the produ tiopn
of pepper and other spices to meet the
indlgenous demands and also to boost

export;

(c) the area which is famous for pro-
duction of pepper ard spices; and

(d) whether any other areas have
been found suitable for production of
pepper and other spices, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) Production of
pepper which has been showing a declining
trend has shown increase during the ycar
1985.86. The export of pepper and other
spices during the last 2 years was as
follows : —

SE——

Qty (M. T.) Value (Rs. ‘000)

20,90,224.27
28,25,208.34

"~ 1984-85 89,155.30
1985-86 74.500.87

MARCH 23, 1987

(b) A number of steps are being taken
to increase the production of pepper and
other apices viz.

(i) Research is strengthened to pro-
duce high-yielding varicties of
pepper as well as to develop im-
proved agronomic practices,

(ii) Planting material of pepper and
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other spices are being produced
and supplied to the growers.

(it]) Packag: of practices for cultiva-
tion of pepper and other spices
are being dlissemioated to tbe
growers through T & V System.

(Iv) An integrated programme for
development of pepper is sanc-
tioned for implementation during

the remaing period of the 7th
Plan,

(c) Keralas famous for pepper and
ginger; Andhra Pradesh, Maharashtra.
Orissa & Tamil Nadu for chillies; Rajas-
than, Andhra Pradesh and Tamil Nadu
for coriander and Western Ghats spread
over the States of Kerala, Tamil Nadu and
Karnataka for cardamom.

() Ffforts are being made to popu-
larise pepper cultivation in Goa, Andaman
& Nicobar Islands and North Eastern
States.

Production of sun Hlower oil

3899, DR K G. ADIYODI: wili
the Minister of AGRICULTURE be
plcased to state :

(a) the prorosal for increasing pro-
duction of sun flower in the Seventh Plan
period; and

(b) the total sun flower o1l productios
for the last three years, State-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) A sub-project
for increas:ng sunflower production under
the Centrally Sponsored National Qilseeds
Development Project is in operation in
important sunflower growing States
during the Seventh Five Year Plan period.

(b) Production of sunflower oil from
the important States during the last three
years is as upder :
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Production of Sunflower oll
(in Metric Tonnes)

States 1984 1985 1986

CHAITRA 2, 1909 (SAKA

Maharashtra 7843 9571 7700

Karpataka 2371 47719 4158
Andhra Pradesh 450 832 119
Tamil Nadu 248 680 tl'?lI
Madbya Pradesh 10 52 95
Otters 20, 5 19
All Indis 11128 15919 13562

Redaction Ia price of indigenous tia sheets

3890. SHRI HUSSAIN DALWAIL:
Will the Minister of STEEL AND MINES
be pleased to state :

(s) whether cost of in which 13 manu-
factured in lodia is very high as comparcd
to the cost of imported in; and

(b) il so, the steps proposed to be
taken to reduced the price of indigenous
tin  sheets ?

THF MINISTER OF STATE IN THE
DEPARTMENT OF MINES OF THE M-
NISTRY OF STFFL AND MINES (SHRI
MATI RAMDULARI SINHA): (a) At
present very small quantity of tin is pro-
duced i1pdigenously on small scale basis n
the country. Since the production and
transaction is on a very small scale, no
information regarding its cost of pro-
duction is available. Hence the comparison
with the cost of imported tin is pot
possible.

(b) Does not arise.
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Allocation for rchabilitation of bonded
labour

3891. SHRI R.M. BHOYE : Will the
Minister of LABOUR be pleased to state :

(a) whether the Planning Commission
had earmarked some amount for phased
plan and programme in favour of the State
for abolition and rehabilitation of bonded
labour during 1984-85 and 1985.86;

(b) whether all the amount was utilised
by State;

(¢) if not, how much out of the above
amount was actually utilised by the State
Governments for the release and rehabili-
tation of bonded labour, year-wise; and

(d) the reasons for the pon-utihsation
of the full amount sanctionsd by the State
Government for the purpose ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P.A. SANGMA) (a) Yes A Sir.
ment is | given below.

(b) to (d) The amounts relating to the
Central contribution (50%) to the Plan
scheme 10or rehabilitation of bonded labour
are claimed by the State Governments on
their submission of expenditure statements
under the scheme. There is, therefore, no
question of lower utilization or non-utili-
sation of the Certral contribution.

The amount released by the Central
Government as a matching contribution
against the amount released by the State
Is indicated in the statement-l1l below.

Statement-I

Name of the State

T

State Plan Outlay approved by the Planning
Commission for

rehabilltation of Bonded

Labourers during (Rs. in lakhs)

1984.85

1985-86

1. Andhbra Pradesh

44.00 40,00
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1 2 3 4
2. Bihar 30.00 2.00
3. Gujarat — 2.00
4. Haryana -— 0.50
5. Karnataka 200.00 200.00
6. Kerala 5.00 1.00
7. Madhy Pradesh 9.00 20.00
8. Maharashtra — 5.00
9. Orlssa 200.00 100.(0
10. Rajasthan 900 37.66
11. Tamilnadu 1.00 20.00
12. Uttar Pradesh 10 08 100.00
Total : 08 18 52-8 16

Name of the State

Statement {1

Amount released by the Centra! Governrrent

as matching contribution during (Rs. in lakhs)

— ————

—————

1984.8$ 198¢.86
1. Andhra Pradesh 83 16 ﬁ ) 1-32,4|
2. Bihar 27.52 2.26
3. Gujarat — 0.5¢
4, Haryana 0.42 —
5. Karnataka 49.10 £0.92
6. Kerala —
7. Madhya Pradesh 150 -
8. Maharashtra _— 8.25
9. Orissa 302.44 70.03
10. Rajasthan 0.77 316
11. Tamilnadu 4.20 3.52
12. Uttar Pradesh 60,59 93.79
Total : 529.70

——y — - e~

394,90 |
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Keply to USK

STATEMENT CORRECTING REPLY
TO USQ NO 3453 DATED 11-8-86 RE :
FOREIGN FISHING TRAWLERS IN
ANDAMANS AND NICOBAR
ISLANDS

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULIURE
AND COOPERAIION IN ITHE MINIS-
TRY OF AGRICULIURE (oHRI
YOGENDRA MAKWANA) : Io my reply
given on lith August 1¥s6 10 part (a) of
the Unstarred Lok Sabba Question No.
3453 by Shnn Manoranjan Bbakta, 1 had
mentioncd that « 1otal number of 32
foreign fishing trawiers had been appre-
bhended off Audaman & N.icobar Islunds
upto 3Oth June 1936 out of which 16

trawiers had been conliscaicd. This 10~
formation 1s not correct.
2. As per the correce information

received, Jduring the period from 1981 to
30th June 1936, 38 forcigo tishing trawlers
were apprehended off the Apdaman &
Nicobar lIslands out of which 30 were
conflscated till 30th June 198,.

3. This statement could not be lad
on the table of the House carlicr as the
reviged figures came to my nouice only at
the fag end of the last Scssion of the l.ok
Sabbha.

[FEnglish)
§2 00 hrs

PROF. MADHLU DANDAVATE
(Rajapur) : In the hight of vour ruling, |
bave given a substantive Motion that this
House expresscs itt concern at the voi-
latlon of 'he various provistons of the
Constitution by the Prime Minister and
the appointment of a House Committee, ..

MR. SPEAKER - 1 will look nto it.

PROF. MADHU DANDAVATE : |
have requested that you should do u.
According 10 your ruting | am prefectly
within my right to give a Substantive
Motion.

MR. SPEAKER : 1 will look nto it,

PROF. MADHU DANDAVATE : 1
have aiready givea a Substantive Motioo.
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[Translation]

MR. SPEAKER : I will look into it,
{English]

PROF, MADHU DANDAVATE ; In
the past, whenever 1 bad given Subslan.
ttve Motions about Governors, you had
permitied them. Without touching the
President,........ (duserruptions)

MR. SPEAKER : If there, is anything,
I wili look toto i1, What you have given.

(Inie.ruptions)

PROF, MADHU DANDAVATE:
May I 1ahe it that you have not ruled out
m)y Substantive Motion ?

MR. SPEAKER : I will look into it.
How can | tell you without going into it ?

(lnterruprions)

MR. SPEAKER : I always look into
it. 1 have the mund to see what is in it and

if | can do it according to the rules, 1 will
do

(Imerruptions)

[Tramlation;
MR. SPEAKER : What are you doing ?
{English)

Mr. Shantaram Naik have you ot
my permission ?

SHRI SHANTARAM NAIK (Panaji) i
I am drawing your attention. )

MR. SPLAKER : I will ask you and
then you can say.

(Intesrupiions)

SHRI 8. JAIPAL REDDY (Mahbube
nagar) : | have given notice of a privilege
motion against Mr. Arun Shourie, He has
committed a breach of privilege

(Intcrrupiion,)

[ Translation)
* MR. SPEAKER : Why do you take
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& no‘ics of minor things. It was opiy yester-

{g day that Yyou were talking about
. the freedom of the Press.

[English]

SHRI S. JAIPAL REDDY : He has
made certain remarks against the Speaker.
we...{Interruptions)

PROF. MADHU DANDAVYATE: It
{s concerning you Sir.

(Interruptions)

!' MR. SPEAKER : I can take care of

myself.
[Translation}

Look here, listen to me.
(English]

[ have scen through it and [ have
disallowed that motion simply because 1
I have never taken...... (Interruptions)

[Transiation)

Why do you interrupt,
{English]

I just say that I have disallowed that
motion simply because { have go no reason
but { don't think we should take notice
of such things......... (Interruptions)

SHRI S. JAIPAL REDDY : Not your
question. It is not a question of Shri Bal
Ram Jakhar; it is a question of the presuige
of Parliament...... .. (Interruptions)

PROF. MADHU DANDAVATE -
You hold the highest office in this House
and your dignity has to be protected.

(Interruptions)
[Transiation)

) MR. SPEAKER : I have scen, Pro-
fessor Sahib. (Interrupiions)

Nothing doing (/nterruptions)
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[Engiigh)]

MR. SPEAKER : On many occasions,
[ have seen it.

[ Translatton)

I have scen people. 1 have
scen them writing, they have
written alao, it is upto them. Good people
use soft words and hot tempered people
use harsh words.

(Imterruptions)
[English]

I don’t mind.

(Interuptions)
MR. SPEAKER : Nothing doing.
Finished.
(Imterruptions)

MR. SPEAKER : When | say ruling
is given, ruling is given.
No question. Now, Mr, Naik,

(Interruptions)

MR. SPEAKER : Mr. Reddy, Mr.
Naik has the floor. You don't take the
law into your hands. Please behave.

{Interruptions )

SHRI SHANTARAM NAIK : Pakis-
tan has given a direct threat of waging a
war against India and said that war cannot
be ruled out,

{Translation;

MR SPEAKER :
year temper.

Why do you lose

[English]

SHRI SHANTARAM NAIK :
tan has given a direct threat.

Pakis-

{Transiation)

MR SPEAKER : You give itin
writing. I this will not do. °
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No. 3453 dl. 11.8.86
(English]

PROF. MADHU DANDAVATE : 1]
want a clar fication from you. You bhave
already given a ruling on my privilcge
notice. If your ruling conflicts with any
Articles of the Constitution, what is the
remedy opem to me 7

[Translation]

MR. SPEAKER : Youcome 1o my
chamber. We shall sort it out.

(English)

PROF. MADHU DANDAVATE : To
your Chamber I will come for = cup of
tea. But what about the clarification in

the House ?

MR. SPEAKER : No cilarification in
the House about my ruling

(Inte ruptions)

MR. SPEAKLR
reasons are isen,
down,

: No question, no
fintshcd. Plcase sit

SHRI P, NAMGY AL : Please listen
to me for a while. |1 want your perm:s-

MR. SPLAKER . What is your point
of ordcr ?

SHRI P, NAMGYAL (ladakh): No
point of order There are hundreds of
passengers  strsnded ' Deihi, Chandi-

grah and Srinagar, waiting for a air-lift
to Ladalh.

MR, SPEAKER : Nothing doiog. You
give il 10 writing.

SHRI P. NAMGYAL : This is mis-
management of the Indian Airhnes.

MR. SPEAKER : You have to give
10 writmg. Not allowed.

SHRI P. NAMGYAL : Kindly direct
the Munister 1o clear the stranded passcn-
8ers at the earliest.
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MR. SPEAKER : You canmnot take
this House for a ride.

SHRI P. NAMGYAL : Kindly direct
the Minister.

MR. SPEAKER : If you give in
writing | wifl direct Not like this.

Now Papers to be laid.

12.06 hrs.
[Engltsh]

PAPERS LAID ON THE TABLE

Detalled Demunds for Graats of Ministry
of Human Regources and Development

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI P. V.
NARASIMHA RAO): | beg to lay on the
Tabie a copy of the Detalled Demands
for Grants (Hindi and English versions) of
the Ministry of Human Resource Devel-
opment for 1957-88.

[Placed in Library. See No. LT

402/87)

Detailed Demands (or Graants of
Ministry of Agriculiare, 1987-88.

THE MINISTER OF STATE IN
THE DEPARTMENT OF AGRI-
CULTURE AND COOPERATION IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA): [
beg to iay on the Table a copy of the
Details Demands for Grants (Hindi and

Englhish versions) of the Ministry of
Agriculture for 1987-88,

[Placed 10 Library. See. No. LT
4022/87)

Review on aad Anomal Report of Hiadn-
staa Steel Works Coastructies Co.
Ltd. for 1985-86 and Statement
showiaog  remsons for delay In laylag

these Papers,

THE MINISTER OF STEEL AND
MINES. (SHRI K.C. PANT): I beg (o
lay on the Table ——
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(1) A copy each of the following
papers (Hindi and  English
versions; under sub-seetion (1)
of section 619A of the Companics
Act, 1956:—

(@) (i) Review by the Government
- on the working of Hindus.
tan Siecelworks Consiruction
Limited for the year 1985-86.

(ii) Aopnual Report of the
Hindustan Steelworks Cons-
truction Limited for the
ycar 1985-86 along with
Audited Accounts and the
comments of the Comp-
troller and Auditor General
thereon. (Placed In
Library. See No.LT 4023,¢7]

(b) (i) Review by the Governmcot
on the working of the
Metallurgical and Enginerr-
ing Coosuliants (lodia)
Limited for the year
1985-86.

(i) Anoual Report of the Met-
allurgical and Enginecring
Consu'tants (India) Limited
for the ycar 1985 86 along
with Audired Accounts and
the commecots of the Comp-
troller and Auditor General
thercon. [Placed in Library.
Sec No. LT 4024/87|

(1) Two statements (Hindi and
Enghish versions) showing rcas.
ons for delay in laying the papers
meaotioned at (1) above.

[Placed in Library Sec No. LT 402)
and 4024/87]

Review ou and Aannual Report of

Natiosal Film Developwent-Cor-

poration [Ltd. for 198586 and a

statemest ahowing reasons for delay
In laying these papers,

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI P, A, SANGMA) : On behall of
Sbri A. K. Panja, | beg to lay oo the
Table—

(1)

(2)
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A copy each of the following
papers (Hindi and  English
versions) under sub-section (1)
of section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the
National Film Development
Corporation Limited, Bom-
bay, for the ycar 1983-86.

(n) Annoual Report  of the
National Film Devclopment
Corporatton Limited, Bom-
bay for the year 1985-86
along with Audited Accounts
and the commeots of the
Comptroller and Auditor
General thereon.

A statement (tiindi and English
versions) showing rcasons for
delay in laving the papers men-
tioned at (1) above.

[Placed in Library, Sce No. LT 4025/

87)

Review on and Ansual Report of the

Natinnal Counc!l for safety ln Mimes

for 19%8-56 and » siatement showing
reasons for delay in laylog these
papers and Fipaocial Estimatcs

and

Performance Hodget of
I.S 1.C. for 1957-88.

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA) : | beg to lay on the

Table

(1)

() A copy of the Annusl
Report (Hind and English
versions) of the Nauonal
Council for Safety in Mines,
Dhanbad, for the yearl985-
86 along with  Audited
Accounts,

(1) A copy of the Recview
(Hindi and Englib versions)
by the Government on the
working of the National
Council for Salety in Mines,
Dhanbad, f(or the year
1985-86.
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(2)

[Placed in Library.
4026/87|

&)

Papers

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above

See

No. LT

A copy of the Financial Estimates
and Performance Budget (Hindi
yees English versions) of the Emp-
loces and State Insurance Corpo-
ration for the year 1987-88 under
section 16 of the Employces® state
Insurance Act. 19:8.

[Placed in  Library. See No LT
4027/87)
Notlication under Pohlic Premlses

(Frrect oa of Unamhorised Occupants)

Act, 1971
National

and Anmual Accouils of
Caplital Region Planning

Hoard. New Delbi for (198%. 6 and
statement showing reasons for drlay

In laviang these papers.

THE MINISTER OF STATE IN

THE MINISTRY OF

URBAN DEVE-

LOPMENT (SHRI DALRBIR SINGIH):
I beg to lay on the Tabje ——

(1)

{Placed in Library. Sec
4028[87]

@)

A copy of the Public Premises
(L:viction of Unauthorised
O:cupants) Amendment Rules,
1986 (Hindi and I'nglish versions)
published in  Notification No.
G.SR. IH1§E) 1n Gazette of
India cdated the 2%th September,
19%6 together with a Corrizendum
thereto published in Notfication

No G.SR. 11} in Gasette of
India dated the st Fcbruary
1987. under suh-scction (3) of

section 18 of the Public Premises
(Evic ion of Unauthorised Occu-
pants) Act, 1971,

No LT

A copy of the Annual Accounts
(Hindi and Enghsh vercions) of
the National Capital Region
Planning Board, New Delhl, for
the year 1985-86 together with
Audit Report and Review there-
oD
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«3)

(Placed in Library,
4029/87)
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A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above.

See No. LT

Notlfications under Mloer and Miner.
als (Regolatioo and Development)

Act, 1987

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES

(SHRIMATI RAM DULARI

SINHA) :

| beg to lay on the Table —

(1)

[Placed in
4030/87]

(

(Placed in
4031/87)

-

L3

)

A copy of the Mineral Conees-
gion (Amcndment) Rules, 1987
(Hindi and English verslons)
published in Notification No.
G S.R. 86 (E) in Gazette of
India dated the 10th February,

1987 under sub-section (1) of
section 28 of the Mines and
Minerals (Regulation and

Development) Act, 1957.

Library, See No. LT

A copy ot Notification No.
G.S.R. 87 (F) (Hindi and English
versions) published in Gazette of
India dated the 10th February,
1987 appo'nting 10th February,
1987 as the date on which the
Mines. and Minerals (Regulation
and Development) Amendments
Act, 1986 shall come into force,
issued under sub-section (2) of
section 1 of the said act.

Library, See No. LT

Review on and Annaal Report of Projects
and Devclopment India. Ltd. Siedri, for
19:5-86 and Paradeep Phosphates Ltd,
Bhubaneshwar, 19:4- 6 and a statement
showing reasons for delay in laying

these Papers.

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
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(SHRI R} PRABHU) : I begto lay on
thye Table :

)

(a)

[Placed in Library.
4032/87|

(b)

A copy ecach of the following
papers (Hindi and Enpglish versi-
ons) under sub-section (1) of
section. 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the Pro-
jects and Development India
Limited, Sindri for the year
1985-86.

(it) Aopoual Report of the Pro-
jects and Development
India Limited, Sindri, for
the year 1985-86 along with
Audited Accounts and the
comments of the Comp-
troiler and Auditor General
thereon.

See No LT

(1) Review by the Government
on the working of the
Paradecp Phosphates Limi.

ted. Bhubapeswar, for the
year 1585-86.
(ii) Annual Report of the

Paradeep Phosphates
Limited, Bhubaneswar, for
the year 1985.86 along with
Audited Accounts and the
comments of the Comptroller

and  Auditor General
thereon,
[Placed in Library. See No. LT
4033/87)
() Two Statements (Hindi and

[Placed im Library. Sece

English versions) showing reas-
ons for delay in laying the papers
mentioned at (1) above.

No. LT

4032 and 4033/87)
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12.07 brs.

MESSAGES FROM RAJAYA SABHA

[English]

SECRETARY GENERAL : Sir, 1
have to report the following messages
reccived from the Secretary-General of
Rajya Sabha :—

(i)

(1)

(1il)

“In accordance with the provisi-
ons of sub-rule (6) of the 186 of
the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Appro-
pristion (Railways) Bill, 1987,
which was passed by the Lok
Sabha at its si'ting he!d on the
I8 March, 1987, and transmitted
to the Rajya Sabha for its recom.
mendations and to atate that
this House has no recommend-
aticns to make to the Lok S.bha
in regard to the said RBill.”

*In accordance with the provis-
ions of syb-rule (6) of rule 186
of th= Rules of Procedure and
and Conduct of Business in the
Rajya Sabha, | am directed to
return herewith the Appro-
priation (Railways) No 2 Bill.
1987 which was passed by the
Lok Sabha at its sitting held on
the 18 March, 1987, and trans-
mitted to the Rajya Sabha for
its recommendations and to state
that this House has no recom-
mcodations to make (o the Lok
Sabhg in regard to the said Bill.”

“In accordance with the provis-
ions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya, Sabha, I am directed to
return herewith the  Appro-
priation (Railways) No. 3 Bill,
1987, which was passed by the
Lok Sabha st its sitting held on
the 18 March, 1987, and transmit-
ted to the Rajya Sabdha for its rc-
commendations and to state that
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this House has no recommenda-
tioas to make to the Lok Sabha
in regard to the said Bill."

12.08 hrs.

PREVENTION OF CORRUPTION
BILL.®

[English)

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENS.-
JONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P, CHIDAMBRAM) : Sir, | beg
to move for lcave to introduce a Bill to
consolidate and amend the law relating to
the prevention of corruption and for
matters conneclted therewith.

MR SPEAKER : The question is :
“*That leave be granted 10 intro-
duce a Bill to consolidate and
amend the law re'ating to the
presention of corruption and for
matter connccted therewith.”

The morion was adop:ed.

SHR]I P. CHIDAMBARAM : Sir, |
introduce the Bill,

{ Translation]

MATILRS UNDER RULE 377

(1) Nced to streamlioe the (family
welfarc policy o the country,

SHRI SHANTI DHARIWAL (Kota) :
Mr. Speaker, Sir, a number of dcfects
have come up in the family wclfare
programmes presently being implemented
in the country and the common man has
not been able to participate in it at the
required speed. Sevcral complaints are
being received against the concerned
officers from various places about the
targets being achieved by them forcibly.
So, it is neccssary that separate family
welfare policies should be framed for
educated people, 'abourers and unemplo-

b ——— A = -

*Published in Gazette of India Extraordi-
nary, Part I, Section 2, dated 23.7-87

CHAITRA 2, 1909 (SAKA)
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yed people. Similarly, there should be
separate family welfare programmes for
government employces, tax payers, and
businessman. The study of family welfare
programme should be made¢ compulsory
at the post-graduate level.

(11) Need to take measores for,develop-
mecot of tourism in Vidisha and
(l’taisen districts of Madhya Pra-
csh.

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Speaker, Sir, there are a
number of historically important ancient
tourist spots :n Vidisha-Rai-en Parliamen-
tary constituency, These should be develo-
ped in a planned way by the India Tourism
Development Corporation.  Mainly, the
caves of Sanchi and Udaigiri, the magnlfic-
ent temples of Bhojpur, Udaipur and
Gyaraspur and 15 to 20 thoutand year
o'd stone paintirgs of Bhimvatika are the
Centres of special attraction for th home
and fore'gn tourists even today.

All these tourism places are situated
around Bhopal but due to non-availability
of full information to tourists and inadequ-
ate transport fucilltles, the tourist traffic
has not grown as per expectations. There-
for:, 1 would request the Central Govern-
ment to formulate a scheme on priority
basis for the development of these
important tourist centres situated in the
districts of Vidisha and Raisen in Madhya
Pradesh. The scheme should include
expansion of means of communications,
construction of Pucca roads and rest
houses and provision of catering facilities
and setting up of Tounst Guide and
Assistance Centres at Bhopal, Sanchi and
Vidisha. v

(1) Need to sanction pending irrigation
profects of Bhandara district of
Maharashtra.

SHRI KESHAORAO PARDHI
(Bhandara) : Mr. Speaker, Sir the
Department of Forests, Government of
India, has laid down the ceiling for the
forest land at 33 per cent. We have more
than 65 per cent of forest land in the
districts of Bhandara, Garchiroli, Chand-
rapur in Maharashtra. But in spite of this,
considerable dclay is being caused in
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clcaring the irrigation p:rojects of these
districts. The work, even on the proiects
which were in progress before the imple-
mentation of the Forest Act 1980, bas
been stopped. The cost is escalating day
by day. The Bavanthadi Irripation Project
is an example of it. We can understand
that Government may delay the sanction
of the proijects in the arecas where there
is shortage of forest land. but where there
are plenty of forest Iinds and where
people have protected the forests, Govern-
ment must sanction t1the projects without
delay and remove the discontentment
among the local people.

In Maharashtra, employment cuarantee
tax is being col'ected from those farmers
also who do not have assured irrigation
The farmers demand is thar employment
guarantee tax should not be levied on
those farmers who do not have assured
irrigation. Similarly, land mecasurcment
tax also should not be levied on farmers.
The farmers are aeitatine on this jscue.
There is discontentment among farmers
due to thie forcible tax collection,

[ urge upon the Central Government
to clear the pending irrigation projects
without delay,

(Iv) Neced to give clerance 10 Sidhimukh
and Nauvhar Canal Prnjects of Rajas-
than.

SHR! BIRBAIL (Gangaragar): Mr,
Speaker, Sir, Sidhmukh and Nauhar
canal projects arc the mmportant cana!
projects of Rajasthan. These canals will
irrigate about 8 lath acres of 'and in
Bhadra and Nauhar tehsils of Ganganagar
and Taranagar and Sadulpur tehs!ls of
Churu district I wou'd, therefore, requecst
the Government to include these schemes
in the Seventh Five Year Plap,

A survey in regard to both of these
canals has alrcady teen conducted aud
the papers have been submitted to the
Central Water Commission. But the
clearance by the Central Water Commis-
sion is being delayed. Under the circumst-
ances, it is requesied that the clearance
in respect of Sidhmukh and Nauhar
Canals may be issued without any further
delay so that the farmers could benefit
from tha above canals and are able to
remove their backwardness and povcrty

4
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and also increase country's production.
If the work on these canals is started, it
will bencfit 150 villages of Sriganganagar
dictrict which are in the grip of famine on
the one hand and provide employment
to the people o' adjcining areas of Churu
dis'rict on the other The Central Govern-
ment also want that 1the funds spent on
famine re'ief work stou!d create perman-
ent means of livelihood for the people.

This could be possible only through
canals,
I am sure, the Central Government

wou'd issue orders for taking up construc-
tion of these canals without further delay
so as 1o provids re'ref from the famine.
I have been p-rsistentiy writing to the
Government in thas regard, for the last 6
vears and bave alsv raised the matter in
the Hoetvse a number of imes,

(v) Need to take measures to sopply
Narmada witer to Barmer and Ja-
Inre d wirfcts of Relusthan for irgi-
pateon.

SHRI VIRDHI CHANDER JAIN
(Barmer) :  Mr. Spealer. Sir, Narmada
Warer Dispute Trnibuna! in their award
have aliotted 0 S0 niilion acre feet Nar-
mada water for irreation in Barmer and
Jalor: disrracts « [ Rajasthan

The Government of Rajasthan propose
1o brirg 99015 hectares 0! cu Uvable land
un‘er icnigation in thece distnic's, but the
project repert has not been submitted so
far. The Cen'ral Government c«hould
tmnress upon the State Government to
prepare the project report immediutely
and submit the same for approval.

[ 'RISHAPAD DI inthe (’hah]

12.12, Hrs,

According to the existing construction
programme, the construction of the man
canal in Gujarat upto Rajasthan border
is expected to be completed by (he year
1995-96 The Rajasthan Government has
stressed the necd for its complction by
199].

Being the representative of that area,
I request that tbe construction of this
canal upto the Rajasthan border should
be completed by 1991 to.enable the border
districts of Barmer and Jalore, which are
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[Shri Kammodilal Jatav]

crying even for drinking water to get
irrigation water from Narmada so that the
1and which has been lying dry and parched
for centurics could be rngated,

Kecping in view the giant size of the
above project and also in view of the
backwardpess of these desert districts 1n
the border arca, the Central Government
should make allocatton 10 the State
Governoment in the Scvenih Five Year
Pian and on its part the State Government
should also make sutficient provision 0
that the work could be taien up on war
footing and Narmada water could be
supplicd to Barmer and Jalote districts
for irrigation by 1991 to turn these desert
districts into greenery.

[English]

(vi) Necedtoset up a revelving fund to
safcguard the taterev'e of tobacio

grow rsin g 'hra Pradcesh ard dircct
fubacio Bourd to start purchasc of
tobacco ut misimum support prices.

SHRI V. SOBHANADREESWARA
RAO (Voavwada) @ Totacco growers in
Andhra Pradedh are facing unprecedented
cusis. Only 8.5 nulhon kgs. of tohacco
has been purcha cd as on date as aganst
I8 mullion kgs. durning the same peniol last
year. Ths averige price reabised is much
less than what was received last vear. The
tobacco brought on to the aucion plat-
form 1s nat sot3 for many davs cauaung lot
of inconvenience finuncial loss to the
growers, The Min stry of Comnerce should
take immediate sle, s to confirm the cxport
orders for USSR and other countrics for
the current vear as well as for next year,
and distribute the order 10 a laree number
of traders which will resu.t 1n better prices
to growers If traders Ju not come for-
ward, the Tobacco Board shud start
purchase operations at the munimum
support prices and and pass on the profit
received to the growers beliuse theie s
0O increase in m'mimun wpport  price
for the last two ycars though the cost of
cultivation has in.reased 1o a considerable
extent. The Government of lodia should
set up a revolving fund of Rs. 100 crores
for purchase of tobacco just on the lines
of revolving fund for purchase of
jute by Jute Corporation of India. The
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Government should allocate more funds
for extension and improved cultivation
practices, installation of J.T.S. Jackets,
cic. to the growers.

(vii) Need to bring the pay scales of pub-
lic sector cmployees at par with pay
scales vl Ceoiral Governmeot em-
ployecs.

SHRI AJOY BISWAS (Tirpura West);
Sir, pubtic sector undertakings on Central
psy pattern are aoout 70 10 numoer with
more tban tive ;akh employees. Accord:ng
to the Fourth Pay <Commission, their
number apd pay scaits caonol be consi-
Jercd 10sgniicant, 1 be employces of these
public scctor umls are uol.mlcrcslcd 1o get
dehinked trom Coenual Government wage
structures.  In fact, they arc trying to
cooperate wilh the management for increa-
stag ellicieacy 1o the management and to
reinove all 1mpedunents in  productivity,

polentiality, diversification and cxpansion
s0 that self-reliance can be achieved soon,
At the sime tme thevy are opposed to
privatisation of industries reserved for
public sector. Contrary to the general
impression, the ¢mp oyees in these seventy
public sector undertzkings are oot in the
‘h'gh wage 1sland’ and, therefore, they
want conttnued parity with Central
Government wage pattern. They have
app-aled 10 all concerned but have failed
to reccive any response so far. [, therefore,
urge upon the Government and the Minis-
ter concerned to make a statement in the
House clanifying the Goveroment's position
in tke matter and clear the suspense
created for these five lakh public sector
employees.

[Translation]

(viii) Nced to extend Gwalior Chhapra
Mail up 1o Agra and also to provide
stoppage at Morena Station.

SHRI KAMMODILAL JATAY
(Morcna) : Mr. Chairman, Sir, Chhapra
Gwalior Mail has a 17 hour halt at
Gwalior, Agra is a busincss centre and the
traders undertake journey daily from
Gwalior to Agra and back for purchase of
goods. Gwalior to0 has been the capital
of the State and 15 considered an industrial
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area. I would, therefore, request the hon.
Minister that Chhapra Mail should be
extended upto Agra and a two.minute halt
should be given at Morena station.

MR. CHAIRMAN: Now we shall
take up the next item—Statutory Reso-

lution. Shri Buta Singh.

12.17 hrs.

STATUTORY RESOLUTION
RE : APPROVAL OF MINISTERS'
(ALLOWANCES, MEDICAL TREAT-
MENT AND OTHER PRIVILEGES)
AMENDMENT RULES, 1987,

[English]

THE MINISTER OF HOME AFF-
AIRS (5. BUTA SINGH) Mr, Chajrman,
Sir, with your permission | beg to move
that :

*This House approves the dJraft
Ministers’ (Allowances, Mecdical
Trcatment and other Privileges)
Amendment Rules, 1987 framed
under sub-scction (l) of section
1t of the Salaries and Allowances
of Ministers Act, 1952 (53 of 1952)
and laid on the Tabie of tre
House on the 27th February
1987."”

Sir, may I say that it is only an ena-
biling provision. When these loans were
fixed at a value of Rs, 15000, 1t was long
back 1n 1957. Now the prices have risen
so high that it is becoming dithcult for the
bhon. Members to have any loan raised
and meet the cost of the car. Therefore, to
enable them, the loan limit has been raised
from Rs 15,000 to Rs. 50,000. This can
enable them to buy a car from the market,

This is only an epabling provision for
which 1 bave come to the House,

{Ti.anslation)

SHRI SHYAM LAL YADAY
(Varanasi) : Mr. Chairman, Sir, I do not
bave any objection to the Resolution
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moved by the hon. Minister in the house,
because the prices of cars have increased
considerably. I think. one can get only a
second hand car or a military disposal car
for Rs. 50.000 which would need extensive
repa‘rs. Even the new Maruti car is not
available for this price. The price of this
car has touched Rs. one lakh. The prices
of other makes are very much on the high-
er side. Therefore, had the hon. Minister
proposed Rs. 1,00,000 in the Resolution,
there would have been no objection to it.
In this connection, | wonid Like to submit
that the Jimit of Rs. 15,000 fixed for loan
for the members of parltament should also
be raised. You should have amended this
rule simultapeous!ly | think, the hon.
Minister has adopted soft attitude towards
his colleagucs and forgotien the Members
of Parliament in the process | am sure
this slip 1s not a deltberate one as  such
the Members of Parliament should also be
be brought at par with the Mnster for
this purpose because the Mimsters also
receive pay and altowances similar to the
M. P's. besides other facilitics.. Therefore.
the hon. Mimster should reconsider the
question of pay and al'owances of M Ps.
afresh. Pension and other tacilitics
avajlable to M. Ps. should also be given a
fresh consideration ... (Interruptions) | .
The way costs and prices are rising. it 18
not posuble for any M. P, 1o properly
serve his constituency n arder to  disa
charge his duties in a Par ijamentary sysiem
un'ess he is provided the nceded coope-
ration and assistaoce. You have raiscd

the postal rates to such an cxtent that st
has become difficult for us even to reply
to the letters received from the publc.

You have increased the rates of telephone

calis also. You have flixed a limit
for telephooce calls but that limiu too
exceeds in the <case of all Members.

In my own case, the number of telephone
calls has far excceded the limit during
the last two years. We have to make tele.
phone calls to different authorities to help
the people. If you give a telephone call to
somedody, you will not get response in the
first try. [ would not name any Minister
or individual, but when a telephone call is
made, pat comes the reply that the wanted
person is not available. If we ask the
person attending to the call to make a
note, there are very few persons who
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take the trouble of calling back. So, one
has to wastc at least four telephone calls
on an average in order to get one
persoa’s work done. At the district level,
the number of such calls i1s even higher.
The posttion there is more tight., You
mus! issue orders to those in autbonty to
cal back in case we do not get them
on the phone. You can have a better 1dza
about it if you ask the Minister’s P, A.
to keep a register for such calls. There-
fore, 1 would urge the hon. Minister to
be sympathetic towards the Members of
Parhiament and to make efloris to remove
their difficultics. You must not deprive
the M. Ps. of the relaxation you have
given to the Ministers 1n  the matier of
loan for the purchase of car, They should
be brought at par with the Minister in
this regard.

With these words, I support the

Resolution.
SHRI RAM PYARE PANNIKA
(Roberisgan)) Mr. Chauman, Sir, |

suprort the Resoluuon movced by the hon
Home Minister regarding incicase in the
allowances of the Ministe:s,

1 would like to give vent to the feelings
of the hon Membces at arge  There are
three-four anamolies 1n the Resolution.
First of ail, the umit ol Rs, 50,0060 which
you have fixed 1s on the lower side. 1he
Lhmit should at least be raised 10 the
prevaithing price of Maruti car and should
be applicable to the Members besides
Ministers. Secondly, a Member a Parlia-
ment (s allowed to travel by Ist class A C,
and the railway fare for st class A C. s
almost cqual to air fare. Ihe hon. Mem-
bers from South India and other remote
areas of the country are not able 10 avail
of Saturdays and Sundays while going to
their respective coastituencies by train.
Therefore, | demand that the resiriction
on air journey should be done away with
as the fare in both the cases is almost
cqual. Thirdly, we uadertake )ourney
daily t0 work In our respective coastitue-
ncies but we get allowance only on the
days when we attead the House or the
committee mectings whereas the Ministers
gct their aliowance daily irrespective of
the fact whether they are in the House,
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in the constituency or at home. Therefore,
it is nccessary to remove this anomaly,

Now | would 'ike to say something
about the legislative Assemblies and
legis'ative councils in the country. In
Bihar a legisiator on an average getls a mi-
nimum salary of Rs. 5,000 per month. You
give us a total of Rs, 2,250. But after dedu-
ctions we never receive more than Rs. 900
Rs, 1000 or Rs. 1100. You have provided
faciliiies of elcctricity and water, but we
nave to spcend more on them also. There-
fore 1 want that water, electricity and
telephones facilities may be provided to
us frce of charge as is done in the case of
State lcgislators. ! you want to make us
cilicicnt and get more work from us, then
11 1s necessary that you should do it. The
question of quorum generally comes up
here on mondays and Fridays. What is
the reason 7 The reason is that a number
of Members come by trzin and their trains
arrive at dufferent 1imes at 12 o'clock at
2 o'clock on Mondays. Therefore, they
are hclpless; they cannot come on time.
Same is true of Fridays, Thus anises the
problem of quorum on Mondays and
Fridays. Thisis the main reason whether
it 1s this side or that side. Therefore, we
should be provided air facilities. We are
entitled 1o A.C C. first class facilities and
alungwith i1t, if you could provide us plane
lucihities, | stand guarantee that the
quorum probdblem will never arise.

Now look at the daily allowance. You
arc paying dailly aliowance to State
Legislators at the rate of Rs. 10]., There
18 no reason why the Members of Parlia-
ment should not be paid at the rate of
Rs. 151. You pay us a dai y allowance at
the rate of Rs. 151 apd make us account-
ablc and take more work from us. The
public aisv can take more work from us.
1 would like to say one thing more. You
have raised the salary of Secretarics to
Rs. 8000 P M. Now a days the status of
the people 10 the country is measured in
ternas of their cconomic position, In the
eyes of the public, what is our position
vis.a-vis the position of burcaucrats. We
run the administration and the public also
think that we run the administration, but
when the question of paying salary comes,
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you pay more to the Secretary and there-
fore, in public eyes, he is the big boss.

Finaiiy, 1 would like to say that a
time has come when you should pay
attention towards us, [ made a study
about the parliamentarians in the United
Kingdom and the U S.A, and | found
that we get the minimum as compared to
the parliamentarians of the whole world.
We are very grateful to the Hon. Prime
Minister Shri Rajiv Gandhi who has
assured us of office and telephone facili-
ties. The matter is under coasideration.
It will be arranged at the space availab'e
between Parliament Hous: Anncae and
Parliament House, but it is not hkely to
matcrialise dur.ng the 8th Lok Sahha, it
will materialise during the 9%th Lok Sabbha.
Therefore, I would demand that tul that
time, you should provide us with tele-
phone, stenography and other factlinics.
We receive leiters from our areas. The
people have elected us and they expect to
reply their letters. You have raised the
price of postal stamps Who will type our
letters ? If we get these typed in the
stenos pool, there will be no quorum in
the House and if we sit in the party othce,
difficulty will arise. These are our practical
difficulties and our hon. Minster of
Home Affairs knows this. I would urge
upon the Government that after passing
the Budget, they should bring a compre-
hensive bill in this regard for which we
shall Jecel obliged. | had met the hoo.
Minister and impressed upon h'm to raise
this amount from Rs. 50,00 1o Rs. 70,000,
which should be applicable in our case
also. Ao M.L.A.in Uttar Pradesh gels
Rs. | lakh as car advance. You are not
giving any thing to us. A Fiat NE. costs
Rs. 1.28 lakh. The advance you give us
Is not enough even for the purchass of
a maruti car. Therefore, | would suggest
that Ministers should be given Rs. 1.2§
lakh and the M. Ps. Rs. 75,0 as car
advance. Thisis the fecling of all of
us here.

I express my thanks to you for giving
me time. I am sure that the hon. Home
Minister, in consultation with the haon.
Prime Minister, will bring compreheasive
bill in April in this House and remove
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the existing anomaliecs so that we could
scrve the people of India more snd more

and fultil their expectations which they
have from us.

[English]

MR. CHAIRMAN Now, Dr.
Rajhans may speak. | think ibere s

suthcien: discussion cn the subjcct. Please
be brief.

[Tran lation)

DR. G. S. RAJHANS (Jhanjharpur) :
Mr. Charman, Sir, | think what | am
gotng to say 1s the feeling of everybody
here.  Previously, an M L-A. in Bihar
uscd o get 2 daily al owance of Rs 31
and Rs. 50 which has now becen raised lo
Rs. 15 Seccondly, the rate of out station
allowance was Rs 21, Now the Govern.
ment of Bihar has pade laws that the
M.L. As 1n Bihar will get Rs 75 per day
throughout the year, wh:ther the lHouse
is in scasion or not.

A Member of Parltament represents
the constituencies of 6 to 7 M.L As,

[Engiish)

MR CHAIRMAN -
occasion to raise all this.

This 1s not the

[ Translation]

DR. GG S RAJHANS
mean to say 1s that a Member of Patha-
meat scrves a large constitucocy and
whenever he wvisits his constituency he
spcods Rs, 5000 on an average. Do you
want him to be dishonest 7 Do not foree
all of us, who have come herc after belng
clected. 1o go away from here helplessly
and make way for other to come to this
House. | would plead that the pay and
allowances of a Member of Parliameat
should. at least, be cqual to that of a
Joint Secretary.

Sir, what |

You must dccide the pay and allowa-
nces of the Members keeping the entire

picture of a district in view and also the
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large constituencies they are serving. You
ahou!d keep in view how best they can
serve lo their constituencies.

I am expressing the (eelings of all of
us.

SHRI GIRDY1ARI LAL VYAS
(Bhilwara) : Mr. Chairman, Sir, the hon.
Minister of Home Affairs has madc a gross
discrimination between the Members of
Parliament and Ministers.  First he raised
the amount 1n our cass to Rs. 20000 In
casc of Min'sters, this amount was Rs.
15,000 which he has rarsed to Rs 50,000,
But in our cave it bas remamed Rs 20.000.
Mr. Chairman, Sir, can you tell us which
vehicle can be purchaced for Rs. 20000 ?
JUntcrruptionst As some hon, Members
have also sard, the norice of even the
Maruti car is Rs 75000, No vehicle can
be purchased with leas than this price
Thercfore. | want you make it at least Rs
1 lakh both for Mimisters and Members

Seconidly, this amount of Rs. | lakh
shouid be wtcrest frce so that the Mcem-
bers have no d:thcu'ty in repaywmog this
amounl on Lime,

Besidcs, we get constituency allowance
of Rs. 1250 lton. Mirunster. you get
government vehicles for offical use but we
have 10 make payment towards hire char-
ges and diese! and petrol when we go to
our constituencics on Satverdays and
Sundays. This amount of Rs 1250/. is
spent in two days sad there 1s no provicon
for the rest of the month. Therefore.
eisther this should be enhanced substanti.
ally or provision for vchicles (ree of
charge may be moade for us in our constitu-
encies. Then we do not mind even il you
withdraw this allowance of Rs, 1250/

SHRI AJAY MUSHRAN: T get
vehicles in my urea.

SHRI GIRDHARI LAL VYAS: You
might be getting, but we do not get.
Either you arrange vchicles for us from
the State Governments or ramse the
constituency allowance so that we under-
take four of our consiitucncies and scrve
them properly,
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Similarly, Membera of Parliament must
be provided with Personal Assistants and

“also a typewriter so that they become

more active and contribute more {n 'the
development of their area; so that they
arc able to make protracted correspond-
ence and draw the attention of the
Government towards burning problems
and you are able to take timely decisions.

Just now, an hon. Member was making
a polnt about the salaries of M.Ps. You
are awure that extn a class IV employee
is now getting Rs. 1000 following the
acceptance of the fourth pay commission’s
report. In this way. you have placed us
in class 1V, In the protocol, you have
put us at number one position, but in the
matter of salary, we are being trcated as
class V employee. Therefore, some
provision shou'!d be made to conform the
protoco! so that the prestige of Members
of Parliament is maintained. Today, when
a class IV employce happens to meet us
he thinks that these people are getting less
salary than he gets. This position must be
‘aken note of

You have also shown discrimination in
the matter of house rent. You do not
recover house rent from Ministers. You
alsa do not recover house rent from those
Members of Parliament who have been
al otted  flats. But house rent is reco-
vered from those Mcembers of Parliament
who have been allotted bungalows. This
recovery of house rent should also be
stopped so that evervbody is trecated
equally.

I would like to make a submission
about the medical facilities. The Ministers,
even in case of minor illpess, are entitled
to go to the U.S A., United Kingdom,
etc., wherever they wint, but the Members
of Parliament do not get admission even
in the All India Institute of Medical
Sciences here. We have to face a lot of
difficulties. You must treat us equally so
that we have no difliculty in getting ad-
mission in the All India lnstitute of
Medical Sciences. If somebody suffers
from any major illness and if you are
generous enough vou send him for treat.
ment abroad. This discrimination must
end and all should be treated equally.
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[English)

' MR. CHAIRMAN ; The scope of this

.. Motion is very limited aod only hall.an-
hour is alloited to it. Maoy Mcmbers
have ventilated the grievances and there
are other forums for you to veotilate your
grievances. There are other fora to say
all these things.

383

[Transiation]

SHR! GIRDHARI LAL VYAS : You
cap extend the time. Hon. Minister of
Parliamentary Affairs is here. You can
extend the time in consultation with her.
It is a very important matter. It is io the
interest of all of us.

Similarly, there is no limit for ministers
for travel by planes, but the Members of
Parliament are entitled to limited trips.
Therc should be uniformity in the matter
of air journey also so that we are able to
reach those p'aces where we are required
to go urgently. The A C. first class fare
and the air fare are equal. So, if this is
done. it will save time and also increase
efficiency. It is very necessary to have this
arrangement.

I hope that my suggestions will be
accepted by the hon. Minister and that
be will provide more facilities to the
Members of Parliam-nt by bringing a
comprchensive Bill. These things are very
essential in order to enlist more and more
co-operation in running the administration
of this country properly. Being the Home
Minister, he shou'd 1alk to the hon' Prime
Minister and implement these suggestions.

[English)
SHRI BHAGWAT JHA AZAD
(Bhagalpur) : Mr. Chairman. lest their

record be otherwise misunderstood by
outside persons, I want to make it strarght.

Members of the House are not interes-
ted in increasing their allowances and
other things. What we are interested is in
baving the facilities, to effectively work as
representatives of the people. One ex-
ample. There is the 20 Point Programme.

; Today, 20 Point Programme had become

R
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more a drain at the block<level,-BDO,
CO and Daroga Raj, rather than reaching
the entire thing to the common people.
Every time the Prime Minister and the
Home Minister say here and outside that
MP must be actively moving in the areas
to see that they are not done. We want
to do that.

I want you to appoint a Committec
and find out, to discharge this function
effectively, what the Prime Minister or the
Home Min ster want from us, whether it
is possible, to move in the Constituency
even for 5 days in the whole year, forget
whout § months, in Rs. 1200/-, You do
not jocrease the allowance. As others say,
you give the [facilities, for example, the
jeep and other things or you increase it.
But it shou'd be viewed in this perspective.
Not that we wanl any increase in money.
This aspect should be clearcd.

The speech of Dr. G.S. Rajhans should
not give the impression that we want daily
allovance whether we are in the House
or not. That is not the point. Bihar can
do it. Uttar Pradesh can do it. But, we
want daily allowance when we are sitting
as 2 Member in the House, [t is a question
to find out now what the Fourth Pay
Commission for the Officers and the other
Pay Commissions for the Military Officers
have recommended. In the discharge of
the:r functions, the hon. Min ster and the
Members are a hittle better representative.
So. you must find out whether they need
more daily allowance. That also should
be looked into. Ifit is not, O.K. Then
don't give it But, I feel if you are seciog
a!l other sides, let that also be seen for
the Ministers. [ do not say | want a pay
like a Joint secretary or IV Class em-
ployee. That is nonsense absolutely, What
is the comparison between a Member of
Parliament or Joint Sccretary or even
Secretary of the Government of I[ndia or
cven Chicf Sccretary 7 What is the com-
parison 7 | am at the risk. 1 come, I fight
election. 1 move every day I sce the
wrath or the pleasure of the members for
five years. As it is jokingly said, we arc
all temporaries. But, that temporary has
got a grace. Permanency does not give that
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grace. There are many things which are
permanent. But the most beauuful
thing in the world is that they
are a'l temporary. This world is tem-
porary. Therefore, I do not speak from
that argument of being a Joint Secretary
or 1V Class employee. What I say is this.
As representatives of the people whether
it Is for five years or 20 years, whatever it
is, for many terms, oi course, | am now
here for six terms. Therefore, | am here
for 30 years. So, what | say is that there
should be no comparison with that. 1 do
not compare with Amecrica cause their
r.presentatives, according to the popu.
lation, get a percentage. | do not think
this country can afford that. Therefore,
what | say, according to facility, for ex-
ample, what Shri Ram Pyare Panika said,
I do not know other Membcrs, some may
have less or more every day 1 have to post
on an average 70 to 100 letters, | say on
declara‘ion Every letter that 1 receive,
even from a -poor widow, | reply her
‘Yes" or No'. That I do. You must assess
how that is possible for a Mecmber to
veply that Ictter and the postage and all
that Is it covered by what ycu arc giving?
I do not want any increase. But let there
be an assessment, pure and simple, whether
if you have once agreed o give
Pos'al  facilitics if you have
agreed to give air facilities of travel, you
have agreed to give railway
facitlty of travel, then kindly assess whe-
ther in the present circumstances, it is
possible.

Theac days 1 am quoting that [ am
first in so many things. For example, 1
first brought the freedom socicty in the
country and | am its father. | was the first
in 1954 in my spcech to urge the Presi-
dent’'s motion. Now agaio, 1 say
that I  was the first, in 1954, to bring
Members' facility in the House.
Members  wero getting Rs. 40/-
per day, Nothing else. When | came in
the first Parliament Rs. 40/- was given.
When you go to Bombay, either you go
for the constituency work or something,
whea you come back. you w.ll get either
40x 5=200 or railway fare. 1 am not
saying you 8 poor member, but an hon.
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Member and you will have to suffer. I put
it at Rs. 20 and Rs. 20 which came to
Rs 40/- Then we got Rs. 400 and Rs. 20/-
An hon. member told me—Shri Mahabir
Tyagi —: “*Don’t make it. People will
call you *420°". It was Rs. 400421, I
moved my first amendment in the ‘party
and [ moved in this House a Private Mem-
ber's Resolution for that. Whben Acharya
Kirpalani shouted at me : ‘you fellows
on!ly want money’, I said : '*Dada, there
are not many partners whose husband and
wife are In the Parilament and who draw
Rs. 80/. per day' like Shri Satyendra
Narain Sinha. So, what | say is that it
should be viewcd in that perspective. We
do not ask for increase. But we certainly
wan! increase in the facilitics; we certainly
want increase in telephone calis and facili-
ties. You know belter. You please take
the case of tclephone. | cannot stop a
voter who comes to my bouse for making
a call. Nor you can do it \n your consti«
tuency. Otherwise, you will always suffer
from getting their votes. So, there should
be some rcasonable facilities, Not that,
you can make the calls and put Rs, 4500/-
as Bill. There arc some Mianisters, some
important Ministers according to their
work. Io that case, the Bill may be to the
tune of Rs. 15000/- 1 was also a Minister;
but not to that extent. I had a rcasonable
Bill of the offce of the Minister. What [
say is that in this case also, you must take
into coosideration — some memkters said
that you phone for 4 times etc, ] don’t
say that there are majority of the Minisiers
who reply back, There are some Ministers
who have not come from public life. There
are ‘Mazharaja  Ministers, there are
Phalana Ministers and for example there
are other Ministers who do not know a
poor-man | ke Bhagwat Jha Azad. I agree.
I have to speak 1o him atleast six times.
You also say that we will give a Statement.
If he does not reply for six times, then I
will put the six extra calls in his Bill, Let
there be a provision in that bill | have no
objection. But what I say is-either you
give constituency allowance or any other
allowance —we only want, as representa-
tivea of the people, to participate in the
day-to-day functioning—1 do not want
any increase in constituency allowance.—
kindly set up a Committee and see whether
it is possible for a Member to do as to
what the Prime Minister or the Home
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Minister expected from a member. For
example. if a Member does not move,
what will happen ? People would complain
that you do not come to the constituency.,
tOf course, 1 go. How can you move ?
If the entire amount is put In the consti-
tuency in movineg, but still you cannot
fulfil. There are 1300 booths. The consti-
tuency is 150 mi'es long; 70 miles broad.
Do you want him to go once in five years
and put his topi and say : or do you want
me to move around ? 1 do the other part.
There are some members who bolieve in
the first part. They do not go b:cause If
they go and meet the people, they make
the people anery against them. What | <ay
is that [ am not talking on that line —on
daily allowance or constituency allowance.
What [ am at is that let the Government
decide —if they want us to participate in
the 20 Point Programme; if they want us
to see tbe different proiects that are going
on—as to what should be the minsimum
facilities that a Member should be given ?
Let minimum facilies b= given to us. That
is what | say and I hope that the Govern.
ment will consider it When Mr Arjun
Singh is there, T am only <aving that when
a voter comes either to your constituency
or to your office here, what does he do ?
I restrict h'm from maling trunk calie,
But still he feels that the Member has got
it free. Wherever 1 go, he says

[Translation]
it is free for vou. Why you cry ?

[English)

because | am told to be a rough-rub when
I speak truth. Truth speaking is rough-
ness these days. Therefore, T have a diff)-
culty in restricting my telephone; and it
may be out of my centrol. O herwise, |
can oot move in Lhe constituency. There-
fore, I nced it What [ say is let the tele-
phone facility be reasonable; let the clerk
facility and the stenographic facility be
reasonahle. Even here, what we have been
given by th: Secretariat isa  steno-
graphers’ pool. Is it  enough? If it is
enough, 1 request you one thing :let there
be a pool for all the officers in the
Parliament house. Let them have the
- same facility. 'Let not the officers have
their own sltaﬂ'. Let them also have the
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pool system. Let the Ministers also have
the pool system and set an  example, If
that is not possible, then for the whole
540 m:mbers this Lok Sabha, this pool ia
not enough. Therefore, what | say is 1hat
[ do not want any increase. [ want to
have facilities for ctfetive functioning for
the membhers of Parliament. Constituency
allowance, tclephone facility, facility in
respect of rail travel and a r-travel faci-
lities which have already becn agreced to,
give them to the Meraber. It is a Question
of see ng whether they are adequate  or
not. | am only putiing this big question
betore the Hon'ble Home Minister. If
they are adequate, then [ don't ask for any
incrcase, If they ar: no! adequate, then
hindly look into it That is ail | have to
say.

[Tra=sla ioa)]

SHRI BALKAVI BAIRAGI (Mandsa-
ur) : Mr. Chairman, Sir, with your per.
misyion, | want 1) say only Iwo lincs, not
more than that

(Hlam nahin Lahate ki

Aap Hamko Varsa Bana Dijiye,
Ham to sief itna chahtc hain

ki aap ja'sa Bana dyiye)

We do not demand more. We want 1o
be given only what you arc geiting.

SHRIMATI CHANDRA TRIPATHI
(Chandauli) : Mr. Chairman, Sir, save-
tal hon. Mcmbers bave expressed their
vi>+¢ on the Bill pres:n'ed jn the House
ty ine houw M nister aud have made
various suggestions while supporting them
and 1, through you, want to draw the
atten ion of the hon, Mintster to  only
one point.

The Government of Uttar  Pradesh
has passed a bill providing for grant of
an advance upto Rs, 1 lakh on 49

apnnal interest to each Member of Legis-
lative Assembly for construction of a
house or for purchase of a motor car. So
far as the repayment is  concerned, the
Act provides thatdeductions will be made
from the allowsnces, etc. of the Member
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during his term of office in casy insial-
ments and if some amount s still lcft, the
Member can gst his  pension  attached
against lhat amount and he has o give
this 10 writing at the tunc of appiying tor
the advance. s arrangemenl is avauabie
in a state ilke Uttar Pradcsh, But, here,
you hav. provided for aa advance ol
only Rs.20,00J for « Mcumbder of Parlia-
meut who s prescats S Legislative Assum-
b.y cunstitucacies. Witb this meagre
amoupt, neithcr we can buud a bouse nor
cao we pu.chase a motur veh cie. lherc-
fore through you, | would like 10 impress
upon Lthe hon, Miuisier 1o ragse this
lunit at icast upto Ks. 1 lakh 50 (hat we
arc able to cuastiuct our owp housc
cither at our wative piace or 8 Dcibi,
the chotce deing icit tu us. Thnc advance
sbouid bec wadc avalluble by the Gover-
ament citber fur constiucaoa of & house
or lor purchasc a motor vehicie, a» the
casc may be.

At tbe ime of tahing advan.e hLe
can give ' writting that1a  case he laus
to reply the entire 101n durtog his  ofiice

term, the balance amount be  adjusted
against his penvion and to  this, 1 feel,
therc should be no objecction  fliom the

Central Govcraruent, [here shou'd be no
besitution aboul 1t because ¢ven a jount
Sccretary 1a the Goverament of India
gets thus loan  for i(his purposc. 1nen
there is no justilication 1o put  a
hmit of Rs. 20,000 in  our case. Other-
wise, it would be betier not 1o grant this
loan at all, because we witl be utihising
this amount for some useful purposes,
thus creating a burden for us, Therefore

it is my submission to the hon. Moister
that limit of this loan may be ratsed from
Rs. 75,000 10 Rs. | lakh as suggcested by
many bon. Members. besides, | am of
the view, as has becn suggested by Shni
Azad also, that instead of the constie
tucacy allowance, you arrange to provide
us an Ambassador car as and whea  we
visit our conshituency (0 conneciion wilth
the 20 point programme on whch much
siress has been laid by our hon. Prime
Minister. The reason for this 15 that it
would look awiward f we gu by jeeps
and the Distnct Magistrate and other
officers come by Ambassador cars. There
should be ciear instructions that io as the
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case of officers, an official car should
always be made available to the Member
of Parliamen: for inspecting the 20 point
programme in their respective constitu.n-
cies. With these words, while thanking
you, | would hike to submit to the bon.
Mia:ister to give scrious thought to our
suggestions and consider them sympathe-
tically. We bhave be¢n recommending
various applications o1 othcrs for sym-
pathetical consideration. Therefore, our
suggestions may a'so be considered
a,ympathetically.

SHRI NARESH CHANDRA
CHAIURVEDI (Kanpur): Mr. Chair-
mao, dir, | think, one aspect has emer-
gcd clearly out ol this discussion. 1 fully
agree with the views of Shri  Sbyam Lai
Yadav and Shri Azad, but would l{ike to
make one poist  clear. Members  of
Parhhlament are  pecoples’ representatives
and have all the privileges and prero.
galives and (¥ we enjoy all comforts, the
people of the country will not forgive us.
We must bear this always m mind.

Sccondly,  the way the 1. A. S.
officers are getting moncy 1t cannotl be
compared with us. | fully agree with
Shri Azad on this score. You lry to  give
them maximom pry. It can not be com-
pared with us. Having heard some words,
I am feeling burt. Therefore. I want (o
say fcw words. | neither want mercy nor
sympathy, If this amount is considered to
be enough for sincere discharge of duties
of an honest Member of Parliament then
there 1s no need 10 1ncreasc the amount.
Buat, kceping in view the rising prices, if
this amount is not considercd suflicient to
manag: the work  honestly, then it
must be increased. When the price of
an ambassador car has risen from Rs,
8,000 to Rs. 1.15 lakh what use thmis
amount of Ks. 20000 or Rs. 50,000
will be 7 When a bill for Rs. 10 has gone
upto Rs. 150, what purpose will the
above amount were scrve 7 These difficul-
ties must be taken note of. You provide
a vehicle for 10 days 1n Uttar Pradesh.
Do you know how that vehicle comes in
what condition that comes 7 A few per.
sons like me who own a vehicle, make use
of it. Wiil it be justtied that Goveroment
officials go by shiniog vehicles and the
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bon, Mewbers of Parhament 1n old,
dilapidated vehicles ? 1o spite of all this,
‘do you think they will have all the tes-
peet 7 When you do pot protect their
honour how do you think that others
will respect them?

The respect of the Members of Pacha-
ment depends on their character, their
ability and the service thecy do and they
are re-clected after every S years alter
passiog these tests and  stll do they need
your mercy and sympathy 7 Have we
come here to do clerical jobh? We do
pot require your mercy. We necd the
sympathy and mercy of crores of the
people of India and none clse. We do
pot need the mercy and sympathy of tae
collector who is authorised by you Lo give
us any condemned vebicle. If we require
the vehicle at 8 O'clock, they will seand
the same at 2 and some umes
they will not send at all. If the
driver is on leave, the vehicle will come
after the meecting is over. We do not
want this mercy, this sympathy.

The Hon'ble Minister of Home Affairs
must take 1into account the pay, allowances
and pension received by State Legislators
before fixing the pay, allowances and pen-
sion of the Members of Parliament, As
Members of Parhament we do nol even
have a table and a chair frce of charge.
(Interrupiions) the M. LAs do not have
to pay for the furniture, etc. they are por-
vided with,

If somebody wants to fix an appointment
with any Minister, he bhas to fning up at
jeast 18 to 20 times and then he gels an
appointment, Somctimes, onc does not
got the appointment st all.

i

(Interruptions)
13.00 hrs
Pleasc do not ring the bell. Kindly
listen to the points [ am making. They
have to be taken serfously. A Member

of Parliament has to look after § legislative
Assembly constituencics,

(Interruptions)
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In some cases it is 5.8-10. In Uttar
Pradesh, to which I belong to there are 9
to 10 lakh people in a constitucncy and &
Member of Parliament reprcacots 10 to 12
lakh people. You can imagine in what
conditions be has to work and if some-
body wants 10 wors honestly, he cannot
do so. Please do not force us to become
dishonest.  Plcase do this much that we
are able to serve the public with
horesty.

Mr. Chairman, Sir, I have only two
submissions. First, do not go much
into the persona! benefit that Members of
Parliament get out of their pay, aliowances
and other faciliies but make a study of
their necds which are necessary for efhcient
discharge of their dutics and then take a
decision what must be given to them.

Sccondly you must take into conside-
ration as to what extra facihines should be
extended to a member who serves S to 8
tim=s more pcople than the state legisla-
tor who represents a constituency huving
on lakh population. You must take care
that Members of Legislative Assemblies
do not get m-re pension, more pay and
allowances than those of the Members
of Parliament. It is my submission that
you must not do such nidiculous thing.
If a Minister is 1o be given advance for
purchase of a vehicle he should be given
full amount. Do not give him advance
to purchase a cheverlot car, but give him
that much money that be can purchase
an Ambassador, a fiat or a maruti car.
If you want to do a thing do it properly
otherwise, do not do it Besides, Ministers
are not above the Members of Parlia-
ment. [ somebody has been appointed
a Minister, he is from amongst us. [f
today someone is a Miaister, he may
cease to be so the next day and someone
from amongst us may become a minister,
Therefore, there should be no discrimin-
ation between these two categories.
What:ver is given to us as Members of
Parliament, it should be vuniform for
all and there should be no discrimination,
and if there is any discrimination, it
should not get the approval of the Parlia-
ment. This is my appeal to you.

THE MINISTER OF HOME AFF.
AIRS (S. BUTA SINGH): Mr. Chairman,
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the motion presented by me in tbe House
bas a very limited scope. But it has
given ap opportunity to the bon. Members
to veatilate their difficult es that come 10
their way io the efficient discharge of
their -duties. The bon. Minister o! Parha-
mentary Affairs who 13 present here and
I bave nuted ali the roints raised by the
hon. Members. Since it is the jo.ot
respoostbility of tbe Governmeot, | have
ooted down a | points, though ali of them
do pot concern my d:pariment. | know
how to process these cases because in the
past | bad aiso been the Minister 1n the
Department of Parliamentary Affairs......

(Intcrruptions)

The hon'ble Members Shri Bbagwat
and Shri Chaturvedi have raised a basic
issue that it would not be proper to com-
pare b '‘n'ble Members of Parliament with
any official or any oflicer because hon'bl:
Members represent sovercignty of the
country, the Parliament is sovereicn and
therefore they should not be compared
with any head of the Depariment or an
official of any other catcgory. It is the
duty of this Housc and Government to
provide such necessary facilites (o the
Members of Parliamcent as wculd enabie
them to terve the couniry and the people
of their respective arcas with bonesty and
devotion, without any fear or favour. |
fully agree with the hon. Members. In this
regard, scveral hon. Members spoke In
detail. Shri Girdhart Lal, Shri Panihs and
Shrimati Chandra Trnipathi and scveral
other hon. Members have expressed their
views on other aspecis. | feel that the
comparison drawn beiween Ministe s and
the Membeis of Pacrliament 1s also of no
use. Primartly, we are Members of Parlia-
ment and we all serve the nation and the
duty we are assigned is 8 matter of chance.
We all are assigned some specific task,
somebody is given the duty of a gate
kecper and some of a Secretary. It i3 in
the service to the nation. We have to
distharge the specitic duty assigncd to each
of us. But basically we come to this House
as Members of Parhament and therefore,
they should be given facilities as pariia-
mentarians and there should be no discri-
mination in this regard in anyway.

I shall put up all your suggestions
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before the Minister of Parliamentary
Affairs or the Cabinet Commitiee on
Parhamentary Affairs which is the proper
forum But the motion under discussion
here has been brought under the provisiops
of the salaries and allowances of Ministers
Act which comes under my charge. As
you kaow, the law concerning the salaries
and allowances of the Members of Parlia-
ment is a different one which was also
passcd by this august House. Action on
the suggest:ons made by the hon. Members
will be taken under this Act. 1 shall try
to place all the suggestions and, if possible
w:th improrements, before the Council
of Ministers through ihe Parliamentary
Commitiee 50 that we are able take some

decisions on them and bring them before
the House.

With these words, 1 would request the
House to pass this motion of amendment

so that I make preparations for the second
one.

[English)

MR, CHAIRMAN : The questioo is :
““This House approves the draft
Ministers’ (Allowances, Medical
Treatment and other Priviicges)
Amcndment Rules, 1987 framed
under sub-section ( ) of section
11 of the Salarics and Allowances
of Min‘sters Act, 1952 (58 of 1952)
and 1aid on the Table of the

House on the 27th February,
1987."

The motio.. wag ado pted.
13 09 hra.

The Lok Sabha aajournse. for Lumch 1ill
ter. minates pass Fourieen of (he Clock.

14.14 brs,

The Lok Sabha rcassembled af.er Lunch
at ‘ourteen minutes past Fowrteen of
the Clock, [

inthe

3

[ MR. DEPUTY-SPEAKER

Chair ]



395  Delhi Municipal Corporation

DELHI MUNICIPAL CORPORA-
TION (AMENDMENT) BILL, 1987

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): I tegto
move :

“That the Bill further to amend the
Delhi Municipal Corporation Act,
1957, as passed by Rajya Sabha,
be taken into conslderation.”

This is a very simple, innocuous and
the most noo-controversial Bill. Section
90(8) of the Delhi Municipal Corporation
Act, 1957 defines the category A posts in
the Municipal Corporation of Delhi as
any post with a minimum monthly saiary
of pot less than Rs. 700 and category B
posts as any post with a monthly salary
of not less than Rs, 550 and which s not
a category A post.

The Municipal Corporation of Delhi
follows the same scales of pay as are
applicable to the Centrat Government
employees and accordingly with the revision
of pay scales of Groups B, C and D em-
ployees of the Central Government on
the recommendations of the Fourth Pay
Commission, the pay scales for the em-
ployees of the Municipal Corporation of
Delhi have also becn revised. In the new
pay structure, the minimum pay for a
government servant starts from Rs. 750,
Under the existing provisions of Section
90(8) of the Principal Act, all posis in the
Municipal Corporation of Delhy became
category A posts. Again under Section 96
of the Delhi Municipal Corporation Act,
1957, no appointment to any categery ‘A’
post in the Municipal Corporation of
Delhi can be made except after consu'tation
with the Union Public Service Commission.
Even the cases of confirmation and rcgu-
Jarisation would have to be referred to the
Union Public Service Commission and
this was very muach affecting the adminis-
tration of the MCD. The MCD was in a
dilemma following the announcement of
the Fourth Pay Commission's Report. As
per the Commission's recommendations,
evcn peons and Safaj Karmacharis also
became category ‘A’ posts in the Municipal
Corporation of Delhi This took away the
powers of the Municipal Commissioner
who 135 the executive head of the MCD
even to appoint a peon afier the revision
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of the pay scales has been accepted by
the MCD, This has been greatly agitating
the minds of the MCD employees and
their number is more than 1,00,000.

[ must thank the Municipal Corpora-
tion of Delhi because they have not oaly
accepted the recommendations of the
Fourth Pay Commission but also decided
to impiement them, thougzh the exira
burden for the Municipal Corporation
will be about Rs. 16 crores annua'ly. In
view of the above mcnt:oned facts that |
p'aced beto:: ihus House, the ordinance
was promuigated to help the Municipal
Cotporaticn of Dclti 10 overcome the
dilesnma and the anomaly that was facing
them. Wiihout this ordinance, the adminis-
tration of the MCD would have been
scriously affected since no appointment, no
coafirruation and no regulation could have
been arrived at without going through the
procedure of cousulting the UPSC. This
could have resulted 1 virtual stoppage of
recruitment to various posts in the MCD.
The Central pay scales have 1o be exten.
ded to the MCD cinployees quickly so
that not only their pay, but cascs of con-
firmation and regularisation also do not
suffer because of the procedural difficulties
In fact 1 fe:l that the ordipan.e shouid
have come a litt'e earlier. Instead of
February, it should have come a little
carlicr. But as you know, all the formali-
ties have to be worked out and sometimes
it takes time, This ordinance is completely
a pro-working class ordinance which
wanted to help 1,00,000 employees of the
Municipal Corporation of Delhi. 1t has
received support tn Rajya Sabha from all
s'des and | hopc that :n this House also,
it will receive support from all sections of
our hon. members.

This Bill 1s brought forward just (o
remove (he anumaly and dilemma in
which the MCD found itself. This Bill
sceks to replace the afuresaid ordinance
by making a provision to the cffect that
category A poats and Category B posts
mean any posts which having regard to
the scale of pay and emoluments, could
be classificd as such under the Central
Government in accordance with the
orders issued by that Government from
time to time. Therefore the provision of
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going and rcferring the matter to the
UPSC every time has been substituted by
this amendment so tbat the Maunicipal
Corporation of Dclhi can act on its own
without'goiug to the Union Public Ser-
vice Commission every time,

For the information of the hon. mem-
bers here. | may also mention that this
ordinan:e has fazilitated the working of
the Municipal Corporation of Dethi to a
great extent and even during this period
of $.2.87 to 16.3.87, the MCD has started
the process of appointment, coafirmation
and regularisation in 1,886 cases. The
regu.srisation was for 360 posts ;
appoin'ments was for 343 posts and con-
firmation was for $3 posts and asppoint-
ments, which is being processed —will
facilitate 1108 cascs. | may therefore.
appcal to the hon. Members that this is
a very simple and innocuous B}l and will
rcceive the suppoit from all  sections of
the Houe.

l commend this B:ill for
ation.

cons'der-

(Translation)

*SHRI BAJU BAN RIYAN (Tripura
East) : Mr Deputy Speaker, Sir_ | support
the objectives with which this Bill has
been brought forth in this House. This
Bill sceks to amend the Delhi Munici-
pal Corporation Act of 1957, In Sub-
Section 8 of Section 90 of this Act it has
been provided what will be the pay scales
of the employees of the Corporation. A
little while ago while introducing this
Bill, the hon. Minister said that previ-
ously those posts were tiested as ‘A’
category posts which carried a m:nimum
basic pay of Rs. 700 and those posta with
a mimimum basic pay of Rs. 550/ were
treated as cateory *B' posts and for mak.
ing appointments to such posts the
approval of the UPSC was necessary.
This was the position till now. But after
the implemention of the recommcndations
of the Fourth Pay Commission in the
MCD, the basic pay of cven the lowest
category of employees therc is Rs. 750/-
today. Hence the Municipal Corporation

*The apeech was originally delivercd
in Bengali.
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was finding it difficult to appoint persons
even to the lowest category of posts on
jiis own without the approval of UPSC.
The promu'gation of the ordinance in
this connection and the passing of this
a .cadment Bill which seeks to replace
the ordiniance, that obsotacle in the way
of the Municipal Corporation shall be
removed. This is what has been stated by
the hon. Minister and this objective
descrves our support. While sup-
porting this Ml I will request
the hon. Minister to look to the
conditions of thte employees of other
Municipal Corporations also in the coun-
try which are under the administrative
contro! of the Central Govt., e.g the
Chandigarh Municipal Ccrporation. The
hon. Minister may kindly see to it that
the pay scales of the employces of the
Chandigarh Municipal Corporation are
also brought at par with those of the
Delhi Corporation. In this context 1 will
like to mention that employees of the
Chandigarh Municipa! Corporation and
therr leaders have already met the hon.
Minister and have placed their demand
for the implementation of the recommend-
ations of the Fou'th Pay Commission
there also. 1 would like to draw the
atteption of the hon. Minister to the fact
that the present pay sca'es of the Cor.
poration employees in other big cities like
Calcutta, Bombay, Madras etc. are much
less than the scales suggesied by the
Fourth Pay Commission. I will request the
Government to see whether their pay
scales can be possibly improved after
providing adequate funds for the develop-
mental works This may also kindly be
examined. Another purpose of this Bill
is to rcvoke the ordinanoce that was
promulgated on the 5th February 1987 in
this connection. Now Sir, | have some
objuctions in respect of the issue of that
ordinance itself. The Govt. was very well
aware that the eighth session of the
cighth Lok Sabha was to commence on
the 23rd February. The summons for this
8th session were issued, so far I can
remember, on the 3ist January 1987.
Thcrefore the ordinance was promulgated
on the 5th Februsry after the summons
were issued on the 3lat Jaouary. The
hon. Minister has himself admitted here
that ‘it should have been promulgated
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earlier. Hence my objection is that why
are we being compcied to pass this Bill
by issuing an ordinance a little ecarlier
in January 7 This is nothing but pressur-
islni the Parliameat unnecessarily to pass
the Bill, If it was considered so very
urgent th'n this Bill could have becn
introduced in the last session of the Lok
Sabha. so far as | remember, the last
session extended upto the 3rd week of
December '86. This amendment  Bill
could well nave been brought forth in the
3rd week of December without 2king
recourse (o the 1ssue of ordinance. Did
tbe Govt. have any objection 10 that?
No. this Govt. is indiffcrent to that !
Tbe Govt. has not yet got over the bad
habit of issuing ordinances as they like,
whenever they hike and on any issue tbey
like. This is what | obtect to |
will request the Govt. to pay heed to st
in the future. Everv-body in the Rajva
Sabha has supporied this Bill. Our party
bas also supposted it in Rajya Sabha.
Our party supports it herc also. Bul
you should not try to precssurise Parha-
ment by issutng ordinasces beforchand
unccussari'y.

This could have been brought forth
in the last sessioo or since they waited so
long. they could wait a few days more
and bring forth this Bill in the current
session. What was the neced of an ordin-
ance 7 One thing more Sir, the pay scales
ipttodued In the MCD arc identical to
those of the Central Govt. In view cf
that, 1n Sub-Section 8 of Section 90 of
the Act of 1957, in place of .he present
amendment perhaps it would have been
better if you deleted the whole seciion and
just said “‘as in the Central Govt " or
some such thisg. That might have avoi-
ded complications and the necessity of
further amcndments in the future. With
that Sir, I once again support this Bill
and conclude my speech.

DR. G. S. RAJHANS (Jhanjharpur) :
Mr. Deputy Speaker, Sir, the provisions
incorporated in this Bill are good. There
is oot much to speak on them, but a lot
is to be said about the Municipal Corpor-
ation of De:hi, which is a den of corrup-
tions. I can say with full responsibility
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that out of the files of 75,000 cases prepa-
ied by the vigi:ance against big persons
who had undcrtaken irregular contra-
ctions, made encroachments, committed
frauds of crores of iupces by passing
bye aws, 6) 000 files have been stolen
and destroyed by the officers thete. The
Goveinment has suffercd a huge loss due
to this and the people, against whom
cases should have been filed and who
should been punished are flourishing.
Nobody cun barm those big people who
have made encroachment con Government
land or muaicipality land. But the Jhuggi
dweliers are being displaced. A very large
population of Delhi lives in trans-Yamuna
arca, but o civic amcnities are available
to them. Peop'e live there like animals.
! would urge upon the hoon. Minister to
institute an inqury into this cofruption
casc which has also been published (n the
press scveral times. You may take five
months, six months, but you must make
a staiement in this House as t0o who was
responsible for this and what action was
taken agadinst him, In Naveen Sbhahdaras,
commercial complexes have been constru-
cted at places where there werc proposals
to corstruct private house, Nobody is
paying any tax for it. |t is more Impor-
tant to note that the vigilance w'ng of the
M.C.D wrote to higher authornities that
unauthorised construction was being made
and that the same be stopped immediately.
Those officers put the report in  theit
drawers and supressed the file and allowed
the unauthornised construction to reach
top storey. What can be a greater fraud
than this’ ? The whole matter should be
enquired into. We have no objection if
their <alary is incrcased ten times. This
fraud must be fully cnquired into and
this House should be informed why ihis
is happening. With these words |
conclude.

{English)

SHRI P. KOLANDAIVELU (Gobich-
ettipalayam) : [ welcome the Bilt, The
Bill is meant for the officers of the Minici-
pal Corporation, They are about onc lakh
employees working there. It is .a right
Bill and I congratulate the non. Minister
who has brought it. It ought to bave been
brought before the 29tb of January, 1987.
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The Ordinance ought to have been brou-
gbt before 29th of January, 1987 because
on the 30th January, 1987, the summons
bad been issucd hy the President to all
tbe Mcmbers of Parliament with regard to
convenmg the Budget Session of Parlia-
ment on the 23rd Fcbruary, 1987, So, only
after the summons had been issued to all
the Members of Parliament on tbe Sth
February, 1987, this ordinance was promul.
gated. So, you are creating a bad
copvention by bypassing the Parhiament
It gives an impression that you are showing

disrespect 10 the parliamentary democracy.

1 think tn future you may not hike to do
it and this time you might have dooe it
due to some urgency.

PROF. N. G, RANGA (Guntur) :
This is not the first time that they have
done it.

-

SHRI P. KOLANDAIVELU : Of
course, 30 many tumes you have shown
disrespect 10 Parhament. This Corporation
is goitng to implement the recommend-
ations of the Fourth Pay Commuission. [t
is a weicome Bill. 1 do not know whether
they are going to Implement the recomm-
endaticns of the Fourth Pay Commission
in respect of the Union Territory like
Chandigarh and so on. There are so
many Union Territories. 1 do not know
whether they are going to implement the
recommendations of the Fourth Pay
Commission in respect of those Union
Terrtorics 1t is for the hon. Minisier to
enlighten us on thi» pourd.

As far as this Corporation Is cooncer-
ned, it is an autonomous body, When |t
is an autonomous body, there is no body
to question its activities; that is what they
think. The Minister, who is my neighbour,
I think, will take action against those
officers who are encouraging puiting up
Jhaggis on the unauthorised land by
getting some money from them. Whatever
Mr. Rajhans has said, I fully endorse it
because such a bchaviour is going on hy
getting money and allowing people to put
up their JAuggis. Ip this way, they are
occupying the land of the ' government
unauthorisedly.
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More than S lakh Tamil people reside
in Delhi. They reside in R. K. Puram,
Mongolpuri, Janakpuri, Mori Gate,
Vasant Vihar and in other places also; in
all these places, our, Tamil gopulation is
living. They arc all labour community.
They are not having any land to have
construction or to put up jhuggies, This
has been reported to the Delhi Municipal
Corporation and also to the Housing
Minister also umptecen times. But they
have not taken any action. If at all I get
any reply they only say 1hat the applic.
ations have been rejected. Al the hut
dwellers arc suffering. That is all they do.
|1 request the hon.  Minister to come to
their rcscue and those hut dwellers who
are able to construct a house or a jhuggy
may be allotted some land so that they
can live in Delhi. Our hon. Prime
Minister is keen to help the downtrodden
and the poor people. So, if there 1S any
vacant land it may be given to the poor
people, working pcople and 1 request that
the Delhi Municipal Corporation may
keep these downtrodden people in view,

1 think this bill is welcome and I hope
that in future Parirament will not be
bypassed and let not any disrespect be
shown to Parliament and to Parliamentary
democracy. Thank you.

[ Translation]

SHRI GIRDHAR!I LAL VYAS
(Bhilwara) : Mr. Deputy Speaker, Sir, I
support the Delhi Municipal Corporation
(Amendment) Bill, 1987, 1 would like
to bring 1t to the notice of the hon.
Minister of Home Affairs that, as has been
stated by Dr. Rajhans more than 70.000
cases of encroachment had been prepared
in the Municipal Corporation and out of
them 60,000 files arc missing. Do you
know how many sepior officers in the
M.C.D. own commercial complexes and
are in possession of property worth one
to two crore of rupees 7 You might have
taken note that a few days back we had
undertaken an examination of the wor-
kingofthe DD A and we had come to
know that Semior Officers of D.D.A.
also have raised commercial complexes in
the name of their family members.
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[English]

' MR. DEPUTY SPEAKER : Mr.
Vyas, in what way is your speech related
to this Bill ?

[Transiation]

SHRI GIRDHARI LAL VYAS:
You bave not undcrstiood this. You
desigoate them ‘Daroga’ and pay Rs. §/-
per month. They are not bothered be-
cause they are milliopairs. They have
accumulated property from  various
sources. You have not done a wisc thing
by increasiog their salaries.

[English)

MR. DEPUTY SPEAKER : Then, is
it ool necessary 1o  increase their
salaries ?

[ Translation]

SHRY GIRDHARI LAL YYAS: You
may at least conduct an enquiry asto
how much property they possess, how
much property is there In the possessions
of their family members. Instead of iacre-
asiog salaries of the emplovees of Munici.
pal Corporation, you should have made
provisions for beautifying Dreibhi. You
must make such arrangemenis as would
provide better facilities to the people of
Delhi. Today, the condition of roads in
Delhi is bad, gutiers in streets are not
being cleaned. the position of electric
supply is not good. You must take corre-
ctive measures. The schools in Delhi
are being run in tents. The Municipal-
ities have the carnings of crores of rupees
hut it all goes into the pockets of higher
officers. You must look into this.

You have made D.D.A. and M.C.D.
two separate departments. You must
have heard that the house constructed by
D.D.A. do not have any foundstion.
The D.D.A. had to dismiss many of iis
Executive Engineers. Assistant Engineers,
Juplor Engincers on the charges of
corruption. Crores of rupees are misap-
propriated there. You set up separate dep-
artments for the same work. Somebody
will give land and the other accord
approval for construction of houses. Lot
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of corruption takes place in this way. The
officers of both D D.A. and the M.C.D.
take advantage of this. People have
eacroached upon street cornors which ie
obsirucilng the movement of traffic. It
is casential to look in to all this. Hes
apy attention been paid for the beauti-
fication of Delhi 7 Today, Delhi has a
population of about 70 lakhs and #t might
become | crore in the next five yecars
when it will become & city with the highest
populatioa ia the coustry. Do you want
to create conditions here like those in
Calcutta where it takes hours to travel
from one place to another becauss of
traffic jams ecverywhere. The way the
Marxists and Communisis have crested
chsos in Calcutta, do you want the
same conditions to be created in Delhi
as wel! ? If so, then let the Delhi Munici-
pal Corporation work the way it {s
working at present, there is no need to
interfere. If you want to make Delhi the
most besutiful city of the world, it being
capital of India, then it is necessary to
pay special attention to it. Are you
aware that 2 to 3 lakhs of people migrate
to Delh| every year in search of jobs and
means of livelihcod ? Some of these
people build their own huts but uander the
cover of these huts some contractors are
doing businesy by charging a rent of Rs.
S0 to Rs. 100 for each hut. You must
control such contractors because they are
giving certain portion of this amount to
the officers of the Municipal Corporation.
All this is being carried on right under the
nosc of the Central Government as these
the saying goes ‘nearer to the church
further from God’, through the bon.
Prire Minister the Home Minister and
other Mmisters and State Ministers are
live in Delhi. still the people have to face
great difficulties bere, Hence, io order
to improve the situation, you must ins-
truct the officials-—you may increase
their salary to Rs. 10,000/- —to make
Delhi the most besutiful city to be emul.
ated by other towns and clties. If the
officials work bhonestly it s possible to
achieve this target. They should snot bar-
bour any istentions of smaming huge
wealth and work for the welfare of the
public. You have iscreased the salagics
of the 1.LAS. officers to Rs. 8000 per

month on the recommondations of the
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Fouarth Pay Commission. You can
enbhance it forther to Rs. 10,000 or Rs.
15,000 per moanth subject to the condition
that they shall work with complete
honesty. I would suggest that they shouid
be appointed on temporary basis, for five
yoars in the first instant, Nke we are here
for five years. If they work satisfactorily
for five years then they should be given
oxtcasioo aod if not their services should
be terminated as bappos in our case after
S ysars. Only theo will the work prog-
ress in ths best possibie maaper and all
the arrangements work properiy. With
these words, | fully agrec with ‘many of
the hoa. Membars who have raised their
voices against the issue of tbe Ordinance
after the Parliament has been summoned
but as [ bhelong to your party so | will
have to support it. However, 1 will request
you 10 take atrict action against the
diahonest peopie and punish them harshiy
as to st ao oxample for others and the
[Wure geperation may kaow that when
you wece the Home Minister you had
taken sirong measures apainst cogrupt
officials sad hed awarded them sirict
punisbmest. It will bring fame t0 you,
to as aad to the boun. Prime Minister
and the people will say that uoder his
leadership the sysiem functioned hoaestly
and efficiently. Hence you must take some
bard, strong steps. With these words, |
support the Bill.

SHRI VIJOY KUMAR YADAY
(Nalanda) : Mr. Deputy Speaker, Sir,
the Bill presented ia this House is so
small that there in bardly any need to
say anything on it and I, therefore,
support the Bill. However, | will take
this opportunity to place two or three
suggestions before the Houses. Whea |
came here as a Member of Parliament in
1930, I was allotted a flat whers there
wers no mosquitoes. But today the situ-
atine s such that it is difficult for us to
sleep during the aight becanse of mos-
qQuitoes. If this is the condition is the
flats of Members of Parliament then it is
difficult to say what will be the condition
elsewhere. The situation has b:come 80
terrible that no: one can slesp in peace
8t hia home ot night. I have talked to
the concerned Department in this regard
many times and thay gave me assuranoce
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also but no one came. We are Mcmbers
of Parliament. The officials bad some
dificulties and they may come tomorrow
or later. But what about the common
man ? The situation is very serious. The
situation in Delhi, New Delhi and trans
Yemuna arca is worse. Just now, an hon.
Member of the D.M.K. has mentioned
about the situation in bhis State.
Thousands of unemployed and poor
people from Bibar come to Delhi in
scarch of work. Their nflux to Delhi
is not a recent happening. They have '
been coming bere since long and the
process still continues. They have no
shelter to live. They have not heen pro-
vided wibh ratlon cards aod other faci.
lities, It is really painful to sce that
no shelter is available to them although
they have been living bere for a long
time. Therefore, I would request that
bousing and other facilitiecs should be
made available to them., Somc of ths
boo. Members have mentioned about
the condition of the roads. Barring a
few places, the condition of roads is
very bad. The people bave many comp-
laints about drinking water and
sanitatioo aiso.

I have already said that there s
nothing objectionable in this Bill. This Bill
has to be supported. Therefore, I support
it, but I hope that you would pay atten-
tion to whet I have said about the trans-
Yamuna areas, mosquitoes and 28, North
Avenue and would take corrcctive steps
in order to remove the present difficul-
ties.

(English}

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): Sir, I
am grateful to the hon. Members for the
interest they have taken in this Bill. Mr,
Riyan, Mr. Rajhans. Mr. Kolandaivelu,
Mr. Vyas and lastly, Mr. Yadavy bhava
participated in the discussion.

As you have rightly said, some of the
problems which were mentioned by the
hoo. Mcmbers have nothing to do with
the Bill that I have introduced in this
House. But I fully share the scntiments
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expressed by them because 1 am mysel(
a part of Delhl. For the last many years
I am in Delhl, so, somctimes 1 myseli
think as to wbat is happening to Delht, as
Mr, Vyas and Mr. Yadav have pointed
oul.........(Interruptions)

[ I?"ran:!arion ]

SHRI VIJOY KUMAR YADAY :
The situation is deleriorating day by day.
No improvement is in sight.

[English]

SHRI CHINTAMANI PANIGRAHI :
Sometimes I mysell describe Delhi Ad.
ministration as a classical music. To
understand a classical music and dance,
you have to be a part of it and you have
to have experience of it for ycars together.
Otherwise, you cannot understand a classi-
cal music. Therefore, to understand this
Delhi Administration, really onc should
be very much involved in these kinds of
things so that one can understand it.
Hon'ble members have drawn attention to
the problems of mosquito menace, there
are less faciitties for drinking water, there
is no accommodation for *o many people
coming to Delhi, and many other problems
like encoachment of land and coming up
of new structures without any registration.
Because it is a cosmopolitan city, so
pnaturally thousands of people arc coming
from outside to find employment here.
There are numcrous problems that every
person living in this city of Delhi is facing.
But since these are not within the purview
of this Bill, I will not speak on the points
which they have raiscd but I must convey
these difficulties that the hon. Members
mentioned in  this House, to the
proper authorities so that they can look
into them. We shall sec what best we can
do to improve them,

Some hon. Members have pointed out
that there are various agencies here—Muni-
cipal Corporation of Delhi, Delbi Develop.
ment Authority, New Dc¢lhi Municipal
Committee and so on. Llke these, there
are multifarious agencies and really the
Government should think of having a
unified agency which can coordinate the
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efforts of all these agencies and which can
regulate them in such a manner that the
deve'opment of rapidly expanding Delhl
is done in a coordinated manner keeping in
view the growing problems. [ hope this
needs serious consideration of the Govern-

mcent.

One more point was referred to by
my friends when the Parliament was sitting
on 23trd of February, why was this Ordi-
nance brought ? While introducing this
Bill, 1 explained that this was urgently
needed. I told vou that this ordinance
couid have been brought earlicr. We.
could have brought it caclier in Jaouary
or even in December,

Municipal Corporaton of Delbi accep-
ted the recommendations of the Fourth
Ceniral Pay Commission and they decided
to implement this. Therefore, there were
formahties, anomalies, and dilemma before
us. It took a lhttle time, Therefore we
came with this on 5ith Feburary. This is
with a good intenption. This is not
for raising tax without the permlission of
the House. This is simply to he!p 100,000
employees of the Mun.cipal Corporation
of Delhi. They were very much agitated.
What to do abour their ranks, their cate-
gories, confirmation, how to regularise
their services this was a very urgent malter,
Even the Municipal Commissioner himself
had no night to do anything. He is the
Executive Head. He cannot do anything
because all the posts were category ‘A’
posts. Therefore, only to belp 100,000
employecs of the Muncipal Corporatioa
of Delbt this Ordinance was brought for-
ward. [ understand the feeling of the
Members of this House-when 23rd was the
date for Session, why was it brought on
on 5th of February. This feecling has
always been taken into consideration. But
this is not a new thing as Prof. Ranga has
pointed out. These ordinances have been
coming a number of times. [ hope the
hoa. Members will excuse us. We have
done it for a good cause and for the lp-
terest of the workers.

Shri Riyan and others raised a point
about Chandigarh. There is no Municipal

. Corporation. 1 hope you referred to the

Unioo Territory of Chandigarb.,



409  Delhi MunicipalCorporation CHAITRA 2, 1909 (SAKA) D.G. 87.48- 410

(Amat.) Bill
SHRI BAJU BAN RIYAN : Yes.

SHRI CHINTAMANI PANIGRAHI :
Many of employees came to meet me
three, four or five days ago. We have
taken note of their submission. 1 hope
within two or three weeks we shall have
to sce that whatever the Fourth Central
Pay Commission recommended or sugges-
ted, the Union Territory employces of
Chandigarh get that benefit. That is under
consideration.

No other major point has been raised
by the hon, Members. Whatever points
were ralsed they were completely outside

the purview of this Bill.

I would request the hon. Members,
about the specific cases, whencver it comes
to their notice, if they bring it to the
pnotice of the Home Ministry, we shall
pursue it with the Delhi Administration
and we shall sec how the situatton could

Improve in Delhs,

With these words [ again commend
this Bill be taken into considceration.

MR. DEPUTY SPEAKER: The
question is :

«That the Bill further to amend the
Delbi Municipal Corporation
Act, 1957, as passed by Rajya
Sabha, be tsken into consi-
deration."’

The motion was ado pted,

MR. DEPUTY SPEAKER: The
House will now ta¥e up Clause by Clause
coasideration of the Bill.

MR. DEPUTY SPEAKER: Tha
question is :

*“That Clauses 2 and 3 stand part of
the Bill.**

Min. of E..ergy

The motion was adopied.
Clouses 2 and 3 were added 10 the Biil.

Clause 1 was added to the Bill.

1h: Enacting Form.la and Title were
added 10 the Bill,

SHRI CHINTAMAN] PANIGRAH] :
I beg to move ;

*That the Bill be passed.*’

h»?R. DEPUTY SPEAKER : The
question is :

“‘That the Bill be passed.*

The moiion was adopted,

1450 hre.

DEMANDS FOR GRANTS, 1987-38
Miaistry of Emergy

(English/

MR. DEPUTY SPEAKER : The
House will oow take coasideration and
voting on Demand Nos. 17 1o 19 relating
to the Miaistry of Energy for which five
hours have been allotted.

Motion moved :

*“That the respective sums not cxcee.
ding the amounts op Revcnue Account
and Capital Account shown in the fourth
column of the Order Paper be granted to
the President, out of the Consolidated
Fund of India, to complete the sums
necessary to defray the charges that will
come in course of payment during the
year ending the 31st day of March, 1988, in
respect of the heads of Demands entered
in the second column there of against
Demands Nos. 17 to 19, relating to the
Ministry of Energy.
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SHRI V. SOBHANADREESWARA
RAO (Vijayawads) : Electric power is the
key to prosperity of a nation, But due to
power shortage, due to power cuts, in
several States, a large number of industries
bave to be closed either partly and to
some extent fully, In sevaral States like
U.P.. Haryana and Kerala, power cut is
imposed Lhere in respect of industries.

In States ke Haryana. Uttar Par-
desh and Gujarat there is power cul in
regard to supply of power to agricultural
sector, Actually bundreds of crores of
rupees worth of industrial production bsd
been lost. Similarly, due to the loss of sup-
ply of consumer goods, there has been sev-
ere effect on prices of consumer goods also,
which has resutted in consumers being
robbed of additional money. In ths agri-
celtursl sector siso, therc s a huge loss
of production. The short-fall in the curr-
ont vear is estimated to be around 7.9%
end the anticipsted shortfall during the
Seventh Plan perind will be around 9.6%.
Yhese are  eostimated figures, If 10%
power cut is there, 1t will being loss near-
ly Rs. 7.000 crores to the nation. In the
indasisial sector alooc, for the last several
years. the situatioo Is gloamy. [t is quite
slarmiag. It is most uofortunatc that the
Government of lodia bave reducced 1be
allocation for the power sector. In the
Sixth Plan. originally the target was an
sdditiosal 19.000 MW. But actually tbis
was acaled down (o 14,500 MW, Surpris-
ingly even this target was not achieved,
This reduction in the allocation of funds
for the power sector which is a very very
important sector is aot at all justified.
The Seventh Plan target is around 22,245
MW out of which 5541 megawalts are to
be added in hydel sector, 15,999 mega-
watts ia the thermal sector and 705 mega-
watls in the nuclear power gencration.
But the hon. Minister for Industry has
some lime ago io Calcutta expressed a view
that even during the Seventh Plan, the
targcts may not be reached, and the gap
may be around 10.000 MW. It Is quite
astomishing and it is causing a lot of con-
cern to all the people. So, I hope the
things will not go in the same dérection as
happened in the Sixth Plen. | hope that
with adequate provision of funds aund
sincere efforts by the Government, we will
be able to reach the target.

CHAITRA 2, 1909 (S4K A,
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In regard to hydel project, though
they require considerable capital invest-
ment inftially, io the later years, the
maintenance, production and operating
costs will be very very minimal. So, wher-
ever sufficlent water source is available
there is scope for hydel power generation.
It should be tapped in the first instance.
And the State Governments should take
up such programmes. If, in any event, the
State Governments do not have necessary
funds, the Central Government should
take up such projects. After all, the
powcr that is going to be prcduced there
will not be consumed only in that State,
but it wi]l be made available to the surro-
unding adjacent States also. So, it should
be looked into from a pational pers-
pective. But unfortunately the Salal pro-
ject which was taken up and which was
scheduled to be completed in 1974-75 at a
cost of Rs. 55 crores is still going on and
it may be commissioned in the year 1987-
88, but at an abnormally increased cost
of Rs. 367 crores, Still there is vast scope
for the hydel power generation. An esti-
mate says, there is scope for an ultimate
polential of 89,600 MW at 60 per cent load
jactor. But till now we have been able to
instal only 15000 MW capacity in the
hydel power sector.

Reogarding the thermal power it f{s
more reliable ‘n the scnse that it does
no! depend upon the vagaries of (be mon-
soon. Sir, you know in several Southern
States duc to the continuous drought con.
dition for the three successive years, hydel
power stations could not give all  that
encrgy which they can give.

MR. DEPUTY SPEAKER : There is
a lot of scope in hydel power. I told
Madam also once that there is one pro-
ject. when therc is some dispute betwecn
the States, the Centre can take up tbe
hydel power project. Like that, | have
told about Hogenakkal power station, as
an example, in my constituency.,

SHRI V. SOBHANADREE-
SYARA RAO : But o regard
to the thermal power stations
there are several problems especi-

ally, the low quality of coal that is supp-
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lied to the power stations They are bav.
ing adverse impact on performance of
Thermal Power Plants.

Sir. the coal comes from Coal India
Ltd. under the Government of India. The
Singareni collieries are gnder the Govern-
ment of India and the State Government
joint sector, and the Railways is under
the Central Government, but unfortona-
tely it is so happening that in
spite of the linkages that are
there, the lesser quality of coal
is supplied to the thermal power sta.
tions. Even in regard to the quantity a'so
there is wide variation. Actually there is
variation. between the coal that is said to
bave been loaded in the coal companies
and the coal that is actually received in
the therma'! power stations. So, it has
got a very adverse impact on the func-
tioning of the thermal powcr station. I
will quote only one example. The receipt
of inferior coal, apart from ill-matching of
coal with boiler designs and consequent
higher consumption and poor combustion-
in Madhya Pradcsh.  Sir, in regard to
Satpura Therma! Power House, actually
the coa: received with average heat value
of 3712 k Cal/kg in 1981-82, 3575 k Cal/kg
in 1982-83 and 3721 k Cal/kg in 1983-84,
against a desigoed value of 4750 k Cal/kg
coal should be supplied. But, for  conii-
nuously for thrce years very low quality
of coal was supplied and it has got very
adverse impact on the machinery there.
Such cooal leads to rapid erosion of super-
heater tubes, economiser tubes, I. D, fap
blaces and other components in  the flue
path, thus inflicting forced shut-downs,
higher rate of maintenance etc.

Sir, when an analysis was made in
regard to Damodar Valley Corporation
power station about this bad quality of
coal supplied, actually the study revealed
that in one month alone, loss of genera-
tion and revenue were as high as Rs. 215,
823 million units corresponding to a direct
revenue loss of Rs. 6. 8. crores to utility.
The consequent loss ia GNP would be
around Rs. 100 crores.

While the situation is so, I suggest the
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following measures to be taken by the
Government:

Linkages should be based on actual
production, loading capacity and availabi-
lity of wagons for each colliery so that the
gap Dbetween linkages and actual des-
patches from a particulat colliery is mini-
mised. Secondly, the practice of inviting
representatives of power ut:lities in all the
quarterly Standing Linkage Committee
mcetings should be restored 80 as (o  in-
crcase foteraction between power utilities,
coal autborities and railway in this vital
area.

Railways should avoid diversion eof
rakes except in the ecvent of an cmer-
gency. Railways should properly regulate
the supply of wagons as per the require-
ments of coa! authorities and power sta-
tions at loading end. Both Railways and
Coal India should take effective action to
build up stocks of at least one month at
all thermal stations.

Shortages on account of under-load-
ing of wagons at colliery end and priifer-
agc in transit should be borne by Cosl
India and Railways, and not by thermal
power stations. Suitable weighing system
should be nstalled at all the !oading
points cxpeditiously. Payments for cosl
and frieght charges should be as per
quantities actually received at power sta-
tions. The coal being inked should be as
far as possible matched with boiler design
parameters ol a particular thermal power
station and, lastly, joint sampling of coal
should be undertaken at the power sta-
tion, with immediate cflfect. My infor-
mation is that  previously, the hon.
Minister for Energy has conceded this,
but unfortunately this could not be
implemented till now. | will be very thank-
ful if that assurance given by the Mini-
ster is implemented which will go a long

way.

Another important thing ie low plant
load factor. Of course, it is a good sign
that siowly it is improving, When comp-
ared to the previous year of $0.1%, it has
Increased to 52.4% in 1985.86. The meri-
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torious productivily reward .schomo . for
+thermal power station should - be ; cooti-
pued. lo fact, this scheme is having 8
very good bearing on improving the per-

formance, of thermal power stations and it

.shou!d be cootinued, My another sugges-
.tion on this is, therc was a representation
" from Assistant Enginecrs, Association of
APSEB who are receiving the meritorious
award for better performance of Vijays-
waada as we!l as Kothagudam power sta-
tions. They have been requesting the
Government on this that a few lakhs of
ruppes which are given under this reward
scheme should be exempied from income
tax. | request the Government to kindly
consider it and have a discussion with the
Ministry of Finance. In the larger interest
of improving the performance it is nece-
ssary because it will give some more en-
couragement to the employecs. The
amount involved may be a small amouot.

Due to the drought conditions for the
third successive Yycar,
South India are experiencing power cuts.
Sometime back, NTPC was good enough
to inform the Government of Andhra
Pradesh in its letter dated 17.7-1986 that
it is intending 10 sel up a
thermal power station  at Manuguru,
At Mavugury., th.re is abundant
availabity  of
cosl. Previously, there was a lot of corres-
poadence between our State Government
and the Cantral Government and the State
Goverameot has agreed to pive the site
that was onginaly sclected by APSEB.
This is a very healthy sign. In view of the
shortages. at preseni, and also 1o the near
future, 1n the Southern region as a who e,
we suggest to the Government to advance
the setting up of Manuguru super thermal
atation into the 7th Plan framework.

Similarly, the Vijayawada thermal
station Is continuously giving a very good
performance I am very happy to inform
you this and [ ocongratuiate) all tbe en-
gincers and othber people who are conncc-
ted with that. [ request the Government
to take pccessary steps for early, comple-

_ tlon of State ‘IIT a3 ,well as taking up of

=
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Similarly, as you know. Royalaseema
is a permanent drought prone area. To
mcet the power requircments of that a?ca.
our APSEB has proposed 2 x 210 m.w.
station in Royalaseema area and we
request the Government 1o kindly consider
it and take nccessary steps for starting of

that thermal power station in " Royalseema
area, -

““ Unfortunately, in spite of several repea-
ted requests from the Southern States
regarding anomaly in the tariff that
is charged for the electricity that is sup-
plied from the Central power generating

‘stations to the different Srates, it is conti-

nuing. In the Northern region, the tariff
is 36 29 paise per unit whereas in the
Western region, 1t is 34.29 pase, What is
the rationale in supplying it at the rate of
%0 paise to the Southcrn region 7 So,
several southern Staies have been repea-
tedly asking for uniform rate and very
recently in Madras, when a meecting has
taken place all the Southern State Electri-
city Boards have jointly reiterated their
demand for unlform tarfl. In fact, the
Rajysadhyaksha Committes which has
examined this issue 1n depth has recom-
mended that uniform tanfl should be
appiicable to a!l categories of power that
is supphed from the Central generating
stations, whether the power is produced
from hydro, thermal or nuc ear. It is
hccause., these are produced with the
Government of India funds, ¢ request
that even from the point of view of
national integration, this Is quite essential,
I belicve, and I request the Government
to take a decision on this.

In regard to rural electrification, even
after npearly 40 years of our self-rule,
we are able to electrify only 1.98 lakh
villages, leaving out still 1 78 lakh villages
yet to be electrified.

e

While the target for 1986-87 was 18,29
villages to be electrified, till the end of
December, only 9,705 villages are electri-

fied. There is lot of shortage and gap.

Similarly, for the coming 198°-88, the
target itsell-is only 12,000 villages. What
is the rationale ? How many years should
the people in the viilages wait for electric
connection 7 At this.rate, it will take not
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less than 20 years for the unfortunate
villagers to get electricity. So, [ request
the Government to provide more funds for
rural e'ectrification.

Similarly, while the target for pumpsets
energisation is 3,47.957, only 234621
agricultural pumpsets were energised.
There is lot of gap between the target and
achievement. In fact, while the Govern-
ment itself is spending hundreds of crores
of rupees. on irrigation projects the poor
farmer spends ecither from his pocket or
from loan taken from the bank and he is
himself making efforts to dig a tubcwell
and is applying for electrical connection
and if our Government do not do that,
we will be doing lot of injustice to the
poor farmer. After all, this will help in-
crease agricultural production. [ request
the Government to provide more funds.

Unfortunately my information is some
time back the Rural Electrification Cor-
poration has increased the interest rate.
Earlier, it was around 10-11%. Now they
have increased it. by more than 2.5%. It
is quite unjustified. After all, this s a
social obligation cast on both Govern-
ments. So. [ request the Government to
reconsider and reduce the interest to the
previous sca'e.

Regarding transmission and distrib.
ution losses, it is still very high by 21%.
While in countries like Japan, it was only
5.3% and in Federal Republic of Germany
it is 4.79,. oow cven afler so many efforts,
it is most distressing to find still, our
losses are very high at 219,. [ request the
Government to make more concerted
efforts to plug all loopholes, wherever
- there is theflt of cnergies etc. and to put
an end to all those things and to curh all
evil practices and see that the losses are
minimised.

In regard to conservation of energy,
1 am very bappy that ISI has evolved
recently & good model, but I request the
Government to let it be known to the
farmers throughout the Icngth and
breadth of the country by giving this
information lo the press, in the news-
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papers and periodicals that such and such
development has taken place, and that
by using such type of pumpsets we will
gct more water with lesser electric
consumption. If it is confined to Govern-
ment officials only, 1t takes a long time
for the information to reach the public.
Let the Government itself take up the

responsibility of giving this information to
farmers.

I congratulate the Department of Non-
conventional Energy Sources on doing s
very commendable work. Apart from
providing encrgy at local level, its pro-
grammes have & direct relevance to
:ﬂ'qresntion. health and hygiene and 1o
'socul and women welfare besides provid-
ing lot of fertiliser thap is oceded 10 the
farmers and belping agriculiurai develop-
ment. .Gradunlly this bio-gas programme
is ca:ching the atteation of people even
In the remotest areas which do not have

even road facility, It ig reall
o Y a very good

But the point ig unfortunstely for
that also for the year, 1987.88. the targets
hnye been reduced While for this year
it is 1 5 takhs, for (he nNEXt year it s onl;
1.2. lakhs. I dis gree with the Govern-
ment because. just a?! (he moment when
it has gained a momentum and speed, this
is the proper time when the people should
be encouraged to take it up in a very big
way $0 that it becomes the peoples’

pro;n;amme. I request the Government tn
provide more funds for that,

PROF. MADHU DANDAVYATE
(Rajapur) :  2lst Century does pot need
bio gas.

SHRI vV, SOBHANADREESWARA
RAO : It is not like that. Certainly, it

needs. There are so many benefiia out of
it.

MR. DEPUTY SPEAKER :
Gas we require, Professor ?

Natura!l

SHRI V. SOBHANADREESWARA
RAO: Bythe end of 1986-87, 8 lakh
plaots will be there. They will be sav.ng
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28.30 lakh tonnes of wood valued at Rs.
113 crores. In fact, the fertilizer that will
be coming out of that plaot will also be
valued at Rs. 113 crorcs. So, comcerted
offorts shou'd bec made to encourage tbe
people in the villages, especially those who
are living lo villages near the [forests, to
take up this. Recause, it will discourage
the people to go to the forests and cut
tzeer. So, morc efforts should be made on
the people Mving i the villages near the
forests to take this up.

Similarly, rcgarding the communal lat-
tripes also, 1 am very happy that slowly it
is catching momentum. Till oow, in all
the villages even ladies do not have com-
munal latrines. For your information, on-
ly thes facility Is available io towns and
cilies and oot 1n vi'iages. 1s it not the res-
ponsibility of the Government to provide
latrines for the ladies 7 So, in every vill-
age. let the communal latrines be consitu-
cted for ladies.

MR. DEPUTY SPEAKER : They are
giving this facility. Somectimes, their maint-
enance.is very poor.

SHR] V. SOBHANADRE SWARA
RAO : In many villages, we do not bave
this faci'ity. Such latrines be constructed
and they be connected to the bio-gas pla-
nts. Let the State Governmsents as well as
the local bodics a's0 be involved o it.
Let it not alone be the programme of the
Government of India. Let the burden also
be taken up by the State Qovernments as
well as the local panchayata or the pacha-
yat samitles. Aliernate feed-stock should
also be tbhought of.

There is vast scope in Punjab. Actu.
ally, in Punjeb, paddy straw is being burnt
in order to pave the way for winter wheat
cultivation. So, they burn tbis paddy-
straw, There is ample scope (o produce
biogas from even paddy-straw.

Similarly, when | bad goaoe through
the literature that bas been supphed by
the Minisiry, 1 did not find one importaot
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-

Min, of Energy 422

plant working on Dbio-mass, water
hyacinth, green leaves and tea-waste etc.
1 bave seen it. I felt very bappy, when I
have seen such plan's in a social welfare
bostel at Tallarevu, East Godavari District
in Andhra Pradesh. 1 belicve that it will
help a long way cspecially in the delta
areas where this water hyacinth bas
become a big probiem. So, by using that
as feedsiock we will be able to help both
bio-gas generation as well as removal of
the woed from the drains,

Further, improved chulas have been
catching momentum. Till pow 2§
lakb improved chulas have been installied,
They will be saving nearly Rs, 7U crores
worth of wood per ycar. So, | appeal that
more funds should be spent on this pro-
gramme. In fact, the other day, the-
Ministcr was telling that in the last three
years, they have speni Rs. 230 c(rores on
this non-conventiona! rencwable energy
programme. But the actual benefits that
bave been accrucd out of this programme
would be much more and they would have
crossed over this Rs. 230 crores. It is
more than the R>. 230 crores. While the
Government is losing so much money in
sceveral other sectors, herc is a scctor
where you are ganing so much for the
oauonal deveiopment as well as in the
natiopal welfare alse, this is quite essen-
tisl, Simuiarly, Members of Parliament
wcre asked to indicate one village out of
the'r Parhamentary constituencies, All of
us have informed. We requcst the Goveiln-
ment to take immediate acuion on the
ur jagacur programme,

Lastly, regarding coal production,
though this year the coal production |s
around 165 million tonnes as against the
target of 166.8 million tonnes, sincere and
consistent efforts should be made to reach
the future targets of 226 million tonnes by
the cnd of 1989-90. It is not very far
away. It is only two years from now on,
More efforts should be made. To achieve
higher production of coal, unfortunately,
cven the electricity 13 not supplicd to the
coal companies.

work of a potable scientist by pame Prof,
G.S.R. Narasimha Murthy of Bombay
who succceded in developing bio-gas

Actuaslly due to non-supply of adequats
quantity of electricity, due to power
shortage, loss of production of coal is
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around 3.91 million tonoes. It is quite
strange. I hope Government will take
suitable steps so that this type of lapses
are not repeated in future. The produclw-
ity, that is. the output per mun shilt, is

- low comparcd to several other countries.

Very stringent steps should be taken to
discourage absenteeism which is resulting
in loss of production to the tune of two
million tonnes per year. C

PR S

Coal prices have been increased
enormously in the last several years. I
hope Goverament will not increase the
coal prices any more in the near future.
At the same t'me, steps should be taken
to make the coal compan:es more profit-
able. DuidC Culhpamics  afc  (uDLg
allright, but some others have yet to come
over lrom losses. | request the Govern-
ment to identify such areas and to use
more machinery (o bring about better
performance of such coal companies.

There are serious complaints about
the quality of coal being suppited 1o the
farmers. Unfortunately, our farmers who
have to use coal for curing tobacco were
receiving very low quahity of coal. 15 to 20
per cent of it contained stones and there
was lot of agitation by the farmers. It was
from Singhareni collierics that the coal
was supplied. You charge for the coal

" that is actually given and not for ibe

L

stones, especially from the poor farmers.
You take necessary steps so that - the
stones are removed from the coal and
only coal is put into the trucks. For that,
you cap take whatever charges you
consider are reasonable.

[ astly, |1 request the Government to

' set up a Coal Stock Yard at Vijayawada

- baving given me

which is a very important place. a junction
point. Apart from calering to the nceds of
scveral industries that are there. it will
serve the ‘armers of the surrounding
districts also. i LY

L

I thank you very much, Sir, for
this opponumly to

speak. IR YVYS Loy
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SHRI . VIRDHI CHANDER JAIN
(Barmer) : Mr. Deputy Spcaker, Sir,: we
are discussing the Demand for Grants
relating to the Minisiry of Energy for
1987-88. The development and progress
of the counuty is mot possible without
cnergy and ecleciricity. Just now, my
friend was expressing his view in a very
coostructive way, and if the opposition
expresscs its views o this constructive
manner, we are sure to have development
and achieve progress. First of all, I would
like to express my views oo rural electrifi-
cation, By the end of 'Sixth Five Year
Plan, 3.77 lakh villages were electrified,
and during the first (wo years of the
current plan 21.592 villages have been
electnfied. Thus, in all, about 4 lakh
villages bave been ele.trified so far which
mcans sevenly per cenl villages bave so
far been clectrificd and the rest 30 per cent
arc yet 1o be e'ectrified. Go:ng by this
rercentage it ts evidently clear that we
shall not be able to elecirify all the villages
during the Seventh Five Year Plan period.

{Damlafioa]*u AT

15.24 hrs.
[SHRE ZAINUL BASHER inthe Chnl’r]

My constituency is a'most equal to
Pupjab in areca and twice as large as
Kerala State. Only 15 per cent vil ages of
Jaisalmer dustrict and 30 per cent villages
of Barmer dustrict have so0 far been
elecinficd. So, under no circumstances
can ceol per ccot rural elecinification be
donec in Jawmalmer and Barwmer districts
during the Seventh Five Yesr Plan
period. This is just not possble. The Raja-
sthan State! lectricity Board too is to be
biamed for this. Whatever e'ectrifica-
tion schemes were proposed by the
Centre, the DBoard accepted all
without excepiion. | have verified this but
are pol fully utihzing the funds allocated
to Rojasthao for this purpose. This need
to be investigated. Funds were allocated
for a 33 K.V, line, but it was not conat-
tucted. Similarly, another 11 K.V, line has
pot been constructed. "The speed with
: should have
been done is missing. It we get money

fromJthe Rural Elcctrlﬁcuion Corporation
& o e YL
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and that money is not put to proper use,
then there is need for proper : monitoring.
Al the sames time, if funds allocated for
rural electrification schemes are diverted to
other works, it amouats to misuse of
funds. This too necds to be looked into.
District Jaisalmer is important from Incus.
wnal point of view. A fine. grade limesione
18 found there and there 1s a lot of scope
for setting up industries there, A three
Megawatit plant has been set up at Ram-
garh. We had requesied tha' the capacity
of this plant could be rascd to 10 M W, iIf
gas ¢n concessicnal rate is supplied to us.
if this 13 done, it would prove 1o be eco-
nomical. | would, therefore, request you
to help us io the matter, | am also taking
up the matter with the Dcpartment of
petroleum and if they agree to supply us
g2s On concersional rate, it wou'!d te pos-
slabic for us to raisc the capucity of tbis
p:ant. It wiil heip 1n the electriication of
Jaisalmer district. Similarly, we have been
demauding for the setting up of Paelana
Lignite Plant for the iast 20 years. It has
now been decirded that two units of 60 M.
W. cach wili be set up at Palana, but 1he
progress ia this regatd s very slow becauge
neither the Rajasthan  State Electricuty
Board nor the State Government have the
nceded resources.  Somcumes, they say
that st wili be sct up with the German
coliaboration and sometlimes they say t(hat
it well be done with the coliaboration of
sowc other country. IThe Centital Govern-
ment should consult the State Govern.
ment on how (o0 improve avadability of
power in the Jesert urcas of the Stale and
should take a firm decision on the issue
which is pending for 20 years now.
Altbough the Siate Government has made
provision for the purposc this ycar but
their elforts do not materiali:e because the
State has been facing successive droughis.
It results In famine on the one band and
loss of electricity on the other, 1t hampers
our progress, The hirst unit of our Atomic
Power Plant has been lying closcd for the
last three years, though it directly does
pot concern your Department.  Scienlists
are making cflorts to set it right, but if
they feel that they would not be able to
make it operational. they must ssy 0. But
they would not. 1 do not know what the
reasons are. The capacity of first unit of our
Atomic Power Plant is 220 M.W. and we
want that the Central Government should
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give us some compensation or cquivalent
quantity of clectricity or should help us in
some other way. It' has been our long
standing demand that the Centra! Govern-
meot should supply us some electricity
out of their reserved quota from Singrauli
Power Station. If at all, the Cential
Goverament supplies some electricy to
vs, they charge a very high rate for that,
When the Atomic Power Station was in
operation, the generatton of electricity
cost us 10 parse p2r unit We want that
the Central Government should supply us
c.ecinicity at the rate of 10 paise per unit
and then only shall we be able to over.
cocme our power crisis,

The power crisss in our State has
worsened to such an extznt that power
cut upto :0-70 per cent on industrial units
becomes inevitable due to which our indus-
tries are not able to grow, In the agri-
cnlturc sector, we are hardly pble 1o sup-
ply power for 4 to 5 hours which adversely
afiects agricultural production. If you
lock at the power supply position 10 our
State, it would look ail right on the face

of it. But I would like to present the
factual position before you. At present,
one thermal power plant at Kota s fun-

ctioning well and its plant-lcad-facicr has
risen to 75 or 80 per cent which bas pro-

vided a lo' of rchef, Howcver, overall
situa-ion is not good. Although Satpura
Plart is functiomng well, yet we are

getuing only 125 M.W. of clectriciiy from
it out of its total capacity of 500 M W, as
our shate is lmited only to this much.
Besides, Madnya Pradesh, does not give
us our due share out of it. The little
electricity we are getung for Jodhpur
Sector, has very low voltage and tnc
people of the area express their dissatis-
facuon over it and make complawnts. If
you real'y want to improve the position of
supply of electricity and remove the
shortage in our State, it 18 pecessary that
its plant-load-factor should be ratscd and
our share increascd. It is a fact thut' there
has been an increase in the plant- -load-
factor in the past, it was 51.1 per cent in
1984-8S, it increased to 52.4 per cent in
1985-86 and 53 per cent in 1986-87. But
tho other Elcctricity Boards 1o the coun-
lry ‘are ,giving greater planl lotd flctor. in

}
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" D.E.S.U. unit it is 67 per cent, in P.S.E.
B. unit 6% per cent, in A.P.S.E.B. it is 68
per cent, Keeping this in  view, we will
have to make much progress. There is no
doubt that we have made progress during
the last 3" years, for which I want to
express my thanks to the hon. Min'ster,
but we have to make much more pro-
gress. If we are able to increase this ave-
rage at least from 539 to 60% the present
shortage of elcctricity in our State can be
met to a grea! extent.

Secondly, I would like to say sabout
transmission and distribution losses which
deserve special attention. In terms of
transmission and distribution losses, the
total narional average is 2i%, whereas in
Rajasthan it is about 27 10 30 per cent
and the reason being that Jaisalmer and
Barmer are s0 vast arcas that my cons.
tituency alone is equal in size to entire
Pupjab in drea and 1wice as large as
Kerala State and the electricity lines are
spread to far off places. Therefore, some
transmission losses arc natural. But we
must keep a watch on the theft of elect-
ricity and the laws that we have 10 this
regard must be enforced cffectively. May |
know from the hon. Minister as to how
many cases of theft have bcen detected and
in how many case challans have bcen
made so far under this law in ‘various
States? What action has been taken in
those cases and what is the prcsent posie
tion of the cases pending in courts?
Generally the iodustrialists and agricul-
turists commit thefts. We shouid not pro-
tect them and take action against those
who commit this type of thefts, pilferages,
create hindreaces in development of the
nation. Thercfore, stern action should be
taken against them.

Sir, I have said earlier also that if we
really want to progress, we must set up a
nationa! grid for which we should make
efforts right now. For this, we should
integrate the Regional Power Grid Sta-
rtiom. We should prepare a time bound
plan for National Power Grid and take
action aceordingly. If we have a plan to
achieve this within 15 years then we should
start working right now, If we procecd
in this direction, the shortage of power in
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deficit regions will be removed. It wili
also help in maintaining national« unpity
and natiopal 1ntegrity. The Anta gas-
based plant has already been saoctioned
for our area but work bhas not staried onm
it s0 far. We want that this work should
be completed during the Seventh Five
Year Plan pcriod so tbat the shortage of
electricity in our area is removed. Lignite
deposits of about 11 crore metric tonnes
have been found at Jalepa in Kapurdi in
Barmer district. Similarly, lignite deposits
have also been found in Bikaner area.
There ate huge deposits of ligaite in these
descrt arcas and efforts are being made to
explore them. The Mineral Explcration
Corporation is pu'ting bhard work
and is achieving success {a its
mission. We want that a pro-
ject report should be prepared as soon as
possib'e for setting up a 500 megawatt pla-
ot in Kapurdi and a lignite based factory
be set ur in this descrtcd ar-a 80 that the
problem of electrification of the area is
solved. The district headquarters of Jaisal-
mer do not have even 132 megawa!tl line
even today., 3IKY lince has not been made
avai'able at several places, There are a
number of villages in this district with
a population of three to four thousand,
which have not been electrified. When we
visit that area the people ask us ‘when the
calire country is being elecirified why is it
that their area is being neglected’, There.
fore, I want to impress upon you that un-
lcss you help the Rajasthan State Eloc-
tricity Board this work can not be done.
You must give immediste assistance (o the
Rajasthan Siate Electricity Board. Be-
stdes, we have the 100 per cent centrally
eided Desert Development Programme in
our area. For that purpose, if the Central
Goveroment could make advance allioca-
tion a lot of work can be doone: If the
Central Government could release Rs.170
crores out of the total allucation of Rs 235
crorcs. the scheme of providing 132 K.V,
line in Bikaner and 33 K.V. lipe ia
Jaisalmer can be completed and these dia.
tricts electrificd. You should take up this
work by granting advance plan funds so
that these areas could be developed.

L] . 3

We have, actually, made a lot of pro-
gress in bio-gas sector, We are setting up

11
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more & more hio-gas plants. The improved
chullah bas become very popular in rural
areas and it has given very good results. Due
to this, the consumption of fuel wood has
declined in desert arcas and people have
been benefited. The solar and wind ener-
gies have especialiy played a very impor-
tant role there, Recently, a special scheme
was launched for the deveclopment of
border areas in Rajasthan. Solar photo
voaltairs were sct up in border villages
which were welcomed by the people. This
will be very useful In our area.

We are Cefficient In many areas but the
wind and sun light are available in nbun-
dance. We must launch as many Solar and
wind based scheme as possible to ensure
progress and development of descrt areas.
We can generate electricity and supply to
rural are2s. So, it is necessary to pay
special attention to Solar and wind based
power schemes.

* The Central Governmeat {s making all
out efforts & has ach'eved a 1ot of success
in the energy sector. We have been able
to achieve the target in the thermal power
sector, but we have not yet been ab’e to
ach'eve the targets in nuclear. hyde:l and
other sectors. We should achieve these
targets a'so, If we fail to achieve these
targets, our achievement in  other sector
will be nullified. So, we must make efferts
to achicve these targels.

The Centra! Government has recently
mooted a proposal 1o set up Iwo power
stations in Kota in  Rajasthan. You
should also make efforts in th's tegard so
that both the atom¢c power stations are
estabhshed expeditiously, No efforts have
beco made in this resprect so far. Nor
have any funds been earmarked for this
purpose. You must sec that these atomic
powcr stations are established. Ths will
accclerate development and we will be
ah'e to make prozress along with other
States. Our desert arca will also move
forward. 1 hope, we will get full assis-
tance from the Central Government for
this purpose.

[English]
SHRI SRIKANTA DATTA NARASI-
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MHARAJA WADIYAR (Mysore) : Hon.
Chalrman Sir, | rise to support tbe De-
mands for Grants of the Ministry of
Energy. Energy is the most important
infrastrocture for the economic develop-
ment of a country. So. utmost attention
should be paid for the development of
energy. The Sixth Plan target set for
generation of power was 19,600 MW, but
the achievement was 14,500 MW. We
could not achieve the Sixth Pilan target
because of constraint of resources. The
Government has given more altention to
power generation in Seventh Five Year
P an. The target set for power genceration
in Seventh Plan is also higher than the
Sixth Plan target, The projection for the
Seventh Plan is 22245 MW. A sum of
Rs. 43,000 crores has been earmarked
towards power generation in the Seventh
Plan. But this amount is also very inade-
quate. Unless adequate amount is allocated
to the Ministry of Enerpy, how can we
achicve the Plan target ? As Enpergy
Minisiry in an important Ministry in the
key sector, adequate fund provision should
be made to this Ministry. The Finance
Ministry and Planning Ministry should
increasc the allocation to the Ministry of
L.nergy.

1 have gone through the performance
Budget and the Annual Report, At present
there are threc man sources of generating
power. These are thermal, hydro and
nuclear sources. Apart from these, there
are alto non-copvenlional sources of
cnergy. Power generation in respect of
nucicar epergy is almost static. Not
much effort has been made in this regard.
The power generation through Thermal
Plant is also not very satisfactory. We
have made huge amount of investment in
National Thermal Power Station, but our
return Is not much as compared to the
investment, If it is due to the constraint of
resources, then we should make available
external resources. The negotiation should
be made with World Bank for ad-
ditional assistance so that the on-going
Thermal Power Plants come up and the
existing thermal power plants do not suffer
on account of constraint of resources.
Apart trom the factor of fund shortage,
there are other factors responsible for the
stagnation in power output, thatis, thc
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[Shri Srikanta Datta Narasimbaraja ny
Wadlyar] H '

_ LY 214 e neomyiad
coal shor!age Iabour unrest, {r

problems, etc. Fortuoately, tbc Dcparl-
mci:trof Coal is also under the same Minis-
ter and it comes under the Ministry of
Energy. therfore, I hope the bon, Minister
will pay morc aitention to remove the
bottlencck. I have to say, this, becausc
most of the S'ates are facing acute power
crisis and on th2 other hand the demand
for power is, increasing every day with the
rapid industria’isation and also moic and
‘more fatmers are using pump.sels 107
irrigating the'r land. The Goveranent
have to remove regional :mbalances in
respect of the locatioo of new TI'hermal
Power Plant and also Super Teerinal
Power Plant. The most important is the
hyde! power. Tre cost of the hydro-
electric projects is very less compar.d to
that of the Thcrmal Power Plants. The
Centrel Government can eas:ly bear the
cust of the hydro-clectric proiccts. More-
over the powcer can be genera‘ed in a short
period. So, we can geaerate power with
less investment, with:n a short ime.
Thercfore, I would lLke to requcst the
"Government to give much more emphasis
on hydel power generation.

The time at my disposal is very short,

So, row 1 would hLke to say semeihing
about my State-Karnataka. As you are
"aware, Karpataka js facing severc power
crisis. Due to succssive poor monsoons
" for the last four years, the existing power
plants are not able to generate power to
their capacity. On the other hand many
hydro-electric power projects are pending
with the Central Goevernment for its clea-
rance. One of them is Kalandi Hydro
Electzlic Project Stage-11. The installed
_capacity of this project is 310 MW, Kadra
“and Kodasa'i schemes are pending for
clearapce from the Depariment of Forests
and Environment. The Forests and En-
vlronment Ministcr should clear these
‘schemes immediately, | am glad to learn
that the Government of India havs a'ready
) entcrgd into an agreement with Kuwait for
s fundibg in connection with the clvil works,
to the tunc of Rs. 29.50 crores in respect
Kadra Propject.” Apart from that, pegotla-
tion is in progress to obtain World Bank
‘fund for this project. In view of the severe
power ' shortage” faced hy the’ State, I

it
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request the Minister of Energy to prevall
upon the Minister of Forcsta and Envirn-

ment to give esr'y clearance to re'ease the
forest land.

EOVTATRES CRNTRNNNUU ST 'ﬁf cl
. I

- - Nap a

, The l\arnamh Su!e Elcudcily Board
has proposed to establish 120 MW Gas
turbiae (D.csel Power Plant) near Yela.
hanka. Buingalore with an anticipated
generativa of 700 Mu pe: anaum.. The
Centra! Electricity Authority bhas c'eared
this project and the Planning Commissien,
the Miaisicy of Energy, the Petrosum
Min:stry have also sent their clearances.
But the Finance Ministry has not approved
the fuel linkage so far [ would like to
request the Epergy Minister to see that
the Finance Ministry gives early clearance
to thi« project. Thers was a proposal for
the installation of 2 x 210 MW Boiler
Thermal Plant in Mangalore. This should
be expedited, There were also proposals
for the 1nstai'ation of four mim power
gensration plants at  Kolar, Bidar,
Jamerkhandi and Indigi. These plants do
not cost much, and they shou!d be cleared
itnineJiately,

Then [ would like to say a word about
rural clectrification. | am happy that the
Rural Elcctrification Corporation is per-
forming very well. But stull there are many
vil!3ges which nac:d clccuification, Backe.
we:d, tribal and Harjan wvillages should
be connccted with clectricity on a priority
bas.s.

Sir, | am glad 1that Governmenl is
expioring the possibility of formulating a
major policy pachage for inducing blac:
funds tc¢ be invested o0 the corc sectors
of 1hc opastional economy. [ thaok Mrs.
Vasant Sathe, Minister of LEnergy, . lor
meking efforts in this regand, Goveramesot
proposes to mobilize an additional Rs.
15.000 crores to creats 10,000 MW of ins-
talled capacity, Private scctor would be
given incentives, including chaanelismng of
black funds for mobilizing resources,, , This
is a very good proposal, and [ welcome

v pemy

Lt

The Ministry of Energy éonslsls of
three departmenta, viz. the Department of
Coal, the Department of Power and the

" Department of Non:Conventiopal Sources
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of Energy. I have already spoken on
Energy. Now I would like to say some-
thing about the Department of Coal.
We have got a vast reserve of coal. We
mostly depend on coal to run our thermal
power plants, Therefore, we must be very
careful about the exploitation of this
reserve. Different coal companies have
undertaken programmes for production of
coal. But, uafortuanately, maoy coal com-
panies are runn:ng in loss. The Coal India
Ltd. bas taken a number of steps to in-
crease production. CIL hopes to achieve
the targeted 143.5 millioo tonnes of pro-
duction, which is 10 million tonnes more
than last year's production. But the more
it produces, the more it runs into losses.
Last year, the total loss was cs.imated at
a little less than Rs. 300 crores. This year
also, the loss figure might be Rs. 300
crores. ] request hon. Miuister to tdentify
the bottlenecks and see that the losses are
mupimized.

Sirailarly, in Western Coal Flelds,
there are a number of shortcomings in the
working of the company, resulting in non-
realization of the obyectives for which it
was nationalised more than a decade ago.

The Eastern Coal Fields has also been
incurring huge losses.  Allthese things
should be looked into.

Lastly, Sir, a few words about non-
convcantional energy. Some prototypes of
solar pump sets have been manufactured
10 U.S.A. by the principle of conversion
of energy through photovoliaic cells,
Government should import such proto-
types of solar pump sects. Because we can
use them for Ilift irnigation purposes.
Governmenl should engage the Research
& Developaent Section to manufaciure
such pump sets in the country also.

We should tap our solar energy reso-
urces, and tidal power to gel energy. But
much bas pot been done in this direction,
Regarding bio-gas, gobar-gas is gatning po-
pularity day by day. More and More gobar
gas plants should be set up in rural areas.
This will go a long way in sirengthening the
rura! economy. 1 thank the Government
for creating a separate Department of
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Non-Conventional Sources of Energy. But
many more things are to be done by this
department. As power scarcity is be-
coming acute day by day, I hope Govern-
ment will take all possible steps to generate
additional power from all sources, because
our industry, transport and agriculturs
depend on energy, and without it the
growth in all these sectors would become
impossible. We have to strengthen our
economy. So, Government will have to
take steps in this regard.

Lastly, I thank you for giving me the
opportunity to speak. I support the Demand
wholebeartedly ; and with these words, I
conclude my specch.

[Translation)

SHRI DAMODAR PANDEY (Hazari-
bagh) : Mr. Chairman, Sir, I rise to sup-
port the Demands for Grants relating to
the Ministry of Energy. This Ministry has
a very vital role in the development and
progress of this country. The Ministry has
achieved considerable success in this res-
pect. It can not be denied. If we go by
the cnergy production figures of the time
when India achieved independence we will
find that the production of cnergy has ip.
creased considerably, but alongwith it, the
demand bhas also increased. Therefore,
despite massive production of energy, there
is shortage of elcctricity in almost every
part of th: country, The shortage of energy
is 80 much in castern part of the country
that the major [factories  situated
there are cithcr being closed or
are on the verge of closure or they
have suffcred heavy losses, There-
fore, an ambitious scheme has been for.
mulated for the production of energy. It
is estimated that we will be short of about
10 thousand megawatts of encrgy by the
end of Seventh Plan and every effort is
being made to meet this shortage. Proba.
bly, the private sector will also be involved
in power production. The Government
should also seck foreign aid and cooper-
ation and set up more power houses so
that this shortage is eliminated, 1 am of
the view that if we are able to remove
shortage of power it wlll be great contri-
bution in the development of the country,
There should be no hesitation ln seeking
assistance from any source it is available,



435 D. G, 87.88

[Shei Damodar Pandey)

It is equally truec that the capitalists owned'

newspapers have been critising the public
sector like anvthing. But it is not known
whiy they are making such propaganda in

regard to power sector. It scems that the’

Pepartment of Energy is committing a
mistake by importing capitsl.
floating such thing by making this‘ propa-
ganda. This should not happen. I thing

there is nothing to worry. Maximum efTorts-

are needed to increase the production of
power,

. T would like to say a few words about
coal. M'any bon. Members have expressed
their views in this respect. Indeed the
production of Coal has increased.
The production of Coal India Limited has
increased by ten per cent over the pro-
duction of last year. The production has
been of 144 miliion tonnes against the
target of 143 million tonnes. 1 think, the
more the production the more the loss.
Nobody has tried to maintain the details
and nor do they want to. | would like to
place before the House some broad facts
about loss in the coal industry.

You will bec suorprised to know that
a sum of Rs. 750 crores of Coal India
always remains outstanding against the
consumers. [f you calculate only bank
interest on it, a loss of 140 crore is sus-
tained on this count alone. Everyone earns
profit. The NTPC also earrs profit. It is
a good thing that they carn profit.
But an amount of Rs. 300 to 400 crores
of Coal India always remains outstanding
against different parties, Thc concerned
parties say that the quality of coal is not
good and so they would not make full
payment. They should at least make pay-
ment of the coal which they consider to
be of good quality. But this never happens.
They always keep the amount outstanding.
They know that Government will never
allow shortage in the supply of coal to
the power houses. So, if they make pay-
ment or not, it does not make any diffe-
rence, They make payment as and when
they want. If they like, they make payment,
otherwise not. The Government fix the
target of production of coa! but nobody
bothers about transportation and consume
ption targets. When the Farakka Power
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Station was set up, the development of
Rajmahal Coal mines was also taien up,

Now the coal mines in Rajmahal have

been’developed and the production started, .
but thecre are no buyers of this coal., Lakha

of tonnes of coal is losing at the pitheads.

No one is bothered about the depreciation

of cost. At present, more than 20 million

tonaes of coal is lying at the pitheads.

If we calculaie the loss only on this count

it will come to Rs, 300 crores. Otheiwise,

there would have been a profit of Rs. 300

crores.

16.00 hre.

[ SHRI SHARAD DIGHE /a thy chair )

As an hon. Mermber said, power'is
not supplicd to the coal area for 8 to 9
hours, and had the supply been regufar
the production would have increased by 3
to 4 million tons. All this shows that a!
situation has been created where in no
profits is possible. You will be surprised
to know that recently the Goal India
has been ordered to supply coal to the
Vindhyachal Thermal Power Station which
will resuft in loss to the Ceal 1ndia to the
tune of at least Rs. 100 per tonne. Still,
they have to produce coal and supply it
to the Thermal power Station. Now, if
the Govcroment policy is that coal should
be produced cven by incurring loss and
supplied to others for earning profit, well,
then, we have no objection. But this
policy should be formu'ated 1n clear terms
that coal has to be produced, whatever
the cost of production, the cost of will
have no consideration. It is not proper to
discourage and demoralise (hs people
enga;ed in coal production by saying that
the coal sector is sustainig loss because
of nationalisation. | think it will be an
injustice to the coal sector. We should all
think over it.

I would like to place a fact before
you. Coal is despatched to Punjabd,
Haryana and other places which are 1,000
miles away from the coal mines. You
will be surprised 10 know that out of the
cos! realised from the consumers. the coal
company gets 33 per cent and 56% goes
to Railways by way of freights. So, there
is peed to raise coal prices. The freights
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increase every year but the price of coal
remains the same. - Of course, the con-
sumer hes to pay more but the -coal
company does not get anythlog. So, a
definite policy should be formulated laying
down specific approach towards coal
-production, norms for determining profi-
bility, maintenance of accounts, etc, and
-whatgver the decision be, the wortkers in
the coal mines will acgept it,

An joteresting figure in regard to ibe
productivity of coal has come out. It is
said that the productivity of coal per head
iD our country is the lowest. According (0
an estimate, the per man shit ecarping io
the USA is Rs. 14)6. If a worker works
in one shift, he gets this amount in one
day. In Australia, a worker gets Rs. 1168,
io China Rs. 24 and in India the worker
geis Ry, 85, The O.M.S. which has been
worked out comes to 13 tonnes, 16 tonncs,
2 tonncs and 86 tonnes respectivcly The
per worker OMS in Australia is 84, while
it is 98 in India. If we calculate per shift
carping and O.M S. we find that it s the
highest in our country. So, would 1t be
propcr to say that the workers of our
country do not work ? ‘lhese statistics
show that the workers of our country are
efficient. It 1s ciaimed that 43 per cent
of mige workces have been provided with
bouses. Have the Government ever thou-
ght that bouses should be constructed 1or
the workess of the coal mines as per the
guidelines of the B.P.E. for the public
sector 7 Thesc guidelines contain specific-
ations, regarding arca, ctc.,, of a houses
to be copstrucied in the public sector.
But 20 per cent out of the 43 per ceat
houscs, i.¢. half of the houses construct . d,
do not conform o the guidehines of
B.P.E. Even animals wou!d not like to
live in such houses. Even s hut is treated
as a house. So far no decis'on has been
taken to construct houses in the coal
_secior as per the specification of B.PE,
They always give plea that the coal mines
suffer Josses. sn houses can not be cob-
structed. This plea 18 not given in any
other losing public secior ,concern.  One
yday you can also say that as the coal
mines suffer losses no drinking . water will

*bes provided to them, At present, the
. anoual income of the North Eastern Coal
» Piald Singarau'i, 18 Rs.,67 crore, but no
» drinking waler has been made available to
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fts ten thousand workers till date. I do

not say of Jheria and Raniganj.

THE'MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSIRY (PROF. K. K. TEWARY) :
‘You take op the matter with those who
‘levy cess... .\Inieriuprions).

SHRI DAMODAR PANDEY : You
should first decide who witl provide it. It
is you who add 1t to the U.M.S. How
wiongly the caicuiation 15 made 7 Has it
ever Dcen cxpluned 7 1o no part of the
wolid, the municipal scivices have been
hoked with O.M.>. It s onily 1n our
couptry ihat ibe cmpivyees of Water
Supply Department and Hospitals are
treated under (O.M.S. and then the
Government curses the workers for theu

low productivity. 1here is nobody to
listen 10 their, grievances. Whom should
thcy approach for redressed of their
grievances ? | am refering to the bad name
which the coal mine workers earp for
lower O.M.S. This is the treatment which
they get from you. Today, the coal mige
woraers needs maximum water and highest
medical attention because hus job is most
hazardous. He does not get drinking
water after he retutns home from work;
he does not get water for taking bath: be
docs not get a house 10 live in. ,He {s
giv'ng the highest O.M.S. in the world
and in spue of all this, he earns a bad
name that the coal mines are running at
loss. [ think, this not fair. The truth
should come before the people. Why
should they be blamed for this ? The
dctaiis regarding their pay in preposition
to the productivity after nationalisation
show that the coal mine labourer of the
couniry is not irresponsible. He does feel
his responsibility and whenever the
country needed his services in the field of
coal supply, he has lived uplo its expect-
ations.: it there has been loss, it is in the
private secctor. Some people speak in
support of the private sector, but 1. would
like to tell them to sce the figures. s There
have been losses fn TISCO and,lISCO-
the companies which have been assigned
Coal
t1odia hes surpassed its targeted productiog
by one millidn tonnes and its production
CONEE e N
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has never been below target. Every year,
its production bas been more than the
target. Whether it is the tasget of the
next five year plan or the target of 417
million tonnes by the turn of the century,
the coal is not a mapufacturing commod-
ity which can be produced in a factory.
A war has to be waged against the nature
to extract the natural wealth. Plan has
to be drawn up but unfortunately the
work which should have becn done io that
direction is not being done. Every year,
we formulate a8 programme as to what
would be the production next year, but
we never formulate a plan as to what
would be the production in the next ten
years. It results in the man power beco-
ming surplus at one place aad short at
the other. You know that once coal js
mined from a mine, it is oot going to
bear coa! again. In such a situation, there
could be surplus man power at that
~articular mine but coal has to be mined
at some other mine where man power
would be needed because there is no
machine which cou!d extract coal without
man power. Therefore, the phenomenon
of surplus as well as shortage of man
power is there at all places. Perhaps we
are somewhat lacking in the process of
planning and though in this regard,
Consequcntly, we a iways talk of surpluses
and shortages; profits and Josses. [ think,
it should be elaborately explained and
discussed. Oan the basis of such a dissus-
sion, the future policy with r:gard to coal
should be framed. Just now, an hon.
Member from the Opposition has said
that there 'are complaints in the power
houses with regard to the quality as well
as quantity of coal. Their complaints
could just be genuine. Coal is an item
which cannot be manufactured. You
produce coal which has been gifted by the
Nature. At best, you can sort out the
stone from the coal because coal and
stone are extracted together. Effort is
always made to sort it out. The boiler will
have to be manufactured according to the
design of the coal and then only country’s
energy programme can be successful. We
just cannot tell God to manufacture coal
according to the design of our boiler.
God does not manufacture coal according
to the nceds of our machine. Itis a gift
from the Nature and its constitution is
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oatural. A mention bas been made bere
about the quantity alsu. Coal is facng
the situation of knife and watermelon’
now-a-days. Earlier, the coal used to be
sent to the siding where weighbridge of
both coal India and the Railways were
there. They would issue certificate to
whomsocver they wished stating that so
much quantity of coal had been supplied.
What happens today is that there is a
weigh-beidge at the power house where
coal is weighed and the responsibility of
pilferage enroute rests with the coal mine.
The respousibility of security of the coal
supplied to the Railways does not rest
with the coal mioe. In that case the loss
due to pilferage enroute will bave to be
borne by the coal company because thas
weigh-bridge is installed there, Weigh.
bridge bas become a mockery. The Rail-
ways installed a particular type of weigh-
bridge and thercafter said that the design
of their wagon had changed and that tbe
weight-bridge from coal Indis bad not
come yet. They further said that a third
design had come out which had electronic
print-out and that design should be
installed. As long as the electronic print-
out was not ready, they would not keep
account of the weight of coal. Coal India
can be held responsible for pilferage only
if the guarantee for tbe security of coal
being transported throughout the country
is with the Coal India itself. But if the
coal is transported from the coal pitheada
to the railway siding and is pilfered
enroute, who is to be held responsible for
that 2 Responsibility for this will have to
be fixed. Coal mine workers and the coal
company are not to be blamed for that
because they cannot speak to defend
themselves, It is something very strange
that profit i1s carned at their cost and {f
loss is fncurred or something goes wrong,
the responsibility is passed on to them,
I know that the Government do not want
such a situation to develop and ara taking
steps in this direction.

Regarding energy I want to say that
the programmes of generation of energy
should be taken up only at such places
where energy can he produced at cheaper
cost. The position in our country is
exactly the reverse. They taka up energy

. programmes at such placea where cost of
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generation is higher. We can generate
cheapest electricity if a thermal power
station is set up in North Karampura.
However, at Ropar, Bbhatinda and a
power house in U.P. were set up {ostead.
I can sssure you that we can generate
cheapest electricity in the country if a
super thermal power station is set up in
North Karampura. But no programme
bas so far been formulated in this regard.
It has beeco said that a power atation i3
being set up at Kahalgaon in Bibar. If
you go through the report, you will come
to koow that it is not going to be comple-
ted before 1994, It will be completed only
in the oext century, To day the power
shortage is most acute in that area and,
therefore, the work on this project should
have becn executed at a lower cost.
Therefore. | demand that the proposal
should be re-cons'dered and the work on
North Karampura Super Thermal Power
Station should be completed carly.

(English)

SHRI SRIBALLAY PANIGRAHI :
(Dcogarh) : 1 rise to support the Demands
for Grants of the Ministry of Energy as
raised by the hon. Mimster incharge
of Energy.

Energy plays a very important role 10
our economy. In fact it is the most vital
infrastructure for the economic dev:lop-
ment of our country and rightly according
to an economist, it is one of the factors
of production. Tbe olher three factors of
production are land, labour and capital.
The fourth factor has to be energy. With-
Oout energy we canpot move an inch along
the path of development, along the path
of progress and prosperity of the country,
Lenin rightly observed-with energy. power
l.e. electricity, together with the peoples
power, thcre came progress and prosperity
of the Soviet Union. With the use of
slectricity with the alidition in electricity
and by utilising human power we see the
Soviet Union what it is as on to-day.
With these iwo energics the Soviet Union
could be brought to the present level, The
present level of prosperity o, the Soviet
Union is 8 super power of the world.

I would like to congratulate at the
Out set the Government of India, part-
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cularly Pandit Jawaharlal Nehru who was
the architect of modern India, who is the
father of the democratic planning in India.
At the time of independence of the
country we uscd to generate a very
Insignificant quantity of power-1700 MW,
That is what we inherited from the British
raj, What is the level of production of
power in our country now 7 It Is touching
50,000 MW, What a tremendous progress
we are making.

We congratu'ate our Government. Our
Government deserves congratulations for
maintaining this rapid growth in the field
of power. But is it time to feel contended
with this level of production 7 1 think,
‘no’. With this level of generation of
power to-day we fall short of
our requirement in different parts of
the country excepting a few States here
or there.  Everywhere clse there is power
crisis going on. Al the end o this Plan
penod i.c. by 1989-90 we will be having a
shortage of 10,000 MW of power. We will
be baving power shortage of 10,000 mega-
watts by the end of this FiveYear Plan. Of
course, emphasis has been laid on power
sector in 7th plan. About Rs. 4,000 and
and odd crores is being invested .n the
power sector. The target is to generate
an additional quantity of power to the
extent of about 23,000 megawatts. In spite
of that, 1 have serious reservations about
the ach'evement of this target. Even if we
achieve this target, we will be falling short
of the requiremcent by 10,000 megawatts of
power which will again be ra:sed to 20,000
megawatts of power by 1995 i.e. the end
of the Eighth Plan. the objective under-
lining the Seventh Plan in the power sector
is to attain seif-sufficiency. Is it being ful-
filled or is it being defeated 7 1 think it is
being defeated. The purpose will pot be
served and we will not achieve the target
wholly and fully. That is why I say that
there should be no room for any com-
placency., What really is to be done is to
make an attempt to achieve self-sufficiency
in the field of power because that
bolds the key to the economic develop-
ment, to the industrial development of the
country and that way 1986-87 is a good
year. The P.L.F. has been increased to
53%. an ali-time high. Again in (bermal
power generation also, we are going to
achieve our target, But in the hydel power
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(Shri Sriballav; Panigrahi] . the punishment that was there has been
further made stringent.  But whatever may
be the law however siringent it may be,
question is who is golug to enforce this ?
Sir, power is a Coucurrent subjyect and
actually the State Electricity Boards who
are entrusted with construction of different
power stations and also enforcing these
things —better transnussion . and distri-
bution and ail thoce things—Sir. as you
know, some hon. Members who have
spoken earlier to me have also painted a
very gloomy picture. Actually, what a
chaotic state of affairs previling 1n dffcrent
State Electricity Boards ? That necds to be
tightened up.

generation, we are not able to achieve the
target, We are behind the target in 1986-87
in bydel power generation. Again, as !
told you, although here and there we are
just near the target in 1986-87, in 1987-88,
we have to strive hard to achieve tbe
target. To achieve the target, we have to
perform mucb better in power sector. We
have to make all-out efforts to sec that
not only our target in the Seventh Plan is
achieved, but we should work bard to
make up the estimated power shortage of
about 10,000 megawatt. We should try, at
all cost,, 10 overcome tbis shortage.

Now, Sir, I would like to make some MR. CHAIRMAN : Please conclude.
suggestions. The Government has under-

taken repovation and modernisation pro-
gramme. No doubt, there are 32 thermal
power stations covering about 122 units
or somcthing like that under this pro-
gramme. It is good that at a cost of Rs,

SHRI SRIBALLAY PANIGRAHI :
Sir, I am just beginning. Plcase give me
some more time.

500 crores. the Government will be uader- MR. CHAIRMAN : Your time is
taking modernisation aad renovation pro- already over.
gramme. The work oo this programme (Interruptions

should be speeded up. The work is moving
at a snail’s pace. About three years have
clapsed, but nothing speciacular has been
achieved io that direction. We have to
boost our P.L.F, to a much higher level
with thc repovation and moudernisation

SHRI SRIBALLAV PANIGRAHI :
Sir, streogthering of electricity boards is
called for. Today without power we can-
not manage. Power has become somewhat
Dilli ka taadu. Sir, you arc a M.P. You

programme. If we achieve success in this yourscll arc a re,rescnlative. of course,
programme, naturally the P.LF. figure you arc an urban arca represcntative, We
would be pushed up. It should mot be 80 to the villages where there is no power.

difficult to raise the P.L.F. from the pre- There isa ternfic pressure on us saying.
sent 539% to 60°,. ‘Kindly bring power, give us electricity’.

When we give them electricity, after that
what is happening in remote areas ? For

In regard to transmission and distri- aoout 20 days in a moanth they do not get
bution loss, I wouid like (0 point out that power. Power docs not go thcre. When
+the picture is quite awful and dismal. la power supply is disrupted, nobody is there
India, it is now about 2 9. Earlier it was to go (o attend to repairs etc. So, power
about 19.2% or about 20, two years ago. bas become somewhat ©/{!li ka tadde. So,
Now, the loss is increasing Sir, you will something has to be done in this respect.
be surprised to know the very low per- Io the field of power there should be a
centage of the transmission and distribution balanced development. There are some
loss in different countries.. In Japan, It is places like Singrauli, about which Mr.

-3.5%, in West Germany, it is 4.7%, and in Pandey referred to, where 15000 to 20000
the USA it is 6.6%. Our country should MW power is programmed 10 be produced.

do better in the ficld of transmission loss. Is it wise to have s0 much concentration
Of course, the Goveroment has brought of power in ooe place becausc we are nol
forward an amendmeat to the Electricity frec from enemies ? We have enemies all
+ Act making power thelt a cognizable around. If something happeas —God for-

offence. And they bava made it a cgnizable bid, it.sbould not happen, —hall of lndi.a
offence  providing suipgent punishment, ., Will g0 dark. What is all this 7 1f there is
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a lot of coal’ available in different parts
like Orissa, why not we construct soper
thermal power siations at the pitheads
which are naturally free from different
problems like long distance transportation
of coal and long distance traosmission
also!  As you kpow, 3o many compli.
cations are there and all these things can
be taken care of by this. So, there should
be balanced development. There is demand
and also potentiality for generation of
power and so prefcrence should be glven
to build powcer stations there, at places
like Talcher and Ib valley in Orissa. It
has 1o be a happy mis of all the three—
hyde!, thermal and nuclear power, Our
programmc for generation of power has
1o be a happy mix of all these
three, While wec are going 1o
buitd  thermal power stations,
we have to ensure that the environment
does not get polluted. We have made a:
modest beginning in the area of nuclear
power and power gencration from non-
conventional sources and natarally, it has
become popular also, but we have to see
that those far-lunged arcas where non-
conventional power is very much opeeded
are provided with aon-conventional
sources of powcr. But at the same time,
we have to sec that it is also available to
the poor pcople, the rural people, at
cheaper cost and it is also more casily
avaliable to them.

One point about power, and then |
come to coal. lo this power sector my
humbie suggestion is that it is time that
the private inJdustrialists also are involved
in this programme. What is the barm in
this 7 Thes 13 a core scctor, | quite agree,
But at the same time, if the tndustrialists
are asked 10 gencrale their own require-
ment of power by way of construction of
captive power p'anis, that will help us to
solve the difficult power problem to some
extent. We have to encourage generation
of power because we do not have money,
the State does not have money (o the
extent requircd for generation of power
and paturally, we have to go in for World
Hank finance and belp from other financial
institutions and a'so involve the private
sector, the industrialists etc, in this field.

Now, Sir, I will come to coal. “Aboul
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coal, Mr. Pandey has dealt with at length.
In the field of coal, there is spectacular
achievement, this year. It is an all-time
record which they have created by pro-
ducing about 165 million tonnes of coal
this.year, and the report also envisages an
increase of 7%. But keeping our require-
mcnt, long-term requirecment in view, it is
not enough. We arc far behind the sche-
dule. As you konow, our target of pro-
duction by the end of this Plan is
226 million tonnes and again that
will be raised to 417 milhon t1onnes
by the turn of the century. Where.
are we now—atl 165 million tonnes.
And we have to reach 226 million tonnes
in 3 or 4 years' time and again in another
13 years time, we have to reach 417 million
tonnes. Naturally, we have to undertake
8 very massive programme in the fie'd of
coal produciion and an amount of Rs.
8,220 crores have been provided approxi-
mately in the 7th Plan.

About productivity, 1 do not agree
with Mr. Pandey that probably India
figured last in the list. The figure that he
gave, | think, is a little confusing. O.M.S.
have to be improved. Of course, our con-
dition is not comparable with the Western
countries, U.S.A, elc. But certainly there
is a case of comparison between India and
China, as both of us started in and around
the same time in 1950. And they have
gone up to 700 mijllion tonnes whereas we
are at 165 million tonnes. Their OMS is
2.01 which is some what comparable with
us.

About the workers participation in the
management at all levels the Minister for
Energy has taken a decision that this will
be implemented by the end of this financial
year, right from the floor level
up to the top level. I would like
to know what is the progress made in
regard to it. It is a welcome feature. In
the overall production, safety measures
for preventing accidents, industrial rela-
tionship and environmcent and everything,
there is improvement this year. | congnra-
tu'ate the Government on this. At the
same time, about coal production it has
to be a b'ending of open cast and under-
ground mining, keeping in view our re-
quirement, modern equipment and also
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human factor because ours is a populated
country. We cannot go on mechanising
everything, and ignoring the unemployed
people wh> are increasing manifold.
Thereiore, jobs for both old and young
people have to be provided there. About
land acquisition, I do not agree with what
is mentioned in the report that because of
Bureau of Public Enterprises directive given
to all the Ministries including that of Energy
that the job will not be linked up with the
cases of land acquisition. But taking the
peculiarity of the coal field, land acquisi-
tion problem has got to be linked up with
providing job. Otherwise, it is very diffi-
cult to obtain land from the oustees.
When we are giving employment to so
many thousands of people in the coal
production, why do we not also employ
on priority basis among those who are
losing the land.

Again, you see, there is fire, sometimes
in the coal field, with the result, there is
tremendous loss in the coal soctor. There
is a soluticn to this. Coal should be ready
for mining and only on orders OBR
should be done. That way, I think, we
can stop a lot of wastages and loss that is
taking place because of fire.

With this, I will suggest one more
thing.

MR. CHAIRMAN : Hop. Member's
time is up.

SHRI SRIBALLAV PANIGRAHI :
There was a sub-group of the Coonsultative
Commitice of MPs attached to the Minis-
try of Energy which went inio the various
aspects of the coal working and it had
come out with several useful recommenda-
tions. Those recommendsations should be
implemented in letter and spirit. Also
there is a proposal to set up a committee
to go into the production cost etc., of the
coal industry. That should be dane imme-
diately. With these words, I support the
Demands.

Orissa which has tremendous resorve of
coal is neglected and is ignored. There is
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no Coal Company or Coal Dlivision in
Orissa, There should not be any delay to
create a subsidiary Company with 1wo
Coal Divisions in Orissa.

(Interruptions)

SHRI V. S, KRISHNA IYER (Banga-
lore South) : Energy is the most importaat
infrastructure for the economic develop-
ment of our country. This House has
realised its importance and that is the
reason why they have taken this very
subject for the discussion of this Ministry.
I am sure the discussion of the other
Min:strics this year will be more lively
because we have started with energy !

The Prime Minister has said ttme and
again on the floor of this House that we
wili be scll-sufficient in power by the end
of the Seventh Plan. But what is the
actual position ? Hitherto, balf-a-dozen
Members have already spoken and bave
given a vivid picture of the position of
power in our country.

Even now, in most of the States, there
has been power cut to the extent of nearly
80-85°,. The position has remained the
same what it was 8 year before last.

When we asked questions in this
regard, the hon. Minister for Energy says
that the Centre bas responsibility for the
gencration of only about 15% of the
power and the rest of the power genera-
tlon is in the hands of the States. When
thit qestion is asked in the State Assem-
blies. they point their finger to the Centre.
The State Governments say **What is that
we could do?7 The Central Government
is not coming forward with investment,
they are not helping us.* This is very
unfortunate and it is a very sorry siate
of affair. The net result of it Is the people
are suffering. The industry is suffering and
the country is incurring very heavy loss
on ascount of this,

One good feature I find in the report
of the Department of Energy is that thera
has bocn an improvement in the plant
load factor. There is a grod percentage
of improvement. But, at the same time,
I am very sorry to note in the report that
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the transmission loss had bcenlm ‘ al.

It bas remained at 21.5%. v .¢iIn9v9y

st 1Ng
I have noted in one¢ of the reparis &

an Expert Committce that if q%,
plaot load factor is increased to, !
patiopal average and if only red
transmission loss by amother 107,, ,W¢
should generate nearly 35% more powgr
than what we are developing at prgsegt
moment. I would like to know from the
hon. Minister what steps the Government
has taken to improve the plant load factor
and the transmission loss. If you say that
it 1s the responsibility of the State Gover-
aments, then I must confess that there
will be no progress considering the
present functicning of the State Electricity
Boards. It is because we know the per-
formance of the State Eleciricity Boards.
The accumulated losses of the State
Blectricity Boards arc really staggering. |
just now get a report which says that the
loss for the current year will be more
than Rs 1,100 crores for the State
Blectricity Boards. The performance of
the State Electricity Boards is certainly
going from bad to worse. | do not know
why it is going like that. It is because |
find that corruption is rampant in Elect-
ricity Boards. There is nepotism in those
Boards.

SHRI G.S. BASAVARAJU (Tumkur):

KEB is controlled by States. But Govern.
meat of India has nothing to do with
piiferage and maladmipistration. The
majority of power thefts take place due to
the vested interests and the industrialists
aupporting the State Govcroment. That
includes the transmission loss.

SHRI V. S. KRISHNA IYER : Then
why shou'd we discuss about electricity ?
859% of the production is in the hands of
the State Government. Why should we
discusgs it at all? I know it. The very
fact that we are discussing it is this:
India consists of States and not Declhi
alone. Hon. Members should remember
it. The State Governments point out
their fingers towards that Central Govern.
ment. Another reason the Electricity
Boards give 1s that they are asked by the
Central Government or the State Govera-
meot to give power at concessional rates
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to the agriculturists. I weicome that, That
is very necessary, They say that the
State Government is not giving subsidy
and nor the Central Government is giving
any subsidy, You must decide it. You
should have a meeting at the highest
level, Let the National Development
Councll take a decision as to how to
solve this problem; how te see that the
losses are reduced.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE

MINISTRY OF ENERGY (SHRI-
MAT! SUSHILA ROHTAGI) :
May | just as the hon. Member if he

has go! any specific suggestions to offer in
this 7 We would hike to consider them, u
be gives any suggestions.

SHRI V. S. KRISHNA 1YER: 1
could not follow what the hon. Minister

is saying. .

SHRIMATI SUSHILA ROHTAGI :
Has he got any suggestion o rectify the

mustakcs or the lapses which he is poinung
out 7

SHRIL V.S KRISHNA IYER : Yes,
Sir. 1 would like to give some suggestions,
The Siate Governments must be asked to
appoint only competent persons because
in India we have got emincnt engineers
who are popular all over the world, Our
Enginecrs are wanted in the USA; Russia
and in other countrics also. Our HT
trained bright boys all go ou'side the
country. They go to foreign countries.
They do not have opportunities here.
Y ou should absorb them and give them
opportunity.

SHRIMATI SUSHILA ROHTAGI :
I tola!ly agree with you; therc should be
less interference by the State Govern-
ments.

SHRI V. S. KRISHNA IYER: The
other Jday, I remember, from a statement..,

MR. CHAIRMAN : There
not be any dialogue like this.

should

SHRI V, S, KRISHNA IYER : The
other day, 1 rcad a statcment whorein
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the State Ministers and the State Electri-
city Board Chairmen had agreed that they
arc going to reduce the loss.

SHRI S. JAIPAL REDDY (Mahbubn-
agar) : The Chairperson should be
chivalrous to the Lady Minister !

SHRIMAT]I SUSHILA ROHTAGI :
There is 0o question of being chivalrous.

It is a open debate. Let us have a open
debtate. ..

MR. CHAIRMAN : What | say is
that there should not be a dialogue like
this. Let us have a dcbate on this, on the
Demands of Grants ..

SHRI V. S. KRISHNA [YER :
Another point is that the hon. Minister
wanted me to make suggestions. Coming

to that, | would like to say that ihe
State Eloctricity Boards are giving a lot
of concessions to the agriculturists f{n
respect of irrigation power etc. In our
State, tor example, electricity {s given
frec. So. unless the State Government or
the Central Government make up that
loss by means of subsidy, it will be
impossib'e for them. To reduce loss of if
you talk of the State Government, they
say : *‘We are already suffering for want
of funds; the Central Government does
not give us funds.’' That ts all what they
say. So. it is for the Central Government
to help. You are like a mother and all
the States are your children. Like that
you bring up all of them. Have a dialogue
with them and solve this problem.
(Interruptio- 3)

SHRIMATI SUSHILA ROHTAGI :
I am a very proud mother,

SHRI V. S. KRISHNA IYER : Now,
1 was suggesting....

SHRIMATI SUSHILA ROHTAGI :
All the children are of varying degrecs
of nature. It is not very easy to bring
them all under onc umbrella.

MR. CHAIRMAN : Al the moment,
the children are crying for electricity.

MARCH 23, 198¢

Min. of Energy 452

18RI v. 5. RRISHNA IYER ; Very
recently, we enacted a law to give deter-
pt punishment. We have amended the
ge(q? Ry Act to take deterrent action
lﬁhln‘n those who are tavolved in theft of
er. May I know the result 7 At least,
s the transmission loss come down or
%qt to a little percentage come down ?
'According to me, it has not come down.
'lLls’ very sad,

Another suggestion which I would
like to make is to improve the power
geoeration plant. Hon. Member Shri V.
S. Rao bhas also referred to it. Let the
recommendations of the Rajadhyaksba
Committee Report be Implemenied It s
kept under cold- storage Fven a lay man
like myselfl can also make out what he
has recommended ? Hc has c'early said
that 20 per cent of the power in Industry
can be saved by prorcr management and
conservation of energy. He has given
details as to how it can be done. An
engincer can cas:ly understand. But, what
has happcned to that © That could have
been done. As | said already, improve
the Plant 1.oad Factor of course for this
further investment s necessary. Reduce
the transmission loss by proper manage-
ment of efectricity. You cen save power,
I find from the report that you have
achieved the targets,

This Report is beautifully printed, in
good paper also. You say here that you
are confident of achieving the target. But
what is the use of this book ? What is the
reality 7 What is the writing on the wall 7
You say, 19,000 billion units geaeratson
you are surec (o achieve, The Prime
Minister has said that by the end of the
Seventh Plan we would become sell-
sufficient in powcr  But we are far, far
away from that. At this rate. my fear is.
we may not be self-sufficient in power
even by 2000 A D  Something must be
done in this regard. A huge Central
investment In al' the States-—-I am not
talking of only one particular State but
all the States—is necessary o sec that
power generation is improved. During
every Session we discuss this problem.
not only during the Budget Session bul
during the Winter Session and also during
the Autumn Sessiop, we discpss the
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power crisis being faced in various
States. Almost all the States, barring a
few, are suffering from power shortage. [
como to my own State just now. The
power-cut there has been lo the extent
of 80 or 85 per cent. Because of the
failure of moasoon for four consecutive
years, we lost thousands of crores of
rupecs. It is estimited that more than
Rs. 2,000 croces of industrial production
was lost by us. We have also lost by way
of laxes; we are not getiing sales-tax and
other taxes. Even today the position
remains the same. There is acute power
famine there. Of course, | concede that
our Encrgy Minisicrs, both of them, are
eaergetic, but the Goverament of India is
not coergciic. | will give only oane
instance.

There is the proposal of onc gas tuf-
bine geacrating p ant for Bangalore Cuy,
120 Mecgawatls gencrating station; it s
funded by the industry including the
Government of Inl.a public sector i0-
dustry. That was clesred by the Central
Electricity Authonty and the bGoergy
Ministry about one and a half ycars back.
But it 1s banging fire in the Muioistry of
Fioance even today. We are grateful to
the Ministry of Energy for sanctioning the
gas turbine project. Similarly, they have
sanctioped four mins gencrating stations
for rural areas 1n Kolar, Indi, Bidar and

Jamathandi. They have been referred to
by Mr. Wadiyar. Even there 1t is ooly
paper sagctign. The Finance Mimistry

has not given the clerance 1t is about two
ycars since the proposals were sent.  You
are not tackhing this issue on a war-
footing. especially when there is acute

MR. CHAIRMAN :
conclude.

Picase try to

SHRI V. S. KRISHNA IYER: My
charge is 1hat the Government of India is
not acting hike a tcam ln respect of power,
Just as you tackle drought or floods, you
should tackle the power {ssuc also as a
team; there shou!d be coordination among
all the Ministnies. 1 hope that the two encr-
gctic Ministers will sce that the projects
which are being sanctioned are imple-

CHAITRA 2, 1909 (SAKA)

Min, of Energy 454

mented by the States early. So far as my
State is conceroed, some of the projects,
even at your level, have not yet been
cleared. 1 need not repeat. Mr. Wadiyar
bas already referred to them.

There is one more demand so far as
my S:ate is coocerned. We are glad that
the Kaiga Nuclear Plant is coming up in
Karnataka, but itis stili a dream. You
have started, but we do not know when it
will actuaily be commissioned ; whether at
all this generation will be able to see that
power is still a point about which we are
not sure. We humbly demand, Mr, Chair-
man, through you tbe Government of
India, the Ministry of Energy; please see
tbat a super thermal plant is sanctioned to
Karpataka. A proposal is being sent to
you from the Government of Karnataka
to locate the plant either at Mangalore
which is shore.based or at Hospct where
there is infrastructure just near the place
where we are expecting to have the Vijaya-
nagaram Steel Plant—we must have that
also. Another advantage of having it at
Hospet is that every day wagon-loads of
fine ore are sent to Madras harbour, crom
Hospet to Madras. Those wagons w || be
returning empty from Madras harbo'ur to
Hospet. They can be used for transporting
coal for tbe therma! plant. We strongly
urge that you should sanction a 500 MW
Super Thermal Plant for Hospet now and
anothcr 1000 MW later on.

Only one word about coal—the less
said about it, the better. The coal experts
have alrcady spokeca about it. We are
very sorry to say this in this House. Mr.
Sathe took a challenge that so long as he
is the Minister, he will not allow the stone
mixed coal to be supplied to any thermal
plant. But what Is happening ?  Only
recently, three days back in Madras, the
Managing Director in charge of the Ther-
mal Plant there apnounced in the news.
paper sayiog that 35000 tonncs of stones
were found in the coal supplied to them.
The Hon. Minister had said that he will
ho!d the General Manager of the coal
mines concerned responsible if there is any
mix of stone in the coal. Is this cfficiency ?
We agree that Mr. Sathe is an efficlent
Minister, but we are yet to see that in him
in action. .
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The cntire pation is suffering from
power famine. Of course. it is my duty to
plead for Karnataka. There arc many
other States also like Rajasthan which is
really suffering. Y ou must do something
about this. The Prime Minister and other
Ministers should have discussions with the
State Ministers. Don’t pass on the buck
from the Centre to the States bccause that
is not going to work. Unless there is
energy the country cannot progress. All
the policy measurcs may be in the paper;
we bope that there w'll be action on them,
on the part of the Government also.

With these words, 1 conclude Sir.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : Is it possible to
bring about a miraculous change overnight
so that ail the ash contents in the coal is

removed overnight ?

{Translation]

16.5Z hrs.

SHRI DILEEP SINGH BHURIA
(Jhabua) : Mr. Chairman, Sir, | rise to
support the Demand for Grants of the
Ministry of Energy [ was listening to the
speeches of my colicages very patiently.
The Opposition Members see nothing but
adulteration. Nobody excepting them
knows better as to who makes adulieration
in coal. I do not know what has gone
wrong with their eyes that they see only
evil in every gcod thing and oppose it.

We have electrified about 3.74 lakh
villages during the Sixth Plan, which comes
to about 65.4 per cent. The precentage
of pump scts energised comes to about 50
per cent. This is our endeavour ta pro-
vide electricity to cach and every citizen of
the country and for this purpose, our plan
is to accelerate the speed of electrification.
The question is how (0 gcnerate the
nseded energy. The Government are totally
committed to supplying electricity to the
rural people to facilitate their development
and for this purpose electricity will have
1o be generated by thermal power stations,
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hydel power stalions or throsgh olbﬁ"
sources.

I belong to Madhya Pradesh which has®
a number of hydel power stations. The
State has a great potential for the genera-
tion of electricity but I would like to point*
out that 8-9 thermal and hydel power’
schemes are pending with the Central
Government for approval. I would like to
ask the hon. Minister as to why the
Central Government does not clear these
schemes to augment the power generation
when sites and other infrastructure for
these schemes arc available within the
State. The schemes remain pending shh
the Centre for 10 to 1S years as a resolt
of which their cost escalates so much that
it becomes difficult to maintain them.
Therefore, | would request you to clear
the pending thermal and hydre-clectric
schemes of the Government of Madhya
Pradesh and to generate clectricity from
these schemes. There is s0 much poten-
tial for generation of electricity that
Madhya Pradesh alone can mect the power
requirements of the country as a whole,

Orissa, Bihae, Gujarat eic. owe large
amount of money (0 Madhya Pradcesh
State Electricity Board. | would request
the hon. Minister to use his good offices
to get these dues amounting tu crores of
rupees cleared. | have a long note with
me 1n this regard and if | start reading it,
it will take much time and | do not have
time at my disposal. Madhys Pradesh has
enough surplus power which should be’
util.sed for the benefit of the people.

There is another problem to which I
want to draw your attention, Trucks
loaded with 30 to 40 tonnes of coal pass
through the highways of Madhya Pradesh
as a result of which the condition of the
State Highways is very bad. When the”
Ceantral Government transports coal thro-
ugh these roads, it must take over them
sO as to carry out repaigs. The State
Government does not have resources to
maintain these highways. The list of such
highways is quite large and if I start cous-
ting them. it will consume much of my
time. 20-25 highwaya are such through
which coal is transported to Bihar,
Gujarat and Southera India, Coal Is
to Bibar also by these roads.
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I know that the conditior of the roads in
your area is also the same. But coal is
tramsported to various parts of the country
through Madhya Pradcsh as a result of
wirich the condition of its roads has be-
come'very bad. You will agrec that the
Central Government stnds coal through
these roads. The track loaded with coal
pass through these roads. You should
repair these roads. This is my subhmiseion,

You have made a mention of the adi-
vas: villages also in the statement dealing
on clectrification of villages. 1 do not wact
to go into the statistics But you have
included those villages where electricity
bas reached only 10 50 per cent adivasis
jnhabitants. In our area houses as well as
villages are sporadically situated. You
should not include those villages where
electricity has been provided to 50 per cent
of the people. You should provide clectri-
city connettions to 100 per cent houses In
each village and include only those villages
in the figures of rural electrification, 1fa
vi lage has been electrificd partly it cannot
be said that electricity has rcached that
village. You should not lcave this work
to States as wcll. They cannot do this
work. We as people’s representatives have
also an accountability to the poor. You
give so much enerey to the cities that they
glilter dur:ng night hours and when a
villager comes to a town, he cannot sleep
during the nights Tberefore, you must
ensure rcgular supply of clectricity to all
the villagers, to the villages, scheduled
casies and scheduled tribes. A person belo-
nging to scheduled caste uses a s:ngl-bulb.
You are unable to supply electricity to
them even for 2 hours. 1t is very unfor.
tunste. You must ensure electric supply to
these people.

1 know that farmers get electricity
during night hours only. What will they
do with electricity during night hours ?
Mr. Chairman, you come from Maha-
rashira. You know it that the farmer can-
not work on his fields during night. How
can he protect him self from wild animals,
soakes during night hours. So, you must
supply electricity from 8,0 ‘clock in the
morning to 6 0 ‘clok in the evening. You
say that the farmers of India have pro-
duced 15 crore tonaes of (oodgrains, which
bas enabled us to feed our own people and
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to export it to other countries. The indus-
tries have not dooe so much, Other sectors
have not done so mucb., But the farmers
of India have increased the production
and filled the godowns of the F.CI. irres-
pective ot the fact whether or not they got
electricity, dicsel, seeds and other costly
inputs, So, is it not our obligauon to sup-
ply electricity to them for 8 10 10 hours
during day ume ? The hon. Minister
should 1ssue orde:s that the farmers should
be supplied eleciricity from 8 0 ’ciock in
the morning to 6 in the evening. The
industries can be supplied power during
night hours. because they have united
labour with them aad 1t makes po diffe-
rence to them. -Sir, tbere is need to for-
mulate a« policy espeaially for supply of
electricity to the poor people so asto
raisc their standard of living The farmer
is not coaversant with the rules of the
electricity board. If an arrear of Rs. 1
crore is ou!standing sagainst an industry,
its power cooncction will not be discon-
nected. But if an arrear of ten rupces s
outstanding against the farmer, his electri-
city connection will be cut the pext day,
What a pitiable thing it is ! We are mainly
an agriculture country. It is a country of
viliages. Mahaima Gandhi bhad said that
India’s prosperity lies in the prosperity of
our farmers. We should take note of his
words. We should pay at‘ention towards
the poor people.

Sccondly, 1 would like to impress upon
the Government to check the theft of
power somehow or the other. Mostly,
the employees of the power department
are involved in it.  As in the case of the
Department of Finance, where therc is
agencies to haul economic offenders, a
scparate cell should be constituted in the
power departments also to check the theft
of electricity and take action against offen-
ding big industrial houses and the poor
peop'e should be supplied electricity by
formulating a special policy in this regard.

~aL
Finally, 1 would like to say about coal.
The hon Minister is present here. It is
said that *evil association must have its
impress’ 7 In Madhya Pradesh, if given
the facilities, we can supply electricity to
the whole country. (Interrmptions)
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Mr. Chairman, Sir, coal 1s mostly
available in adivasi areas. These people
are displaced for mining coal. But no
appropriate arrangements have been made
for their rchabilitation. Advance arrange-
ments must be made for them. They must
be rehabilitated. The theft of coal and
electricity must also be checked, Some-
times the Members of Opposition allege
that small stones are mixed with coal. It
may be that they themselves mix stone
with coal just to get this pubished 1n the
press. These people often do such things.
Today, we have to gencrate more and
more power, we have to forge the
country ahead, take the country to
2ist century. For this, we should
cooperate with cach other and then
only will we be able to supply electricity
to each and every village and ecach and
every farmer. Our Hon. Prime Mianister
Shri Rajiv Gandbl is grappling with this
task of ensuring supply of electricity to all
people, before the advent of 2ist century.
Therefore, special attention should be paid
towards gencrating more power. With
these words | support these demands for

grants.

SHRI RAJ KUMAR RAIl (Ghosi):
Mr Chairman, Sir, | am very grateful to
you for giving me an opportunlty to
speak on the demands for grants relating
to the Ministry of Energy. Energy 18
strength and without encrgy every thing
on this earth is lifeless. As such, this
country's developmcnt solcly depends on
energy, whether it i3 coaventional
sources for cnergy or non-conventional
sources of energy. Our Government is
giving all encouragement to solar encrgy,
wind-mills, bio-gas and Gobar gas,
These sources of energy are gradually
being popularised in villages and the
farmer is also getting its benefits. |
express a lot of thanks for this. But
this nceds further encouragement because
the conventional sources of energy are
not going to meet the shortage of
power in our country. Coal is the biggest
source of encrgy, becauae a major part
of the country dcpends on thermal
power for its cnergy requirement. Tbe
production of cement, ‘'ertiliser and
many other things of domestic use dep-
¢nds oo thermal power. Therefore, there
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is necd to have a closure look to it
According to my information 165 million
tonne of coal will be needed during the
year 1986-87, 226 nullion tonne by the
end of seventh five ycar plan and 417
million tonnes by the end of this
century. Therefore, the preseat growth
ratc should be accelerated at least by 10
percent. Only then will we be able to
do something. The experts arc of the
view that th:y would require Rs. 85,000
crores for mining 417 milhion tonnes of
coal. I would suggest that more budget
allocation should be made for the Energy
Minisiry oo the hine of the provision
made for the Dcfcnce Ministty so as to
caable it to take up the chall.nge. The
labour unrest shou!d be curbed besides
taking other approprniate steps in this
regard, There are a few oiher probiems
towards which | would hike to draw the
attention of the hon. Minuster. Onc of
them is our local problem. Azamgarh is
a backward district of eastern Uttar
Pradesh and castern Uttar Pradesbh does
not have a singic thcrmal power station.
When the Janata Party was tn power in
1978, it had made a strong dcmand for
setting up a thermal power station at
Dobrighat along the Ghaghara River.
The Central LElectricity Authonty had
called for the proposals and had assumcd
to look into them. You will recollect
that the hon. Prime Minister had also
said that the matier was being looked
into. The hon. Minister of State for
Energy. who is present here, has also
written in this regard to the Government
of Uttar Pradesh. Like the Unchahar,
the Dobharighat therma! power station
should also be taken up for construction.
If at all any big industity is to be set up
in eastern. Uttar Pradesh, then it should
be a therma! power station which will
benefit all, 1 do not have any preditection
or reservation [If this is being shifted,
Dobarighat, because of the mctre gauge.
then it can be set up at Bilthare road on
Banaras Bbatni broad gauge line. If the
metre gauge line is an obstacle set it up
on broad gauge line. Why castern Uttar
Pradesh, which contributed the maximom
during the independence struggle where
majority of population of the State lives,
which nceds more electricity, where
factories are not heing sct up for want
of power, is being peglected 1 Why the
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thermal power station is being shifted
time and again ? Therefore, I would like
to request the hon. Minister of Energy
to usc his good offices and ecarn credit
for setting up the thermal power station.
The Governmenl poiicy is to give top
priority to the development of backward
arcas and to the welfare of the farmers.
Shrimati Indra Ganihi used to say that
if you want India to prosper and pro-
gress, then first os all take care of villages
and farmers. It was the policy of Shri
Jawaharlal Nehru and it 1s the policy of
Shri Rajiv Gandhi. You are looking
after this most important Ministry.
Thercfore, | would request vou to leave
no stone uniurned in setting up the
thermal power station 1n our area.

The second problem is that of shortage
of power to which most of the hon.
Members have made a reference. In
spite of 1ssuing several directions to the
State Governments there is no improve-
ment in power sup ly 1o farmers, what
soever be (heir figures, Tbe cost of
power supplied to them js also so high
that they are unable 10 pay them. The
position regarding corruption tn the U P.
Electricity Board is much that the emp-
loyees of the Board infiate the bill for
Rs. 80 1o Rs. 8,00/ and there i1s nobody
to question them. It 18 only they who
can reduce it. It s, therefore, necessary
to take care of the viliages. 1t is not a
secret what is going on in Gujarat, The
entirec Housc is awarc of It. There is
DOW grcater awarceness among the farmers
of other States also. | am afraid, if
excesscs conlinue to be committed on the
farmers, if their difficullies arc not remo-
ved, then the farmers of India will unite
nrganise thcmselves and the dream of
forging the country into 21st century
may not become a rcality. 1herefore,
you must take care of it. I shall give a
few instances of the Uttar Pradesh State
electricsty Board. There a Contract is
signed betwezn the farmers and the State
Electricity. Board for the supply of ele-
ctricity We are ali conversant with the
provisions of the Indian Contract Act,
according to which both the parties arc
Tequired to bonour the conditions stipu-
lated thercin. But the position regarding
the coniract between UPSEB and farmers

1
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is rhat electricity is not supplied for
months, years together. the electric
connection is not given, but electricity
bills aresent to the farmers. The Govern-
ment or Electricity Boards do not supply
electricity, and the consumer, farmer and
poor labourer suffer. Is it fair ? Why
should there be such contract ? You
must supply clectricity under the cont-
ract. There can be some variatiops in
timmings. If therc is a theft of electricity
or a strike in the department. the ‘arm
does not get electricity for his fariners
on time. When you do not supply cle-
ctricity to smail scale industries, the
fault is yours. Why should the farmer
pay the penallty. Let it be paid by the
small scale industries. I do not think
that this type of contract exists any
where cxcept in Uttar Pradesh, Electricity
Boatd. The hon. Minister shou!d issue
clear instructions to the State Government
to sec that no such contract is signed. We
have als~ written to the Government of
Uttar Pradesh that nothing of the sort
should take place. The thurst of rural
electrification programmes is also dimini-
shing gradually and they have failed in the
districts of Ghazipur, Dzoria, Balia, Basti,
Azamgarh in eastern Uttar Pradesh. The
electricity is not supplied there when It is
required. It is supplied during night hours.
Villages are not clectr.fied and fictitous
figures arc sent,

Thercfore, 1 want that a special note
with regard to rural clectrification should
go on behaifl of the Central Government
to the State Government so that the
Government of Uttar Pradesh docs not
show any Iaxity in the matter. The big
villages which have no electricity should
be elecirified at the carliest.

1 wou!d like to submit a few more
things. This Ministry has !aid down certain
norms for setting up of thermal power
stations, such as availability of coal at a
given distance, avai'ability of broad gauge
line, etc. At some places broad gauge link
have been coastructed but coal is lving
accumulated at pitheads, Itis the duty
of the Government, of the Department of
Railways to lay broad gauge lines. If for
some reasons, the Britishers did not
lay broad gauge lines at these places, it s



s TS RN pmm e

463 D. G. 87.88-

{Shri Raj Kumar Rai]

pot the fault of those .backward areas.
Even today, while-taking up the develop:-
ment work of these areas instead of laying
a 10 to 20 KM broad gauge line it is said
that therc 1s no broad gauge hne. If on
tbis account that there is deciay in trans-
porting coa! or rise in coa! prices. It will
be a great injustica if these arsas are de-
prived of thermnal power or other thirgs
on this count. There are scveral areas
where thare 1s no broad gauge line. You
have a long experience and you know that
the British Government neglested these
arcas which were at the forefront of
freedom struggle starting from Champa-
ran-Saran, the cotire castern 'ttar Pradesh
has no broad gauge hine, If you deprive
these arcas of power even today oa the
ground of broad gauge lines, 1t wiil be
a great injustice to these areas. Therefore,
I feel that it is the right tune when the
Government, the Minister and the Ministry
of Energy should consider over this point,

Besides, I wou'd like to say a few
words about the non-conventional sources
of energy. So far as bio gas and gobar
gas'based plants are concerned, the figures
being prescn‘ed in this regard appear to
be satisfactory, but my personal expericnce
is something diffecrent. I am directly
connected with my own district and 3-4
adjoining districts and 1 can say that ihe
statistics given are fictitious to a great
cxtent and these neced to be re-checked.
The Government must identify those offi-
cers, who preare these statistics, misuse
Governrent funds and deceive the Govern-
ment by giving wrong reports. [ have
written several letters in this regard to the
Chief Mip ster of Uttar Prade:h and the
concerncd District Magistret=s as well
quoting specific figures to prove that actual
performance 1o certain blocks is different

~ from what has been shown.in reports.

; These fictitlous figures will surcly do great
barm to the couotry some day. There
'is need for checking, frequent checking
and re c*+ckine of theee ficures and this
_+job should be assigned to a high powered
authority so that the guilty officers are
1pumshed. With these words, I express my
thanks to you for giving me time and
while supporting the demands (or grants,

1 hope that the Ministry of Energy will be

allocated more funds. .

R
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*SHRI C. K. KUPPUSWAMY
(Coimbatore) : Hon’ble Chairman, Sis,
I rise in support of the Demands for
Grants relating to the Ministry of Energy
for 1987.88.

We all know that for a Nation to be
powerful. it must be self-sufficeent in
power production. We must formulate
programmes for generation of more power
g0 that we could march forward. This
would help us to meet the energy require-

mcots of our industry and other develop-
mental activtjtes.

During 1985.86. 170.84 million units
of electricity was gencrated. During 1986~
87, 190 million wunits of electricity was
gererated 21,592 villages were benefitted.
1.91.940 pump-sets were given clectricity
connection.

The sad thing is that elcctricity is
provided to farmers only at night. If we
have to deveclop our agricultural product-
ton, we must our farmers with clectricity
in time.

Since 198), farmers in Tamil Nadu
have not been provided with new electric-
ity conmections. T he failure of the Tamil
Nadu Government in providing electrcitiy
connections (o farmers has resuited in
many hardships. The farmers are mot
able 10 use pump-ests. They bave to
irtigate the flelds by digging deep.water
wells.

As far as Coimbatore is comosrmed,
the farmers have to dig deep water wells
rangiog from 150 fect to 300 feat. This
has muttiplied the difficulties of the poor
farmers. | once again request that farmers
should be supplied electricity durtog day.

[ would like to say a few words on
tbc self employment scheme. This has
besn formulated to provide jobs to
many unempioyed youth. However, many
uasaxploved. graduates take Rs. 25,000 to
R+. 35.000 from the Banks but without
electricity, bow thess graduates could

e

*The sbc-cch was originally detivered
io Tamil.
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alart their veotures.  Electricity [for
slarting oew veotuses undcr the self
employment schemes, must be provided

to the uoemployed graduates on priority
basis. They must be able to start their
soterprises immediately on receipt of the
bank loans.

Coimbatore is a big industrial city. It
is also known as the ‘Manchester of South
India’. 1 request the Hoo'ble: Minister
to sstablish a thermal power statiop in
Caimbatore.

Last week, the Hon'ble Minister had
been to the thermal power unit in Mettur.
I wholshcartedly weicome the opening
of the thermal power unit. 1 wish that
more asd more thermal power units must
be commiss'oned- and the Central Govern-
ment must provide financial assistance in
this regard.

I request the Government to expedite
the inauguration of the third thermal
power unit in Neyveli. I, in this conne-
ction. submit all power projects must bz
completed in time schedute. My sincere
objective is that if the power projects are
completed in time schedule, there will be
no cost escalation in the coastruction of
the projects.

As far as the hydel power projects are
concesped. Tamil Nadu is laggiog behind.
Wbhajever lltile water was flondcg in Tamil
Nadu, thc Karoataha Govt. has siopped
it. As there are 0o water resources in
Tamil Nadu, hydcl projects are not being
establisbed. In Tamtl Nadu, we have oaly
oac bydel power project in Mettur. 1,
therefore, request the Gowvernment to
establish more and more thermal power
projects in Tamil Nadu.

With these words, | conclude.

[English)

SHRI ATAUR RAHMAN (Barpeta) :
Mr. Deputy Speaker, Sir, I won’t preface
my speech with high sounding words, but
I will come siraightway to the facts.
Assam, as you know, the north.eastern
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region, has been the first producer of oil
in the whole of Asia and dchinitely in
India. It is the British who worked on it
and produced this product of intrinsic
value. Then came the independence of
our cointry when we started exploration
of oil. But in this exploration who has
got the benefit 7 It is pot Assam or the
north eastern region; it is the other
States which have derived the benefit.

We have our oil offices not in  Assam,
They are outside Assam. They are cither
in Dehra Dun or in Bombay or in Cak
cutta Upull now nothing has been
started. Notping worth the name has been
surred.in Assam.

So is the case with gas. We have gaa.
Ours was the first State in India to
produce gas, from our oilficlds. But
exploltation has not been done, the offices
which manage gas are outside Assam, In
spite of the fact that we have mighty
rivers and snpow-capped mountains al!
around, we have the highest intensity of
rains, we have got hundreds of rivers and
rivulets, but we are not getiing any benefit
out of them. N, E. Region it can be said
to be the greatest power house in India,
Itis an irony of fate that the cost of
energy in the North-Eastern India is the
highest. So, that shows how much atten.
tion the Central Government is paying to
Assam, and when wc raised our voice
against it we arc not heard. It has been
a sad experience for Assam that Assam's
voice is never heard uniess theje is an
agitation, We had to agitate for the
rcfivery. The refinery was given (o
Barauni and we were given a toy refinery.
People have not becn able to forget it:

Now we bave got our gas. Nobody is
looking after that side of the c¢nergy
industry. So, it is indecd a sad state of
affairs that not enough attention has beecn
paid. We have got coal. There is a place
in Garo Hills called Nangal Bibra. Thers
s a great reserve of coal in that area
which has bcen waliting for exploitation
for the last 20 years, They started with a
little small plant for exploitation but
nothing beyond the coal from Garo Hills
cannot be exploited from that area.
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Jogigopa Bridge, we have been crying
hoarse over Jogigopa Bridge. The coal
from Garo Hills ean be ecasily exploited
and taken to the rest of the country if
Jogigopa Bridge has been there.

We have other dificulties. For
example, we do not have any funds. That
is one. Secondly, at present there is a
big hydro-electric proiect which (s going
on, on the border of Arunachal Pradesh at
e place called Garukamukh. But unfortun-
ately in spite of the best relations we
have with Arunacha! Pradesh they are
not plavicg the ball, because thev say if
this hydro-electric scheme is taken up or
implemented. some of their villages will
go under water. 1 have looked into the
figures. [In respect of other projects like
this, like Bakra-Nangal and Damodar
Valley and other projects thousands and
thousands of houses had to be evacuated
and compensation was given to them

In Arunachal Pradesh, there are just
a few hundred houses and in the scheme
that has been drawn up, compensation
would be granted. But even then somebody
in Arunachal would not like to have the
hydro-electricity project to be implemented
in that part of the country and if we
implement it, | can assure you that
North-East can feed practically the
porthern part of India and South as well.
So, | would draw the atrention of the

‘Energy Minister here (o kindly take up

the matter with the Arunachal Govern-
ment and come to a decision. This project
bas already been started. [t is nearing
completion. But even then the second
stage is not coming up. We cannot keep
on waiting. We will have to go over to
other alternative sources of energy, we
have to take recourse to bio-gas, solar,
thermal and solar photo-voltaic for which,
I am sure, the Energy Minister will take
up suitable schemes and 1o help us.

I have one more point o say about
the execution of solar energy projects. 1
am told and I bad read an article written
by Mr. B, B. Vohra, Chairman, Energy
Advisory Board, in Hindustan Times
dated 14.12.1986 wherein he bhad pointed
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out that these major and medium irrigation
projects are frightfully ¢xpensive and he
had suggested that we should take
recourse 10 solar energy projocts. The
gestation period will not take more than
two years as against 10-12 yecars in the
mattcr of major projects. Well, that is
another alternative which we can take up.

I wouild not go into other points which
have been raised by my fricnds here, mor
would 1 like to rattie out statistics, But |
would say that the transmission loss, as
has been pointed out by my predecessor,
# indeed something very disturbiog. It is
not known when this Electricity Act of
1910 was amended and what provisions
have been provided for in these particular
amendments. ] would like to know whe'her
actual congnisable cases have becen regis-
tered or not against people who are res-
ponsible for theft of powecr. As somebody
has pointed out, it would be better to
have a separate investigating agency to
take up this question of loss of power
during the transmission and distribution.
There could be cases under the Prevention
of Corruption Act ayainst the people who
manage these Eiectricity Boards, for misuse
of official positions Last but not the least
1 would like to point out that we are
prepared to share our wealth in the matter
of energy with our brethren here and with
the rests of our countrymen. We want to
bc good pertners. Rut the indicstions are
there that we will not tolcrate owerlord-
ship this has gone on for too0 long a time.
The Centre cannot have the attstude of
‘the head | wir and the tail you losc’'.

MR. DEPUTY
Hanhar Soren.

SPEAKER : Shri

{Translation)

*SHRI HARTHAR SOREN (Keonjhar):
Mr. Deputy Speaker, Sir, the Demands
for Grants in respect of the ministry of
Energy has bcen presented in the House.
I would like to speak a few words in sup-
port of the Demands, The Ministry of
'Encrgy is a very important Ministry.

- Ty

*The spcech was originally delivered
in Oriya,
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Fndustry,  Agriculture and Transport comc
to a stand still. When there is 8 shortage
of encrgy. Today many States in our
country are f[scing acule power crisis,
Therefore it is necessary to take steps to
-gencratc  additional power on  priority
basis. Now, | would like to say something
about thermal power Stations. Most of
the thermal power stations in the country
arc¢ nol able to geacrate power according
to the target fixed for those plants. On the
other hand the State Electricity Boards
are runoning in loss. We sbould not keep
quiet pow, | request the Government to
find out the reasons from the State
Governments as to why the State Electricity
Boards are running in loss, At the same
time | request the Govt, to find out the
recasons of the decline tn power generation
of thermal power stations and take ncces-
sary steps to remove the bottienecks.

Then | would like 10 say a word about
-rural eicctnfication The Rural Elec ni-
ficatron Corpotation has taken a pumber
of steps to provide clectr.city to more and
more villages. The performance of REC
{g'very satrefactory. But herc again there
are maay incidenis of pullcrage of elcctncnty,

In many villages some consumers in
connivance with some dishoncst cmployecs
of the department are involved in the
pilferage ol power. Action should be taken
against such employees.

It is a matter of great concern that
the transmussion loss is also increasing
evary ycar. | am glad that the Govt, have
taken a scries of mcasures to reduce trans.
mission loss. Some more efforts should
be made in this regard.

Sir, now | come to my State Orissa.
it was a surpius State n power but the
situation is not like that today, There is
acute shortage of power 1n that State. The
reasons are not far to seek. With the rapid
industrialisation programme uadertaken by
the State Government, many small,
medium and " some major industnics,
bave come up Orissa. With the growth
of lndustries the demand for power
increased -snd hence the present
crisis. The industrial units arc not getting
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power according to their requirements
There is power cut in Orissa every day
The farmers are not able to genergise thei
pump sets. So the shortage of power ha
an adverse cffect on agriculture, industr,
and the cconomy of Orissa. In the ensuin
summer the situation will aggravate furtber
In view of the severe power crisis in th
State of Orissa, | urge upon the Govt.
take some concrete steps to generate addi
tional power. In this conteat, I would lik
to give a few suggestions. Sir, the Govt
of lodia have a proposal to set up a supe
thermal power station at Talcher. Alon;
with Talcher 5 other places like Rama
gundam etc. were 1dentihied tor the estab
lishment of super thermal Power plants
Ihe super thermal power piants have bee:
cslablished 10 atl those pluces except Tal
cher, Even commercial production ha:
begun in some of those thermal powe:
plants, But why there is discrimination
agarast Orissa. I request the Gowt. t¢
cbange this attitue and take some sincere
steps 30 that a super thermal power plant
1s established at Talcher. The Govt. of
Orissa has submitted a proposal to sef
up a super thermal power plant at It
valley in Sambhalpur district of the State.
But it Is regrettable that the Ceniral Govt.
has not taken steps to implement that
proposal. Oance these two super thermal
power plants are set up there would be no
power crisis in Oriss. As such | appeal
to the Govt. of India to clear these pro-
posals as early as possible.

Sir, 1 shall be failing in may duty if 1
do not spcak on coal. There is a vast
reserva of coal in Orissa. But the coal
fields arc not properly developed. The
most important thing is that the coal
reserves 10 Orissa arc pon-exhastible. So
the Govt. should take steps to develop
the cval recsources. The Development of
coal resources is not possible without
the creation of a coal division in the
State. So, I demand that a coal divislon
should be created exclusively for Orissa
without any further delay,

Sir, it is unfortunate that most of the
coal companies and their subsidiaries are.
incurring huge losscs. The reasons of the
losses in coal companies should be verified
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and steps taken to improve their performa-
nce At the same time I request the Govt.
to take action against the offticials respon-
sible therefor.

Sir, my speech will remain incomplete
if I do not express my views on non-con-
ventionat energy. India is a country of
villages. About 80V, of the peopic in this
country live in villages. Therefore, it is
our first and feremost duty to see to the
comfort of the rura! people. Under the
non-conventional sources of cnergy. the
Govt, have taken steps to set up wind
mills. But these are microscopic in number.
More wind mills should be sct up. The bio
gas scheme has been gaining popularty in
all over the covntry, The poor rural pcople
will be benelitted by biofgas, So steps
shoul!d be tuken to set up a larger number
of bio/gas plant in the rural areas. The
Govt. of India ntroduced a scheme to set
up bio gas paots and wind mulls in 1952
Steps are boing taken to generate power
through solar encrgy and wind energy
since then. But much achicvement has not
been mad: in this direction. t fiorts should
te made to expand such programmes in
scientific wayvs Sir, generating power by
the hydro clectric projects s less expensive
besides the production beg ns within a
short time and provides benitit 1o more
people, The small industries set up in
the urban areas can get benelit out of these
hydro electric projects, So hydro e'ectric
projects should be set up 1o the country

on priority basis.

Lastly, Sir. a word about national
rural fueiwood plantation programme Sir.
this programme provides direct benefit (o
the rural people. With the unabated denu-
dation of forests there has been increasing
shortage of fuel food in the rural areas.
Therefore it 18 necessary to increase the
arcas under national rural fuel wood plan-
tation. But it is regretable that the funds
allocated under this head in 1986-87 has
been reduced from Rs. 12545 crores to
Rs. 100,57 crores in 1987-88. 1 urge upon
the Government to provide additional fund
to implement rural fuel wood plantation
programme.

With these words 1 thank you for
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baving given me the opportunily to spak
and conclude my speech.

*SHRI R. JEEVARATHINAM (Arsk.
koram) : Hon'ble Deputy Speaker, Sir,
I would like to express my views in support
of the demunds for grants relating to the
Ministry of Energy.

The Hon'ble Prime Minister is golng
to inaugurate a 600 mw thermal power unit
in Neyveli in the near future. I commend
the cfforts of our Prime Minister, Hon'ble
Minister for Lnergy, the Chief Minister of
Tamil Nadu and the officials of the Neyveli
Lignite Corporation in commissioning the
thermal power plant.

In Tamil Nadu, there is acute power
shortage. Power cut s arousad 40% In
Tamil Nadu and this has affected many
small scale industries The thermal power
dlant which the Prime Minster is going
to commission in Neyveli will be of great
rehef to the small scale asd big tndustria-
lists.

I request the Govt. to establish arother
therma! power plant in any place between
Madras and Sa'em. !t may be established
in Arakkonam or Sholingapuram orin

Ranipet.  There are mapy wastelands
in Sholingapuram. The thermal
power plant can bec estabilihed in

sholingapuram without any difficuliy, It
would pencfit Dbarampuri, North Arcot
and Chitoor. Hon'ble Min'ster may kindly
take nole of this.

| understand that the State Govt. did
not recommend the establishment of a
thermal power siation in Ranipet last
year. | hope the State Govt. would recom-
mend the establishment of the thermal
power station in Raniret th:s year, Not.
withstanding the recommendation or othet-
wisc of the State Govt., the Central Govt.
must establish a thermal power station io
Ranipet.

Thermal, hydel and astomic power
plants must not be concenirated in one

—

*The speech was origioally deNvered
in Tamil
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area. Concentration of these plans in one
area leads to pollution and causes many
incurable diseases. Hon'ble Minmsticr may
kindly sct up these plants in such a way
that they do not pose poliution problems.

1 sequest the Govt. to reduce the
slectricsty rates for small scale industries.
Blecrichy rates have been raised in Tamil
Nadu. They charge even 90 paise per unit.
This is an escrbitant rate. This hampers
industria! development in Tamil Nadu.

Centra! Qovt. must fix a ceiling on
electrichty rates. At least it must provide
subsidy to industrialists with an investment
capital of Rs. § lakhs.

The Tamil Nadu Flectricrty Board has
raised the deposi's of power cosumcrs by
30‘3. 25°, and 100%;. This has catsed
hardship to many. A cellmg most be fired
oo this.

I Jearn that power production is being
entrosted 10 private entseprencurs. This
would lead to many anamol es. Different
rates will come nio belng and this wiil
careate many difhculties.

The Central Govt. should be the only
suthortty to supply power. They should
constitute a centra! board for control and
supply of electricity.

Recearly, when the Tamil Nadu Govt.
approached the Karaataka Govt. for Cau-
very wader, the latter has asked for clectri-
Ny tn . India is ooe countrty. This
sort of quid pro quo betwecn ome state
and amother in this United Indm is a sad
thiag. Thus' coadftion must go.

The condition of employees in electri-
city boards sre far from sarisfactory. Their
tot must be tmproved Housing facitities
must be provided to these employees.

[Engli,h)

17.51 hours

DR: P. VALLAL PPRUMAN (Chi-
dambaram) ; Mr. Deputy-Speaker, Sir, |
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rise to support the Demands for Grants
for the Ministry of Energy for the year
1987.8R.

Sir, Energy plays a very important
role ncxt only to agriculture for the enco-
mic development of the country. Qurs is
a vast country having a large potentiality
in power generation and huge deposit of
coal and ligoite.

Sir, power is generated by three ways-
(i) bydel, (i) thermal; and (iii) nuclcar.
Since therc 1s a large deposit of coal and
gas in the country, thermal power genera.
t10on ss the most cheapest and this can be
ensurcd during the fai.ure of monsoon.

Sir, in my constituency, Chidambaram,
in South Arcot distnict of Tamil Nadu,
about 330V million tonnes of lignite reser=
ves arc available in Neyveli This works
out to about 909, of the total lignite
reserves in the country, The lignite avail-
able herc has much less ash content. On
the basis of regular production of iignite
which would feed for production of ther-
mal power, the first SO m.w. unit of the
thermul power stalion came into being in
1962. With the sanction of sccond mine cut,
there will be 3 units of the Second Thermal
Power Stations—the first unit with the
capacity of 630 m.w. has already been
commissicned and the second unit and
the third annt will be commissioncd in

March. 1987 and March, 1988 respecir ely.
In all, ikere will be four thermal Fower
geoncration  unlts by February, 1993, Ip
1985-86, the load factor of Therma! Power
Station in Neyveli Lignite Corporation
was 75%, as agiaiost the national av.rage
of 52.4°,.

Sir, for the fast many years, due to
failure of monsoon, Tamil Nadu has been
facing acutc power shortage. About 589,
Tamil Nadu's power requirement is met by
NLC. | would th:refore, stroogly plead
with Government to take up the proposed
expansion programme immediately and
complete the following projects both for
power genmeration and ligmee production,
20 that power starvation faced by Tamil
Nadu year after year, is removed com-
pletety. The feasibility reports for all these
projects have already been prepared ;
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(i) First mine capacity ‘o llgmlc is lo
be increased from 6.5 metric
tonn¢s to 10.5 m.t. per annum.

! L . .
(i) additional installation of 2 x 210
m.w. power generation sets,

WL l o Qo
(iii) takiog up third mine cut ‘with the
capacity of 11 m.a. per annum,
and

(iv) a third thermal power station of
3 x 500 m.w. installed capacity.

Sir, in the Budget allocation, oo fund
has been allotied for any one of the above
Projects nor has there been any mention
about the inclusion of Third Mine Cutin
the 7th Plan. This is one of the public
sector units which has shoan profit of
about Rs. 55 crores during 1985-86. NLC
has won awards including security award
from the Labour Ministry for ity record
achicvements in  production of lignite,
power, sales turn-over ctc. The employer-
employee relationship is very cordialn
NLC.

. Sir. I would Like to make the fo lowing
suggestions for the consideration of the
Government,

1. As the Government (s aware, 909,
of the lignite deposit reserves in  the
country are available In my constituency,
Neyveli, It is, therefore, necessary to
explore and exploit the lignite not only
in Neyvelt but also in other parts of the
country. Also, a Nauonal Lignite
Corporation with the present avaiab'e
infrastructure at NLC should be estabh-
sbed as carly as possible. The advanced
technology of coal gasification car also be
adopted 1n this area.

My second suggsstion is al prescnt
NLC is engaged in multifarious activities
. like construction, generation and distri-
. bution of power apart from mining work.
The activities bave cxpanded to such an
extent that there is an f{nordinate delay
occurring at every stage, Except generation
and distribution of, power, the design,
construction and erection work may be

“wl M.
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entrusted 'to  Natiomal Coaostrdétion
Corpout op. My third suggestion fs ‘fhat
in view nflhc huge deposit of Lignire as
also coal to be tappcd the Governntent
should bifurcate the Department 'of "Coal
into two scparate Departments, There
should be a scparate, Department called
‘Department of Lignite’ under the charge
of a Secretary who will be able to adminis-
fer and manage the ever-increasing work
on the production of lignite.

My fourth suggestion is that goold
relationship should be maintained with the
worhers. You should encourage all unjous
to be recognised in the public sector.  For
example, 1n Neyveli lagnite Cotporation:
Hind Mazdoor Saingh is the recognised
unton. The HMS 1s the bachbone of the
NLC and majority are youn;s.érs Such
a umion has already been rccognucu n
other public sector units. | would, there-

'lorc, draw the attennon of the Odiern-

ment to the long-pending Jemand'of the
HMS Ugion and tequest the Government
to agree to the demunds and 1sue orders
for recognitron of thiy union so that there
1s everlasting industrnial peace in NLC.

Time and agam, [ have been pointing
out in this House about large-scale theft
of materials worth crores of rupecs taking
place in NLC. It is, therefore, ‘pecessary
that the Government shou!d take imrhed:-
atc action to put an ead 1o these'nefanous
activiies.  The Centre should post Tndus-
nial Secunty Force to the NLC forthwith,
The Vigilance Department personpel have
hardly been doiog their duty in NLC It
has been r1eportcd that the persons
working on wvigilance side, lackh integnty
and character. | would request the
(Government o get the wvigilance cii'c.s in
NIC esamined by a speclal committce
appointed for this purpose. Enquiries are
pending on a number of cases. Why
Central  Vigilance
Officer at M_C be extended for another
two years 7 A thorough enquiry’ by the
CBI will ‘unfold the activities *‘of the
vigilance officials at NLC.

With these words, I conclude.

(Tran.sfarton}
. SHRI BHARAT "SINGH (Outef
‘Delli) : “Mr. Deputy Speaker, Sir; 1 risc
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to support the demands for grants
amounting to Rs. 168 crores relating to
the Ministry or Energy prescnted by the
hon. Minister of Energy. 1 hope that
Delhi will get electricity sufficient to meet
the demand of its ever growing population,
As you know, the thermal power station
at the 1.1.0. is generating 150 MW of
electricity apatnst its installed capacity of
230 MW. The Raighat Thermal Power
Station has developed some faults which
should be reparrcd at the earliest possible,
Delhi  gets 00 MW  electricity from
Badarpur thermal power station which
helps Delhi in the supply of power We
want that its functioning should improve
further. Onc more 200 MW unit is being
added to the 1.T.OO. Thermal Power
Station and if 1t could be completed this
vear, the shortage of power in  Delhi
could be removed to a  great extent,
Presentlv, Delhi's power consumntion is
around 80D MW and it gais 150 MW from
Singrault,  So, we want that 200 MW
unit at 1 TO. Thermal Power s'ation
shou'd be commiesicned this vear so that
shortage of power n Delhi is removed.
[ would hike to request the hon  Mimister

of Energy to pav special attention towards
Delhi.

Mr. Deputy Speaker. Sir, the hon,
Minister might be aware that the people
living in unauthorised colomes in Delhi
use full amount of electricity and some
times they secure a power connection
direct from the ma'n Lne by connecting
a wire and the DESU s deprived of its
legitinale revenue. Thercfore, 1 want that
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power meters should be installed in their
houses. This will augment the revenue of
DESU and Municipal Corporaticn. The
shortage of power in Delhi also deserves
consideration.

[English]

MR. DEPUTY SPEAKER: You
please continue tomorrow. If you can
finish within two minulcs, you can speak.
Otherwise, continue tOMOrrow.

PAPERS LAID ON THE TABLE—

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir. I beg
to lay on the Table a copy of Notification
No. 135/87-Customs (Hindi and Fnglish
Versions) published in Garzette of India
dated the 23rd March, 1987 together with
an explanatory memorandum ceeking to
reducc the cxport duty on Ceffee from
Rupees 600 per quintal to Rupees 330 per
quintal, under Section 119 of the Customs
Act, 1902,

MR. DEPUTY SPEAKER : The
House stands adjourned to reassemble at
11 00 A M, tomorrow,

18.01 hrs.

The Lok Sabha then adjourned till Elcven
of the clock om Tuesday, Muarch 24,
J987,Chaitra 3, 199 (Suka)
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